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LOK SABHA DEBATES

LOK SABHA

Friday, November 29, 1968| Agrahayana 8, 1890
(Saka)

The Lok Sabha met at Eleven of the
Clock

[Mr. Speaker in the Chair)
OBITUARY REFERENCES

MR. SPEAKER : I have to inform the
House of the sad demise of three of our
friends, namely, Shri B. K. Dhaon, Shri
P. Ramaswamy and Shri V. Ramakrishna.

Shri Dhaon was a Member of the
Third Lok Sabha during the years
1962-1967. He passed away at Lucknow
on the 26th November, 1968, at the age
of 67.

Shri P. Ramaswamy was a Member of
the Provisional Parliameat and First and
Second Lok Sabha during the years
1950 to 1962. He passed away at Secun-
derabad on the 28th November, 1968, at
the age of 66.

Shri V. Ramakrishna was a Momber
of the Central Legislative Assembly during
the year 1933-1934. He passed away at
Madras on the 28th November, 1968.

We decply mourn the loss of these
friends and 1 am sure the House will join
me in conveying our condolences to the
bereaved families.

SHRI RANGA : Mr. Speaker, Sir, it
is my sad duty to add my words of con-
dolence in support of what you have sald
in regard to these three friends.

Mr. V. Ramakrishna had been a life-
long friend of mine and be helped and
guidod me very much when I was a
student at Oxford in my studics. He made

much greater contributions to India and
India’s national life after he had besa a
Member of this House so many years ago,
in 1934. After he had retired from the
Civil Service after having served as Secre-
tary here in the Industries Ministry and as
Director of Industries in Madras, he
became one of the biggest constructive
industrial leaders of India and India’s
economy. It was he who strengthened
the Andhra Cement Factory at Vijaya-
wada ; he bullt up the Cement Factory at
Macherla ; the Jeypore Sugar of Raigarh
in Orissa and the great, giant machine-
manufacturlng workshop at Tiruvottiyur
in Madras. To both sugar industry as
well as cement industry he made signifi-
cant contributions. He did not depend so
much upon the spoon-feeding that would
come from Government as he depended
upon his own industrial, constructive
abilities and also capacity to gain the
support of lots of people who are our
experts. In the bullding up of the
Tiruvottiyur Workshop, he utilised to the
maximum possible extent India’s know-
how, and today it is one of the proudest
possessions of India.

One thing which has endeared bhim
very much to me after he had become one
of the industrial lead: of this y
is the way in which he tried to barmonise
the interests of sugar manufacturers and
sugarcane growers by developing that
famous formula known as ‘Siesma’ accord-
ing to which the manufacturer would bave
to and supplementary payments to what-
ever had been earlier paid to the kisans
for every additional achievement by sugar
factories on account of Increased sucrose
content. In that way, the workers would
be benefited, the peasants would be bene-
fited and also the manufacturers would be
benefited. In this manner be led the way
in our ocountry towards the achisvement
of industrial harmony betwecn differeat
contendiag groups.

He lived & very useful life and move
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than anything else, by training his own
daughter to become one of the big leaders
of industrial concerns and helping her to
become the Managing Director of Jeypere
Sugar, he has done to women as much as
Congress party has done by electing
Shrimati Indira Gandhi as the Prime
Minister.

Sir, I request you to convey our con-
doleanes to the members of the bereaved
family.

Sir, Mr. P. Ramaswamy was a harijan
leader of Telengana. He did much for the
emancipation of Telengana from the earlier
regime and he made significant contri-
butions also to our debates in this House.
He was one of the leaders of the back-
ward classes. I used to be very much
attached to him in his social work. We
also bemoan the loss of these very
great social workers.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH):
We ure deeply grieved and we mourn the
death of our distinguished ex-colleagues.
As has been pointed out by you and
Professor Ranga, Shri Ramakrishna was
not only a distinguished Member of the
Indian Civil Service but also a foremost
industrialist. And, he did a lot to im-
prove the position of our nation through
setting up of new industries and also he
did alot as a legislator. Shri P. Rama-
swamy was a great social reformer and
harijan leader and we know how deeply
he felt whenever any social matter came up
for discussion in this House. He made
positive contribution in regard to amelio-
rating the position of the downtrodden.
Mr. Dhaon, as the Hovrse knows, was not
only a distinguished barrister but he took
keen interest in university education and
also social reform and introduced socia!
reforms in UP and we join you, Sir, and
we request you to convey our sympathy to
the families of these respected leaders.

SHRI SURENDRANATH DWIVEDY :
1 associate myself with the fcelings of
sorrow and griel expreased by you and the
other Mombors of this House. Mr. Rama-
swamy was ot only our oelleague ia the
House, but as co-tenaats in the MP's
Quarters bers 1 koew how he was glways
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very much anxious for the uplift of the
backward classes and he was campaigning
for their cause all through his life. Really,
his death at this time is a great loss to the
country, and I request you to convey our
feelings to the bereaved family.

MR. SPEAKER : The House may
stand in silence for a short while to
express its SOrrow.

The Member then stood in silence for a
short whije.

ORAL ANSWERS TO QUESTIONS

Inquiry Against Bibar Ministers
+

SHRI1 YASHPAL SINGH :
SHRI VALMIKI

CHOUDHARY :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the inquiry into the charg-

es against six former Congress Ministers of
Bihar have been completed ;

*421.

(b) if so, whether the report of inquiry
has since been recelved by Government ;
and

(c) whether a copy of the report will
be laid on the Table of the House ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) No, Sir.

(b) and (c). Do not arise.

ft gmow feg: ¥ qOAX O
g € a%dY § fe faesed dwm ¥
TEH-9g¥ gg TR g0 8 el oix
o gh A Q) g% A @ A 6 e
F¥A w7 gfew 74 far amgr ?

SHR1 Y. B. CHAVAN : I cannot
give any reply as to when the inquiry will
be completed. It is in the hands of the
Inquiry Commission itself but 1 am toid
that Positively they will be able to finalise
it by theond of March. As for as the
other suggestion is concerned it is not for
me to prevent anybody from contesting the
elections.
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off aww feg : ¥ W9 g aw
¢ fe w6 ami Fam A AT A
ofndfac o1 § qur @ am & Wk
oy gk & ? T ag grow ag ff
gwar § fe fed oz fafreed 00 § oY
wdHa g E?

SHRI Y. B. CHAVAN : | cannot say
about who are and who are not standing.
I have information that some additional

affidavits have been made against certain
other persons.

&t ayerte At § 0z o AgEg
¥ IrAT 9TgaT § 6 ;ST s X
wgfa # Mz w1 g, fradt 97 arfeat o
gETe A o fafw~ go) § 3y oY, w9
@9 ¥ fo¥ € 9T 1w o AqaeT v
DA 7 O F oy ¥ fq7
fear & 1 ag uahfas gesgfa wr giaw
¢ | el gaw AgawT @ gu oA
FIFTT T8 $HGT & F17 §) qJowe a7
A FTHRT 2 GFAT 8 7 I guT A%
¥ A7 g an fe Swoe A fagfesa
A S w9 JAT § fF MeTT N
fagfe & fa¥ o% Gar faw go &l &
a7 gafeqq § 1 wiwa A fgfe a1
%q1 349 fawr O agar Wk qifwme &
wfaw1T 9T FErawe T far g ?

SHR! Y. B. CHAVAN: My answer
to most of the questions is ‘No’, because
we cannot stop the inquiry. The inquiry
commission has already been appointed,

and 1 do not think that we can interfere
in this matter.

W Wi v i . T A,
ag A fafer § fe wezrwrt 9T & A
srar §, A¥ ¥ s ot s B e afk
faffedi w1 wemTET@ § AT AN
O wAa ¥ GO W9 e g @
FATY | & o wigar § fe @eere &
faad sRfrg s, & aa At o1 AW
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Ty ¥ g g, & fawms @EwEd
Farat Wx fras giw g€ ol ag war-
¥ a4, fag @ T wWezwik IR
fagg, @ W TR ¥ € weafe
gfeRrg o7 dfral & greew ¥ wuar
Tar g, vy #1 wifs W fadra 3
gl fearar il da mlt wim,
IF I TE Yo7 AN, ¥ww w9
¥ gor foar W | W Yy O wiA-
fow frda § e wr 7 afe oft @, &
oI I WA ¥ Wezrwrdy #fagy wy
a1 framy w Yo ¢, & I g
Trgar

SHRI Y. B. CHAVAN : It is not the

desire of his Government or anybody clse’s
desire to proceed against any particular
individual, It cannot be just wishfu) think-
ing. Naturally, the Governmeats also have
to function withia -the recommendations of
the inquiry commission themselves. The
hon- Member bas raised a very geperal
question ; so, | cannot give amy informa-
tion about it.

sft diarom ¥wdt . geger oY, & w9
* QIO QE W) W UM gE a6
wrsfea s Agn § e faq wfeg o
TR & ge &=, oft wgr wrar se
faagr & ware witw seAzge fear wiiw
¥ yagd wfral o gewn wam & fad,
I fawmis dwwzr gré W2 &, P
oz ¥ faa®, 3% qrra & fawrs
A fgwere ara femr @ Tawr wipwere
Ty gu wx I76T BT oo fewe
! war oY fawa & anfrar B 2wl go
T Wi WA qEYT ATAST A
el Wiy wma dor § W ey
w7 (wer)

MR. SPEAKER : Order, order. M

is the has. Misister who wilt reply aad net
the Opposition Members.
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SHRI J. M. BISWAS : They are ask-
ing questions and they are themselves clap-
ping.

st diarem ¥eQ : weaw AP, I
I fares fegwa fower g W1 w1
qre gt §.. . (srawm)

MR. SPEAKER : That should not ex-
cite the hon. Member.

sit dfraw dwd . gere AT,
(serarerr)

MR. SPEAKER : Let the hon. Member
sit down. Let all others also sit down.
Let the Minister reply. Why should the
hon. Member shout at others ?

SHRI Y. B. CHAVAN: 1 have no
official information on this matter. Unless
1 get full facts and 1 get notice, I cannot
answer this question.

SHRI RANGA : May I know against
how many Ministers inquiries are being
carried on by the Iyer Commission and
how many of them belong to the Congress
Party and how many to the other parties ?
May | also know whether the Home
Minister in his capacity as Home Minister
and also as one of the Congress party
chiefs gave any advice to those Congress
Ministers who had gone to the court to
get stay orders, to abstain from such pro-
ceedings but to face the inquiry in a brave
and heroic maoner as they should ?

SHRI Y. B. CHAVAN: The bhon.
Member has information already that the
inquiry is against six Ministers ; all of them
are ex-Congress Ministers. There is no-
thing to be hidden about it, and there is
no need for me to repeat it on the floor of
the House. It is a known thing. Even
then, the fact is that some people had gone
to the High Court and Supreme Court, but
it was their right to go to court. What is
wrong io going to the court 7 Whether it
is accepted or rejected is a different matter.

SHRI RANGA : When their cases had
been sent up to the special commission,
was it not improper on their part, mot in
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their capacity as ordinary citizens but in
their capacity as ex-Ministers ?

Does the fact that they wanted to
obtain the protection of the courts as apart
from the special commission that has been
appointed redound to the credit of those
Ministers ? Does it create an impression
in the minds of the people that they are
completely innocent ?

SHRI Y. B. CHAVAN: The hon.
Member possibly may have his own view
about the propriety etc. But there are
also fundamental rights for which he would
certainly like to fight. It was their funda-
mental right to oppose it and go to court.

SHRI RANGA : On the question of
propriety 1 wanted to know whether he
bad given them any advice.

MR. SPEAKER : Shri Bibhuti Mishra.

sft ool Wi genw AERE,
(o)

MR SPEAKER : The hon. Member
must sit down. He cannot ask a second

supplementary question. 1 have called
Shri Bibhuti Mishra.

it fagfe fw . @ < Wi
Sar fr feate & 1w grar & 50 arer To
ad @ mar | it frar @=t @ ag
ST giewd & 1 I OF ANIERT S
T T 1 I§ 9T forar wai g wgAr
gfeea 1 & o wgar g e fage
1 wrfaw afcfeafs ) 2@ gu =1 @
7Y ot QA WA w1 WREr gF w0
o & fae w0 o dare § ? dar g
ardY 7 wgr ¢ fis wgr AT oy & feerw
e are gt § e Yo gy I
T T WYY R e &
frg et are Qg ?

SHRI Y. B. CHAVAN : It is not the
intention nor would it be proper to ask one
commission to look into the work of the
commissions which are already appointed
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separately, and it is not within the right of
the Home Minister or anybody else to stop
anybody from contesting elections.

SHRI BENI SHANKER SHARMA : 1
come from Bihar So, | may also be given
a chance.

MR. SPEAKER :
poly of Bihar Members only.
Members from all over India.

It is not the mono-
It is for

SHRI ATAL BIHARI VAJPAYEE : |
am a Bihari; | am Atal Bihari. So, I
hope you would permit me also to ask a
supplementary question.

MR. SPEAKER : All Biharis cannot

be given a chance.

St THTEATT WTEN © gsgE  WEiEd,
fagre & @ windt wfd & fams A
FHEHT I @1 99 & FAAE K DY
&7 F wifaw ogy ft N A @ Wk
IqY 79 & faqg ot 9T FrAT@ W
gefera Tar war & 21T agi weE TE w7
qga & 1 ot g faT qgd wewrl § ag
gy fawe s agi § f 37 ST WY
fiwgiize MY NQ @A F o oA
afeqera STEHY qwET AT O IEH q1H |
aY & Sty g @ fF 3T w4 AT
W #7 g 7 I faars wrE w1d-
a1 HX w1 G frar § 7 WK w7 g
W wr &Y § e ST IwTAE 9T Ay
fear mar g ?

SHRI Y. B. CHAVAN :
information about it.

I have no

it geg ey sy ¢ wege oY, & et
AEAT W7 g €W Ay AN G frArn
wigm fe fiF weg wftw wo s W
Tyt § 9T IuAY qEw WA & fard qewTe
N O Y g wrfaw ol @ M@ g
fax e oo ww fear a1 W ww
e wier o g wig &
ay fer #W & FeC qw afe &

AGRAHAYANA 8, 1890 (SAKA)
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W (4) & LRI ¥ @ ¥ Eweh
M I fAY wa1 34 @ & FAAT
W@T AT, ¥AT IJG AT & wngfEy ¥
w1 faqr samr ? ar vt & A g
% fay qy «val W @ frar oA
oy aifyg aO% X QU FAAG
a¥ ?

SHRI Y. B. CHAVAN : It is a sugges-
tion for action. We shall certainly consider
that matter at the appropriate time.

st wew fagrd  wwddt : wsaw
aga, 7 ¥ fogre ¥ wegafr araw oy
griagfawma Wk e fage &
T § v shaa B fegar aga
faqar Tfgd ST A far @ & 1w
™ atg ® fosag @ 70 & g &
wrdft & ? a7 9 qw § i w@ ag 9w
T 7 Fediy qXeq) #7 gRIgEC dsw §
AT A & fAy qu o qg waf e f
w7 W Ty § 3P fagre qraw w
w1t a fzar & e gz wem oY
|qEAT wigar ¢ ag faar oy fred d A
Dow#?

SHRI Y. B. CHAVAN : Some people
did mention this questiomr to me and I
have looked into it ; it is a completely
unjustifiable criticism. There was 0o
occasion when co-operation was refused by
the Government of Bihar. Really speak-
ing, the whole thing was delayed because
some parties had gone to the High Court
and Supreme Court, and some statements
and affidavits were expected from the per-
sons concerned. So, there is no question
of the Bihar Government not giving co-
operation to the inquiry commission. The
inquiry commission itself has delayed itself

has delayed its activities because of ocerta-
in inherent difficulties in the procedure.

TOTC JTCT W oy o gewt & gt
o ferd ¢ W

+
0422, *mm
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=t o o mg:

¥q7 qdza qqr wafaw JgwEA A
qg ¥qIA Y F7 w5

(%) w1 78 "= fs gomT @@
AATY AT Y WNE DA I w4 el
¥ A HTHY guT q% AT @A § ;

(=) afzg zf, v eod " ww & ;

() zo¥ weere garé qar faqraT
1968 & fw firaeht mfr gk & 7

Tz A wafe  Ivvaa s
(w10 Wi fig) : (%) gerE-faawaz, 1068
& AT 7w, I999, Tolla qar Ay
el # fray v wf woae (sag-
qrex ¥3E) &1 wfaga www; 32.7, 74,
31.67 a4r 38 971

(@) odew zfex & faecht & gorr€ &
faava aw %1 gua graAagn a9 QAT
g

(m faeta ofcrsl w1 geaiwa
aifgw &7 ¥ frar amar &) cafed
fervae, 1068 Y gmre @ areht R
& fad @y wam gifa &1 faaftm *<
AT G AR Y

W wwieg waEmw: W g
HEYTY AIATR T F5 w3 iR 7 s v
fee § Wiew 7Y Ifyd sgwemr wdli 3,
agt ox faee Al &, w0 afaw A § W
W AT ¥ OF A flew § W ow=
gfewrg @ wifgr wg A §, sehife
gufee Tamaiie SIOEA 3 waive giew
w T ATew grew gt vy ¢, W@
mawd? g g A v § fw
agt 9T = ¥ ged) aTg ¥ gHE A X
& wrow & Zufoey wrefea aff 3 &,
wrogawfgwg?
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o wy g : o 7, wdw Pew
® Waw aw @ifese 31 ey w@ag
HANG qEed AR q1Y NAq F@ & fag
¥« aY 9% gradifca=w & andam

qAAIT §3Eq A A IF AT FA f®
wow Pew F wwnafag ad §, awrk @)
N mamaft i agam &
wraar § fe @ |w el # owft g=fa
FMEAA NI AIAFIRE f5 o
N AT qaew A e § SAd v
gew Ieafa W |

=it v fag wacae ;. qa7 9g 89
gt & f5 o ow fafea feuar @ @ew
¥ g7 =fge Sud wfus fecan agr 9T
ferar wran & forad srew gafoy wie-
feradlf A E? ik Fg gz aF FA
ferar et frar arg o wfes @z &
gwfeem mrwfaa &Y o § 7

o wad oy : o AW WA H
N e § Ol IAHT N fEEr Har
3% feamm ¥ gawr fruar wfes a8
g & & gres 1 o feaar dar g
Iqy wfuw Tg 3

MR A qw AR FEE F QD
fer g1 uw ar ag fs svauw gew
gzl H3TY 1 grew § o} fow SR
¥ Qag e §)Y W@ AGT § g HE-
frdt % ww Qesr N T @ mar
afew Ia% arg @ At 0 Qv & snAer
g ¢ Wl agEm @ e owwer sar
wr § e forg #3040 & ok fow o
T NATAT e W @ aar § e
e grew W T o g ?

Yo & ag ST g § e v ag
afY ¢ fe waw gew ¥ W g TRAWRT
V-qgeult ft ¥ & YA F—w
RERANE § g ¥, gard T aW
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sreawigad o W I@ J T
Rwgft ? miv graw WAET AW A
TaAr 91§ AfeT o ag aw S E A
wWar AR & fad orq wn wrdandy X

wE?

Io wyl fag : wlg s W
qZST W& AT 42 § fe goiw ok Saug
) o KXY F T @A §ar g
az ATy & At 2 DA ww §
o7 9T § | 5—e) g, A w7 &
fryTeST 8, QAY ow & dfaw ¥ §
dar ad & fr waw fray A e T
LA

AAAT qRET A GEU T ERAAE
* fagg ¥ frqr. ..

st AT A9 T : A wawa fgrAa
faga g

o wet fag : ¥ t@ @wm Sgwdw
it & 1 X ogd SadA ¥, TradeeT adl
9 I IAWeT § | IA®  gELeAde &
faqg # g gag AL qIq W ATAR
adl 1 &feT waT AT grem wi
qEAFTY I a & IRy Ay

SHRI BEDABRATA BARUA : With
the charges that are declared to be normals
hotels are not the type of concerns that
show losses.

No keeper of a hotel would say that
he is making a loss or a nominal profit.
So, may | ask why these Government hotels
are not showing proper profit ? May I
know whether there is any system of fixing
responsibility on any body for the losses,
since it has to be run as a business pro-
position ?

DR. KARAN SINGH : 1 would like
first of all to point out that in 1966-67,
Ashoka Hotal made a profit of Rs. 274
lakhs and in 1965-68 Rs. 35°75 lankhs. So
as far as Ashoke Is concerned, the question
of logs does not arise. There Is the other

AGRAHAYANA 8, 1890 (SAKA)
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Corporation in which are included Janpath,
Ranjit and Lodi Janpath is making a profit.
The other two having started only two or
three years ago it will be some time before
they develop their clientel. Therefore, I
can assure the hon, Member that profit-
ability is going to be very closely kept
in mind.

st griow o ;. ww, oA,
N Hzwr N § A afeqd LT FEOT
g e gEEy §, a ¥ g¥ gy wde
2T ¥ 1IN €AY W a7 AT, TF A
T & fA oF azg & soArTTE § §
FIT ¥ 1T &1 FTQAT I § J¥ WA
gree ¥ agt & sHwfeat w1 FFT-T|R
usgr §, A 9T FW AT W wfew
gfagrd & Y & wrafe T3 gued
Frze) ¥ foad outw @z i aifre &
0T g QT N wfe §, I SgA
arat ® Ifaq gfaad Al & o, =gt
F sdaifal ) ¥ gfawg o fe QX a3
fret ¥ faa w1fgn, s1eq 78 § gafag
3axY afze aaa @ 91 A wrwfes )
CAC I S

oo vl fag: wANg wxem A
faaga &% w1 § i ofiaw vz ¥ oy
Nea E 3TN N ITT A wwar Wy
w3 wifgq faaan fe srsdz dwex oy
W@ § ) ATEAT i Tg Uw AINT T Wy
it § fir afemw Awex & gew frdg
ot & fry oig | Afea & sraig exe
w1 217 fearar wig g 6 qow few
&7 €¥T K8 GBI J wgrqr wqrymr e o
fad Feft & f ag oy wo@r gew
qIAT I &f® AT ¥ qAy ovww gew
amar a o Y gard e £ o A
T WAANT qIeq A &, Yo W< i
¥ maw § Ay oft aga @ wfawt §
faa Y gT & o1 qon for o1 gy
o @ gwT N wgt o1 FAadz § ox @
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aT wr gur & s g faware § P wre
W, OF QI I A F G @H @<
aqar o W & g fr faew W=y
T ¥ AT I A ew T W E
Iy A wo ah® ¥ gArr WO e
o |

fermet gt ATMe & W@ Y

+
#424. Y wEC AT oA
=it wiiwe fay :
st sy

T qE-W1q AT 48 a9 Y 90
&I fi:

(%) 7@ @7 a0t & 7, NS qar
qraw & & A ¥ g gfew, d@ar gfeq
Jar ¥ ¥ g sufew frgare fedr 73

T AT yaar ey gq wT qeararey
L ol

(@) sar ag s a9 g 3R A ¥y
safega) &) T waqqr  qifena & sran
Tar ;AR

(a) afg g & 97 stfeaal vy fear
wUX 97 TG & foC w@r sgard
o 7€ ¢ aur wa 9% feqr =aafeaal w
fegr fvar war § ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y.B. CHAVAN) : (a) It will not be
in the public interest to disclose this in-
formation on the floor of the house at
this stage.

(b) and (c). There is no information
about any person of Security Police, Border
Police and Army being taken to China.
At the time of the Mizo uprising in early
1966, some police personnel were missing.
Some of them later returned amd report-
that they had been taken to Pakistan.
Whenever there is definite information,
efforts are made to secure repatriation.

SHRI KANWAR LAL GUPTA : No
reply has been givea to part (c) of my
question which reads :

‘If so, the action taken for the releas
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and repatriation of these personnel
and the number of those released so
far ?°

SHRI Y. B. CHAVAN : Part (c) of the
question is :

‘If so, the action taken for the release
and repatriation of these personnel
and the number of those released so
far 7’

But part (b) of the question was :

‘whether it is also a fact that some of
them were taken to Pakistan or
China ;*

About China, my information is that
nobody was taken there. Some people
were taken to Pakistan, bat most of them
have returned. Unless there is definite
information, I cannot give it.

s} WA W W geme HEIAE,
¥ ng-w1d oo AT § srAAr  Avgar
2 5 ST gTERdma ¥ wgai fead
Ayt qifeeqra 7Y, feqw agr d w
feqs wma agi & w1y § M IR
ar g T FIIAE FI R § 7

a7 ag way & fe o fede Ammr §
IR F7 feq gy gy A wrwd
YT & q1g qiw FT N J I frar v
o gar g A gf & 5 Qdw amw
& ot wifpeg § ITF wHA Q1T qT
g ¥ & A go § W A geagedr I
B AT $F ¢ AfET fe N v
gamy firegare Al &Q@ § 7 ag A gt
o fogdy fgAY 9 ¥ g7 ¥ I9F Qg
FAAH N A A IT sy oM
AT §@ A § ITH A qewAT
§ Yfwa Y oAz @ § N wEAAIEY
FHEEIM R A AN E ) want ¥
go Fo F AU A2 TR N u
feitd gt § ag & a3 ¥4 wgaw § -
*“On the same¢ day, Indian troops sur-
ronded the bunglow of the Naga
Federal Government’s regional com-

missioner seme mijes south of
Kohima."
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ol & are I sfaent & d
shg gy WK IW qg Y@ 8N
QST § W ¢ AR I wwaaT W
aq IFW JIT A 9% 9T AR w.,
sdafr Y g ?

SHRI Y. B. CHAVAN : Itis a fact
regarding the incident that he mentioned
about Nagaland that somebody was mur-
dered by the Naga Hostiles. In all these
matters we take action in respect of parti-
cular incident but the general observations
were on both Nagaland and Mizo hills. It
is true that some of the Police men are
still missing and our efforts to get the
information about them are still on.

off ¥aT W @ - geae wEET, A
s&T &7 Jax Ag frar war 0 KX qmy
a7 fis 7z wifeeam & qro 71 A
@ & O oifeeara & @9 graNa
R & &Y I w@Ty A9

SHRI Y. B. CHAVAN : In all these
matters normally the local-level discussions
take place between the officers. Some-
times they agree and sometimes they refuse
the information about the matter. How-

ever it is not merely a question of their
discussions.

ot wax arw qov ;. ATTRT # faaeh
Q) farnifedt wd @Y wfgg sEw
oy agr w7 O AT STAER A
afex w7 & fag O ArmrdT A mrdite
§ 3uR g wr =ifgy Jufe Jav
4t & o< 7g T ¥ gfrw e o e
gar Aty YAt & quAr wigan g fe
et It e R ag % e o
W forg Ty war sriar ST R § ?

23 T7 &1 o o wt wftayTaT Ty
wr d:

“It appears the Indians launched
3000 troops on 6th June against a Naga
post recently set up in thick jungle and
among mountains within eight miles of

the headquarters of Major Genmeral
N. C. Rawlley.
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The Naga roports say that the Indlan
scaling parties were wiped out. Several
hundred Indians dead are still lying i
the jungle surrounding the Naga
camp.”

7z fewifedt gfem a1 aax gfwe
B ) FAgEr WA F fag e ww e
it w W@ § 9 WIgRT 4w axg & s
¥ w7 Gerdw g forwi i gart s an
i 3q & fag wre & war fiwgr § ot o
a1t a7 § 3% qfeare amat & fak ared
w1 ¥y genfewr far § 7

SHRI Y. B. CHAVAN : The first jm-
pression that the hon. Member has get is
that the armed forces in Nagaland are
insufficient. It is not correct Secoadly, I
entirely agree with the proposition that he
has made that In this matter the Nagaland
Government will have to be strengthened.
I entirely agree with him. Whatever
demands for police have been made by the
Nagaland Government, have been accepted.
They have beon given the necessary Police
force.

He has referred to certain {incidents
which he read in some newspapers. I
would request him not to be misled by such
reports. Of course, certalnly in encounters
when the action taken place, some losses
are involved. But in operations of this
nature the presumption is that this has to
be done. I personally think that necessary
action has been taken.

SHRI KANWAR LAL GUPTA : What
about compensation to the families ?

SHRI Y. B. CHAVAN : To the fami-
lies of all those who lose their lives in
operations like this, the same concession
which is given to the normal army officers
is given, and I think, if I remember a right,
this is the information given previouly.

SHRI HEM BARUA : May [ know
if the Government are aware of the fact
that (2) in Bast Pakistan and Assam border
tho Pakistanis have established camps to
which hostile Mizos go with impunity and
they are given training in guerilla warfare
and from there they come back and resume
thetr fight agalost the Government aad, if
s0, may I know what steps the Governmeny
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have taken to cut this link between Mizo
hostiles and Pakistanis who have establish-
ed camps under their own command : and
(b) whether the Government have succeeded
by now in tracing the whereabouts of Mr.
Laldinga, the so-called President of the
so-called independent Mizoland ? Js he
at present in Dacca or in London or in
Peking ?

SHRI Y. B. CHAVAN: As far as
part (a) of the question is concerned, this
is a known fact which has been intimated
to this hon. House that Pakistan on their
side of the border do have some training
camps where some of the hostiles Mizos go;
and thas is how the whole trouble started.
This is not something new. As for that
matter, I have already replied many times
on the floor of the House that efforts are
made on that particular border to see that
these movements are restricted, and very
effactively dealt with : about those who
want to go on the other side, I must say
that our security forces have succeeded to
a certain extent in stopping such activities.
1 do not know whether the hon. Member
accepts our assessment or not ; possible he
may not, but my assessment in this matter
is that they have succeeded to a certain
extent. | cannot say that they have com-
pletely climinated it.

SHRI HEM BARUA: They have
succeeded to a very great extent.

SHRI Y.B. CHAVAN: Thank you
very much. About part (b) of his question,
Laldinga is in Pakistan ; that is my iofor-
mation.

SHR!I HEM BARUA : If Laldinga is
in Pakistan, what steps have been taken so
far to bring him back to India ?

SHRI Y. B. CHAVAN : Does he ex-
pect us to take diplomatic action on this
question ?

SHRI SWELL : The hon. Minister
said that it would not be in the public
interest.to disclose the casualty figures of
the security forces. I would not press that
and | would not embarrass him there. But
there is a news report that Gen. Mao
Angami of Nagaland who has been to
China and is now reported to be on his
way back to Nagaland, hay sent word t9
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his colleagues in Nagaland to lie low and
to go into hiding until his return to Naga-
land. | would like to know from the
Home Minister whether his intelligence
confirms this report as correct. What is
the significance of this request by Gen.
Mao Angami and is there likely to be any
flare-up in Nagaland in the near future ?

SHRI Y. B. CHAVAN: If the hon.
Member wants me to give out what our
intelligence report and our assessment is,
I refuse to do that. But I can tell him
that we are quite aware and we have given
information on the floor of the House that
a large group had gone to China for train-
ing and is bringing arms. Some of them
arc on the other side of the "border and
they are making constant efforts to smuggle
themselves in. But our security forces are
quite alive to this matter and they are tak-
ing necessary steps to see that the other
party’s efforts are frustrated in this matter.

SHRI P. VENKATASUBBAIAH : May
1 know from the hon. Minister that this
matter canpot be solved on the military
planc only and that any amount of deploy-
ment of the security forces will not be able
to stem this tide there ? [ would also like
to know from the Home Minister whether
there has been any effort made to take the
local population there into confidence, and
to what exten they have succeeded in gett-
ing the local population to see that these
rebel Nagas and Mizos are traced and be-
ing punished for their lawless activities ?

SHR] Y. B. CHAVAN : If he is re-
ferring merely to Mizoland, well, this is
generall, theoretically ‘quite all right, that
nothing is finally solved by military opera-
tions ; I quite accept it. But this is as
academic as anything else can be. We
have constantly made efforts to have a
political solution of this problem, and we
have supported the local leadership which
wants to give co-operation to Government
in this matter. But there is no question of
trying to...

SHRI RANGA : Wobbling.

SHRI Y. B CHAVAN ; Yes ; wobble
in this matter—and there is no question of
giving encouragément to thosé who have
taken to arms.
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SHRI B. N. SHASTRI : May I know
whether the Government of India recognise
indirectly, if not directly, and by implica-
tion, the Federal Government of Naga
People ? If not, may I know whether they
will issue instructions not to mention this
name “Federal Government of Naga Peoplc”
in the official and non-official papers ?

SHRI Y. B. CHAVAN : There is no
question of recognising any government of
this type. But in references, in order to
point out a certain organisation, we may
use those words. That does not mean reco-
gnition.

T a1 fadl gror fedel & et o v
aAqw (v T
+
«425. «} wae fagrdt o
q'ff'o'ofw!:
st WY T W

T qg-Id HAY gg F@ry Y FAT
w3 f .

(%) a1 axwC w1 WA 7 fagna}
1968 & ‘wriArgerd’ ¥ swrfEd gu €W
qraTIIT FY MT wrwfga favar T R fw
g9 arit wfa a9 w97 qry fa3ay § g
AT T+gH AT@ WA § ; WK

(w) afz g, @ @ @A QA
Yy garfaa &a W %Y & fag aTET
I wqr AT R 7

Te-wnd sarea # cea o (s
faer wem gew) : (%) W17 (@) . TF
fercr ®za & @Wr qE® 9T @7 Jav
t

farw

(%) i g, A

(w) wer wfefmm qar fasl &
WRITT ¥ AT W AKH gaATE w1 0
st § wh fok wi wie
T agE! ¥ GO aqr IAET @Al
waifz sw wiafraw aqr frasl & 99-
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ot & gt At & 1 gark  ugwar W
o @ g foeal & wwd, fel wife ax
fedt sfyaww & fody gex wfefras aqar
fraat & =qaeqr aff & 1 ge & o€ gk
Tgel W frenl & wc W @ afer o
A & WX I A7 gt WY WA N
g AR HA & ; ol Iawr IwAIT
3T B2 WI¥T a9qr fFAgA & aeqrE@ &
fax fear arar ¢ ; wie T gark AW
o freif o0ww & aat & qu ot
s, wfafmw aqr foal & et
ALET ¥ gAEY  wranasaral & W
g

TIAT T T, @ qq F Arvg A
9T, e gfae wfewifeal ara fafiay
frdaw fear grar § sl mifrs w
arfew 37 § 98 Q% wATSfer AT 9
Faaafemromr &1 @& e § . R
FC &It ¥ wwwr Al 4

ot wzw fagrdt wrwdd : fawow &
ag @1 ¢ i fadeY & 9@ 1% wAeflg
T agF A1 awy § Wi ot @y
FTA § I WA @ AG® & AX T
AR AN | frrw ¥ qg N ww
T fEag agw waes Al R &
wft wgven ¥ o W ¢ fe W ag
aw ¥ f gaT Taar agE w9l F ooy
T wart I17 o A ww  awlr g
a1 7Rt Agixy w1 wigw § v awas
¥ OF geaT ¥ wroAr AR T I §
ger E, Wi frad FaT AT wwgw
wart v o Iawy weg g af ?

o faen e g : WA ST
aTaE WMo gl haw W gar At
g wz @ § www ot ¥ M4
do o wrfe & gru T wMET «
f frq 1eg #t wgw w1 JEd oA
g & fad fear mn o | e AW @
o uro # o\ ugt # W0 Ao wrte
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OIwae N Ny fw
WO ¥ ra e gar ¥ At |
ag 20 AW B A | I TE A T
T W at, 7 96 I W W
1 S & Wk guatw fear
Ygiawwaaw AW fE wm
AT WY TUT UEHA A AT A G@
® aweht & a1 A, ) g H A F 9
= ¥ UF 3 HORESE E | @ TEEE
Iq ¥z ¥ qE 8 W § 9w & fod 3@
s S A g N g
ot @, Ao oY SE dww W aww A
Jacdt SEd YT WY weg A & awl
afy wrq waafa § Y & o ez § sEw
e g ¥ g whEag wwoh §
frar e fad 9 & @A qgar
£:
“Projectiles discharged from such
guns or pistols do not perfarate a
target 12" square formed by deal-
wood boards of evenm grain, free from
knots, planed on both sides and of

thickness 2" or 1" for air pistols and
air guns/rifies respectively.”

SHRI HEM BARUA : Dilana is the
name of a pretty woman. How can you
associate guns with Diana ?

o fewy s g ;. I 9g 1GH
w1t wada amfos mar § @ gfew
wiwwfal oo @ am W atw e
ondl § fis Su qrag 3 STy gwT R A
AT TN AN FAF A A
T & wreY § 1 afe wlt T qrET S
¢t v ag ¥@ ¥ § e qwgr § i
I T AT § ) I JAW WY
¥ATqPnT | famr wrede fad ag T ar
)

st v, fagrt wreddt - wefR W)
T .9 IR fegr § S gy s A
Fo 6 ot &R ok et & 9T oriwr
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zaré aF 9 Y § a1 axvE 9 A
¥+ A e T T @ T O @
2 & fr eqreity gfve SEeY ot s
g

it faen T o : 3T OF IR
AT ER TF gETs wg W gfew A
WY § I @ o # JiT R TR
& grg-are agr 9x gfew &1 g
Tgar g 1 oY A agE orf et § owwRw
T gfew Al ®1 I§ ¥ AR (EATE
s ¥ frr R E gfam ™ gEN
T w7 § o fafeq s7 § adifede
¥ § fF a8 aogw et § faed STeEw
FIE@AG § | T FRA AT AT
oA

st ywTw AT e g WX agw
FT OF O & g9 WT qAG § ?

s wzw fagrd adedt : A WERE
Facyag weAg § oo aw
firae) srgAr agd wiwa § wif § ooy
wrafersrms arf af w1 fradl ® gEQ-
qx fagqr 7ar | F4T Afasw § GO S
AT F 17 9T AF WA w7 frw
WWE? sgagw waw fag &
%t § AR E@ a%g H wEAT § T
g

ot fwer R g : 8 qgw @
wq & O am@ arf o § far Wk
& & Wi qg wraw 44 & oyt aw @
wam et amm o §w w
frad i a9 o faweg & 1 W
g:1066 ¥ 15300 gw arft agx M
X 37 ¥ ¥ 408 W@ A N T 0,
1967 ¥ 15,200 g arfl g 7 WK
ITH Y 212 (@A N AE AR 6N
1968 ¥ 15,000 arft aTET ¥ WX I
¥ 134) v@. O W &Y AW |
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ot wew fayrdt avddY ;T @@ W
77 ¥ @y gu fe g aww ww @
get &, FgT GIEMC 39 & AR 9T AW
qary & T s g 7

st fawr weaw qew - X A wgr e
qg ag® A% Agl & awdh ¥ gafed
Aw Fard w1 H1E g™ A &)

st wgFATe WA ;. Tt AR A Ag
ewTfFmm g fm M gm gt ar 37 &
¥ 500, 200 ST 1000 I TF ATE N
IgE @17 1 S geft agT Wy § TW
ATH WA GO UK A9 agE 9T IF A
ag a1a qaw § A7 gndY §, 0% qfae
¥ off uw g7 Ay aw A € e @ E,
frmg oY gor arft Y § A7 T TF A
Tg6 A T ATY § AY A I W T FQ@
g7 qq it 2z 1Y § qa Q@ YF WA
¥ fw ¥ faedfomesh feagfwe gu @
aNPHT | 7T A AHIT X € H qqT
ama A ffaw W & s 37 w1 FaT g
o T sty & Far fawer ?

ot fawn avw e AN @ AR
N wge o€ arh § s for ddw
£ grgzawar A8 it gwfay ag qar
Tl smar fF ags 99 greet & a9
ar3gy et &Y ¥ fear ) qg MY qgi
@i < faar @ s g fs oud fedt aqeg
& ot &Y B o W & o feht
) U AN W awaT whed I |
qIEAT ALY qAGAT |

ot wew fagret wroddy : ag T
ot -fwr wog yww-: 39 & T Wt

o A% T A §, IR mk gy

gt qre i R &)

it wzw flgrd wrwdndt : 7N wixw
v iz @ &
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stwelt gften Qg © weR AR
& 9O § 38 @ g 71 fF o W agt
§ "l § g wod "9 agE @ix § ok
I8H gL AW Ffg R are & o @
™ & fR wd § ag wife ok wies
vafe A wd &1 & owAr wigdt e
oifas gafy W agw WA § qoe
dag?

ot faer womw gww ;- ag A am
afl ¢ fo ot ot gor & fad i § afy
T 919 § A A g ¥ A% agl o
§ 3z 0 T@ g # IRE AIF A, Wi
Gick &

sft T A qret ;- SrE @

ot faer weer qeer: & g wgar
wigar ¢ fr gw & qra awgw & Nem
fagag Y Hw a7 aH &

st guen feg weang ;o war R
qETA Tg AANTH WY H £ s g
Ig &7ZH BE A K7 WITH B @ wd
a1 wraw feard & fad ggter Ay & &),
wafad tw aqar gwa § dwd gy wr
Tify W geam & fadr ORI 9g wrame
aawft & fr g g o Wt sfreew
AT A1g 7

ot faen W qew : wOw W ¥
folr gegr ofr s gy §, Afr gaie
oz wane ff ¢ fr qeat 9T sfewew
WAy Wy | gw avg W agw e
Y ¥ arq o ot 0f § A dwerom §
fs wo® wpsg & o @ Y€ woar ff
§ wfed @ o sfeew aak N
sTaEawar AW Al gy

oft swm wow www ;. R AR
§ ag amec gt gl fr or ageit &
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T AT & AW TR 61w @@
agl 3 1 & wasr ag wawa auwar v
o o fFRt N A g Q) aE
W AFF I A0GT W@ FT I@ 6T g
®@ & fa¥ gamr AT @ s | Afea
dfyadeet frdl W TqIT O M |/
¥ W g A& %A g1 Far 3§ AW
w qqIA T AT |

hamagd & afz fedl &w
wdg fag T My § A o g I
Ty Fwr f Y Afe fady org @
a1 %7 afg @7 q@ § @ 9§ 9 fEr
%y fisgqr arar wifgd ar )l fear omar
=ifga ?

ot faor wew gew: ¥ q@d W
% g f5 wgsa &1 Ea Far A wg
s e am AN 1 ag A aga A
oy ¥ fogr o1 GFAT | TW AGE Y
TGN § IqF1 Saa forar o awar & AT
afl, wad fag oF ez Gawrga fvar mn
t X 9u% wgE W a@ w fwifa
fear mar @ fr qo@ Saat 9 aEY &
o et § 1 Afew gt ww Q WK A
7% wg awar ¢ fr afe whte ox franar
I R I g ar fxEmr as gl
ag W ar ) | Afew gw A 7 faw
atg § &= ¥ awna frar § 9% AgE
g favgew wft & fr @ &% & g
A Agsm W G AE 97w g
afk 5 1 qg ¥ @ AL W AE AOQ
g ag ud Al } fr gEwr ¥
THY T ¥ QAT wA & fag A § )
W T %1 % fear o @ @, & awar
# 5 ag @ w7 S agi &

SHRI A. SREEDHARAN : People
who go abroad, whether they - are Hajis

or not, bring Diana guns to India. I
come from a State from wbere large num-
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ber of people go for Haj pilgrimage. I
have seen them bringing Diana guns and
giving them to their children or teenage
boys for bird shooting. This question is
asked here with a communal slant as to
why Hajis are bringing guns to India. 1
would like to ask the Government whether
they would make a categorical declaration
that they do not differentiate between
Hajis, non-Hajis and psople belonging to
different communities in the matter of
bringing Diana guns.

SHRI VIDYA CHARAN SHUKLA :
This kind of a declaration is not necessary
because it is inherent, but if the hon.
Member wants, I will say it categorically
that we do not differentiate between
people who come from a particular place
and those who come from other places,
who bring such guns and they are not
required to be licensed under the Arms
Act.

SHRI KARTIK ORAON : ‘Guns’ and
‘not being dangerous’, these two things do
not go together. [ really canpot under-
stand how guns cannot be dangerous.
They may be dangerous in more or less
degree. A gun may be able to injure or
it may be able to kill ; but definitely a gun
could be made dangerous. I would like
to know from Government whether they
have taken all reasonable steps to see that
they can never, at any stage, either by
addition or by modification, be made
dangerous.

SHRI VIDYA CHARAN SHUKLA :
1 have already indicated the test that we
have prescribed to see that these guns are
classified as non-dangerous.

st gt ae fgd@t . gE W
g wifew faer & 1 F s g g
frfagmafiaa W 39 ™ &
Meft xor qr avdt § a1 T 7w
et waré o wwdft W W E o
! ATAT ITAT A WYT CHET AW
qg & fe ud T v ok wwww
o fedfar ofg oY § So% T w1
IR @ AN AR E g o &
arel § wav ? ‘
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ffarerge: w ogE #
¥ o<t ff Tgar &1 wrex Wt SEhr
Dar I ¥ g ¥ &<F e amn

2

SHRI NARENDRA KUMAR SALVE :
I know and the House knows that the hon.
Minister has profound knowledge about
weapons. He has stated that a Diana gun
cannot kill a human being. I would like
to know from him whether in giving this
answer he has been aware of the fact that
human beings have skins of different thick-
nesses. What happens in cases where
a person does not have a thick skin,
whether even in such a case a Diana gun
is safe ?

SHRIMATI SAVITRI SHYAM : Wil
the Minister be pleased to state the action
taken by Government to check communal
propaganda being carried out by the
Organiser which has become the biggest
source of danger to communal harmony in
this country ?

SHRl VIDYA CHARAN SHUKLA :
This news i‘em about Diana Guns being
brought by Hajis was published in the
Organiser but it did not admit of any
legal action to be taken against them.

SHRI ATAL BIHARI VAJPAYEE :
You have confirmed the report.

forarr wameht ¥ gqw afcadn

#426. «t wgrow fag  wred -
w7 fen woft 7 qaATy A FaT WA
i .

(%) %ar g foan sareh § ga
ofad A & % SR 9T faw e
@ ¢ foad wgae argdt v aw
foer QO @ ot Sa% Wz wAT
faardt Y A awher a1 fadw Wi
;W)

(w) afe gt, Y Sgwr AT T 7

firen siwrog & vow Wt (o) e
fog) : (v) ot (w). frcy &w
9w 9 1 frar mar 8

AGRAHAYANA 8, 1890 (S4KA)

Oral Answers 30
farow

fore agfe & qugm  afcesw

faraar aravr 3 fer & wreafiaw w7
w @ W § wola faeq greafas wix

Jex areafas @O A fonfra &< &
fawrfoa o ot

wmefaw faer aaqr fae arsafie
fererr Y, g &Y foar & yow @@ ad
A wifgd Wk wwd g foar o
sqaeqT AT TfE |

AT T & weq & fagr@a grow
gyt =rfgg | W faendt faeafaarag &
foar & gegw &, ¥ Fa 11wk 12 %
fadre wra foerr it @ awx @1 feg
M X R &R A &0 "4y faenfady o
wafaw sgrqEifas  qizamal A AT
qrg a7 wifge, fagd 3 Naa N fafir
A1 ¥ aifee ) &% | €T T1EaEAl A
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WRITTEN ANSWERS TO QUESTIONS
Development Board for North Eastera
India

®423. SHRI RABI RAY : Will the
Minister of Home Afairs be pleased to
state :

(a) whether it is a fact that Govern-
ment have decided to form a Development
Board for the development of North-
Eastern India (Assam, Nagaland and
Manipur) ; and

(b) if so, the details thereon ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) and (b).
While there is no decision to form a
Development Board, the Government of
India propose to set up a North-Eastern
Council to provide a unified and co-
ordinated approach to the security and
development of the North-Eastern region
of India as a whole. The details of the
Council were mentioned in the press com-
munique issued by the Government of
India on the 1l1th September, 1968. A
copy of the communique is laid on the
Table of the House. [Placed in Library.
See No. LT-2386 168.]

Regional Conference to Promote
Asiaa Tourism

*427. SHRI HARDAYAL DEVGUN :
Will the Minister of TOURISM AND
AVIATION be pleased to state :

(a) whether it is a fact that Qovern-
ment propose to hold the Regional Con-
ference in India in 1969 to promote Aslan
tourism ;

(b) if so, whethar the decision to hold
the Conference has been agreed to by all
the countries proposed to participate In the
Conference ;

(c) If so, when the Conference is likely
to be held ;

(d) the resalts to be achieved by
holding such a Conference ; and

(e) the countries which are to partici-
pate in the Conference ?

THB MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):

(s) to (e). A proposal to bold & mesting
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of Ministers for Tourism of the member
countries of South Asia Travel Commis-
sion of the International Union of Official
Travel Organisations, namely, Afghanistan,
Ceylon, Iran, Pakistan, Peoples of Repub-
lic of Mongolia, Nepal and India is under
consideration. All the countries referred
to except Pakistan are willing to attend
the meeting if it is held. Pakistan has
ueclined invitation, while no final reply has
yot been received from the Peoples Re-
pubtic of Mongolia.

The mecting is likely to be held in the
first half of 1969. Its objective would be
to achieve better co-operation for original
tourist promotion, covering topics such as
group tourism to be organised in the
principal tourist market, co.operation
between national carriers of the countries
of the region and production of joint
publicity material

Noa-Official Enquiry fato Incidents in
Indraprastha Bhavan, New Delhi

*428. SHRI R. R. SINGH DEO :

SHRI GADILINGANA
GOWD :

SHRI V. NARASIMHA RAO

SHRI D. N. DEB :

SHRI YASHWANT SINGH
KUSHWAH :

SHRI RAM SEWAK YADAYV :

SHR1 RAMACHANDRA
VEERAPPA :

SHRI] M. L. SONDHI :

Will the Minister of HOME AFFPAIRS
be pleased to state :

(a) whether an Enquiry Committee
consisting of Shri Purshottam Trikam Das,
Member, International Commission of
Jurists and Shri Sarjoo Prasad, former
Chief Justice of Rajasthan and Assam
High Courts was constituted to go into the
incidents which took place in Indraprastha
Bhavan, New Delhi on the 19th Septem-
ber, 1968 :

(b) if so, the details of the findings
of this Enquiry Committee ; and

(c) whether Government have taken

any note of the findings of this Com-
mittee ?

THB MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) Such a Nos-
pfficial Committee was st up at thy
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instance of some Members of Parliament
belonging to the Opposition Benches.

(b) The conclusions arrived at by the
Committee have been published in news-
papers. .

(c) No, Sir.

Committee on Traffic Potential of
Hinterland of Paradeep Port

*429. SHRI CHINTAMANI PANIG-
RAHI: Will the Minister of TRANS-
PORT AND SHIPPING be pleased to
state .

(a) whether the Special Committee
appointed to determine the traffic Potential
of the hinterland of the Paradeep Port has
submitted its report ; and

(b) whether a copy of the report will be
1zid on the Table of the House ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO) s

(a) Yes, Sir.

(b) Five copies of the Report have al-
ready been placed in the Parliament Lib-
rary.

Sarker Committee Report on Couacil of
Scientific and Industria] Research

*430. SHRI YAJNA DATT
SHARMA :

SHR1 GANESH GHOSH :

SHRI E. K. NAYANAR :

SHRIMATI SUSEELA
GOPALAN :

Will the Minister of EDUCATION be
pleased to refer to the reply given to Un-
starred Question No. 1023 on the 26th July,
1968 and state :

(a) whether the Committee appointed
under the Chairmanship of Shri Sarkar to
go into the functioning of the Council of
Scientific and Industrial Research has sub-
mitted its report ;

(b) if so, the salient features of the
report and the action taken by Government
thereon ; and

(c) if not, the reasons for the delay in
submitiing the report ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) . (a) No, Sir.
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(b) Does not arise.

(c) The terms of reference given to the
Committee are very wide and all embrac-
ing, but the Committee is trying its best to
complete its work as expeditiously as possi-
ble.

India Tourlsm Development Corporation

*431. SHRI PREM CHAND VERMA:
Will the Minister of TOURISM AND
CIVIL AVIATION the pleased to state :

(a) whether the India Tourism Deve-
lopment Corporation has proper rules of
staff recruitment (for jobs carrying more
than Rs. 500 p. m.) for purchase, contracts
and sales and, if so, what are those rules
and since when they are in force ;

(b) whether a general assessment of the
working of the Corporation has been done
and, if so, the result thereof ; and

(c) if not, whether Government have
any idea of securing the services of an ex-
pert in order to find out the drawbacks
and to bring about improvement in its
working ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) The service rules for the employees of
the Corporation arc under preparation.
Pendiog finalisation of these and other rules,
the Corporation is following relevant rules
of the Central Government 10 the extent
they are applicable in the matter of recurit-
ment of staff for purchase, contracts and
sales.

(b) and (c). The progress of imple-
mentation of the various programmes of
the Corporation is revicwed by the Board
of Directors of the Corporation from time
to time. Financiai reviews of the working
of the Corporation are prepared quarterly
and the financial results audited by the
Company Auditors. A bigher performance
audit is performed by the Comptroller and
Auditor General.

There is 00 proposal at present 10 ap-
point an expert to review the working of

AGRAHAYANA 8, 189 (S4K4)

Written Answers 38

the Corporation, but the question of seek-
ing technical expert advice from the Inst-
tutes of Management in regard to various
proposals and planned programmes is under
consideration of the Corporation itself.
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Pilot Scheme in Government Department

*433. SHRI A. SREEDHARAN :
Will the Minister of HOME AFFAIRS be
pleased to ftate :

(a) the departments of Government in
which the so called pilot scheme introduced
as an experiment with a view to enforcing
efficiency and economy in administration
still continues ;

(b) whether the main reason for failure
of the scheme was the non-availabllity of
of Section Officers of appropriate calibrs
and, if so, what efforts were made to train
the officers upto proper standards so as to
enable them to meet the requirements of
the office and to eliminate those found un-
fit ; and

(c) what is the extent of efficiency and
economy that has resulted by the introduc-
tion and continuance of the Pilet schemeo
in the departments referred to above ?

THE MINISFER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
The pilot section scheme introduced in
several mioistries during 1956-57 was dis-
tontinued, on the besis of a review in 1962,
inwll of thom except the Ministry of Do-
‘fence where it is in vogue in a modified
form in eight of its sections. The scheme
envisaged that nothing was to be initiated
in every case by the Section Officers who
were empowered to dispose of simple cases
finally. However, the 1962 roview showed

that the contribution made by the Section
Officers was not beyond the capacity of an
average Assistant and Section Officers were
not in a position to dispose of enough
work finally. Though in purely monetary
terms, the pilot sections in the Ministry of
Defence cost about Rs. 2,150 more per
month than the conventiona' type, these
sections have, in the opinion of that Minis-
try, contributed towards improved perform-
nce.
Text Book Committee for Urdu

*434. SHRI GEORGE FERNANDES :
Will the Minister of EDUCATION be pleas-
ed to state :

(a) the names of the mombers of the
Text Book Committee for Urdu set up
under the Chairmanship of Shri G. M.
Sadiq ;

(b) the names of authors commissioned
to write Urdu Text Books by the Com-
mittee ; and

(c) the criteria adopted by Government
to nominate members on the Text Book
Committee ?

THE MINISTER OF STATE IN THEB
MINISTRY OF EDUCATION (SHRI
SHER SINGH): (a) The proposal of
setting up a Coordination Cemmittes for
production of university level books im
Urdu under the chairmanship of Shri G.M.
Sadiq is still under discussion with the
Governmeat of Jammu and Kashmir.

(b) and (c). Do not arise.
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Javestigation into Gold Dogated to
National Defence Fuad in Beawar

®436. SHRI ONKAR LAL BERWA :
SHKI D. C. SHARMA :

Will the Minister of HOME AFFAIRS
be pleased (o state :

(a) whether the Central Vigilance Com-
mission has submitted its report regarding
Gold dopated to the National Defeace
Fund in Beawar, Rajasthaa ;

(b) if not, the reasons for the delay ;
and

(c) when the report is likely to be
received by Govecament ?

THE MINISTER OF HOME AFFAIRS
(SHR3 Y. B. CHAVAN) : (a) No caguiry
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io this connection has beea made by the
Central Vigilance Commission.

(b) and (c). Do not arise.

Bridge at Gothmi Gbat (Bihar)

*437. SHRI VISHWA NATH PAN-
DEY : Will the Minister of TRANSPORT
AND SHIPPING be pleased to state :

(a) the progress made so far in regard
to the construction of a bridge over the
Choti Gandak river at Gothmi Ghat (Bibar)
which will connect the States of Bibar and
Uttar Pradesh ;

(b) the total amount of expenditure on
such construction ;

(c) when the bridge will be opeaed for
the traffic ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND SHIP-
PING (SHRI BHAKT DARSHAN): (a)
The bridge proper bas already been con-
structed. Now only load test remains and
it is expected to bs completed shortly.

(b) Rs. 2297 lakhs on the bridge pro-
per so far.

(c) The bridge can be opened for traffic
only after the completion of the approach
roads to the bridge on both Bihar and
Uttur Pradesh sides. The approach road
on the Bihar side is expocted 10 be com-
pleted by January 1969, as intimated by the
State Government. The U. P. side ap-
proach road is being constructed by the
State Government but there has been some
delay becawse of some difficulty in the
acquisition of land for a part of the road.

Aboitien of Tax o0 Peefessions,
Trades aad Callings in Chaadigarh

*433. SHRJI SHRi CHAND GOYAL
Will the Minister of HOME AFFAIRS be
pleased to state :

(s) whether Government have received
some represastation from the citizens eof
Chandigarh for the abalition of tax os
professions, trades and callings in the Union
Tecritory ; and

€®) if 0, the action taken or proposed
to be taken by Geveromens shessen ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes ;
Sir.

(b) Government did not agree to abo-
lish the tax.

Finalisation of Work of A. R. C.

*439. SHRI MANIBHAI J. PATEL :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the amount of work yet to be com-
pleted by the Administrative Reforms Com-
mission ; and

(b) by what time the work is likely to
be finalised, the final report submitted and
the Commission wound up ?

THE MINISTER 'OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) The
Administrative Reforms Commission intends
to report on the following areas of adminis-
tration :

(1) Centre-State Relationships.

(2) Personnel Administration.

(3) Administration at the State Level.
(4) District Administration.

(5) Agricultural Administration.

In addition, the Commission intends to
report on certain specific organisations.

(b) The Commission has not intimated
the date by which its work would be fina-
lised. However, it is anxious to do so as
early as possible.

‘W w qvu dfave-ww 4’ § s s
w amfew

#440. st g fowd: w7 MR
woft qg Fary *Y gor w3 fin

(%) w1 agaw  fo ofww gF
afirar & AR ¥ e 7w dH g
N qrw ‘dwm v duew,’ ww 4§
qwTia wree & aA-fay § st T
#w W & v ¥ fewmr ma § o
Fawr wferer wrex % wft fewrar & ;

(w) wrag s aw § f dwe
v faztwt vt (wdz) fafrew,

NOVEMBER 129, 1968

Wrinten Answers u

@ WA, e, a5 IWE
gew & faaer &

(m) afz g, & @ wfaTas g%
& w1 ¥ ORI T W HIHATE 0 S0
@R ;R

(%) war g ¥1 faq= @ geaw
¥ W 97 Ak wEEE & fawg
THIAT GATH FT & ?

TE-e1q wATRY § T went (s
fwer wewr qew) : (%) ¥ (7). Dfaz
wERAYT, /e @A wwifga 1065
o% ‘ §gg que figew” ATAE yaf-amr
¥ 300 JA ¥ wAwAr # AGS e
faetat oAt (ede) fafmew ama
wraTe & aik ¥ gEAr oy @ da-
g% wifasifedl §1 Saft-wrar & &2 )
o< iv § aifas arafasms qwea” w1a-
ol %Y wrarg N wgRfa ?|W ¥ oW
CIET F ¥ WRT I R ¥
STHTRIET & W ARy 9T qrasg ® g
qt Y st WY ¥ ografes w7 @
sAsfYaERa A

() o afi, sfraq

List of Personal Property of Ex-Rulers

*441. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether the Rules of former lddinn
Stater had to submit list of their personal
property ;

(b) whether any date was fixed by which
the above were to be submitted and, if so,
by what date ; and

(c) whether the above date was ever
revised and, if so, the revised ceiling
date ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) and (b).
According to the provisions made in the
Morgsr Agreements and Covenants execut-
by the Rulers of the former Indian States,
the Rulers were required to furnish by a
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date specifien therein, to the Dominion
Government or the Rajpramukh, as the
case may be, inventories of immovable pro-
perty, securitics and cash balances which
they claimed as their private properties, as
distinct from State properties.

(c) Asa rule, the dates once fixed in
the Merger Agreements and Governments
were not altered.

Secession of Tamlinad from the Indisg Usion

*442. SHRI N. R. LASKAR :

SHRI B. K. DAS-
CHOWDHURY :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that Govern-
ment have asked for facts from the Madras
Government on the allegation of the
Tamilnad Congress Chief that the former
Speaker of the Madras Assembly, Shri
S. B. Adityan, has been openly demanding
the secession of Tamilnad from the
Union :

(b) if so, the details of the reply receiv-
ed from the Madras Government ; and

(c) if no reply is received, when it is
likely to be furnished by the Madras
Government ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) Goveroment
had requested the State Governmeat facts
in this regard.

(b) and (c). The State Government
have reported that information is available
with them.

Darbhangs Saaskrit University

*443. SHRI BHOGENDRA JHA :
Will the Minister of EDUCATION be
pleased to state :

(a) whether it is a fact that the Govern-
ment of Bihar had proposed the expans!
of the prescnt Darbhanga Sanskrit Uai-
verstty into a full-fledged modera Uaiver-
sity ;

(b) whether the University Graats Com -
mission, alter making on-the-spot eaquiry,
sanctioned the expansion of the preseat
Sanskrit University into s modern Univer-
sity while maintaining all the present aspoct
of Sanskrit toaching ;
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(c) if the replies to parts (a) and (b) be
in the affirmative, what steps are being
taken to implement the scheme ; and

(d) whether instead of giving the
scheme a practical shape the State Uai-
versity Commission is being used as a pre-
text to undo the recommendation of the
University Grants Commission and the
State Governmeont ?

THE MINISTER OF STATE IN THB
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) Yes, Sir.

(b) to (d). The University Grants Com-
mission appointed a Committee to examine
the proposal. The Comamittee in its report
recommended the establishment of a
Mithila/Darbhanga University, of which
the K. S. Darbhanga Sanskrit Vishvavidya-
laya und the new multi-faculty University
might from autonomous wings. The Com-
mission considered the report and decided
that the comments of the State Govern-
ment may be invited in the first instance.
The State Government examined the re-
commendativns anJd referred them to the
State University Commission for their
views. The reply of the Stete Government
is awaited.

Haldia Port

%444 SHRI BENI SHANKAR
SHARMA : Will the Minister of TRANS-
PORT AND SHIPPING be pleased to
state :

(a) whether the negotiations with the
World Bank for a loan for the Haldia Port
have yielded any results ;

(b) if so, the details thereof ; and

(c) the progress made in the work on
the Haldia Port.

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO):
(a) and (b). The negotiations with the
World Bink for a loan to cover the foreign
exchange requiremeats of the Haldia Pro-
ject were not successful. The project is
therefore being exocuted without any World
Bink assistance.

(c) The Hildia Dock Project comprises
the construction of an Oil Jetty and an
Impounded Dock System with six berths
and other ancillary facilities. lS“/. of the
land required for construction of the Dack
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System has been acquired. The Oil Jetty
has already been completed and put in
commission since 11th August 1968. It is now
being used for export of dangerous petro-
leun. Work in respect of the conrtruction
of the Dock System is in progress. The
progress so far made is about 8%[. The
Ore and Coal berths will be fitted with
mechanical loading plants for which an
order has already been placed with the
Minning and Allied Machinery Corpora-
tion, Durgapur. An order for the supply
of 12 locomotives has also been placed with
the Railways.

2. The work in connection with the
Haldia Dock Project is progressing accord-
ing to schedule and is expected to be com-
pleted by early 1971.

Regional Language for Union Public
Service Commission Examination

*445. SHR! KARTIK ORAON : Will
the Mihister of HOME AFFAIRS be pleas-
ed to state :

(a) whether Government have finally
decided to implement the proposal regard-
ing the usc of regional languages for the
Union Public Service Commission Exami-
nation as an extension of three-language
formula ; and

(b) if so, what are the programmes for
their introduction ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (3)
Government have decided to introduce all
the languages mentioned in the Eighth
Schedule to the Constitution as alternative
media for the All India and Higher Central
Services Examinations conducted by the
Union Public Sarvice Commission.

(b) The Union Public Service Commis-
slon are working out the details.

Tugs and Barges Lying at Patoa

%446. SHRI KAMESHWAR SINGH :
Will the Minister of TRANSPORT AND

SHIPPING be pleased to refer to the reply
given to unstarred Question No. 4882 on

the 220d March, 1968 and state :

(a) whether the tugs and barges lylng
jdle at Patna are proposed to be used for
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transporting coal between Buxar and Raj-
mahal ;
(b) if so, when ;

(c) whether the survey undertaken in
consultation with the State Governments of
Bihar and Uttar Pradesh has been complet-
ed ; and

(d) if so, the details of the report of
the survey ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO):
(a) to (d). There is no proposal under
consideration to use the tugs and barges
for the exclusive transportation of coal
between Buxar and Rajmahal. Barlier
these vessels were used on the above reach
for transporting coal and other commo-
dities : but it was found to be uaremunera-
tive. The feasibility of running a commer-
cial service on the Ganga, based on a
preliminary study of traffiz potential bet-
ween Allahabad and Rajmahal was examln-
ed in consultation with the State Govern-
ments of Uttar Pradesh and Bihar. The
State Governments are of the view that the
scheme will run into losses in the first few
years. The Committee, which was recently
set up to study the problems relating to
inland water transport of country and to
suggest 4 phased programme of develop-

ment will also iater glia examine this
scheme.

lacrease in Cost of Book Production

*447. DR. SUSHILA NAYAR : Will
the Minister of EDUCATION be pleased
to state :

(a) whether it is a fact that the cost
of book production in the country has
gone up due to the increase in the price
of printing paper during the last three
years ; and

(b) if so, to what extent the price has
gone up and the factors responsible for
this increase ?

THER MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH): (a) So far no attempt
has been made to compile price index of
cost of book production in the counmtry.
It is, however, true that price of paper
after decomtrol from May 1968 has gone
up.



‘@ Written Answers

(b) The price bas gone up by Rs. 200
to 250 per tonne and manufacturers have
been attributing the rise in price due to
increase in prices of raw material, chemi-
cals and also due to increase in wages and
other overhead charges.

Police Atrocities in Uttar Pradesh

*448. SHRI S. M. BANERIJEE :;
SHRI RAM GOPAL
SHALWALE :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether cases of Police atrocities
have been reported from U.P. ;

(b) if so, the steps taken by Govern-
ment ;

(c) whether law and order situation
has fast deteriorated in U.P. under the
Governor’s rule ; and

(d) if so, the action taken by Govern-
ment in the matter ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) Some alle-
gations of police atrocities have been
received by the State Government

(b) Inquiries in respect of the com-
plaints, by gazetted police officers, by the
State C.1.D. and Magistrates and in some
cases under the Commissions of Inquiry
Act 1952 have been initiated by the State
Government, keeping in view of the nature
of the complaints and other circumstances.
In cases in which the complaints have been
found to be correct, suitable action against
the concerned police officials has been
taken.

(c) No, Sir.

(d) Does not arise
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Semipar on Natural Resources of
Rajasthan

450. SHRI D. N. PATODIA :  Will
the Minister of EDUCATION be pleased
to state :

(a) whether it is a fact that under the
auspieces of the University Grants Com-
mission, a Seminar on *‘Natural Resources
of Rajasthan’* was held at Jodhpur ; and

(b) if so, what were thy main recom-
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mendations of the Seminar for exploration
of the naturul resources of Rajastban ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) Yes,
Sir.

(b) A statement is laid on the Table
Sabha. ([Placed in Library. See No. LT-
2387/68].
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Lotteries by States
2581. SHRI YASHPAL SINGH :
SHRI K. P. SINGH DEO :
SHRI SIDDAYYA :
SHR1 VIRENDRAKUMAR
SHAH :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that some
States in the country have started lotteries;
and

(b) if so, the names of those States
which have started lotteries ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(b) Haryana, Kerala,
and Rajasthan.

Madras, Punjab

Foundation Day of Azad Hind Fauz

2582. SHRID. N. PATODIA : Will
the Minister of EDUCATION be pleased
to state :

(a) whether the Silver Jubilee Celebra-
tions were held in October, 1968 to com-
memorate the Foundation Day of the Azad
Hind Fauz ;

(b) whether the Government of India
officially participated in the Celebrations ;

(¢) if so, the details thereof ; and

(d) if reply to part (b) above be in
the negalive, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI!
SHER SINGH) : (a) Yes, Sir.

(b) and (c). Government requested the
Council of Ministers to participate in the
Celebrations organised by the public on
the occasion. Similarly the Chief Minis-
ters of the States were requested to make
the celebrations a success. Education
Secrearies and Vice Chaacellors of ,Uni-
yenities were requested by Governmeni
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to Celebrate the Silver Jubilee Day in a
befitting manner. A special postage stamp
to mark the occasion was issued by the
Posts and Telegraphs Department. Special
programmes were broadcast on All India
Radio which covered public functions,
news bulletins and newsreels. Special
posters and publications highlighting the
role of Netaji and Indian National Army
in the freedom struggle were brought out
by the Ministry of Information and Broad-
casting. The Union Home Minister laid
the foundation stone of the replice of the
memorial of the Azad Hind Fauz in the
city of Calcutta. A function was also
held at Moirang (Manipur) which was
attended among others by six Cabinet
Ministers. Prime Minister attended the
public function held in the capltal at
Subhash Maidan osposite the Red Fort on
this occasion. Reports received so far
from State Goveraments indicate that they
also organised functions on the occasion.
On a request from the Government of
Andhra Pradesh, 500 N.C.C. cadets were
permitted to participate in the march past
on the occasion. There were also orga-
nised music and drama festivals.

(d) Does not arise.

Publications, Sale and Reading of Books
in India

2583. SHRI R. K. AMIN: Wil
the Mibister of EDUCATION be pleased
to state :

(a) whether it is a fact that India is
the second largest producer of films in the
would, but ranks very low in the publica-
tion, sale and reading of books ;

(b) if so, what action Government pro-
pose to take to popularise reading of
books ;

(c) whether Government propose to
organisc Reader's week in this country ;
and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF BEDUCATION (SHRI
SHER SINGH) : (a) and (b) The avail-
able imformation indicates that India is
third largest producer of films and rasks
8th among the book producing countries
of the world.
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Efforts to spread education are really
steps also to popularise reading. Besides,
Sahitya Akademy brings out transiation of
literary works of India or from abroad in
various Indian languages. The National
Book Trust publishes inexpensive books
for promoting kanowledge. The National
Book Trust has also programmes for
fostering book-mindedness, and for this
purpose arranges book fairs, exhibitions,
sominars etc. Recently, Governmeat has
also set up a National Book Developmen!
Board to advise on book production in the
country.

(c) and (d). No, Sir.
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Representation from Trade Union
Orgatisation

2585. SHRI SHRI CHAND GOYAL
Wil the Minister of HOME AFFAIRS
pe pleased to state :

(a) whether Governoment have received
any representation from a trade union
organisation to take steps to restore nor-
malcy in Government offices ; and

(b) if so, the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a)
Government have received a number of
representations from different trade union
organisations on a number of issues con-
nected with the recent strike of Central
Government employees. Some of the
representations received also contained
suggestions to restore what they call
‘normalcy’ in Government offices.

(b) Government have taken all possi-
ble steps in this matter which have also
been indicated by the Home Minister while
intervening in the debate on the No
Confidence Motion in the Lok Sabha on
12th Novembor, 1968.

Payment of Overtime Allowance to
1 A.C. Emyloyees

2586. SHRI D. N. PATOPIA :
SHRI R. R. SINGH DEO :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to atate :

(a) whether it is.a fact that the over
time allowance paid to the employees of
the Indlan ‘Airlines Corporation has more
than doubled. in the last three years ;

(b) if so, the amount paid during . cach
of the last three years and the reasons for
the abnormal increase ; and

(c) the steps taken to:- cut down the
overtime bill ?

THE MINISTER OF TOURISM AND.
CIVIL AVIATION'(DR. KARAN SINGH):
(a) to (c). The amounts peid sz Overtime-
Allowances to the employees of the Indian
Alrlines during the last three years are as
follows :

.1965-66 1966-67 1967-68
" (Rupees in lakhs)
79.51 92.07 138.93
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Staff has to be detalled for overtime duty
due to exigencies of rervice and other
operational reasons. The Indian Airlines
are, however, conscious of the need to
bring down the overtime bill are actively
considering steps in that direction in con-
sultation with the'employees® Associations’
Unions. They have recently introduced
new Rules of Productivity, as a result of
which overtime expenditure is expected to
come down.
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M/s. Urban Improvemest Lud.,
New Delbi

2992. SHART HARDYAL DEVGUN :
Wil the Minfster of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that the Cent-
ral Government have given an under-
taking to get the affairs of M/s. Urban
lniprovement Ltd., Bew Delbi inovestigated”
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by the C. B. 1. for allegedly defruding the
plot-holders of Greenfield colony of crores
of rupees ;

(b) if so, whether the investigations
have since been started with the details of
the progress made in the matter ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) No,
Sir.

(b) and (c). Do not arise.

Legislation to Protect Plot-Holders

2593. SHRI HARDYAL DEVGUN:
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government propose to
initiate any legislation to protect the
interests of plot-holders where coloni-
sation schemes are mooted and which are
within the jurisdiction of the Central
Government ;

(b) if so, details thereof ; and

(c) the time by which it is likely to be
brought forward ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
The matter is under consideration.

Financial Assistance to Orissa Government

2594. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of EDUCA-
TION be pleased to state :

(a) whether any financial assistance
has been given to Orissa in 1967-68 and
1968-69 for building extensions, equip-
ment, publications or training of Museum
staff etc. ;

(b) whether any such proposal was
roceived from the State Museum of
Orlssa ; and

(c) if so, what was the proposal and
the amount o1 assistance given during the
years 1967-68 and 1968-69 ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH): (a) and (b). Yes, Sir.
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Proposals amounting to Rs. 6,08,800/- were
received.

(¢) The following grants have been
given during the two years :

1967-68 Rs. 4,400/-

1968-69 Rs. 4,500/-

Compliation and Publication of the
District Gazetteers by

Orissa Government
2595. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of EDUCA-

TION be pleased to state :

(a) whether the Orissa Government
have received any financial assistance from
1950 to 1968 from the Central Government
for compilation and publication of the
District Gazetteers ;

(b) if so, the amount thereof ; and

(c) what progress has been made so
far in this respect ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) Yes, Sir.

(b) Rs. 45,986.40.

(c) The drafts of five District Gazet-
teers have been completed and approved
for publication. The Gazetteer of Kora-
put has been published while that of
Mayurbhanj is in the press.

Paradeep Port
2596. SHRI CHINTAMANI PANIG-
RAHI : Wili the Minister of TRANS-

PORT AND SHIPPING be pleased to
state :

(a) the steps taken to install the
required number of buoys for channel
markings at Paradeep Port by now ;

(b) whether it is a fact that between
1966 and 1968 till mow only three buoys
have been instalied ; and

(c) whether adequate radio communi-
cation facilities have been provided at the
Port now ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAO): (a) and (b). For marking
the channel at paradeep Port, the
requisite number of buoys have already
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been acquired. But all the mooring
goars needed for installing these buoys in
the channel have not been received so far.
As such, it has been possible to instal
only three permanent buoys so far. As
soon as the mooring gears are received,
the other buoys will be laid in position.

Meanwhile, the channel is being mark-
ed with small drum buoys inside the break-
waters for safe navigation. The position
of these temporary buoys is being checked
constantly by the Hydrographic Surveyor
and whenever necessary these are shifted
to correct positions prior to carrying out
shipping movements.  Besides the buoys,
transit beacons have also been installed
ashore for safe navigation.

(c) Orders have already been placed
for the purchase of a H. V. F. set and it is
expected to be received shortly. Prelimi-
nary steps have also been taken to have a
wireless telegraph station and teleprinter
arrangements at the Port.

Realiucation of Staff Due to Punjab
Reorganisation

2597. SHRI YAJNA DATT SHARMA:

Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given to
Unstarred question No. 5482 on the 23rd
August, 1968 and state :

(a) whether Government have since
examined all the recommendations of the
Chief Secretaries’ Committee regarding
the_reallocation of staff on the reorgani-
sation of Punjab ; and

(b) if not, the reasons for the delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
Out of 57 Departments involved in the
process of reorganisation, recommendations
of the Chief Secretaries’ Committee have
been received in respect of 54 Depart-
ments. Allocations in respect to 52
Departments have been finalised. Action
is in progress to finalise allocations in
respect of remaining Departments on a
priority basis.

India Tourism Dovelepment Cerporation

2598. SHRI PREM CHAND VERMA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(s) whea the India Toarism Develop-
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ment Corporation was set up and who
were the members of its Board of Direc-
tors and how the same Board Continued ;

(b) the members of the Board of
Directors at present, the name of the
Chairman or Managing Director of the
Corporation, when they were appointed,
their teaure and terms of appointment ;

(c) the loss suffered by the Corpora-
tion on account of irregularities, theft,
stock, shortage, fire or any other such
causes and wbether these matters were
looked into ; and

(d) if so, the result thereof and, if not
the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) The India Tourism Development
Corporation was set up on 1-10-1966. A
list of members of the first Board of
Directors is laid on the Table of the
House (Annexure ‘A’). (Placed in Lib-ary.
See No. LT-2388/68.]

The Board was reconstituted with
effect from 1-10-1967. Name of new
Directors are given in the list or the Table
of the House (Annexure °‘B’). [Placed in
Library. See No. LT-2388/68 ]

(b) The present Board of Directors
was constituted with effect from 1-10-1968
and the names of its members are given in
the list laid on the Table of the House
(Annexure ‘C’). [Pliced in Library. See
No. LT-2388/68.)

The Chairman is Shri Romesh Thapar.
He was appointed as Chairman with effect
from 1-10-1967 for a period of one year
reappointed for another year with effect
from 1-10-1968. Shri Thapar is a non-
official part-time Chairman. He is eligible
to receive, like other non-official Directors
of the Corporation, Rs. 75/- for each
meeting of the Board of Directors attended
by him and Travelling Allowance for
journeys performed in coanection with the
business of the Corporation, which in-
cludes actual train or air fair p/us Rs.
100/- for the first day and Rs. 50/- for the
subsequent days for incidental expenses
and Daily Allowance.

Shri M. S. Sundara is the present
Managing Director of the Corporation.
He was appointed with effect from
26-8-1968 until further orders. The terms
#nd conditions of his appoinitment are



63 Written Answers

given in the statement laid on the Table
of the Hause (Annexure ‘C’). [Plazed in
Library. See No. LT-2388/68.]

(c) and (d). The Corporation suffered
losses to the extent of Rs. 3,332/-, on
account of irregularities, theft, stock
shortage, fire, etc. All such cases were
duly inquired into and suitable discipli-
nary action taken against the person (s)
held responsible, including recovery of
the amount in question from the persons
held resp onsible.

Hindustan Shipyard Ltd

2599. SHRI PREM CHAND VERMA:
Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) when the Hindustan Shipyard Ltd
was set up and what were the objects to be
achieved as a result thereof ;

(b) whether the targets of setting up
units according to the project report, pro-
duction and development targets were
achieved, and if so, when and how and, if
not, the reasons tnerefor ;

(c) whether any foreign collaboration
was involved in the setting up of the Ship-
yard and, if so, the names of the countries
which collaborated, the terms of collabora-
tion and how much foreign exchange as aid
was received :

(d) whether the ships built at the Ship-
yard are upto the international standards ;

(e) the figures of production and sales
during the last three years ; and

(f) whether thers are any difficulties
with which the Shipyard is faced at present
and, if so, how Government propose to
remove them ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K R. V. RAO):
(a) The Shipyard at Vishakhapatnam was
taken over by Government of India a from
the Scindia Steam Navigation Co., Ltd. on
1.3-1952 for construction of Ocean-going
vessels of the type being built thea.

(b) As the Shipyard was taken over as
a running concern from the Scindia Steam
Navigation Co., Ltd., thare were no project
repost and production. targets gvailable at
the time of take-over. The Shipyard could
howaver, build oo an average, 2§ ships of
$00Q DWT qach per anoum. At present
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the Shipyard is building 2 to 3 ocean-going
vessels of 12,500 DWT each per annum.

(¢) No, Sir.
(d) Yes, Sir.
(e) The information is given below ; —
Year Production in Sales
Dead Weight Rs. (in
Tons lakhs)
1965-66 3 ships totalling 38,000
DWT 414.00
1966-67 2 ships totalling 25, 300
DWT 284.00
1967-68 3 ships totalling 38,000
DWT 497.00

(f) As stated, with the existing facilities
the Shipyard is capable of building 2-3
ships of 12,500 DWT each per annum. In
order to improve the productivity and
operational efliciency of the yard, the Yard
has formulated an integrated development
programme (based on the recommendations
of a Committee which submitted its report
in May this year), for building 6 ships per
annum including two of 18,000 DWT each.
The estimated cost of the programme is
Rs. 10 crores. The programme formulated
by the Shipyard is now under examination
of Government.

Ashoka Hotals Ltd., New Delhl

2600. SHRI PREM CHAND VERMA:
Will the Minister of TOURISM AND
CIVIL AVIATION b: pleased to state :

(a) when the Ashoka Hotels Ltd. was
set up, what were its objects and what is
the total accommodation available and how
far the objects have been achieved ;

(b) the total investment made upto the
3tst March 1968, how much of it is equity
capital and how much is loan from Govern-
ment and Banks ;

(c) whether any changes have been
made in the management of the Hotal
during the last year and if so, the details
thereof and the reasons therefor: the names
of members of its Board of Directors and
the steps teken to tone wp its admiaistra-
tion; and

(4 whaa tha Hotal was to bs compiet-
ed acooeding ta the Plam scheduls, how
much af it has beeq completed aad wheq
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the rest of the work is likely to be com-
pleted ; how much delay is expected, the
causes for it and what further expenditure
is anticipated on its completion ?

THB MINISTER OF TOURISM AND
CIVIL AVAITION (DR. KARAN SINGH):
(a) Ashoka Hotels Ltd. is Public Limited
Company which was floated in October,
1955 and started functioning from October,
1956. The Hotel provides amendities and
services of a luxury hotel. It has 494
rooms with a bed capacity of 798. The
objects and reasons for the establishment
of the Undertaking are explained in the
Memorandum and Articles of Associated of
the Company.

(b) Paid-up Capital

Rs.

Investment by

Government 2,34,14,900.00
Investment by

private parties 15,85,100.00

Total 2,50,00,000.00

Loan
Loan advanced by

the Central

Government up

to 31-3-1968. 1,25,00,000.00
(¢) The Board of Directors of the

Hotel was reconstituted recently with the
following members . —

1. Shri Ramesh Thapar, Chairman,

2. Shri S. D. Nargolwala

3. Shri S. K. Roy

4. Shri Himmat Singh of Mansa

S. Shri M. S. Sundara

6. Lt. Col. K. K. Chandran, Mana-
ging Director

7. Lt. Qenl. R. K. Kochhar

8. Princess Indira Devi Dhanrajgir

9. Shri K. T. Satarawala

10. Sbri S. Bikram Shah

11. Shri M. R. Dhawan

12. Shri S. K. Kooka

13. Shri M. Ct. Muthish

14. Jamsabheb of Nawanagar.

(d) As indicated in reply to part (a),
th » construction of the Hotel was complet-
o and K sterted fuactioning from
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30.10.1956. In 1967, as part of the prepa-
rations for the UNCTAD Conference, it
was decided to construct an Annex to the
Hotel, consisting of a Guest Room Blbck,
a Convention Hall and a Revolving Sky
Restaurant. The Guest Room Block and the’
Convention Hall, which were scheduled to
be completed by 30th December, 1967, were
actually completed on the 3ist January, 1968"
and 28th February, 1968 respectively. The
Revolving Sky Restaurant which was to be

completed by the 30th June, 1968 has so

far been completed up to the 3rd Floor

roof parapet level and the completion of
the remaining work has been kept in

abeyance due to a subsequent decision to

increase the height of the Tower from

129' to 225’ and the need for an enquiry on

the award of the contract for the construc-

tion of the Annexe to a particular firm.

A decision has since been taken to increase

the height of the Tower to 225' and a deci-

sion on the award of the contract will be

taken soon. A further expenditure of
Rs. 67 lakhs is likely to be incurred on the

completion of the Project connected with

the Annexe, apart from 198 lakhs already

incurred.

Implementation of Recommeadations of
A.R.C,
2601. SHRI PREM CHAND VERMA:
SHRI K. LAKKAPPA :
SHRI YASHWANT SINGH
KUSHWAH :
SHRI J. MOHAMMAD
IMAM

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the Admi-
nistrative Reforms Commission has submit-
ted its recommendations on a variety of
subjects ;

(b) if so, whether Government have set
up any machinery for the implementation
of the recommendations and, If g0, the
nature of machinery and how the recom-
mendations are processed ;

(c) wheth the dati of
the A. R. C. are subject to any modifica-
tion or rejection ; and, if so, whether this
is done at the Cabinet level or by some
other body, and in the case of some body
other thas the Cabinet, the cosstruction of -
that body ; aad
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(d) the measures taken to check the
delay in (he implementation of the recom-
mendations ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) The
Administrative Reforms Commission has
so far submitted reports on the following
subjects : —

1. Problems of redress of citizens’
grievances

Machioery for Planning
Public sector undertakings
Finance, accounts and audit

Economic Administration

The Machinery of the Govern-
ment of India and its procedures
of work.

(b) The procedure for processing each
report is determined mainly by the nature
of the recommendations made. Implemen-
tation of the decisions taken by the
Government is the responsibility of the
concerned ministries and departments.

(c) No recommendation of the Com-
mission has so far been rejected or modi-
fled except under the orders of the
Cabinet.

(d) The progress of implementation of
decisions of Government on the recommen-

AN AW

dations is watched through periodical
reports from the ministries/departments
concerned.

National Museum, Delbi

2602, SHRI GEORGE FERNANDES:
Will the Minister of EDUCATION be
pleased to state :

(a) whether serfous irregularities in the
management of the National Museum, Delhi
have come to light in the wake cf the
theft of jewellery in August, 1968 ;

(b) whetherit is a fact that the Museum
did not postess even photographs and other
data relating to the items stolen ;

(c) if so, whether any action is pro-
posed to be taken against the officials res-
ponsib'e for these lapses ; and

(d) whether Government would institute
a full-fiédged inquiry into the functioning
of the National Museum, Delhi and other
pimilar Muscums elswhere in the country ?

NOVEMBER 29, 1968

Written Answers 68

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) No, Sir.

(b) No, Sir. The Museum possessed
photographs as well as other data of all
the 125 items of jewellery and 3 coins sto-
len from the Museum. The Museum did
not possess photographs of the remaining
29 sto'en coins, though it possessed other
data relating to them.

(c) This matter will be considered on
receipt of the Director, National Museum’s
report as a result of Departmental Investi-
gations.

(d) Government have already set up a
Committee for the purpose.

faweit ¥ wqoe

2603. &t Twewew faedf :

st wxew fay Wit
ity fag Wy

w1 qg-erd FAN g 9IW # O FAT
w0 f :

(%) g€, 1968 ¥ swqa, 1968
as ®1 wafg ¥ feeeht 997 wog-dr &
fem, glarsh qur A & feay  qmw
gfers ¥ o T T ;

(=) %31 Tt A FY et wAfw F o
FUY Y ARSI W g A @A &
Y Y qTAAT WY qEmr wfqw §; WO

(m) afz g, & woust ) Fen
& &A@ & A7 g e o o
Wy

e wowreg # T el (o
fawr wow quem) @ (%) Wik (@) feesht
Y I oA F§ 1-7-1-1968 ¥ 31-10-
1968 aw &Y wafy ¥ fgar, Qo qar
I & 4,023 AN T fey oY aw fw
T8 x9 weft wufaw ¥ ooF avvey O G
4,266 9t

(7) smweTwEr TR o wvpr @

w7aTe frares sty o arh § o
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qag-gq7 o3 fa it wanga g waafew
feafa wr qadew fear war &1 &t
o & oy} Fwr< gAwrg qur w-
et A & & fau dwfe e
Iywey WA faeeft qfea & wrgfea
& fag £% N «@Nwa 7€ § 1

farm wewrmg & @gw qEgeT awea
st wfrard werew froa

2604. st Twenwq fawrdt : #@
e o= g qar A gar WA fE

(%) 71 7g aw & f&  wawifat
FAETl Y g9 A & ggem ¥ faan
wTeg ¥ 1067 § §Y% GEIEEIT AT-
a1 vk ufrarg wemem oo Y aga-
g1 fagma 2 , W

(=) afe gi, v #a1 @vwg Wi wfe-
acg srgfaat & fay [ erd suxedr
o7 ¢ aR gl adl, @Y gaw W
s §7

fren wewmem ¥ oo weR (o Q-
fog ) : (%) g

() dg%T gTRER AT AT H
wada faen gevem worfga fmia
qfteg # grag q¥iv SE@iaEl & aregar
mia gfagAl sHaTh wnsAl & sfafafe
e §
ot ¥ diwfoe wriww & fed  faeila

agar

2605. st Cwewew fweret: wq
e wof qg Ta & g S f

(%) war ag gw § fr dfas  wd-
wal % sraifad @ § fag ¥l 9T
s Tq goerd W o fadfla gy
Lol

(w) afe g, @ wk 1967-68 ¥ weAw
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wsq v fean-feadt wgrgar & o ;
LK

(w) war 7z ufew woai W@ o
T W s ¥ e ff vEf ok
afz afi, at ag WA few o W
wfam ?

forerr wewreg & e AW (W Are-
fow) : (%) & (7) faac @wr-gew qt
<& AT § 1 [gevwTe % vw fear o
e wear L.T—2389/68]

Police Firing in Bjbar

SHRI YASHPAL SINGH :
SHRI ONKAR LAL BERWA :

Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given to
Unstarred Question No. 6702 on the 30th
August, 1968 reyarding Police firing in
Bihar and state :

(a) whether the information has since
been collected by Government ;

(b) if not, the reasons for ihe delay ;
and

(c) the time by which the igformation
is likely to be laid on the Table of the
House ?

2606.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFA|RS (SHRI
VIDYA CHARAN SHUKLA) : () to (c).
A statement containing the required infor-
mation is laid on the Table of tho House.
Ltlaced in Library. See No. LT-2300/68).

Special Compensatory Allowagcy to
Magipsr Government Employoss

SHRI YASHPAL SINGH :
SHRI ONKAR LAL S§RWA :

Will the Minister of HOME 4FFAIRS
be pleased 1o refer to the reply; given to .
Unstarred Question No. 6751 g the 30th
August, 1968 and state :

(a) whether the question d graating
special compensatory Allowapoe to the
Manipur Government employsss working
in tbe disturbed arcas of Manipur bas since
been examined by Government ; -

2607.
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(b) if not, the reasoas for the delay ;
and

(cj when a final decision is likely to be
taken in the matter ?

THE MINISTER OF STATE IN THB
MINISTRY QF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
The matter is still being examined.

Report on working of major
Iodian Ports

SHRI YASHPAL SINGH :

SHRI ONKAR LAL BERWA :

SHRI K. P. SINGH DEO :

SHRI R. K. SINHA :

SHRI RAGHUVIR SINGH
SHASTRI :

SHRI P. VENKATASUB-
BAIAH :

SHRI VALMIKI
CHOUDHARY :

SHRI S. 8. KOTHARI :

SHRI RAM AVTAR
SHARMA :

SHRI SRINIBAS MISRA :

SHRI INDRAJIT QUPTA :

SHRI BR1J RAJ SINGH
KOTAH :

Will the Minister of TRANSPORT
AND SHIPPING be pleased to refer to the
reply given to Unstarred Question No. 6748
on the 30th August, 1968 and state :

(a) whether all the recommendations
cootained in the report on the working of
the Indian Ports have been examined and
accepted by Goverament ;

. (b) whether the recommendation for
the creation of post of General Manager at
Major Ports has been accepted ; and

(c) when the remaining recommenda-
tions will be examined ?

MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO):
(a) All the general recommendations con-
teined in the Report of the Iaternational
Aunsnciation of Ports and Harbors’ Study
Team on ' the Major Ports of India have
been ecxamined and the action taken or
propased te ba taken by Government there-
oo is set out lg. the statement laid om the
Taple of the. House, [Piuced in Library. See
Np, LT-239{/68]). 1a addition to theso ve-
commendations, the Repart cantains some
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obgervations and findings os individual
ports. These have been brought to the
notice of the port authorities concerned
for appropriate action and the pragress
made in this regard would be reviewed by
Government from time to time.

(b) Attention is invited to - serial No.
15 in the said statement.

(c) Does not arise.

National A

| Laboratery,
Bangalore

2609. SHRI ONKAR LAL BERWA :
SHRI YASHPAL SINGH :

Will the Minister of EDUCATION be
pleased to refer to the reply given to Un-
starred Question No. 63598 on the 30th
August, 1968 regarding the appointment in
National Aeronautical Laboratory. Banga-
lore and state :

(a) whether the investigation has since
been completed by the Committee ;

(b) if so, whether a copy of the investi-
gation report will be laid on the Table of
the House ; and

(c) the action taken or proposed to be
taken in the matter ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) Not yet,
Sir.

(b) and (¢). Do not arise.

Dr. Gautam’s Marder Case

2610. SHRI ONKAR LAL BERWA :
SHRI YASHPAL SINGH :

Will the Minister of HOME AFPFAIRS
be pleased to state :

(a) whether investigations into the
murder case of Dr. Gautam in Lucknow
have been completed by Government ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THB
MINISTRY OR HOMB APFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(b) The case has besn put up in the
court and is peading trial.
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Graats {rem Centra) Road Fead for U P,

2611. SHRI VISHWA NATH PAN-
DEY : Will 1he Minister of TRANS-
PORT AND SHIPPING be pleased to
state :

(a) whether the Government of Ultar
Pradesh have forwarded the Schemes to be
financed fiom the Central Road Fund dur-
ing the year 1968-69 ;

(b) if so, the
schemes ;

(c) the amount so far allotted there-
for ;

(d) whether the grants from the Cen-
tral Road Fund (Ordinary) reserves were
sought ; and

(e) if so. the umount asked for ?

particulars of these

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :
(a) and (b). Schemes of road development
which are to be flnanced from the Central
Road' Fund, are not called for and
approved on an year-to-year basis. For
the five years ending 1970-71, proposals
relating o sucb schemes weie invited in
January. 1967, from State Governments,
including the Government of Uttar
Pradesh. The proposals received from that
Government have been approved and the
particulars thereof are given in the state-
ment laid on the Table of the House.
[Placed in Library, See No. LT-2392/68].

(¢) For expenditure on all approved
Central Road Fund Works is in progress in
Uttar Pradesh, a provision of Rs. 40 lakhs
has been made in the budget estimate for
1968-69, consisting of Rs. 35 lakhs for
warks flasnced from the Allocaticns to
the State from the Fumd asd Re. S lakhs
for works financed from the Reserve.

(d) and (e). The State Government had
asked for a graot of Rs. 14.93 lakhs from
the Reserve during the current financial
year.

Reservation in Servisse of Usies
Territory of Chandigarh

2612. SHRI SHRI CHAND GOYAL :
Will the Minister of HOME AFFATRS be
pleased to state :

(a) whather it is a fact that t0 mam

AGRAHAYANA 8, 1890 (SAL4)

Written Aaswers 94

the services of the Union Territory of
Chandigarh, staff is recruvited on deputa-
sion from Punjab and Haryana ; and

(b) whether any percentage is reserved
or proposed to be rescrved for the resi-
dents of the Union Territory also in the
services of the Union Territory ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) The
bulk of the staff in the Chandigarh Ad-
ministration is on deputation from Punjab
and Haryana. Direct recruitment is
resorted to when the Administration fails
to get suitable hands on deputation from
other States.

(b) No, Sir.
Rose Garden, Chandigarh

2613. SHRI SHRI CHAND GOYAL :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the total cost on the rose garden
in Chandigarh :

(b) the annual income from the sale
or export of the roses from the rose
garden ; and

(c) the steps contemplated to make
the garden self-sufficient 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) The
cost of maintenance is as follows :

1o the year 1967-68 Rs. 20,000

In the year 1968-69 Rs. 40,000

(anticipated)

(b) Rose Garden is still i the pro-
cess of development and as such there has
been no income so far.

(¢) Rose Garden is being developed
as a recreation and tourist sttmactics
cealre. When fully developed it will
bring ilocome by sale of flowers and plants.
1t is expected that in due course it would
become self-sufficient.

Ciasdigarh Magoum
2614. SHRI SHRI CHAND GOYAL:

Will the Minister of EDUCATION be

pleased to state :
(a) the total expenditure incurred on

the Chandigarh Museum :
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(b) the number of people~who have
visited the Museum during 1968 so far ;

(c) further steps proposed to be taken
to develop the Museum ; and

(d) the steps under contemplation to
secure the safety of the costly exhibits ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) Rs. 26,20,189.

(b) Since the inauguration of the
Museum on 6-5-1968, 30,000 people have
visited it. ’

(c) The following steps are proposed
to be taken to develop the Museum ;

(i) To start an educational services
programme by organising educa-
tional lectures with the help of
slides and films, educational films
and by arranging talks by eminent
scholars ;

(ii) to organisc art exhibitidns in the
new exhibition hall, which is pro-
posed to be constructed during
the Fourth Five Year Plan ;

to enrich the collections of the
museum by firstly acquiring new
acquisitions and secondly by
arranging exchange of sculptures
with other museums in the
country.

(d) Besides the posting of adequate
police guard, chowkidar, attendants etc. to
secure the safety of the costly exhibits, it
is proposed to strengthen the security
arrangements by providing electronic bur-
glar alarms, double locking and electric
call bell systems, etc.

(iii)

Ganga Bridge Project at Allahabad

261S. SHRI MADHU LIMAYE:
Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whether any further progress has
been made in the execution of the Ganga
Bridge Project at Allahabad ;

(b) when will the Bridge be thrown
open for traffic ; and

(c) the total outlay likely to be made ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :
(a) Up to July, 1968, out of a total of 5200
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ft. of well foundations to be sunk for all
the 13 foundations for the bridge, 456
feet height of steining had been cast and
289.23 ft. of sinking had been completed
Work had to be pended subsequently
because of floods in the river. The con-
tractor has made arrangements now for
commencing work soon.

(b) Contracted date of completion is
March, 1972.

(c) The sanctioned estimated cost of
the bridge proper is Rs. 225.47 lakhs, but
this may be exceeded.

Hotels in the Public Sector

2616. SHRI MADHU LIMAYE :
SHRI C. JANARDHANAN :

SHRI K. P. SINGH DEO :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state ;

(a) whether it is a fact that Govern-
ment propose to have a chain of public
sector hotels in the country ;

(b) whether any foreign collaboration
will be sought for this purpose ; and

(c) if so, in what form ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Yes, Sir.

(b) aud (c). No, Sir; but a proposal
to appoint a foreign firm as Consultants
is under consideration.

Calcutta Tramways Company

2617. SHRI N. R. LASKAR :
SHRI B. K.
DASCHOWDHURY :
SHRI ONKAR LAL BERWA :

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state :

(a) whether the West Bengal Govern-
ment have taken any decision over the
ownership of the Calcutta Tramway Com-
pany :

(b) if not, the reasons for the delay ;
and

(c) when the final decision is likely to
be taken ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHR] BHAKT DARSHAN) :
(a) The matter is still under the considera-
tion of the West Bengal Government.
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(b) and (c). Since the determination and
the payment of the compensation to the
Calcutta Tramways Company may involve
an outflow of foreign exchange, it is not
possible to say just now as to when a
decision is likely to be reached in the
matter.

Kaito Marder Case

SHRI N. R. LASKAR :

SHRI BIBHUTI MISHRA :

SHRI B. K. DAS-
CHOWDHURY :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the Union
Government have asked the C.B.l. experts
to investigate into the murder of Kaito,
a former Naga Underground ‘General’ ;

(b) whether Government have received
the report of the C.B.1. ;

(c) if so, the details thereof ; and

(d) whether any clue has been found
as to who had murdered Kaito ?

2618.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(b) to (d). The investigation is in pro-
gress.

Scheme for Expansion of Highway
System

SHRI N. R. LASKAR :
SHRI B. K. DAS-

CHOWDHURY :

Will the Minister of TRANSPORT
AND SHIPPING be pleased to stato :

(a) whether it is a fact that a compre-
hensive scheme for the expansion of the
Highway system and foi strengthening as
well as replacement of old roads in the
country is likely to be included in the
Fourth Plan ;

2619.

(b) if so, the main foatures of the
scheme ;
(c) the total expenditure involved ;

and

(d) how far it will help the tramsport
systom in the country 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :
(a) The size of the Fourth Five Year Plan
is still in the consideration stage. An idea
of the scheme likely to be included in that
Plan for the expansion of the existing
Highway System and for the strenthening
as well as replacement of old roads in the
country can, therefore, be given only after
the Fourth Plan Allocations have been
ficalised and the funds likely to be made
available for roads are known.

(b) to (d). Do not arise.

Revision of Indian Penal Code

2620. SHRI BHOGENDRA JHA :
Will the Minister of HOME AFFAIRS be
pleased to refer to the reply given to
Starred Question No. 28! on the 2nd
August, 1968 and state :

(a) whether the Law Commission has
completed examination of the question of
revision of the Indian Penal Code and sub-
mitted its report thereon to Government
in full ; and

(b) if so, whether Government have
considered the report of the Commission
and finalised proposals for legislation of
the Code ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No,
Sir.

(b) Does not arise.

Mormugso Port
2621. SHRI BENJ] SHANKER
SHARMA ;
SHRI HARDAYAL DEVGUN:
SHRI D. C. SHARMA :
SHRI S. R. DAMANI :

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state :

(a) whether it has not been possible to
arrange the necessary foreign exchange
for the development of Mormugao Port to
haadle iron ore in bulk ;

(b) if so, the reasons therefor ; and

(c) the steps takon or proposed to be
tukea t¢ get the project going ?
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THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K R. V. RAQG):
(a) to (c). In order to meet the foreign
exchange requirements for the development
of Mormugao Port to handle iron ore in
bulk, the World Bank has been approached
for loan assistence The application for
loan assistance made in January, 1968 is
currently under the consideration of the
Bank. In the meantime, action has been
initiated on certain crucial aspect of the
Project. Tenders have heen invited by
the Mormugao Port Trust for dredging and
reclamation. It is also proposed to appoint
Consulting Engineering for the Project.

Enquiry into Working Conditions of
Teachers in Delhi Polytechnics

2622. SHRI RABI RAY : Will the
Minister of EDUCATION be pleased to
state :

(a) whether it is a fact that the teachers
working in the Delhi Polytechnics and other
industrial institute have demended a judi-
cial inquiry into their working conditions ;
and

(b) if so, what were their demands and
the steps taken by Govarnment in this
connection ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) Yes, Sir.
The teachers of polytechnics and techaical
higher secondary schools in Delhi have
asked for such an enquiry.

(b) Their main grievances are :

(i) Mass migration of teachers for
jobs elsewhere ;

(i) Termination of services of teachers
of the Women's Polytechnic ;

(ii1) All-round  frustration  among
teachers and students and deterio-
ration in students of technical
education ;

(iv) Victimisation of
various forms.

teachers in

The Chief Secretary of the Delhi Ad-
ministration has initlated discussions with
the Joint Council of Dethi Technical
Teachers to resplve the fesugs satisfactorily.
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Educationist as Secretary of Ministry of
Education

2623. SHRI RABI RAY : Will the
Minister of EDUCATION be pleased to
state :

(a) whether he is considering. the
appointment of an educationist as the
Secretary of his Department as per the
recommsendations of the Education Com-
mission ; and

(b) if so,
matter.

the decision taken in the

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH : (a) and (b). The matter
is under consideration.

Allegation Against Delhl Police Personnel

2624. SHRI D. N. PATODIA : Will
the Minister of HOME AFFAIRS be pleas-
ed to state :

(a) whether it is a fact that instances
have come to light recently where some
staff of the Delhi Police were found guilty
of committing robbery ;

(b) whether it is also a fact that inter-
State smuggling between Delhi and neigh-
bouring States bave increased considerably
because of the connivance of the Delhi
Police with the anti-social elements ;

(c) if so, in how many cases the guilty
policemen have been apprehended ; and

(d) the steps taken to ensure that
people’s faith in the police is not shaken ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(b) No, Sir.
(c) 6 cases relating to (a) above.

(d) Prompt and deterrent action (in
accordance with the law, rules and regula-
tions) is taken against such Police per-
sonnel.

Burstiag of Water-Mala in Delhi

262S. DR. SUSHILA NAYAR : Will
the Minister of HOME AFFAIRS bo pleas-
ed to state :

(a) whether it is a fact thata Water
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nmain barst in Sadora Kalan village near ths
Shakti Nagar Railway level croulnz in
Delibi on the 24th September, 1968

() whether it is aldo a fact that many
houses were flooded due to this ;

(c) the estimated loss of property as a
result thereof ;

(d) whether any sabotage is suspected
in this incideat ; and

(e) whether any inquiry has been order-
ed by the Government and, if so, the result
thereof and the action taken by Govern-
meat in fhis connection ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) The
water main had not burst, but there was a
heavy leak in the main.

(b) Water from the leaky main
entered about 50 jhuggis of Sadora
Kalan village, which were located in low
lying area.

(¢) There was no heavy loss of property
but minor repairs were required to be
carried out to the jhuggis and for this
purpose Rs. 25/- were paid to each of the
affected jhuggi dwellers. Two electric
poles and park fencing was also damaged
and repaired subsequently.

(d) and (e). A report was lodged with
the police to investigate if it was a case of
sabotage. The report is awaited.

Commission to enquire into Gandhi Murder
Case

2626. DR. SUSHILA NAYAR :

SARI RAM AVTAR SHARMA:
SHRI HUKAM CHAND
KACHWAL :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the Commission appointed
to eaquire into the Gandhi Murder coaspi-
racy has completed its work ;

(b) if so, whether the Commission has
submitted its report to Government ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No,
Sir. The term of the Commission has
been extended upto 3tst Decemtber, 1968.
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(b) and (c). Do not arise.

Revival of Jotuat Consuitative Machinawy

2627. SHRI S. M. BANERJEE : Will
the Miaister of HOME AFFAIRS be pleas-
ed to state :

(a) whether there Is any propossl to
revive the Joint Consulative Machinery ;
and

(b) if so, on what basis ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.S. RAMASWAMY) : (a) and (b). The
Joint Consultative Machinery is still in
operation. The question of its revival dede

not, therefore, arise.

Full Neutralisation of Dearness Allowaace
to Goverament Employees

2628. SHRI 8. M. BANERJEE »
SHRI J. H. PATEL :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the question of full neu-
tralisation of Dearness Allowance Is likely
to be discussed with the representatives of
the Government Employees ; and

(b) if so, when ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHR!
K.S. RAMASWAMY : (a) and (b). The
next meeting of the National Council set
up under the Scheme for Joint Consultative
Machinery & Compulsory Arbitration for
Central Government Employees is due to
take place on 27th December 1968, Includ-
ed in the agenda is the item of full nou-
tralisation of Deerness Allowanoce.

Fere sttwr % srefirs ot wrewfve epreit
& srowreelt & Sevrrey
2629. sft seTer T wrest ¢
ot fww gurC wredt ¢

ot gufrer geedt
mqmmm

(v)mmm % wrafore oy
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Areafa® epal & weaOwi ¥ ATAAH
fraffer w<% & woar S wem glawg
RNFmAo mfagly;

(&) war Syt quadfy g A
sreqraet WY ol snfas feafa & and &
qafeeeT f6 o w1 fec ;o

(w) afz gt @Y wwak & wfaw
fadta ®% a% fwar ardm ?

fowr wewmwn ¥ Tew welt (s
ANEAW T W) : () Hw N § 23
wied, 1968 7 wmaif weT deEar
5328 & fag g IO & @1, IAX MW
FTeTT ¥ 1 garé, 1068 ¥ srafas gl
¥ wregrawy ¥ A wafod s fay §
a7 AXF-/TT 110-125 777 § | W} w@F
foe ugarAa: 3 v Y afgs  wfa-
fory & @i
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fet afafa 3 20 g€, 1968 :t gk
woAY §3% ¥ fauw fear fF @ gaera
& fau g9-yaT welr AR fasr Aen
uF NFAr §IT w1 79 fgwifew
fa=rT fpar o <@ &

foeoflt § agan At ae Q@
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) a1 FI fF
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wqt (s we TWA) . (F) W (@),
‘@ fawelt o F 9 FIA U D
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AT QU T §, Faw fewd ¥
A Al ofegi AT AW E 1@ AW
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I #F w0

(1) guT THfra W AT W
aifed |77 X §AT9EA QX W@
ST |

Vice Chancellor of Burdwan University

2632. SHRI J. M. BISWAS :
SHRI INDRAJIT GUPTA ;
DR. RANEN SEN :
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SHRI C. JANARDHANAN :

Will the Minister of EDUCATION be
pleased to state :

(a) whether it is a fact that the Vice-
Chancellor of the Burdwan University has
resigned ; and

(b) if so, whether his resignation has
been accepted ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) Govern-
ment of India is not aware of his resigna-
tion.

(b) Does not arise.

Assam Pattern Formula for the State of
Jammu and Kaghmir

2633. SHRI HEM RAJ: Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether the Jammu Autoaomy
forum has started a move for the applica-
tion of the Assam formula to the State of
Jammu and Kashmir ; and

(b) if so, reaction of Government there
to ?

THE MINISTER OF STATE IN THE
MINSTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Go-
vernment have seen a letter published in the
Press by Shri Balraj Puri, Chairman,
Jammu Autonomy Forum, in this connec-
tion.

(b) Government have no such proposal
under consideration.

Naxalites’ Activities in Champaran
( Bihar)

2634, SHRI BIBHUTI MISHRA :
WIil the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the attention of Govern-
ment has been drawn to a news-item
appearing in the ““Searchlight’ and ‘Indian
Nation’ Newspapers dated the 25th Septem-
ber, 1968 under the heading ‘Naxalites Kill
Farmer, Loot Maize Crop’ ;

(b) whether it is a fact that the looters
shouted the slogan ‘Naxalbari Zindabad’,
Jooted the maize crop of Amin Chand
Shab of village Madburapur, P.S. Patahi
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District Champaran, killed him and idjured
others ; and

(c) if so, the reaction of Government
to such activities prevailing in Bihar ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME (SHRI VIDYA
CHARAN SHUKLA) : (a) Yes, Sir.

(b) According to information furnished
by the State Government, Shri Aminchand
Shah was attacked by an armed mob of
about 50 persons on September 21, 1968.
He died immediately. The incident had
no political implications and there was no
slogans praising Naxalbari.

(c) A case has been registered and is
being investigated.

faeoht e frw arar ok fieelt
ATC-qfereT & ATREY avaedt
HRTCET wra w7 sfeden

ot fagfy faa
oft fao wefawg qw :
st o wto sl :
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st sitsTeTe Wiy ¢
ot Wlo w10 AW :

847 qE-ETG qA a7 XAy o7 g
w3 fie

(%) wrag aw g fe feeelt T
fam aar af faedt areafasT & fadi
feafa  wiw s & fag nfsa guom
wriT ¥ gquAr weafw sfedge X faar
L
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Operationa]l Rasslts of HS 742

2637. SHRI S. K. TAPURIAH : Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether the account of the dpdian
Airlines Corporation for 1967-68 have been
finalised ?

(b) whether the 1.A.C. has been mak-
ing profits on its HS 748 operation and,

Af e0, how much and, if not, the loss being

suffered ; and

(c) the break-even point of HS;748
operations ?

THE MINISTER OF TURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) The accounts have since been finalised
and are under examination by the Govern-
ment Audit.

(b) and (c). The four HS 748, aircraft
which were received during 1967-68 with
intervals of 2—S5 months, were mainly utilis-
ed for training purposes. Their commercial
utilisation had, therefore, been very little
and as such the profitability of the aircraft
cannot yet be properly assessed. Assess-
ment of profitability of this aircraft will be
made on the results of the operations dur-
ing the current year.

Calcutta State Transport Corporation

2638. SHRI S. K. TAPURIAH : Will
the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whether it is a fact that miserise of
the travelling public of Calcutta are increas-
ing daily due to near-collapse of the work-
ing of the Calcutta-State Transport Corpora-
tion ;

(b) whether it is also a fact that during
the last two years omly 50 per cent of the
fleet of the C.S.T.C. has been put on the
roads ; and

(c) if so, whether Government pcopose
to appoint a high power committee of
experts to examine the working of the
Calcutta State Tramsport Corporation and
to stroamline its methods of operation ?

THE DEPUTY MINISTER IN THB
MINISTRY OF TRANSPORT AND
SHIPPING (SHR] BHAKT DARSHAN) :
(a) According to the State Goverament, it
isa fact that the travelling public are
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sufforing greatly, because the number of
effective buses which are daily put on the
road by the Calcutta State Transport
Corporation is inadequate to meet the
demand for transport facitities.

(b) No, Sir.

(c) No, Sir, as the working of this
Corporation wss examined by the Evalua-
tion Committee sot up by the State Govern-
ment so receatly as in 1966-67.

Secoad Shipyard at Cochjo

SHRI R. K. AMIN :
SHRI A. K. GOPALAN :
SHRI S. P. ESTHOSE :
SHRI! E. K. NAYANAR :
SHRI A. SREEDHARAN :
SHRI P. VISWAMBHARAN:
SHRI VASUDEVAN NAIR :
SHRI VISWANATHA
MENON :

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state :

(a) whether it is a fact that a project
report was submitted long before by M/s
Mitsubishi Heavy industries Ltd., in regard
to the. construction of second ship building
yard at cochin ; and

(b) if so, the action Government have
taken so far and propose to take in
future ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO):
(a) and (b). M/s. Mitsubishi Heavy Indus-
tries Ltd., Tokyo submitted a detail
Project Report for the Cochin Shipyard
Project in 1966 where in they proposed the
coastruction of two building docks to
build bulk-carriers and tankers of two sizes
i.e 33,000 DWT aad 53,000 DWT, and a
ship repair dogk for ropair to vossels
upto 53,000 DWT. The report was
ozamined by the Government and
taking into agcgount the prespat world
trends in the size of bulk carriers/tankers,
the gattarn of ipdia’s sea-bome trade,
future requirements of Indian Shipping etc.,
Government have decided lo equip the
iCochin §hipyard with & buildigg dock for
bullding bulk carriers of 66000 DWT class
and a repair dock to accommodate ships
upto 85000 DWT. In view of these
medifications in the scops and sias.of the
wrojogt, Mfs. Mitemhishi Maswy Jedusisies
Ltd., have been asked to propare a Revised

2639.
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Project Report for which a contract was
concluded with them in July 1968, The
Revised Project Report is expected in
February, 1968. Pending receipt of the
Revised Project Report it is proposed to
complete action in regard to land and soil
suryeys, laad acquistion, provision of water
supply and power etc. for the Project. The
State Government and conceraed agencies
have been addressed in regard to these
works.

Froight Rates

2640. SHRI R. K. AMIN :

SHRI SITARAM KESRI :

SHRI D. N. PATODIA :

SHRI RAM AVTAR
SHARMA :

SHRI NARENDRA KUMAR
SALVE :

SHRI VASUDEVEN NAIR :

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state :

(a) whether it is a fact that Govern-
ment have lodged their protest against the
increase in freight rates by various U. S.
Shippers Conferences ;

(b) if so, the results thereof ; and

(c) the effective measures Government
propose to take to prevent such increase in
freight rates ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO):
(a) Yes Sir. Protests have been lodged
with all the three Conferences concerned
and they have been requested not to raise
freight rates unilaterally but to consult the
shippers and the Government of India be-
fore taking any final decission.

(b) and (c). Of the shees Cooferences,
the one handling our imports from USA
has amoounced that, as a resuit of repre-
sentation received, they have decided to
reduce the quantum of increcase in the
freight rates from 107} to 74%. The other
two Conferences which handie our exports
to tho Bast Coast of USA bave advised
Abat the matior is receiving atientico of
their member lines. Aithough no -foal
reply has yot been roceived from these
Conferences, one of them yiz. the aqae
handliag onr exports from the Bast Coast
of India to the Bast Coast of USA bas
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announced the following relaxations with
reference to the proposed general increase
of 10, :—

(i) the increase in the freight rate on
jute and jute products will be
only 7 5% ;

(i1) the increase in the freight rate on
Guargum will be only 5.59, ;

(iii) Shellac will be altogether exempt
from the increase ; and

(iv) increase in the rate on jute carpet
backing cloth has been postponed
il 11-2-1969.

The All India Shippers Council have
been asked to examine the impact of the
proposed increase on our trade and it is
understood that oo their advice various
trade interests concerned have also protest-
ed to the Conferences. The All India
Shippers Council proposes to discuss the
matter at a meeting of the Joint Committee
of National Ship Owners and Users on the
4th December, 1968.

Kandla Port

2641. SHRI R. K. AMIN : Will the
Minister of TRANSPORT AND SHIPPING
be pleased to state :

(a) whether it is a fact that conmsidera-
ble hardships are caused at Kandla Port
due to lack of fast loading facilities ; and

(b) if so, the steps taken to meet this
difficulty ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO):
(a) No, Sir. The Kandla Port Trust have
reported that no hardships are caused for
want of fast loading facilities and that the
rate of loading on ships has not suffered at
the cargo jetty berths.

(b) Does not arise.

Admission to Engineering lastitations

2642. SHRI SRADHAKAR SUPA-
KAR : Will the Minister of EDUCA-
TION be pleased to state :

(a) whether there has been a sharp
deoline in the admission to the Bagineering
Colleges and Schools this year ; and

(b) if so, what is the shortfall in ad-
mission during the current year as com-
pared to the figures for the last year ?
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THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a)and (b).
In view of the present unemployment
among engineering graduates and diploma-
holders, and uncertainty about the precise
demand for such personnel in future years,
admissions to technical institutions have
been restricted on a selective basis accord-
ing to the instructional facilities avaiiable.
Admissions to engineering colleges in the
current year are about 17,000 as against
24,000 last year. For polytechnics, the
admissions are about 30,000 as against
43,000 last year.

Gaodhi Centenary Celebration

2643. SHRI SRADHAKAR SUPA-
KAR : Will the Minister of EDUCA-
TION be pleased to state :

(a) the details of the preparations made
by the Government for celebrating the
Birth Centenary of Mahatma Gandhi inside
and outside India ; and

(b) the amount likely to be spent by
Government on this account ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH): (a) and (b). A state-
ment is laid on the Table of the House.
[Placed in Library. See No. LT-2394/68).

e Wt & fraw e &
WA I
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R
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frareaT, 1968 ) gz gEew o a9
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gra feaa safsaat v frcese fear mar
a1 3% faeg war Fraar MY a2 ?

fra s % ewamR (s A
fag) : (%) vl (@). faqeax, 1968
¥ W & qgeow § wyaR ¥ el A
sfaar #Y 0 woar fedt S faeft
fregardt «Y aerd @ werrerm wY A
i e & fawr @ afex
¥ o sy 21 wrer, 1068 Y g
T dt, fagd ¥ A gy fadfeaf «
qTAY AT T 9r ) gfew w o
foite ¥ o€ ot 1| foremdre aar T WY
gfera ¥ s g & wgETe, Wi fadah
qizet ® gy ¥ T fear war et
ey W mf wfemr I afwwre §
Tt ar€ ok, w: 99 W7 Y frorea
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& forar war a1, W freward Y o
f, W sy gfew aw s Al 8

qEerarl W AT Wifer s

2646, it gew W wYAW :  wqT
foron 7=t gz 7@ A T ED fir e

(%) ®&r goRTd wfir g
Fear ¥ &WeT 9ar AT ¢ fE e qga-
T ® fFT areTd 9% AT qEgEEw
wifgr fiegr wrar §

(w) 7r gz 5w § f& golt wewr
givr dfemw Wafos & fc g o
it qEEAT FRT-FHT 9T W ¥ g
F A9 qIeT v @ §; W)

(1) w1 TR g dewr gy
qgAATAT FY FIT T AY ©) FTATY W
1A FTA F FTAT AT FAAA Nfga
T ®@ & w1 gyt ?

fererr srorrerg o oreg-aeR (s wT-
oW oaem) (%) & (7). om-
fere ¥ & frowl & gemiy, ¥e) &
Wi ¥ ot §) wsrEardY  garfoa
s oY faergrd ashg Mifafeos afafs
1 & 1 At e § Fr Areaa Sfaes
deqr, dfeaeY & fA wifafeow oo
afenfad qgawal & ‘gegemrd’ sv-
frasAyagr IR e d ot & qof

*q § gAysz g vt v |
wrea-fitw dad & o frrewnfeat
2647. oft gww wx woww : W@

ng-e7d 7t g a6 g1 w3 fin :

(%) 1962 &% gy it ok & @y
X € SgEAT T g7 T Swe d
grg & qfewdl ame qordw & e
writ & fireene fed o @AY Wk e
g qafoe Y gear fisadt §;

(w) feyelr Praffen evafet
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weqr fieeefy § o 37 eqfenat oY de
firerft & it oX ¥ aowTe Ao TTod
FURTY A gEgd 94y q; 6T

(w) fart sofwdi 93 gwed =@y
¥ 3% § e wdiat ) faRfaa
® gonr & 9 W% §@ quT feay AN
fapamarets § ?

T e dwwy ¥ Tow-Anh
(o0 foren weer swe) < () (). oF
foaTm 9T & QT 9T 9T L@ AT4T
21 [qererom ¥ Tw foar mwr o dfed
d@ear LT 3205/68) wow, fagie, WR
ey ¥ FTTHIT ¥ GAAT A v AY o7
@Y

qfieear aun WA I KON
fied Y WA e

2648. st TOR A €GAWT : a1 NE-
g #9 7g aamy F Fa1 A

(%) 1 wred, 1068 ¥ I WA T®
wey war wrefiT, qed, afeww ga
wYe wrarw & @ & qifeeard g W)
orexg aray et aqr A & <A @,
qu qaw; frax wrofra ufegwd &1 w9
g fear mar ¢

(w) 3% ¥ fiead Feerdt wHard
v,

(m) wedix wogTw el o safedl
¥ ¥ fray safeq aifee fed § vl fead
safir Wit aw oA wiwzar ¥ § ; o

(7) wret mfeg % & fag awwe
wqt wriardy W WY ?

e e swew ¥ vesd (W
farwt e gew) : (7) gaeh aeq, 1068
¥ wfiwear grur e ¥ wird g el
% vz W deqr fasfafea § —

*Y aqT FRAR Q
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kbl Lo
afer Fme s
mam <

woafe & frv oey qor Wi
aar wraty #F o ¥ Ha gra e
AT ArTfen w1 stagar AE7 fvgr way
2

(w) *1¢ ag¥

(™ © (sfem saTE— T U
wrary —QY) safE A # aog &
& &1 & og of grfeeary & weor i )

(7) Svgaa @ax & qufeer sfe-
wifeat & frdw sz w3 fear mar & o

I grgy Wy amionl fF arfe
FY sqFeqr FIA FT F T |

Ty & oy e

2649. st WA T oA

st wagw WA

#q7 qE-w1q FAY 43 T@IA A OFA
w3 fiF

(%) w7 w13 3t ¥ a7 safsaal o<
ARG F WIAT § gwEH F@y W §,
Ik A T § ;

(@) I fd 1% o3 H1 WX
g

(1) 37X ¥ feclt =ufr % qeg dox
faar a0 § ; W

(7) afy gf, @ 37 AN & e
frat 8, A ot & wf ?

TR AweT & TRA-ER (W
fawn wew wem): (%) & (9). ¥ fafe &
Ty % Wik fafass ofomar aff §
fac Wt W avw dfgan & wearg vi
TuHT Tw () wfefam awr W
sfeen ot & el Naw e @
fod onfeadl v gead wor¥ ad-§ .
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A At & waew ¥ oF faw wA ¥
AT 2N T O AT | [gRverSw |
Tw feun ma Rfed den LT 2396/68]

Wiy i frgaem oo fpedt gt
v fawcw

2660. sft Trr feg waTam™ : ¥4 fova
ot gz qam & FAHDA

(%) ¥=shrg fge fadamrarg rar faaf
fed) graw g aidt 7§ § qar fea
geaw faaai & 3N wE ¢ ; AR

(@) ws ¥ & forant-frat geas
TidY 7§ & qur 39 9T fed ¥ @S
T g ?

fora s ¥ Teg-sent (s e
fag) : () six (@), ferdta w3el &Y &=
wrRw AR FHafaE grasEat § frdh
g% f7.ges faacw &3 A Agar &
werta &g feed fARamea ¥ 1965-66
¥ 1967-68, &7 17T awl ¥ 6509 gEawy &
300863 wfaai faafa &Y+ frRamg ¥
fadal # qras faaww T M K€ Qoar
& &

¥ty fgedt frdmrem grer we Wt @
qE %R & wRe i o agrg

2661. st W fag waTEaw ;o Eay
favem 5ot ag waAry &) FT KX fr

(%) A7 fg=fr fadmrarg qrer s=mdy
AT T} MEHA & weaa e saferal v
fgely aqr€ € 3 war Y@ AT g9 fEd
syfeat ®) fgdt aré o & ¥

(&) 97 wrchat qar fadfoar «F
quw-quw e feadt ¢, fag fdt
i@

(7) w& AwAT 9T 9T A% 5o fewar
ga et foqr o } aur ¥ fghh
frtmag & g daw W fead safedi
grr farfg e g 4
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(v) mragaw g fs x@ avm &
ford amgz & gw =ferat W frger fear
war §, wafe wrar aqr Frwme ¥ &
W gt g1 awte wRwrd faar
g N fr w@ o W wfas g
¥ frmfae wc e §; o

(%) afz gt, & Qar ey A & wr
s § 7

oot siwrory & wegst (W W
fag) : (%) g feadfa amarw wrzgww
# ot w1, 1968 ¥ sTTRY gwrT 91, 1005
frnfaa & sdw s fear ¥ o
foaw s s ) &) g ame
NZFA qeft A A g1Ie7 o

(=) Wy

faef

() 31 waqqET, ¥ 1968 ow W
&< 56000 guT VYT RYEY § 35000
wraEt gk | fafwsa @ & 23 wfverd
™ a9 ®) wifag v & g fge
fieg g & 1

() w& (¥) . qararT g Aer
faar w1 qg 9gar 79T yATH & | W@
g wagw & fs o safer qrz dare
17 ¥ ggrgar ¥ aar faorfea) & awqg
Tl &7 JEAET §T I AT F WA &
afafarr st o faer arent o @
oA QAT wfge | 9q: AwAr F qRAEA
ggraw-fawr-afaw fat s geater w73
el (gdgued) & oY ¥ Ty fer o
¥ 3% fag ey & uwo go, fararer
# emes W] fey ax wifsaray o fg=lY
Qi w1 AT ad & wgaw @ Qg
faaffer ot w€ § 1 wiffic o feefg ot
¥ g7 § wfve @ o ot 6w @w Ay
ai & grr W ae § ) W0 fgd
favwre sic dwifre gy ooy

840
166
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oty & ¥7 s wfeerd® W freifca
Ty f, ™ v ¥ fy wRE
aw ek X ere § | AR 9x W T T
F wopwe dyre fow g § 97 W Pyt
frgw ¥ W @ vt & fag Raifa
ol fagal & wgare € §

awife aqr oifonfas eTasit s

2652. < 7w fag wacam™ : wn fe
w23 AywE, 1066 ¥ wavifea weA
ear 2193 & IqT F gAY § gg FqIA
¥ T w30 fx

(%) dmfrw awr afcafs g
wrawr & fafiew At A oadwE
feafa war § ;

(&) € 9 feqar w7 2qg & 3T &
Wik 5% QAAr ) fraifag & wa a%
foewlt srufer gk 3 ; W

(m) Foserorr oy oot oiw & o ww
aw g g € ok N e R ?

favent wwrevg | creg-sisit (s e fag):
(%) & (m). Fwfaw Far arfonrfes
o) wram it oAy, I Ad-
aTT gu e, wrd & sfa agr ge
ot wrt ger wewr o Ow AT &, I
frwr® wreT Rreres awT TEW AT TET R

[growrers ¥ vw for wr + Xfwd
Wt LT 2197/68]

A R. C for Full-findged States

2653. SHR! HEM BARUA :
SHRI DHIRBSWAR
KALITA :
SHR! HEM RAJ :
SHRI M. MEGHRACHANDRA:
W the Minister of HOME AFFALRS
be pleased (0 stame :
(a) whether itis a fact that Adminis-
teative Reforms Commsion Study Team
hen recommendsd comtitytion of full-fledg-
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ed States of what are kmown as Union
Territories at present ; and

(b) if so, whether the demand of State-
hoed for Manipur would be considered ia
the light of this recommendation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No,
Sir.

(b) Does not arise.

Entry Restrictions in Naga Area of
Manipur

2654. SHRI HEM BARUA : Wilt
the Minister of HOME AFFAIRS be pieas-
ed to state :

(a) whether it is a fact that the Naga
areas of Manipur have been declared out
of boumds for people from the rest of
India ; and

(b) if se, what are the reasons for this
over all decision ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) . (a) aad
(b). In the interests of the safety and
security of India and in the public interest,
it was considered necessary to notify certain
areas of Manipur under section 3 of the
Criminal Law Amendment Act, 1961. A
copy of notification G. S. R. No. 1595
dated 29th August, 1968 issued in this con-
nection is laid on the Table of the House.
|Placed in Librory See¢ No. LT-2398/68).

Dispute Regarding Villages of Viada
Diyara, Moaghyr (Bihar)
2655. SHR]I ONKAR LAL BERWA :
SHRI YASHPAL SINGH :

Will the Minpister of HOMEk AFFAIRS
be pleased to refer to the reply given to
Unstarred Question No. 6846 on the 30th
August, 1968 regarding the Dispute in re-
gard to the Villages of Vinda Diyara,
Monghyr (Bibar) and state :

(a) whether Goverament bhave received
any reply from the State Government of
Bihar ; and

(d) if not the further action taken by
Government in this regard ?



101 Wrinen Answeis

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN BHUKLA): () and
(b). Reply from the Government of Bihar
has been received and the State Govern-
meat are being advised to take expeditious
steps for appropriate demarcation of
boundaries.

el Arafaw T woW-SeTe
(famras wm) wr @C gy

2658. sft g Tave Yy : war faam
aofl gg aNA F W FA fF

(%) #ar g #y  fgamae Ra &
forar wimar, ageheor ¥za wweYE AN
qrE gHTqy T4 39 @7 & W o qw
qerat & ®rf waw e g ¢ R AT
w1 fafew e, wAY-wgrT, Igt 700
AYE-TEFEAT qgaY §, FT €T XY ¥ I
Ieaqy arsafas oo e fewr A

(@) s 3w ex & Srog @ oaet
J TST qur FNa G ¥ gg W
Lacl &

(@) 71 ofr g9 & f& Taq A I=-
az Areafas opw & foy 13 $7 FAQ
gt gz ac wwidlc WA F  fag
dqmt d;

() afx g, @ IO T g 9T T4
wTAI W B WR

(¥) afe € srardy 7 A TR,
N wad 5w § 7

faver sewrerm A TG-S (s W
w1 W) (%) W (@) . wRS@E aw
T ¥ % qHAET 3H9 T @
TaFaz, 1967 § Ao 91, 797 IN YW qfw
¥ fgorew q¥g gl Q) wiw ¥ foy
¥ faar 74T 74T 47 1 IG G A FEAT
a3 s TAN-HEANT A & TAGTH
wet ot Wty af =g & ¥ are frwre
fear argam )
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(%) ¥ (%) . wifere gwwr  fgorew
N2 FIHTT ¥ Naer wr g & W) q9r
qHG AT 9 9T 7@ &Y oy

*ow ¥ sedardt  anfpew e qwe

2567. it ey fay . w1 qR-eT9
weY qg aqA W FO w L b

(%) wmrog s s dw & famr
e d qredadt ifgeq w1 T oY
], wix

(=) afz g, a1 S¥ Ak & frg o
1T FIU a7 FAAHT A TE ?

qgsm swww A vew-weh (ot
faar wrw g ) : (8) YO NE eI
UG & sara & a¢ff wer § 1

(=) sror €Y IoaT 4

Tore wAw & wgpw & fwrd wok e v

2658. Wit T WOTN  FTWTW : T
flrn wet ag qar w1 pr w3 fe
(%) ®ar aTere & Frdmr woe
e gawEy, S st ¥ e Wit
forwrad oy gt @ v qut ope wark &
Tu Cart wh Wt e fem M B ;
() o gi, e FEe W W
atar o ate w0 o7 feac § ;o
(m) afz 7Y, &Y Ja® war wrog § ?

foren swrerg & Treq-gft. (st wer-
o W W) (%) A g, TEREgTE
farsmifter W gu fewrm s g€ o)

(@) @i og ardet & gaew ¥
wiw-qrare ot wt & Ry & fag it
0 aF

(v e ) It
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o e @t & agft @ & fed
urfgm ot it

2650. st WY eI MW s
forr weoft ag  war o waT w0 fe

(%) w1 7g @= & fis 99 ToT AN
¥ wiwwte ogrét @91 ¥ 3T eqe
IrvraTa ) fedy farfa & 7 @ & W@
wrg o arfgen A @ ; W

(=) afx g, &Y ¥7 &aF wrare ®
% fafe s arfeey swfoa &<@ &
fag T A NE s N § g
s wr fawr 3 7

fovert s ¥ qro-seR (sf Bre-
feg) : (%) sk (@) . gufy ArmEE 9@
& ¥ 3y gfga awd Qe fafe A
ey §, gaify ¥y wfag g2 F oA
qddtg &= F wgt ey Dt A
ot &, AT faawY muft aE fafe Td
8, srarae: fafee anfgen o wift 30
W R IT Nfedy s e ad
a § el oY § o o fawg & o
aga ava &, g8 wiRkw anfasm-mfgen
g fafy & swifod $3 & gena
ot AT Y I W I & W
Afal N fafgse safra) ) sgor v &
fog o fis ol Txamrdy fafe & Soeew
T, drad fafe ¥ wfafes g
g oive < @ afcafed fear ar @
tiwwg & faw or fadew  afafr
afsg st w X

2660. W ww e welt
W WFTET YIEITC :
oft firw e et
ot rrwmeere et
ot fsorarfege
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st go go wmafyur:

w1 qgeTd 5 gy q@A WY EA
w0 fe -

(%) 7oz wx & fr geen A
T &Y T 8 wHard ¥ ey ey
faifza) w1 fade e awTed @Y AT
g ok wf fARE ¥ wrorEEdw ®T
fear ¢ ; &

(@) afx &, @ sww wA AN
fa et £t dear foadt & a7 3T B
iz feaet wrnr & gfaare oFg @ ?

mwd wewew ¥ st (s
faen wow gw) ¢ (%) wR (7). gRan
zw ot fadifeat &) @3=y & aw9 @
§ o\t sraafgai 9 § | faawar, W)
AT 1968 & 1409 fawr famifgal
¥ grwawgw fegr ) anfes e @
gfaardt & gegr 22 @ fogd vgwd W
e mfaw &

WD FIT WIRW, JHRORT

2661. wiwT are ey
ft gevamer g -

w7 o 5ot 7 T T N F D
fw -
(%) war qee M geeawee feafa
ot g w1 ¥ frfaga ¥ faeg s
fasraal & ak & oiw 1 w1 @ @
g

(w) afx g, aY vawr =T w|aw
AT @ AR F GO T w1 owhag W
t; e

() afe 7Y, ot g@ AR § fawsr
e §7

forwm wowTeT W vl (R W
w W aew) (%) W gt
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(=) =T (w) . frrc &1 e W
var ¢ foad wifme ger & o ¥
[qrwwa § ww fom wn el

we 2399/68]
National Fitness Corps
2662. SHRI HEM RAJ:

SHRI YAJNA DATT
SHARMA :
Will the Minister of EDUCATION be
pleased to state :
(a) the number of National Fitoess
Corps Employees who have been disbanded
till the end of October 1968, region-wise ;

(b) what were their terms of recruit-
ment ; and

(c) to what extent they have been re-
habilitated ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) None of
the NFC Employees in the regional offices
of the N. F. C. Directorate has been dis-
banded so far. As a result of the closure
of the Training Centres at Choki (Gujarat)
and Habra (West Bengal) and the Central
Training Institute at Barwaha (M. P.), nine
Class 111 and forty Class IV employees have
been rendered surplus.

(b) They were appointed on a purely
temporary basis and therefore their services
were liable to termination on one month’s
notice.

(c) A statement is laid on the Table of

the House. [Placed in Library. See No.

LT—2400/68).

et § wfdt it afert ® s
& fordy farefta agraen

2663. sh W\w swww @it ;W
e wh gy aar o g w3 e

(%) v qg aw § fr Wy Foar-
adt & frwg & gwg qg e fear
at fix wifra<t Wi afeat & sowT wify
¥ frk 83 o frelly g ar @
" &Y Fearedt & T fear wRA Y ok
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(&) afe gi, Y fea-fer vt &
feaa-fead wfied ot wfeot wY @¢-
®1T faelta ggraar I99s ®T W § WK
sfaad firat agraar & amay § ?

e Renew §  vw-aet (st
faer wew qew) ¢ (v) ok (W) W
yaroT & forg, ga faraa) & qwew ¥,
YA Wy fargal & famr & @
sreqr MY € At | gF faacm @
qeq 9T W & | [gevwww § W
fear mar | R s LT—2401/68)
9 fe ww W § =qq, grafesm T
swerd gra fegr wrar & ow W
qEqTAl #Y Geqr 49T I 9T 9T WY
& q A guAT owew A

Abduction of an Indian

2664. SHRI SAMAR GUHA : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that Shrimati
Sobhana Shil, wife of Shri Sudhir Shil of
Village Baulapasha, noar Kailasahar of
Tripura was forcibly taken away by Pakis-
tani goondas on the 28th August, 1968 ;

(b) whether tne Goondas committed
criminal assault on the woman and then
gave her in Nikah marriage to a men
called Hanif of the Pak area after convert-
ing the unfortunate girl ; and

(c) if so, the steps taken by Govern-
ment to get back Shrimati Sobhana Shil
from the clutches of the Pak goondas and
Hanif ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
It has been reported that Shrimati Sobbana
Shil crossed over to Pak territory of her
own accord. There has been no report
about any criminal assault having been
committed on her or her baving been forci -
bly converted or given in marriage to a
Pakistani. The question of her to
India bhas bosa takes up with the Pak
autborities.
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Memo from Andaman Government
Employees and Workers'
Federation
2665. SHRI A. K. GOPALAN :
SHRI E. K. NAYANAR :
SHRI NAMBIAR :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government had received
any Memorandum from the President
Andeman and Nicobar Government Em-

ployees® and Workers' Federation in
September, 1968 ;

(b) if so, what are their demands ;
and

(c) the action taken by Government
thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c)
A letter dated the 12th September, 1968
from the President Andaman and Nicobar
Government Employees and Worker Fede-
ration and Andaman Timber Industries
Union, Port Blair has been received by the
Government. A statement showing the
points raised in the letter and action taken
by the Government is laid on the Table of
the House. (Pluced in Library. See No.
LT--2402/68).

Report of Committoe on the Working of
Hiodustan Shipyard

2666. SHRI K. M. ABRAHAM :
SHRI NAMBIAR :
SHRIMATI SUSEELA

GOPALAN :
Will the Minister of TRANSPORT
AND SHIPPING be pleased to state :

(a) whether Government have examined
the report of the Committee appointed to
9o into the working of Hindustan Ship-
yard ; '

(b) if s0, the decision taken on each
recommendation ; and

{c) if mot, when tnec examination is
\fkely to be completed and the reasons for
the delay ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO):
(a) Yes, Sir.
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(b) and (c). A summary of the recom-
mendations of the Committec may be seen
in the statement laid on the Table of the
House. [Placed in Lbrary See No. LT—
2403/68).

The important recommendations related
to

(i) reorganisation of the organisa-

tional structure of the Yard ;

development programme of the
Yard with a view to increasing
its production capacity ; and
(iii) pricing policy for delermining
the sale prices of the ships and
subsidy on the ships built in
the Yard.

In regard to (i), with a view to making
the organisation cohesive and well knit
with a clear indication of the lines of
authority and command, the Committee
has recommended changes in the number
of officers reporting directly to the manag-
ing Director and Director of Ship Construc-
tion. It has also suggested measures for
reorganisation of the Material Control
Department etc. The Yard has already
reorganised its Material Coatrol Depart-
ment and is also taking steps to bifurcate
the Hull Construction Department into two
groups of activities, namely Hull Shop and
Pre-fabrication including mould loft, and
berths and election work including hull
testing, each under the control of an inde.
pendent Manager. The Shipyard is also
taking steps to implement the other minor
recommendations relating to administratjve
matters.

(ii)

As regards (ii), the Shipyard have for-
mulated an Integrated Devclopment Pro-
gramme at an estimated cost of Rs, 10
crores for building 6 ships per year, includ-
Ing 2 ships of 18,000 DWT each. The pro-
gramme has beem examined by Government
and as desired, the Shipyard has prepared
a Reasibifity Report which is under exami-
nation of Government. Peanding a decision
on the Integrated Development Programyme
which is estimated to cost Rs. 10 crores,
Government have already sanctioned the
implementation of some works and the
scquisition of urgeotly meeded items of
machinery and equipment.

As regards (iil), the matter is undec
consideration of Government.
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The Shipyard has also been requested
to take stops to implement the other recom-
mendations with which thay are coocerned.
The recommendations relating to material
procurement procedures and steel require-
ments are being examined in consultation
with the concetned Ministries.

A ¥ Wt dha wsgw g

2667. st wWYw W W
TE-wTE N ag w A war w4 e

(%) A%r ¥ wagew o AW OEY
& A gqfe & wAr ¥ fag aoe
g7 ¥q7 Qrorr wArE g ¥

(&) a1 geFT w1 faae W@ &
w=g A1l & fearl ) @ gfr ax ¥
A aqr agt 9T a@Y A ggAfs ]/ W
t, ok

(w) afz ag, A @F %A FTA
g7

- wrrew ¥ ew Ot (st
faer wrm ) (%) A6 § wwge w6
aYe e amehi vy AE § 1 gl dfe,
qAqd wreTA qXHS ¥ sqfeal, AW E
it sz A ¥ fagre & sfewt &
afardt #t wgd Yo o wafe ¥ g
wifta &=q & far q& Qroar qarg af
2

(=) YT (7). awee ¥ feamedla
ar 1€ wears A &, wife Aw ¥ Fiy-
gr gfa dfaa &

uwq geent gran wraniat o frgfer

2668. st WIW WeIW W Wy
[Ty g T AWMA g 53T fn
(%) war TETX KT T AAR
gqeq grgni o fegrae Iw@T g 5
M ® G ¥ Al
77w yens @ N o i b S
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T geeTd gra st o fagfer
fivar o Sfea ad & Wk

(w) afz gt, " W R TR R wE©r
wfafirar & 7

e wwwgs ¥ ceg-anl
(oft Frer weaw qaw) : (F) TRT ¥ g
mararfaafy grar w1 dar vy agy fear
T g

(w) s aft 93T |
qifedferet & sfrael & Sawm

2669. s sty wary : ¥qv foray Fh
a8 "k & FIr &3 fE

(v) sar ag A & fs qem sRw ¥
Teq Nfeefers, Taqs 9T Mg &
aga ¥ wfirewt & AqamrT e 100-
180 &9¥ ¥1T 120-200 &9 § ;

(w) wur sex oY Dfafers  aw-
ara¥ & wfeersY w1 dxawra 180-380 B,
T

(n) afe g, @ =& faagar & =
s & o IX g w7 & fad ey
sl N ar @ R ?

faan wenem Tog-aet (st wTowe
W ) (%) 9 (@), off gt

(%) wawmar &1 suw gy § s
agT3 §X MNwgR qfFefeaet § ot &
for ageg vt agaw weg qiferferey
¥ ¥ Y qgt ¥ qET 7 w9 § | k7 v
AT WY TGT FFAT G A & ford wem
|TETT WY g fagr ar wr

FUT W Teore ¥ wxerd

2670. off Wing W : w7 gk
wR JaT AW T & sHafel §
% ® & 26 yort, 1068 ¥ wardifing
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S&T dear 1120 & IaT ¥ qraew § ug
TaTy ¥ g1 /3 fir

(w) wr sfea s weT & aré
e

(=) afz g, Y SEwT T AAT G ;
LiEd

(m) afg adi, aY faaea & *ar s
t?

TR-wTa werreg ¥ Iq-Aet (s @
qao THreRY) ¢ (%) S (%), g,
sy 1| wdfaa gear agad ar R
(wgasT 1 V) gAT 9RE GTW@

[graerem & Tw fad 7o Aed Hewn
LT —2404/68]

T TeTT & wrEnn woar §@9 Tow
Wt ¥ wrafoat & wdwrQ
2671. st WYeg sAw : FAT Qe

weAt 30 gaed, 1668 & ardfe weT

deqr 804 ¥ IUT H grA g ¥ 7 T@A
Y Far w7 fF

(%) 71 @ @9 FNT FHERH
wgaT &9 sy @A ¥  wrgtergy, wgt 9
TE-H1G WEATHT F[ W97 F&qT 9/45/60
efiquiz (@) feaiw 20 siw 1961
ary &, & wAAifal & A 6k
dEr & it ¥ orawrd oe w3 W) g
t

(w) afx gf, ar IaeT sarar war g0

() afz 7Y, ar fawrer & war W
L

e wwew § oow Wl (s
farert wrean qpew) (¥) & (7). 30-8-1968
Y grtfey auT et 804 & 1T (&) &
et ¥ gg yarar w4 q1 e ¥ty gL
ot ¥ o A9 & 37 et
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) d&qT & gFaeT § gEAT, A g e
& wraieg ;oA ST 9/46/60-weEw (§)
faais 2041961 & armfaw gu g,
asfra &Y oAy vk @ & awr-ew
o @ @ arwef | W@ syt & am
7 qz1H Tt g fea o @ § wifE
& usfaq &< ¥ qa qrem qWT A9qU
59 @ g wA § 7 (adute)
o fem & wgew g AT 1 A A% I
FHaIfal M gear o1 9wA & foeg ag
Farag F ITAFT HTATET WGT F§ TR
g & ¥y wareal [l & @ g
it q% S AdY gf @ FdifE IR W@
e 3 G H9N qrag WY AEAEq
F1ataal & uHfad &@T o%ar g | qafy
A F AT A X @A & Ay
g ® My wfrg =3 F oA foy
aTIE g

IO MWW NwwT AW gegrw, 1967

2672 ot WYwg WA : FAT qE-wT@
120 A1, 1608 F wQTife g qEar
£B95 ¥ IUX & @raew A UE FTTA A
FqT I fF

(%) %1 I Ry F THIEE F 21
wRET 1967 H IAT W ko I1w
wegrde Ty faar v ;

(@) afz g, ¥ Sw weaRw &
weqiq faamax 1968 a®  faea feq
mfeadl & fasg  waEd € af W)
IAX TN 9T #a7 § Wk fean safaa
&Y arg T ; W

() 2t qig M@ safeaat & fag
w1 wTdag &Y a8 ?

e Avwew § e we (s
ﬁwm"):(t)ﬂqf,ml
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(%) v wsakw & werin et &
foreg wrdardy =t W wE
() seT 7 F2aT
Arrest of Teachers of Himachal Pradesh

2673. SHRI S. M. BANERJEE:
Will the Minister of EDUCATION be
pleased to state :

(a) whether teachers ip Himachal
Pradesh were arrested under the Essential
Services Maintenance Ordinance during
strike in September, 1968 ;

(b) if so, the reasons for the same
and the demands on which they went on
strike ; and

(c) the steps taken by Government to
redress their demands?

OF STATE IN THE
(SHRI
Yes,

THE MINISTER
MINISTRY OF EDUCATION
BHAGWAT JHA AZAD): (a)
Sir.

. (b) The teachers were arrested for
violating the provisions of the Essential
Services Maintenance Ordinance, 1968.
The teachers were demanding that they
should get higher pay scales as sanctioned
by the Government of Punjab for their
teachers.

(¢) It has already been decided to
introduce pay scales as sanctioned for
teachers in Delhi  with effect from
21-12-1967.

Arrest of American Missionary near
Dimapur (Nagaland)

2574. SHRI C. K. CHAKRAPANI :
SHRIMATI SUSEELA
GOPALAN :
SHRI K. RAMANI :

Will the Minister of HOME AFFAIRS
be plased be state :

(a) whether the attention of Govern-
ment has bheen drawn to the Press report
published in the Amrit Bazar Patrika
dated the 8th October, 1968 that an
American Missionary had been arrested
pnear Dimapur in Nagaland without inner
line permit ;

(b) whether it is a fact that it was
found that her residence permit in India
bhad also expired ; and

AGRAHAYANA 8, 1890 (SAXA)
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(c) if so, the action taken In the
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b) and (c). She was in possession of
an expired residential permit. She had,
however, applied for extension of .stay
and had obtained a letter to this effect
from the coacerned local authorities.

Natioual Highway No. §

2675. SHRI M. S. MURTI : Will the
Minister of TRANSPORT AND SHIPP-
ING be pleased to state :

(a) whether any amount has been
sanctioned to the Andhra Pradesh Govern-
ment for the diversion of the National
Highway No. 5 in Visakhapatnam indus-
trial area ;

(b) if so, how much and when ; and

(c) if not, whether Government are
considering the desirability of sanctioning
the amount of least now in view of the
drought condition prevailing in the district
and the necessity for creating employment
potential of unskilled labour ?

THE DEBPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :
(a) and (b). Yes, Sir. Out of the sanc-
tioned estimated cost of Rs. 37.95 lakhs
for the whole scheme, a sum of Rs. 10.72
lakhs has so far been allotted during
1968-69.

(c) Does not arise.

frw wrogew grar arfiweerr &
aren feefly  agramn

oft forw yore wrelt

oft T wiaf

ot vyl feg wrelt

w1 qged wft oy e @ g
s s :

(*) w1 g sw i} fs Jo wogewn
» qifeears & fireftg agraar et §

(w) o M aw § o oy o

2676.
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vmmeswidimgunsAl fr
T § gy s & fag I fee
Sl W& W were & wErE
s w3 w7 ufwer ;o

() afe gf, oY gg A F FET A
v sffemy ¢ ?

e sowme § Tve sl (o
fawr wow gew) : (¥) wiferar & afos
agEa NI FAE AR F ogwee d
qE N gEAT & T Y@ A § wieT
o &) ofem Y efee & wmw warar
T Ifwaa gy

(@) o (7). © s fmfa &
whiforr Bw s g 7 w@he
fPram & at ¥ seercd q@ A
gem At 31 feht A wdie afigs
gro O @graar wew R WA & A
# qReTT ez wwit wiafe w2401

frw wogemy o wfnfiefirat

2677.  «f fina e et

ot Tt et

o qpa Wt gy ey W e
o fs:

(W) vragaw k 5 W awgEm
o Pegr & g WA ¥ S ¥
¥ wfr war aar gt o W@ ¢

(w) sarag s gw ¢ fs wrefic &
W A s wry o fgg Tden W
QIR ST oW o frar & Wk ggi
ow fir v ‘wrefe g ogd o §; Wi

() aft g, & qTEIT g0 ww
e ey & g S ¥ fag wa
starft Wt ar fr @ ?

¢ W swwg § v st (s fear
wygw) : (¥) ¥@ sRrAT AT @
ghete g 3 ¥ aw owy g
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West Coast Road

2678. SHRI LOBO PRABHU : Will
the Minister of TRANSPORT AND SHIP-
PING be please to state :

(a) whether the contracts of 1963 on
the Karnad byepass, of 1961 on Kaup bye-
pass and of 1963 on Udipi byepass on the
West Coast Road are stated to have been
delayed due to the delay in the land acqui-
sition and whether this delay is justi-
tied ;

(b) if not, the action taken against
those responsible for the delay ;

(c) whether penalties have been im-
posed on the contractors and, if so, the
ameunt thercof and the names of the
contractors ; and

(d) the steps tuken to complete the
work according to the budget and the
schedule ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND SHIP-
PING (SHRI BHAKT DARSHAN) : (a)
to (d). The necessary information is being
obtained from the Mysore Government
and will be laid va the table of the Sabha
as early as possible.

Sports Teams Sent to Mexico Olympics

3679. DR. KARNI SINGH : will
the Minister of EDUCATION be pleased
to state whether it is a fact that Govern-
ment have discriminated between the
Hockey team and the other sports teams
sent to the Mexico Olympics by paying the
full fare for the Hockey team and half
fares for others, perhaps due to the fact
that Hockey team was the gold medal
winnzrs, but ignoring other sports like
shooting which has won a medal for Indis
alpo ?
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. THE MINISTER OF STATE IN THE Vielstios of U. § Pedcnal Aviatien Act
MINISTRY OF BDUCATION (SHRI} by Alr-lndia
BHAGWAT JHA AZAD): Whereas fuil
passage cost for the bockey team was met 2681. SHRI KARNI S$INGH :
by Government, financial assistance was SMT. ILA PAL

CHOUDHRUA!I :

limited to 30% passage cost for other
teams which participated in the Olympic
Games. Al proposals recoived for finam-
cial assistance for participation in Olympic
Games were considered by Government in
consultation with the All India Council of
Sports and decisions taken on the meri¢
of each case. No member of the Indian
shooting team has ever won a medal in
Olympic Games.

Central Government Employees’ Strike

2680. DR. KARNI SINGH: Wil
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that the notice of
the recent Central Government Employees’
strike had been given much before the 19th
September, at a time when the Parliament
was in Session ;

(b) if so, tbe reason why Goverament
did not take Parliament into confidence
before passing such a stringent measure as
the Essential Services and Maintenance
Ordinance, 1968 ; and K

(c) as the Ordinance applied to an
appreciable percentage of the population
residing in the States, whether the Centre
consulted the State Governments before-
hand and if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a)
Notice of strike was given by only one
Union on 29-8-1968 when Parliament was ia
Session. Notices of strike wore roceived
from the other Unions after 31-8-1968 when
Parliament was not in Session.

tb) Apart from the fagt that ssrike
notice was received from only onc Union
whea Pasrifamoent was i Sessios, isewe of
an Ordinance was not contempated at
that time as it was felt then that the
strike might not actually materalise.

(c) The Ordinance was issued by the
President on 1391968 wadr cloune (1) of
article 123 of the Constitution, and it wag
not necessary to consult the State Govern-

ments.

" Reports in this regard.

SHRI SITARAM KESAI :
SHRI K. P. SINGH DgO:

Will tbe Minister of TOURISM AND
CIVIL AVIATION by pleased 1o state :

(a) whether it is a fact that, as re-
ported by the Ecouomic T'mes of e
3rd October, 1963, Air-India is one of the
defaulters who were found to have violated
the provisions of the Federal Aviation
Act ;

(b} if s0, in what respects the provd-
sions of the Federal Aviathomn Act were
violated ;

(c) whether this bas in any way tarsi-
shed the name of India Internationaily ;

W) the actiop Governmest prepose
to take to punish the defaulters ; and

(o) tho sigps taken to ensure that such
violations are Bot seponted 7

THE MINISTER OF TOURISM AND
CIVIL AVIAPION (DR. KARAN SINGH):
(a) o (c). The Government has secon Press
Proceodings are
in progress before the Civil Aeronautics
Board of the Uaited States, and Air-India
has represented that they are not to
bleme.

(d) and (e). Government will consider
the malter after the findings of the Board
are available.

Kdusationsd Teuss to Soviet Uniew

2682. SHRI K. P. SINGH DEO:
Will: she Minmister of BPUCATION be
pleased to state : ’

(a) whether it is a fact that an agree-
mem conclfaded in Obtober, M6 whb the
Sovier Government provides thet seme
Indian Experts shall visit Soviet Union for
casrying euwt scieatiic sescurch there and
ales stady educatioms! pises sed pro-
grammes in that coustry ;

(b) if so, the estimated expenditure
lissly to be imcurred by Govesmasens on
sucls tears ; and

(C) the benefits liksly to be durived ss
a resuit thaceof ?
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THE MINISTER OF STATE IN THE
MINISTRY 'OF EBDUCATION (SHRI
BHAGWAT JHA AZAD): (a) The
agreement provides for the visit of upto
15 Indian experts to USSR for about four
weeks to study technical educational sys-
tem in that country including engineering
research and laboratory equipment.

(b) The total expenditure is estimated
at Rs. 1,50,000/- including Rs. 70,000/-
as Rouble credit from the USSR Govern-
ment.

(c) The visit of Indian experts is in
connection with the establishment of four
advanced studies and research in engineer-
ing iz Indla in co-operation with the USSR
Government under the Indo-Soviet Credit
Agreement of 1966.

Unlawful Activities by Travel Agencies

2683. SHRI M. SUDARSANAM :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :
(a) the total number of travel agencies
working in India ;

(b) whether any of these agencies
have been found recently involving in un-
lawful activities relating to the issue of
forged hard-currency traveller's cheques ?

THE MINISTER OF TOURISM AND

CIVIL AVIATION (DR. KARAN SINGH):

(a) 36 agsncies are on the approved list of
the Department of Tourism.

(b) None of these approved agencies
has been found to be involved in the
issue of forged foreign travellers’ cheques.

Foreign Fuads Received by Indian Council
of World Affairs

2684. SHR! BHOGENDRA JHA
Will the Minister of HOME AFFAIRS be
pleased to state :

{g)kawhether it is a fact that the Indian
Cawacil of ‘World Affairs hes been recelv-
ing funds from the Ford Foundation, Asia
Foundation and other foreign bodies ;

(b) if so, the detalls of the funds
received by if from the respective foreign
agencies up till now ; and

(c) Government's reaction thereto ?

NOVEMBER 29, 1968
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THE MINISTER OF STATE IN THE
MINISTRY OF - HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to
(c). According to information available
with Government, the Indian Council of
World Affairs has received funds in the
past from the Rockefeller Foundation,
the Carnegie Endowment for International
Peace, the Ford Foundation and the Asia
Foundation. Since 1963, the Council has
received donations only from the Ford
Foundation and the Asia Foundation.

2. The grants received from the Ford
Foundation are, $35,000 in 1963, and
$40,000 in 1964. The grants received from
the Asia Foundation are Rs. 37,5000 in
1964 and Rs. 20,000 in 1965. The grants
from the both foundations were for re-
search purposes.

3. Government have slready asked
the Asia Foundation to wind up its acti-
vities in India. There is no adverse in-
formation in respect of the Ford Founda-
tion.

Mt (s eaen) & fase

arf T TrEs

it Taate fay ool

ft ¥o wewgwar:
a1 qE-wTe 7l 7E waTH W war

* T fs .

(%) wrag a9 ® f6 g & ¥
wrcaer § 100 fewier Y gt
nfezadt & aflg a0 § afr gegr &
wEwd wifs auwg gt o ;

(@) af g, & 17 axwsl = few
g & fagm § ; W

() wrafed w1 qar smA & fa
o T are ¥ g & ' A AR
¥ forg qomT A s st WY R 7

g e wowew # qew wef (s
fer wew gw): (v) K A,
e |

(w) s (7).

2686.

S 7Y I3 |
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et g qaW JAR & fad gen e

2668. st TISTATC W :
st gorrw feg Wzt

w1 afcagn war Aregw TR a7
AR & FT W fF

(%) =1 ag 59 § & el o e
¥ G q9T SFLF IAI@ GHY W g
It § S8y gE aEqge qur wA @AY
& omft &, AT

(@) afz g, @t o feafa & gurc
& aqy AGA ¥ i Frer sw w7
A AT & Y o7 v ey
sy w71 A e ¥ w oS &
Ty ?

afcaga aar sYaga wewrew ¥ g9-
weft (sit 7wy o) (%) o (@) .
qadgqe A feafs frea & dar AY
fe=rar war &
wWweT qan

QTERAAAT WA JAT IA®  AGTHY
¥ 9Y ¥ AR IR § v fEAd o wew
Fhagei F T J @Ua YA &1 9w
T A g1 fex A, fegres &
AN GWg g7 23 W 24 9%
T A A TN T I ww
T® ¥ ST 3w e T § 0T
q@ ol wfew 7t e § e WA e
Wy s ¥aE T @ wen
g} 9T Far § $T AT gu g@T AW
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TIH A ® ATAT  wAwyt
ITEFgur g7 FOWTIOY 12
aw @i ¢ @1 e W g ane
Ik FEgw Am frarwar 0 e
v ¥ fawwk anft gqw
w & i IR ¥

AGRAHAYANA -8, 1890 (SAKA)

Written Answers 122

TYIGT 919919 ¥¥ gy &g A&
e wifewsa gra fay o qreeEr &
T|T aAT ¢ 1 W) g wArw qEy &
frara war 1 @ qakEl & amAgw
W e g I AW AR ¥ @I
9 & 7 ¥ g ort § ok faweh @
qEg IRy wAw fgealt § our g
areY & ot g% w17 FwTET 0 yfgw
qATE T § 1w Sfew Felomw &
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¥ w1y & faqg s fear ward o
R oE ¥ fauagy (SEwEr TIH
JATET FATATYFTI® F WiE 14 7 18
7 faifar o1 & Wiz qe@r 12 aw
fifwg § arar wfafcs sz =1 arfwew
FE ) oraT § 9T W AT Y grawT
axfY et & fe o T AT AT Q@
! I7 qraaEl A g W oW A g}
T ¥ grama fear @ gdow et @
o ¥ a7 ogrot & farw @ st A
et ¥ gaTr arar § ow feArt Wt e w
&7 sy firgr orar & A GTEERCE ¥ 1AW
FAgEmETE RIAME 1 g & Ny
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¥ o g fam oy § ) Wt 3
e Jard oty § mfe wa @ goR
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. quw

AW INOE AaT W e @ -
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W AW ¥ oY gz A% GIw ¥ w9
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¢ ge gifewcy AqE & Qe W
& ¥ fag e e 4T § W
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Comp 'y Primary Ed

2687. SHRI LOBO PRABHU : Will
the Minister of EDUCATION be pleased
to state :

(a) which States are subject (0 the law
of compulsory Primary FEducation and
which of them enforce it ;

(b) if it is not enforced, the steps taken
to see that the Constitutional provision is
satisfied and the general respect for law
maintained ;

(c) if the enforcement partial, whether
Government propose to bring to the notice
of the State Government that the discrimi-
Dation is not fair and can lead to corrup-
tion ; and

(d) whether Government propose to
strees that the law may be enforced at least
on those who are enrolled, as tho expendi-
ture on them must be justified by their
literacy- ?

THE MINISTER OF STATE IN THE
MidISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) and (b).
Almost all State Governments have enacted
compulsory Education Act which coatain a
provision that they could be beought into



128 Wristen Aaswers

force in one area after another as soon as
the ground for enforcement is prepared.
The latest isformation avaHable to Govern-
ment (1964-65) shows that these Acts were
enforced in 1,59,995 towns and villages in
the country. In the existing Socio-econo-
mic conditions, however, the total enforce-
ment of these Acts is not practicable.
Attendance is therefore ensured more by
persuation and provision of incentives than
by statutory compulsion.

(c) No case of discrimination or corrup-
tion has come to the notice of the Govern-
ment and its intervention therefore does
not arise.

(d) This suggestion, which was discus-
sed in the 34th mesting of the C.A.B.E. is
being brought to the notice of the State
Governments.

Mangalore Airport

2688. SHR{ LOBO PRABHU : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) when the Director of Civil Aviation
reported to the Indian Airlines Corpora-
tion that the Mungalore airport was ready
for operation by dakota planes ;

(b) whether there were no planes and
pilots available to begin operations before
the date, the 11th November, 1968 now
fixed ;

(c) what is the cost of staff at the
Mangalore airport which remained unem-
ployed during the period of delay ;

(d) whether responsibility for the delay
has been fixed ;

(e) if not, the reasons therefor ; and

(f) the net revenue on the Mangalore-
Bombay route last year during the same
period ?

THB MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) September, 1968.

(b) The Iamdian Airlines could nat re-
start service from Maogalore uatil peces-
sary arrangemcats for this purpose were
made by reschedullng their aircraft, posi-
tioning the crew and the stafl and giving ad-
equate advance publicity to the schedule.
On receiving information, the Indian Air-
)ines took these fuctors fgto actount and
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decided to restart the service with the
beginning of the Winter Schedule from the
11th November, 1968.

(c) The expenditure on pay and allown-
c¢s of staff of the Civil Aviation Depart-
ment posted at Mangalore works out to
Rs. 13,228/- per month. This staff was not
fully employed during the period modifica-
tions were in progress for the runway at
Mangalore.

(d) and (¢). Do not arise.

(f) The total revenue on the route
Mangalore- Bombay from April, 1967 to
October, 1967, whea the service was dis-
continued, was about Rs. 11.12 lakbs
against a total operating cost of about Rs.
21.42 lakhs for the same period.

Model Text Book Scheme

2689. SHRI J. M. BISWAS : Wil
the Minister of EDUCATION be pleased
to state :

(a) the total amount spent so far by
the National Council of Educational Re-
search and Training on the Model Text
Book Scheme ;

(b) how many moudel text books have
been brought out by the Council so far ;

(c) whether Government have revised
the working of this scheme ; and

(d) if so, the results thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) A state-
meant is laid on the Table of the House.
LP.aced in Library. Sec No. LT-2405/68],

(b) Forty-eight.

(c) and (d) . The Committee set up by
the Government of india to review the
work and programmes of the Natiooal
Councll of Educational Research and
Training has made certain recommenda-
tions for the improvement of the Textbook
Scheme. The recommendations are under
the consideration of the National Council.

Cochin Port

2690. SHRI C. JANARDHANAN :
Wil the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(3) whether theére s heavy silting in
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Cochin Port and whether this has affocted
the shipping channels, wharves, turning
basins and moorings ;

(b) whether this has compelled bigger
ships to cal] off their visits to the Port ;
and

(c) if so, the steps taken to remove the
silt ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO):
(a) There is no abnormal siltation Cochin
Port. But there has been a back-log of
silt at the stream berths which could not
be removed for the past few years on
account of the insufficiency of the port’s
dredging fleet. Further, due to the in-
crease in the quantum of dredging to be
undertaken on account of the construction
of the new berths in the ErfMkulam Channel
and the progressive reduction in the effi-
ciency of the existing dredgers on account
of age, it has not bsen possible to maintain
the required depths always in all the berths
and the approach channel.

(b) We have not received any reports
regarding any ship having cancelled its call
to Cochin Port for want of a draft of 30 ft.
in the berths which the port is expected to
maintain.

(¢) A second-hand dredger ‘Gunga’
was acquired by the Cochin Port Trust
from the Calcutta Port Commissioners in
January 1968 and with the help of this
dredger, a portion of the back-log of silt
was cleared. One of the port’s dredgers
‘Lady Witlingdon® was worked round the
clock for about four months during 1967-68.
Plans are being drawa up by the port
authorities for working the dredgers ‘Lady
Willingdon® and ‘Gunga® on a 24 hour basis
subject to their physical condition. All
efforts are thus being made to put the exis-
ting dredgers to maximum use with a view
to maintain the required depths at the
berths and the channel and to clear the
back-log of siltation in the stream berths at
the earliest possible date.

As a long-term measure, Government
have sanctioned the placement of orders
for the procurement of a new saction dre-
dger. The question of suanctioning the
purchase of a new grab hopper dredger is
wader active consideration.
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Preparation of Gazetteers

2691. SHR] DHIRESWAR KALITA :
Will the Minister of EDUCATION be
pleased to state :

(a) whether it is a fact that imbalanced
programming and haphazard working
mothods have bogged down the Gazetteers
for 13 years ;

(b) whether it is a fact that at the
State level projects editors are changed
frequently and not much painstaking field
work is undertaken ; and

(c) if so, whether Government propose
to reconstitute its Working Group ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) No, Sir. The Scheme
was implemented only in 1958 and has
made satisfactory progress, In spite of
academic nature of the Scheme and it be-
ing a centrally sponsored project as well,
more than one-third of the work has already
been completed. Out of 330 and odd Dis-
trict Gaz:tteers, drafts of 134 have been
completed, of which 68 have been
published ;

(b) The Schems of
District Qazetteers is
State Governments.
transfer etc. of
solely with them ;

(c) The question does not arise in view
of the answer to (a) above. Moreover, the
Planning Commission has already decided
to transfer the Scheme to the State sector.

the revision of
the concern of the
The appointment/
the State Editors rests

Com nittee to Look into the Develop-
ment of Paradeep Port

2692. SHRI K. P. SINGH DEO:
Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whether Government had appoint-
ed a Committee to look into the develop-
ment of Paradeep Port ;

(b) whether the C ittee has submit-
ted its report and, if so, the salient feature
of the report ;

(c) the steps Government have taken
to implement the recommendations of the
Committee ; and

(d) whethet Government would place
the report o the Table of the House ?




THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO) :
(a) to (d). A Stady Group was set up in
March, 1967 to examine the traffic potential
of Paradip Pert other than iron ore. The
Report of the Study Group was received in
November, 1967. Copies of the Report
have already been placed in the Parliament
Library.

This Report envisaged that by about
1970-71, the Port would be called upon to
handle a traffic of about 3.4 lakh tonnes of
geveral cargo and recommended that at
least one general cargo berth should be
constructed at Paradip. Based on this
recommendation, the proposal for the con-
struction of one general cargo berth is now
under examination.

Plage for P. N.’s Return Jourpey
from Latia America

SHRIMATI SUSEELA
GOPALAN :

SHR1 K. RAMANI :

SHRI C. K. CHAKRAPANI :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state 1

(a) whether it is a fact that the
Prime Minister travelled in an Air-India
plane with the Peace Corps Volun-
teers on her return journey from New York
to Delhi, after her recent tour of Latin
American conntries ;

(b) if so, whether it is also a fact that
the plane was chartered for the Peace Corps
Volunteers and the Prime Mianister had been
given lift ; and

(c) if so, the reasons for travelling in a
plane chartered for the Peace Corps Volun-
teers ?

THR MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(8) 10 (c). The Prime Minister and
Party travelled on payment of the normal
fare on Air-India flight No. 104 of October
15, 1968 from New York to New Delhi.
The flight had been chartered by U.S.
Peace Corps Volunteers carlier in Juse,
1968. The Prime Minister and her party
were accommodated in this flight as there
was no other Air-India flight on that date.
Aa equivaient numbder of passchgers were
traasforred by Air-lndis frem the chatter
flight to subsequent scheduled flights of

2693.
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Air-India from New York to New Delhi.
This arrangement did not involve any con-
cession being given cither by Air-India of
the charterer to the Prime Minister and
Party. The travel of Prime Minister and
party by a foreign airline would have béen
meant loss of foreign exchaage to the
country and loss of revenue to Air-India.
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Labour Commissiener for Andaman
and Nicobar Islands

2694. SHRI K. M. ABRAHAM ;

SHRI A. K. GOPALAN :

SHRI GANBSH GHOSH :

SHRI C. K. CHAKRAPANI :

SHRI UMANATH :

SHRI MOHAMMAD
ISMAIL :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the Deputy
Commissioner, Andaman and Nicobar Js-
lands is also acting as a Labour Commis-
sioner ;

(b) if so, the reasons for not having a
separate Labour Commissioner ;

(c) whether Government have received
any representation regarding this ;

(d) if so, the decision taken thereon ;
and

(e) if no decision has been taken, the
reasons therefor ?

THE MINISTER OF STATE IN THB
MINISTRY OF HOMEB AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (e).
The Deputy Commissioner, Andaman and
Nicobar Islands, is at present also the
ex-officlo Labour Commissioner fot thé Is-
lands. A separate post of Labour Com-
missioner for the Andaman and Nicobar
Islands has, however, been sanctioned
recently.

Kuki Chiel’'s Houge Set on Fire

SHRI HIMATSINGKA :
SHRI S. K. TAPURIAH :

Will the Minister of HOME AFFAIRS
be pleased to state :

(s) whether Government's attention has
been drawa to the reports that aboat 40
hostiles equipped with automsatic weapond
hed set on fire the houss of a Kuki CHif

2695.



131 Wristen Answers

in village Nurathan in Sadar hills on or
about the 12th October, 1968 after having
shut the wife and children of the said Chief
in the house thus burning all of them
alive ;

(b) if so, the reaction of Government
thereto ; and

(c) whether it is a fact that the Mizo
hostiles have-of late again stepped up their
hostiles activities and, if so, the details of
the hostilities during the past three
months ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) On the Ilth
October, 1968, about 30/40 Mizo-Kuki hos-
tiles raided Nurathen village in Sadar Hills
and set fire to the house of Chimshong,
the Village Chief. He and other inmates
were absent from the house which was
burnt down. No one was burnt alive.

(b) Appropriate security measures have
been taken and 12 suspects have been ar-
rested by the police.

(c) During the months of August, Sep-
tember and October, 1968, there were 5, 3
and 2 violent incidents respectively.

Bridge on Tungabhadra in Andhra

Pradesh
2696. SHRI GADILINGANNA
GOWD : Will the Minister of TRANS-

PORT AND SHIPPING be pleased to refer
to the reply given to Unstarred Question
No. 879 on the 16th February, 1968 and to
state :

(a) whether the proposal to construct
an inter-state bridge on the river Tunga-
bhadra near Medhavaram-Mantralaya in

Andhra Pradesh has been finalised and allo-

cation made ; and

(b) when Government propose to take
up the construction of this bridge keeping
in view the fact that the matter has been
pending from pre-independence days ?

THE MIHISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO):
(a) Yes, Sir. A grant-in-aid of Rs. 1492
lakhs, equal to one-third of the estimated
cost (Rs. 44.75 lakhs) of constructing the
proposed bridge was sanctioned by the
Qovernment of India on (0th September
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1968. The balance of the cost will be
shared equally by the Governments of
Mysore and Andhra Pradesh.

(b) Tenders for the construction of the
bridge are expected to be invited shortly.
After the selection of the tender and award
of the contract, work will be commenced.

Shifting and Renovating of I. A. C.

A. G. M’s Office
2697. SHRI GADILINGANA GOWD:
Will the Minister of TOURISM AND

CIVIL AVIATION be pleased to refer to
the reply given to Unstarred Question No.
3358 on the 9th August, 1968 and state :

(a) whether it is a fact that the amount
spent to shift the A. G. M's room of the
Indian Airlines Corporation at New Delhi
has exceeded Rs. 42,000 ;

(b) if so, the actual amount spent for
the purpose ;

(c) whether itis also a fact that the
shifting/readjustment was not essential
and the expenditure was superfluous one ;
and

(d) if so, the reasons therefor and the
steps taken to avoid such extravagancy ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). No, Sir. The actual expendi-
ture incurred amounted to Rs. 8,930/-.

(c) and (d). The Corporation consider-
cd the readjustment nccessary to find space
for other requirements and to avoid expen-
diture on hiring additional space.

Road Development Plan of U P.

2699. SHRI GADILINGANA GOWD:
Will the Minister of TRANSPORT AND
SHIPPING be pleased to refer to the reply
given to Unstarred Question No. 3360 on
the 9th August, 1968 regarding road deve-
lopment plan of U. P. and state :

(a) whether the requisite information
has since been collected ; and

(b) if so0, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND SHIP-
PING (SHRI BHAKT DARSHAN) : (a)
Yes, Sir.
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(b) A statement is laid on the Table

of House. [Placed in Library See No.
LT-2406/68).

Damage Cqused by Floods to Road in
North Bengal

2700. DR. RANEN SEN :
SHRI D. N. PATODIA :
Will the Minister of TRANSPORT
AND SHIPPING be pleased to state :
(a) the extent of damage caused to
roads and bridges on account of the recent
floods in North Bengal ;

(b) how much money will be required
to repair the damage ;

(c) whether the State Government has
asked for financial assistance for carrying
out the repair work ;

(d) if so, the nature and extent of assis-
tance asked for ; and

(e) the action taken thereon ?

THE DEPUTY MINISTER IN THE

MINISTRY OF TRANSPORT AND SHIPP-

ING (SHRI BHAKT DARSHAN) : (a) and
(b). The extent of damage in North Bengal
was quite considerable. It includes heavy
landslides, washing away of certain
stretches, of roads and bridges in the hill
sections, washing away of bridges and cul-
verts, overtopping, and deterioration in the
riding quality of the carriageway in the
plain sections.

The cost of temporary repairs and res-
toration of damages to National Highways
in the entire State of West Bengal is
estimated roughly as Rs. 1.11 crores, which
includes a sum of Rs. 69 lakhs for the
portions of National Highways lying in
North Bengal. This does not include the
cost of repairs of National Highway No.
31A which is under the control of Border
Roads Development Board. The cost of
repairs of damages to aM the roads (includ-
ing National Highway No. 31A) under the
control of the Board is estimated by them
as Rs. 7.4 crores roughly.

As far as the Damages caused to State
roads are concerned, they have been
studied by a team, which was deputed by
the Planning Commission and their report,
which has just been submitted to the
Government, is under consideration.
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(c) to (e). Yes, Sir. The State Govern-
meat have asked for financial assistance
towards the cost of temporary repairs and
restoration of damages to State roads.
The extent of assistance asked for is about
Rs. 57 lakhs for temporary restoration and
Rs. 387 lakhs for permanent restoration of
damages caused during October, 1968,
floods to all the roads and bridges, exciud-
ing National Highways and the roads
under the coatrol of the Border Roais
Development Board.

National Highways are a Central res-
ponsibility and the expenditure involved
on them has to be borne by the Govern-
ment of India. A sum of Rs. 55 lakhs has
been allotted for expenditure on repairs to
flood damages to National Highways in
West Bengal (cxcluding National Highways
No. 31A under the control of the Border
Roads Developmeat Board) during the
current year ; this is in addition to the
allotment already made to the State
Governmeat for the normal maintenance of
National Highways. The balance of Rs. 56
lakhs required for repairs during 1969-70
will be provided in the budget for that
year and its allotmant will bs communicat-
ed to the State Government at the appro-
priate time.

As regards National Highway No. 31A
and other roads under the coatrol of the,
Border Roads Development Board,
that Board is arranging for the planaing
of the works and to fiad the me:eisary
funds.

Activities of Sangkark in Tripura

SHRI BABURAO PATEL :

SHRI R. K SINHA :

SHRI KIRTI BIKRAM DEB
BURMAN :

Wil the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Governmeat are aware of
an underground organisation of Tripura
tribals called Sangkark who are indulging
in anti-national activity ; _

(b) how long Sangkark has been fo
existence :

(c) whether it is a fact (hat members

of Sangkark have beon getting' regular
military trainiog in Kachalong " Rast

2701.
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Pakistan and a large number of Pakistani
rifles were recently found with them ;

(d) the names and number of persons
arrested in this connection ;

(e) the steps taken by Government to
check the Sangkark ; and

(f) if no action has becn taken, the
reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). Government are aware of the illegal
activities of Tripura Singrak Union during
the last one year.

(c) There is information that members
of the Singrak Union have been getting
training in Kachalong in East Pakistan but
no person has so far been arrested with
Pakistani rifles.

(d) Does not arise.

(¢) Necessary  preventive measures
including establishment of some police
posts in different interior zones have been
taken to check anti-social activities of the
Singrak Union, and vigilance is main-
tained.

(f) Does not arise.
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faren W gEw) ¢ (%) ot 7@ shwE

(&) & (9). ww adf Iaar

sam wfgen faedts ®t sAfer aa
famnfatfeRt qeng

2706. it frgrer Fog : Far e o
Ig ATTX A FO1 SN v

(%) ;mrag &= ¥ f 1062-63 1
FfraT g€ &w aqr AT gAY AFES
e, Tk, g7 (9T RW) ¥ 5T
wfgen gwiEIT sarr afgar faurdts §
safwer auar  faerfaafedr qamt §
Ry

(=) =t ag W = § fF Jrgwa oy
qOafagl ® 39 @ aIRAT T AN
& AR ol % wOW o T AW
§; Wk
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(n) afe g, @ @k sar ww
T TR A @ TR F w1 sy N
t?

e woarern ¥ T welt (R
qrTEw W W) - (F) ¥ (7). gEAr
wwfxa &Y o7 @Y & W q9T qWT ;AT
2 qT @ & JAA |

Reglonal Languages as Media of Instruction
at University Stage

2707. SHRIMATI JYOTSNA
CHANDA : Will tha Minister of EDU-
CATION be pleased to state :

(a) whether any financial allocation
has been made to different Universities for
introducing regional languages as media of
instruction at the University stage ;

(b) if so, what is the break-up of
allocations university wise ;

(c) whether he is aware that the
Bengali-speaking Cachar District covered
by the Gauhati University has a recognised
language outside the Assamese language at
the State’s district level ; and

(d) if so, whether any measures have
been envisaged to ensure that regional
language of Cachar will also have some
allocations for that purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH): (a) and (b). No Sir.
Under a Centrally sponsored scheme of
“Production of literature in Indian
Languages as media of instruction at the
University stage” in the Fourth Five Year
Plan fuads are being made available to the
State Goveroments for production of text-
books and literature at university level in
regional languages in consultation with the
universities situated in their jurisdiction.

(c) Yes Sir. :

(d) This is a matter which will be
decided by the Government of Assam in
consultation with Gauhati University.

qzAT qfeeres AN w ewTIAT

2708. =it TwTwaTT WreWmt :  wav
fvon st qg qATF A FT w0 iR
(%) "rag aw ¢ fs Q% wwE
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=fes ¥ qe T § o o aw &Y fw
Y fau ‘ver ofems ww’ A N
uw faoft faem aeqr warfan 5 o

(&) wav ag =afe @1g wyow fasrg
w1 77 &7 T e AT faeafaaeat
F YAYT IugATRTE) ® WX % adEE
Iugadfa ®) gzeq fage w faar ;
() wr 38 w@q: frgsa w=R A 160
frarfaal & srag N afedr @9 & ww
% 15,000 To¢ ied feg ol wRX &
WIT € AT qAM GA0AF q77A QT

() afx g, @Y ¥ FWERI W@
Fa e T N f5 adwA Ipadfa
I%7 faslt ®RAT & waT ¥ gEer oF
T4 oY #4139 & g Q@ wAT Ifwy
qr ; WX

(=) &t Twelt fagwm geqed o
wreAr X A% qary ®  faw w@r w1g-
a1t #1 7§ woaAr w7 w7 geAaT 7

e wwrew & vieg AR (s w-
@ W WAR) : (%) ¥ (¥). wim-
oF QAT OFT FT AT @ & W awr
qza 9T 1| & gAY |

Lathi charge in Jalpaigurl on the Qccasion
of P.M.’s Visit

SHRI B. K. MODAK :
SHRI MOHAMMAD ISMAIL :
SHRI GANESH GHOSH :
SHRI RAMAVATAR

SHASTRI :
SHRI! K. HALDER :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that there was
a lathi-charge on the 24th October, 1968
at Jalpaiguri in front of Additional Com-
missioner's Bungalow, where Prime Minis-
ter was staying, on peaceful demonstrators
who wanted to present memorandum to the
Prime Minister ;

(b) if so the reasons for the lathi-
charge ;

2709.
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(e) the tetal number of peopie injured ;

(d) whether Government have ordered
ady enquiry ; and

(e) If not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a' and
(b). On 24th October, 1968, a large num-
ber of persons went to the residence of the
Additional Commissioner to meet the
Pricde Minister. A section of the crowd
started rushing into the compound, which
was resisted by the policemen on duty.
No lathi-charge was made by the police.
They only restrained the pressing clowd
and chased away with lathis a disorderly
section of it, which had started brick-
batting.

(c) 25 policemen were injured due to
brickbatting. 19 members of the public
received fnjuries, most of which were
caused by stampede.

(d) and (e). No inquiry is considered
necessary in view of facts stated above in
reply to parts (a) and (b).

Completion of A R.C.’s Work
2710. SHRI D. N. PATODIA :
SHRI R. BARUA :
SHRI SHRI GOPAL SABOO :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the number of reports of the Ad-
ministrative Reforms Commission which
are under preparation of present, with
their subjects ;

(b) the number of reports presented to

Government with the total number of
recommendations made ; and

(c) the total number of recommenda-
tions which have been examined by
Government and those which have been
ifipletented ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) The
Administrative Reforms Commission is now
engaged in considering the following areas
of administration :

(1) Centre-State Relationships

(3) Personnel Admiaistration
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(3) Administration at the State Level
(4) District Admisistration
(5) Agricultural Administration

In addition, the Commission intends
te report oa certaia specific erganisations.

(b) The Administrative Reforms Com-
mission has so far submitted the following
seven reports and the number of tecom-
mendations contained therein are indicated
against each :

No. of recom-

mendations

1. Problems of redress

of ecitizen’s grievan-

ces 1
2. Machinery for plan-

ning (interim re-

port) 14
3. Machinery for plan-

ning (tinal report) 25
4. Public sector under-

takings 63
5. Finance, accounts

and audit 35
6. Economic adminis-

tration 57
7. The machinery of

the Government of

India and its pro-

cedures of work 18

(c) Out of 103 recommendations con-
tained in the first four reports, 4 concern
the State Governments. Of the remaining
99 recommendations, which concera the
Centre, final decisions have been takem on
all except 15. The implementation of these
decisions is at varying stages.

The romaining thrée reports are under
consideration.

Former Officers of All India Cadre In
Private Employment

2711. SHRI JYOTIRMOY BASU :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) a Mst of former Government officers
of All India Cadre, who have got employ-
ment in Private Sector Companies includ-
ing basking and goweral imuraned oM
panies since, 1948-49 till date ; ang
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(b) a list of private sector companies
in which each of the former officers has
got employment ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AF FAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). The requisite information is not avail-
able with the Government because retired
Officers are not acquired under the rules
to furnish reports about their employment
except when they wish to accept com-
mercial employment within two years from
the date of retirement.

Parchase of Buses from Tata's by U.P.
Government

2712. DR. SUSHILA NAYAR : Wil
the Mioister of TRANSPORT AND
SHIPPING be pleased to state ;

(a) whether it is a fact that Rs. 3,40,000
have been given to U.P. Government for
purchase of Buses as commission by Tatas’
during the year 1968 so far ;

(b) if so, the value of the buses which
were purchased from Tatas by that State
during the year 1967-68 ;

(c) whether the same commission has
been given to that State by Tatas during
the last 5 years ; and

(d) if so, how that amount was uti-
iised ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN):
(a) According to the information received
from the Government of Uttar Pradesh,
00 cash commission was given by M/'s.
Tata Engineering and Locomotive Co. Ltd.
to the U.P. Government in respect of the
Chassis purchased by them, However,
certain concessions by way of rebate were
allowed.

(b) In all 267 T.M.B. chassis were pur-
chased at a cost of Rs. 1,10,58,525.70.

(c) and (d). Apart from the usual rebate
admissible under the D.G.S. & D. rates, as
a bulk customer, no other facility was
given by the manufacturing firm to the
U.P. Government during the lst five
years. This rotate was adjusted in the
amouats payablo to the suppliors and no
cash paymeat was made by them (0 the
State Government og this agcount.
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1.A.C. Booking Officés in Mysore State
2713. SHRI S. A. AGADI: Wil

the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the places, other than at Air fieid
Stations in Mysore stats, where Indian
Airlines Corporation Booking Offices and
Area Managers are stationed ;

(b) the monthly recurring establishment
charges incurred on each such office ;
and

(c) the number of passengers booked
by each Office year-wise simce 1962-63 s0
far ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) In Mysore State Indian Airlines has
only one off line station, at Hubli.

(b) Rs. 800.
(c) On an average this station has been
booking about 800 passengers annually.

Judicial Inquiry iato Hathiagarh Incident

2714, SHRI RAM SEWAK YADAY :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the stage of the judicial inquiry
into Hathlagarh incident of Sadulla Nagar
Police Station in District Gonda ;

(b) whether it is also a fact that des-
pite orders for judicial inquiry, the State
Government conducted the inquity through
C.1.D. ;

(c) if so, whether he is aware that
while the judicial inquiry was in progress,
the Home Becretary of the State Govern-
ment made a statement to the effect that
Hathlagarh incldent was concocted ; and

(d) whether it is also a fact that the
police of Sadulla Nagar is getting leaflets
printed, through local influeatial people
such as ex-Zamidats and Pradhans, stating
that the Police is innocent ?

THE MINISTER OF STATB IN THE
MINISTRY OF HOME AFFAIRS (S§HRI
VIDYA CHARAN SHUKLA) : (a) The
Commission bas notified that individual
persons, associations, parties, etc. interest-
od in taking part in the jnquiry might fe
written statements by 23rd November,

1948,
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Ab). The State .C,I,D. was asked . to as a protest against non-acceptance of some

commence inquiry into the allegations of ‘théir deniandd by the mandgement ;

against the pglice on 24th Angust, 1968.
he. eppginiment of  the , Commisgion of
nquiry was notjfied in ' the State Gozette

on October 9, "1968. The ¢ip. inquiry
as béeh kept in obeyance till the ‘com-

b'l_'c;“b:n_ g’l"‘fli'guﬁy By the Commission.

“(6) ‘According to ihe State Government
the Home Secrelary has not made any

statédieiit 15" (hé effect’ that Hdthiagarh

‘ificilént was concocted. o

(d) The State Government have said
that there is' nothing to ‘Indicaté that the
police hidve'a hand in the d&irculation of
the leaflets which have appearsd in con-

.Begtion with the incidents.

Work-to.Rule by I.A C. Pilets
2715. SHRI D. V. SINGH :
SHRI SHARDANAND :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it.is a fact that the pilots
of the Indian Airlines Corporation resorted
to ““Work-to-Rule” in October this year

(b) if so, the precise ' domands of the
pilots and the stand of the management
on those demands ;

(c) the details and extent of disruption
caused to the air services as a result of this
“work-to-rule” ; and

(d) whether it is also a fact that the
I.A.C. and 'Air' India pilots often go on
strike On one pretext or the ‘other despite
the fact that their terms of service are far
better and their job much less risky than
those of their counterparts in the Indian
Air Force ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) to (c). On 25.10.68, the findian Com-
mercial Pilot’s AsSociation addressed a
communication to the Management of

"I.A.C. stating that with immediate effect

they would strictly observe Flight and
Duty Time Limitations fixed by the Natio-
nal Industrial Tribunal. The Association
did not give any specific reasons for doing
so. As a result of this the following
flights were delayed or cancelled :

26.10.68 IC—411 Delhi/Calcutta Cancelled

26.10.68 1C—403 Delhi/Bangalore Cancelled

26.10.68 1C—106 Bangalore/Bombay Cancelled

26102§ lC—:405 Delhi/Bombay Delayed by 3 hrs. 20 mts.
,31.10.68 IC—117 Bombay/Hyderabad Cancelled

31-10.68 1C—-165 Bombay/Cochin Delayed by 2 hrs. 5 mts.

(d) .Duripg the last three years, there
,wefe two occasions when certajn sections
of the pilots of the Indian Airlines went
on sirike, There are algo ome occasion
when the pjlots of Air-India went on
strike for four days from the 27th to the
30th June 1967. Tbe.pexms and conditipns
of servico of - the pifpts of the Indian Air
Force and those of the two Corporations
are nof comparable, because of. the basis
difference between civilian and defence
_requegements,

Books Broaght ot by Notlonal Copecil

ot Egucational Résesrch aid Tratging

2716. SHR1 BABURAO PATEL :
Will the Minister of EDUCATION .be
Disssed 10 atate : .,

(») whether it is a fact that the books

_prior consultation with

brought out by the National Council of
Educational Research and Training
(N.C.E.R.T.) do not conform to the syllabus
prescribed in the various States ;

(b) the number and value of books
which were found useless or unacceptable
by the States ;

(c) whether it is a fact that these books
were published by N.C.E.R.T. without
the States and
without taking into account their specific

‘requirements ;

(d) if s0, the names and designation of
N.C.E,R.T. officials responsible for thjs
neglect ;

(e) the steps taken by Government
against these officors who have caused the
loss ; and
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(ff if no'steps have been taken in the
matter, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY. OF EDUCATION (SHRi
BHAGWAT JHA AZAD) : (a) to (c). The
National Council of Educational Research
and Training produces model text books.
These are based on a curriculum which,
after a roview of the existing curriculum,
has been reframed to suit present day over-
all requirements and for improving the
standard of school education. These books
are offered to State Governments for adop-
tion or adaptation. Cent per cent adop-
tion is not contemplated immediately. A
list (Appendix I) of the textbooks which
haye been accepted by rhe State Govern-
ments and a statement (Appendix I1) show-
ing the expenditure incurred op the pro-
duction of textbooks are laid on the Table
of the House. [Placed in Library. See No.
LT—2407/68). This will show that there
has been no wastage or loss.

(d) to (f). The modal textbooks hm‘/e
been prepared by panels of outside experts
and specialist departments of the National
Council. Therefore, the question of taking
action on ony individual officer or officers
does not arise.

Cbarges Against C.S.I.R. by Director
Central Mechapical Engineering
Research Institute, Durgapur

2717. SHR1 BABURAO PATEL:
Will the Minister of EDUCATION be
pleased to state :

(a) whether Shri M. M. Suri, Director
of Central Mechanical Engineering Re-
search Institute, Durgapur; in his letter of
resignation submitted recently, has made
serious charges against the Council of
Scientific and Industrial Research adminis-
tration and if so, the nature of the
charges ;

(b) whether Shri Suri carped substantial
agounts from private parties for consulta-
tions in spite of being a Government
servant and, if so, the total amounts recelv-
ed by Shri Suri and the names of persons
or firms who paid him ;

.. (c) how many scientists of CSIR apart
from Shri Suri, earned money by such
private consultations, their names and the
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amount earned by them during the last two
years ;

(d) whether it is a fict that Dr. S. R.
Sen Gupta, Chairman of C.M.E.R.I. has
submitted a nuniber of charges against
Shri Suri and his high-handed methods ;
and

(e) if so, the salient features thereof ?

Wrliten An\wers

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) The Council
of Scientific and Industrial Research .has
not regeived any letter of resignation from
Shri M. M. Suri, Director, Central Mecha-
nical Engineering  Research Institute,
Durgapur.  Shri Suri, who is a permanent
officer of the Ministry of Railwsys, wrote
a letter fo. the Vice-President, C.S.L.R,,
on 22.7.68 stating that on and from 15.12.68.
he will not be willing any more to be in
the service of the C.S.L.R. apd that he
was accordingly informing the Minlstry of
Railwayg (Railwv Board). _In the above
letter, Shri Suri has not’ made any 'charges
against the administration. of ‘Council of
Scientific and Industrial Research.

(b) Shri Suti accepted personal consul-
tancy with M/s, Kigloskar, Pnepmatie. Co.,
Ltd., Poona, and M/s. Kirloskar Oil
Engines, Ltd., on a payment of Rs. 1 lakh
per anopm for a period of five years in the
first instance—Rs. 50,000/- per anonum to
be paid by each of the above two firms.
According to Shri Syri‘,,he started carryiag
out the said assignment w.'e.f. 1st of
November, 1964, A statament showing
the amount received by Shri Surl on this
acEount. till 12.6 1966 is lald on the Table
of the House. ([Piac-d in Libra-y. See.No.
LT— 2408/68).

(c) Information:is alraady being cempi-
lgd jo reply ;to Ussterred. Question
8558 qnlwe[ed| in the Lok Sabha a‘n_'&l’
April, 1968.

. id).and (@), D¢ SIR. Ses. Gupla as
Chairman of the Executive _Councll of the
Central Méchanical Eogineering Research
Institute, Durgapur has :raised , .certaip
poipts relating ta and glsp commenting oo
the activities of the Institute. The maiter
is under study of the lagairy Committas
appainted by the President, Couacil of
Scientific and Industrial Research (Prime
Minolster) to look lato ibe overall working
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of the Council of Scientific and Industrial
Research.
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Reported Death of Shri Mohemmed Dis

3118. SHRI YASHWANT S§INGH
KUSHWAH : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether it is a fact that some Pakis-
tani pational has murdered on Shri
Mohammad Din, in his village, who was
awarded Padma Shri for giving information
about Pakistani infiitrators ;

(b) if so, the details thereof ; and

(c) the arrangement made to trace the
murderer and to punish him ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No,
Sir.

(b) and (c).
e ¥ dgw food gfew @
wwwifedt o wen

2719. Wt gwmaw fey ywwIE:
w1 m-e Ao Ty aEE o g ST
s :

(%) ¥o & @ ang A fod
gfre & fead wawrd §

(w) ¥ fow ardre w1 agi ¥ U
¥ wiie xaF w o ¥ WK

(1) o% fwe arée &% ag
oA Sfwa g ?

qg-w wvwwg ¥ wew Wit (s
fagn wrm gww) : (%) W e Agw
feord gfrg & 1,017 s dwm & § )

(w) ageft s, 1967 Y wivfaw &
¥ ofen syt ¥ ool g Iqgw Foow
g ¥1 oF gFRt W fesm, anes
T W O WHE & qgE wfae
& & fog dew wwr @y | A A, fewsa
1068 ¥ ¥=rg guerd wIft W ate-
fas gyam & Qv SN FRrA wIh

Do aot arise.
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W searY o gean & fog o gl
Y FFTFT AT |

() v Fgw ford gfem &
wierhy s, cavesy AT 9k Tfaww
g ford ¥ 1 R ok om o
=i g9 S wwwes [N T @
forar ST

q-wiify vz fm-wffn felt wawse

2720. ot swew fag yewE

w1 fr weh g qath Y g
w3 fis .

(%) w& aww foq i & Q-adfa
fedt arzzEw wafee § WX fea ol &
fa-adffa feift aremew svfaa §

(er) oq% ¥ ¥ OF qEH TVEERH
AT A § w47 A6

() fow Towi & sad WA ITNAY
wsafaw foar M€ warfa PRy § o)
fom Toul ¥ vy aw 7 a9 earfem aE
feg §; W)

(w) o wodl & A 9§,
I 39 @ av famr ¥X oY sgear
N ] J9T &7 USEl ¥ g7 At 2 eqrf
& Y ggafy WA A A goeTe
w7 sfafewar § ?

foww dwewa & oo W (R arE
W ) : (%) fmadiy feh qza-
L ) (ﬂ' Tofdfto Qo &o/de ﬂll'o)
AT, W, EETEAR.  ARAYT, wTA-
qT, FETS W A (I 2w F)  wix
vt (wrog) fewfewr @ G
X, A TRATA Y www Y 3§ §, o
faeaframaat & wig §

(@) geu wfzar W A §

(m) o (). ghamm, dam,
W, Trty, TN, W Ok 9w
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AT S WY & gt s § Iww
arsifyw Thord, wsafey o g
wqfew 9t g @ R § o TEw,
Frmwdey, qorerr, ¥ i woe s &
w1 gow msqfaw sgw a4f § « ghcwan
o dam ¥ Iww unsafaw ol &
a7 gty faeafroreg gra ot o @
g, frg AT Trod w1 waAr-nTn AW
wgifrd T & fAuTT g | WRE R
grar wafe e ariy ot ser A 9a,
wiife Ter goe A N wWfia W@
& fag quw &

Loss of Lives Due to Floods in West
Bengal

2721. DR. RANEN SEN : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that several
hospital patients and prisoners have been
killed in the recent devastating floods in
Jalpaiguri ; and

(b) if so, the number of patients and
prisoners thus killed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY); (a) and (b).
Eight patients were killed is Jalpaiguri
Sadar Haspital. No prisoner was killed.

Kazi Nazrul's Works

2722. SHRI DEVEN SBEN : Will the
Minister of EDUCATION be pleased to
state :

(a) whether it is a fact that the Pskistan
Goverpment has published Kazi Nazrul's
works ; and

(b) whether the Government of India
also propose to take steps for the publica-
tion of Nazrul's works ?

THE MINISTER OF STATE IN THE
MINISTRY OF BEDUCATION (8HRI
SHER SINGH) : (a) Yes, 8ir.

(b) The Government has no propesal
at pressnt to publish Kazi Nazrol's lsiem’s
works. The MNasiossl Book Twest has,
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however, published a biography of the poet
by Basudha Chakravarty which includes
English translation of some of his poems.

Re-allocation of Services after reorganising
of Ponjab, Haryana and Himachal
Pradesh

2723. SHRI YAJNA DATT SHARMA:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that at the time
of reorganisation of the States of Punjab,
Haryana and Himachal Pradesh, the State
Government employees were asked to give
their aption for reallocation of their
services to one of these States ;

(b) whether it is also a fact that in the
cases of couples, it was decided to reallo-
cate the services of each spouse to a single
State on priority basis ;

(¢) if so, the number of such cases
which have so far been adjusted and those
which are still pending ;

(d) the reasons for not adjusting the
pending cases :

(e) whether any representations have
been receivod by Goveroment from such
Government servants who have not yet
been posted in the States opted by them ;
and

(f) if 8o, the details of such representa-
tions and the action taken by Government
thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) For
provigional allocation of the staff at the
time of reorganisation of the former State
of Punjab a0 optians were invited. Subee-
quaptly an apportunity was givea to the
affected staff to submit representations for
change of allocatiops.

(b) Subject to availability of vacancies
in the successor uynits and the need to
maintsin bslanced cadres in each unit, re-
presantations for chagge of allocations have
been considered favourably in cases of per-
sonal hardship, which inser alia includes
the need for husband and wife being allo-
cated to the same State. Individual cases
am degided on merits baving regard to the
toselity of eircumstances.

(c) to (f). As far as possible busbead
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and wife have been allocated to the same
State, subject to availability of suitable
vacancies. Information about the number
of such cases is not readily available.

Strength of Judicial Posts in States

SHRI P. R. THAKUR :
SHRI SIDDAYYA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the comparative figures of the
authorised and actual strength of the
Judicial Service, on civil and criminal sides,
in each of the States under the President’s
rule and in the Union Territories for each
of the years since 1950 till to data, with
their class-wise or grade-wise break ups ;
and

(b) the representation of the Scheduled
Castes and Scheduled Tribes in this
Service, separately in various grades/classes
in each of these States and Union Territo-
ries, year-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
The information is being collected and will
be laid on the Table of the House.

2724,

Activities of Lachit Sena

2725. SHRI BENI SHANKER
SHARMA : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government are aware
that prior to, as also after, the January
disturbances in Assam, non-Assamese
population of the place got threatening
letters and telephone calls in the name of
one ‘'Lachit Sena’ asking them to leave
Assam on pain of death and other dire
consequences ;

(b) whether any member of this Sena
has since been arrested and prosecuted ;

(c) whether Government further got
any enquiry made into the mystery shroud-
ing this institution to ascertain its identity;
and . o

. (d) if so, the steps taken by Govern-

ment in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFPATRS (SHRI
VIDYA: CHARAN SHUKLA)} (a) The
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State Government have reported that in
the wake of the Ggubati disturbances one
or two ghost telephone cails were received
in the name of Lachit Sena by some pro-
minent businessmen. Some  threatening
letters purporting to be in the name of
Lachit Sena also came to notice.

(b) 27 persons were detained under the
Preventive Detention Act.

(c) and (d). The undercover activities
purporting to be in the name of Lachit
Sena are being kept under close watch, aad
the State Government are maintaining
strict vigilance in regard to activitles pre-
judicial to public order and the security of
the State.

N Tiaoand .
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Students Study in Missionary School
Converted to Christianity

2726.  SHRI BENI SHANKER
SHARMA : Will the Minister of EDU-
CATION be pleased to state :

(a) whether he is aware that every year
some boys and girls, studying in various
Missionary Schools in India run by foreign
Christian  Institutions are converted to
Christianity by temptation duress or persua-
tion, if not by actual force ;

(b) if so, the number of such conver-
sions State-wise during the last five ysars,
also stating the religion to which these
persons previously balonged ;

(c) whothar it is a fact that these so-
called Philanthropic institutions, taking
advantage of the poverty of the people, are
trading in human miseries ; and

(d) if so, what steps Government are
taking to stop their activities ?

THE MINISTER OF STASE IN THE
MINISTRY OF BDUCATION (SHRI

BHAGWAT JHA AZAD) : (a) The
Ministry has not received any information
about such conversions.
(b) to (d). Do not arise.
Misicoy Island
..2121.  SHRI BENI  SHANKER
SHARMA : Will the Minister of HOME

AFFAIRS be pleased to state :

...(a) whether a reign of terror is prevaile
ing i Minicoy :island and a deputation
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consisting of 15 members met him in Phls
l’&!f&;'t"' . . . g
"(b) if 80, the reasons therefor ;. and

(c) the steps taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN 'SHUKLA): (a) to
(c). The allegations about reign of terror
are not correct. Howevér some local
leaders from Minicoy came to New Delhi
in June 1968 to place their grievances and
demand, before Government of India. One

of the demand, was for holding an indepen-

dent enquiry in a suspected case of arson
in which the Office of Amin was destroyed
in April 1968. A senior Officer of the
Cemral Government was deputed to Mini-
coy to enquire into the matter. His report
is awaitéd,

ft wr watn
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System of Public School in India
2732. SHRI SIDDAYYA -
SHRI P. R. THAKUR :

Will the Minister of EDUCATION be
pleased to refer to pages 10 and 11 of the
Report of the Education Commission
1964-66) and state :

(a) whether Government are in agree-
ment with the Commission’s conclusion
that we have clung so long to a system of
public schools transplanted in India bo the
British Administrators and that such a
system has no valid place in the new demo-
cratic and socialistic society we desire to
create ;

(b) if so, whether Government have
taken any policy decision so far in this
regard for adoption in the National Educa-
tion Policy :

(c) whether Goveroment are aware
that Mahatma Gandhi also strongly advo-
cated the abolition of public schools in this
country ;

(d) if so, how far his views bave shap-
ed Goveroment policy in regard to public
schools since Independence ; and

(e) whether a statement will be laid on
the Table of the House indicating Govern-
ment's present policy and attitude towads
the existing system of public schools in the
country ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) to (e). The recom-
mendations of the Education Commission
on this subject have been considered by
Government and its decision is contained
in para 4(4) (b) of the Government Reso-
lution on National Policy on Bducastion
which has already been laid on the Table
of the House. The relevant portion s
quoted below for ready referonce.

To promote social ocohesion agd
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national {integration the Common
School System as recommended by the
Bducation Commission should be
adopted. Efforts should be made to
improve the standard of education in
general schools. All special schools
like Public schools should be required
to admit students on the basis of merit
and also provide a prescribed propor-
tion of free studentships to prevent
segregation of social classes. This will
not, however, effect the rights of mino-
rities under Article 30 of the Constitu-
tion,

Public Schools

2733. SHRI SIDDAYYA : Will the
Ministry of EDUCATION be pleased to
state :

(a) the number of independent public
schools, including those which may not be
formally members of the Headmasters'
Conference but are run on the pattern of
the public schools system, existing through-
out the country at the beginning of 1950
und at present ;

(b) the State-wise break-up of such
schools at present ;

(c) the number of State-run schools
providing the public school pattern of
education under the administrative control
of Ministries like Defence, Education. etc.,
with the names of each category of such
schools ; and

(d) the total pumber of students sepa-
rately on rolls of the independent public
schools and the State-run public schools In
the country at present ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) to (d).
The required information is not readily
available with the Miaistry of Education.

Unfavourable Comment in Governmeat
Servants Confidential Character Rolls

2734. SHRI SIDDAYYA :
SHRI P. R. THAKUR :
Will the Minister of HOME AFFAIRS
be pleased to state :
(a) whether it is a fact that under the

Rules any adverse eatry or uafavourable
gomment in a Government servant's con-
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fidential character roll has to be promptly
communicated to the person concerned for
the purpose of affording him an opportunity
to defend his position and also for his
self-improvement ;

(b) whether it is also required that any
representation from an affected employee
in this regard has to be carefully examined
and disposed of before the remarks are
counted against him in any promotion or
confirmation proceedings ;

(c) if so, the specific arrangements exist-
ing in Government offices for review of the
rating of individual employees and for en-
suring the compliance of the provisions in
the Rules ; and

(d) the course of action ogen to an
affected employee whose representations
against unmerited adverse remarks are not
attended or even replied to ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) The
adverse remarks, if any, in the confidential
character roll of a Government servant are
required to be communicated to him ex-
peditiously.

(b) and (c). The affected officer should
submit his representation within six weeks
of the date of the communication of the
adverse remarks. All representations
ugainst such remarks are required to be
decided expeditiously by the competent
authority and in any case not later than
six weeks from the date of submission of
the representation by the Government ser-
vant concerned. If, in any case, the
adverse remarks have not been communica-
ted or, if communicated, a representation
from the affected employee is pending dis-
posal, a detailed procedure has been pres-
cribed for guarding his interests in the
matter of promotion/confirmation, Vide
Ministry of Home Affairs O. M. No.
1-3-65 Estt. (D), dated 20th February, 1967,
a copy of which is placed on the Table of
the House.  [Placed in Library. See No.
LT-2410/68).

(d) The question does not arise in view
of the position explained in reply to parts
(a), (b) and (c) above.

Brochures on Regervatioa ia Services
for Schedaled Castes/Scheduied Tribeg

2735. SHRI P. R. THAKUR :
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SHRI SIDDAYYA : .

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the brochure containing
the various orders/instructions issued by
Government since 1950 regarding reserva-
tion in services in favour of the Scheduled
Castes and Scheduled Tribes persons was
compiled only for official use and not for
concerned members of the communities :

(b) if so, the reasons therefor ;

(c) whether copies of the brochure are
made available on demand from Members
of Parliament as well as the various welfare
societies/associations of the Scheduled
Castes and Tribes ;

(d) if not, the reasons therefor ;

(e) whether similar brochures have so
far been brought out by any of the Stiate
Governmeuts as reconmended by the Com-
missioner for Scheduled Castes and Schedu-
led Tribes some years back ; and

(f) if so, the particulars and progress
thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.S. RAMASWAMY) : (a) The Brochure
containing the various orders/instructions
issued by the Government of India since
1950 regarding reservation in services in
favour of Scheduled Castes and Scheduled
Tribes was compiled for official use oaly.

(b) Since the Brochure contains orders
issued by this Ministry from time to time
in this regard, which are meant for official
use, they were circulated to all the Central
Ministries and the Union Territories with a
view to provide them ail the information.

(c) Copies of the Brochure have becn
made available to the Mcmbers of Parlia-
ment on request. No requests were receiv-
ed in the recent past for supply of copies
of the brochure fromm the Weifare Associa-
tions of Scheduled Castes and Scheduled
Tribes recogaised by Government for the
purpose of notifying the vacancies reserved
for Scheduled Castes and Scheduled Tribes.

(d) Does not arise.
(¢) loformation on this is not available
with us.

(f) Does not arise.
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Eatrieg in Employees’ Character Rol.s

2736. SHRI P. R. THAKUR :
SHRI SIDDAYYA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the Second Pay Commis-
sion recommended that unless it was pro-
posed not to enter it in an cmployee’s
Character Roll, an irremediable as well as
remediable defect should invariably bs con-
municated to him ;

(b) whether it also concluded that
though the preseat arrangement of the im-
mediate superior writing the character roll
might continue, the next higher officer
should be required to exercise a positive
and definite judgoment on the remirks of
the reporting officer, must record his op.n-
ion fully, and accept complete responsibi-
lity for it instead of leaning on the judge-
ment of the lower reporting officer, parti-
cularly in regard to any adverse remarks ;
and

(c) if so, the action taken by Govern-
ment thereon and the arrangements made
to ensure the compliance of any orders in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b). Yes, Sir.

(c) Suitable instructions have been issu-
ed to various Ministries/Departments. The
authorities who maintaia the Confidential
Reports are required to scrutinise the
annual confidential reports to see whether
they had been written in accordance with
these instructions, and whether adverse
remarks, il any. had beea communicated to
the officers concerned. If there is any de-
fect in a report, it should be returned to
the reviewing officer concerned for rectifica-
tion.

Overhnaliag of the System of Coud-
dential Character Rolls

SHRI P. R. THAKUR :
SHRI SIDDAYYA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) wbether it is oo record that ao Bx.
Chairman of the Union Public Service

2737.
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Commission expressed the opinion that in
about 50 per cent of the cases the confi-
dential character rolls were not found to be
a good index of the worth of a Govern-
ment servant and that such repotrs were
laconic or vague and that there was no
positive assessment of intelligence or other

" qualities ;

(b) if so, whether any action was taken
to rectify the situation by over-hauling the
system of C. C. R. and by supplementing
other methods of suitability assessment of
Government employees ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir. This statement is contained in para
22 of Chapter XLV of the Second Pay Com-
mission’s Report.

(b) and (c). After taking into account
the recommendations of the Second Pay
Commission, detailed instructions were
issued in October, 1961 regarding the pre-
paration and maintenance of confidential
Reports. As a result of the review under-
taken recently, the form of the confidential
report prescribed for various categories of
employees has been revised. In the new
form, the column regarding the grading of
officers has been dispensed with.

Importance Attached to Confidential
Character Rolls
2738. SHRI P. R. THAKUR :
SHRI1 SIDDAYYA ;
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the relative importance attached to
the Confidential Character Rolls under the
existing rules in the matter of considering
a Government servant for confirmation in
his dffictating post and for his promotion
to a’higher post ;

(b) whether there is any difference in
this respect in the matter of promotion
purely by selection and by specific tests or
examinations ;

(c) whether it is a fact that in view of
persistemt criticisms of the practice follow-
ed in this regard, Government have recently
diminished the importance of C.C.R. for
an tmployee's performance, rating and
sultabitity for promotion ;
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(d) if so, the details of the changes and
orders made in that regard ; and

(e) whether any standing arrangements
have been made to cnsure that the new
instructions are actually followed in all
the offices ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Con-
firmations in, and promotions (on both
Selection and non-Selection basis) to, a
grade are made on the recommendations of
the DPC, which makes an assessment of
the records of service of the individuals
councerned on the basis of their confidential
character rolls. However, while promo-
tions to a selection post are made on the
basis of relative merit, as assessed by the
DPC, promotions to non-Selection posts
and confirmations are made simply on the
basis of the fitness of the individual con-
cerned, i e . relative merit of candidates is
not taken into consideration while making
promotions to non-Selection posts and con-
firmations.

(b) According to the existing orders,
officers eligible for promotion to a Selec-
tion post are classified by the DPC as ‘Out-
standing’, ‘Very Good' or “Good’, on the
basis of their merit, as reflected in their
confidential charcter roll. For promotions
by selection from Class 111 to Class 1I,
within Class 11 and from Class Il to the
lowest rung or category in Class I, the
Scheduled Castes and Scheduled Tribe can-
didates are given one grading higher than
the grading otherwise assignable to them
on the basis of their record of service, the
concession being confined to only 25%; of
the total vacancies in a particular grade or
posts filled in a year from the Select Liet.
The select list is then prepared by placing
first those categorised as ‘Outstanding’ and
thereafter those graded as ‘Very Good’ and
last those graded ‘Good’, without disturb-
ing their inter-se seniority within each cate-
gory. Promotions are made from the
Select List so prepared. Where promotions
are made on the basis of a specific test/exa-
mination, the relative merit of the candi-
dates is assessed on the basis of the marks
obtained by them in the test/examination
and in the evaluation of the ceafidemtial
reports (if provided in the rules for the
text/examination.) The list of successful
candidates is drawn by arranging, in an
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order of wmerit, the candidates on the basis
of marks obtained by them in the test and
in the evaluation of their confidential
reports (if prescribed in the rules.) There-
after, promotions are mide in the order in
which the names are so arranged in that
list.

(c) and (d). As a result of the review
undertaken recently, the form of Confiden-
tial Report has been revised. The column
regarding grading of officiers has been dis-
pensed with in the new form.

(e) Under the existing instructions the
authorjties who maintain the Character
Rolls of the services and staff under their
control are required to serutinise the
annual confidential reports to see whether
they had been writtrn in accordance with
- the instructions, and whether adverse re-
marks, if any, had been communicated (o
the o flicers concerned and if there is any
defect in a report, the report is 1o be return-
ed to the reviewing officer concerned for
rectification.

Firing on Tribals in Bihar

2739. SHRI K. M. KOUSHIK : Will
the Minister of HOME AFFAIRS be pleas-
ed to refer to the reply given to Unstarred
Question No. 1053 on the 26th July, 1968
regarding firing on Tribals and state :

(a) whether the facts have since been
received from the Bihar Government ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a). Yes,
Sir.

(b) According to information furnish-
ed by the State Govemnment firing had to
be resorted to by the police at village Ohiri
on June 2, 1968 wheo a violent mob of
Adivasis refused to disporse on being asked
by the polioe to do so and there was an
imminent danger to human lives. Five
persons died on the spot as a result of
ficing and one succumbed to injuries later
on. A Commission of Inguiry under the
Commissions of Inquiry Act has been set
up to inquire into the firing.
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Pro-Mso Elements on Indo-Nepal Border
in Bibar

2740. SHRI SITARAM KESRI : Will
the Minister of HOME AFFAIRS be pleas-
ed to state :

(a) whether Government have received
reports regarding pro-Mao elements having
stepped up their activities along the Indo-
Nepal border in Bihar ; and

(b) if so, the steps taken to check such
activities ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) and (b). Pacts
are being ascertained from the State Go-
vernment.

Changes in Delhi Police Force

2741. SHRI SITARAM KESRI : Will
the Minister of HOME AFFAIRS be pleas-
ed to state :

(a) whether the Delhi Police Commis-
sion has recommended radical changes in
the Police Force of the Union Territory of
Delhi ;

(b) if so, whether Government
accepted the recommendations ; and

ic) the steps taken to implement the
same ?

THE MINISTER OF STATE - IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to (c).
The Delhi Police Commission have recom-
mended several measures for the improve-
ment of the functioning of the police in the
Usnion Territory of Deihi. The majority of
those recommendations have been examin-
ed and the remaining are under active exa-
minstion. Their examination also is ex-
pected to be completed shortly. As and
when decisions on the recommendations
are arrived at, sultable steps for implemen-
tation are belng taken.

have

Sanskrit Manuscripts Discovered in
USSR.

2742. SHRI SITARAM KESRI : Will
the Minister of EDUCATION be pleased
to state °

() whether it is a fact that two sans-

keit Manuscripts have been discovered in
the Tajic Republic of the U.8.S.R. ; and
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(b) if so, whether any steps have been
taken to acquire these manuscripts and
publish them in India ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) Small
fragments of birch tree bark wite inscrip-
tions in Brahmi script are reported to have
been discovered in South Tadjikistan Re-
public of the U.S.SR.

(b) Details of the finds are awaited
from the Indian Embassy, Moscow. Should
the finds be of interest to India, steps to
acquirc the originals or photostat copies
would be considered.

fewrew AW § wpw W A R @R
AW AYTATSATIE

2743. it fage fag . #v fven s
ag qAT WY §N & fF

()ffemraer wRwr & s fady & et
Y gRat ¥ a9 1061-62 ¥ fray woET-
ST g @

(@) #ar 78 g & f& A warATsATaF
FEI A € fwTar 78 |y §, ) afy
g, aY 3% ¥ fFay werATSATOE FY g
N TRa AWl W & Nfew fro g §
a7 377 feTy F wv A frar weraf
aga g g W

() T gER S W A X oA
fowras faeht Eslx afg gi, @ s o
s M af R ?

frer wewwm ¥ o wen (s
wiwww W W) : (F) ¥ (7). g
ey WY T @Y ¥ S qwr @Hy awr
W T @ & IR |

frrem AW & Wi & wgq ST @
wrwrh

2744. it firgrm fag : w7 v sy
nmﬁﬂﬁﬁfﬁ:

(%) w7 ag aw & s fgmrww wdw
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& forar frna & @@l & wwATATG aqwn
SHTAISAITH IT Tl H wHW FA A
St AT F & wHarfay w1 woar By
F17 F37 % fa¥ qsg v@ §amr afe ¥
fasl w1d w3 & foad gar &< § @Y S
NS Y fAswrar Jar @

(=) ¥ar ag +it g9 & f& =99% dag
gzeay A fewras s¥q qoq T F &
R & 935 fasiag o § fyed ofama-
weT IJTAT qAF ¥ FAEH 07 wd-
aifaal w feg § A g7 <@ faar aar
&

() afz g, @ sa1 & S¥ wafw
&1 ¥q faar mar @ fag safe & § A0
9T g} @, "R afz agl, ar @ ¥
FWE ;

() #a1 3g Wt g & fr fm @
MO 9T W@ A F A g T FA-
Tifl #1 af 1964-656 ¥ Jar-faga wT
fear war ar qar 3Ty wigsy fafa, I9-
T q91 §a &7 fggra s a& T8y fwar
T g AR

() afx g, @1 @ Fa1 F1IwW &
qqr fgaras 3w & weIw o § @
feay qraa § 7

foer werem W Tow weR (R
AW W AR): (F) ¥ (¥). g
fgmad sRa & wwET § T N J7 WG
W qqr gug AT @ 9T @ A
AT |

Professional Lobbying on bebaif of Foreign
Goveramental and Business Interests

2745. SHRI JYOTIRMOY BASU:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Foreign Office and
Intelligence Bureau have prepared a list of
persons and firms who are doing profes-
sional lobbying on behalf of foreign
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Governmental and business interests in the
Capital and elsewhere in the country ;

(b) whether Government are aware of
similar registration in the U.S.A. and
UK. ;

(c) whether the India News and Fea-
ture Alliance and several other similar firms
operating under the cloak of news feature
syndicates are working in India on behalf
of a number of embassies and foreign in-
telligence ageocies ; and

(d) whether the I.N.F.A. and its sister
companies are financially assisted directly
or indirectly through subscriptions by the
External Affairs Ministry ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No,
Sir.

(b) Government have no information.

(c) Government have no information
that the INFA is working in India on

behalf of any Embassy or foreign Intelli-
gence agency.

(d) The Mininstry of External Affairs
subscribe to INFA, the total amount being
Rs. 25,400 per annum.

Anti-India Campaign in Kerala

SHRI HEM BARUA :
SHRI D. N. PATODIA :

Will the Minister of HOME AFFAIRS
be pleased to state :

2746.

(a) whether it is a fact that an anti-
India campaign has bzen started in Kerala
from the 23rd October, 1968 ;

(b) whether it is also a fact that the
campaign has taken the shape of a popular
movement ; and

(c) if so, the extent to which this
movement has percolated and the reasons
behind this movement ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No,
Sir.

(b) and (e). Do nat arise.
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Plaapiog Body for Manipur

2747. SHRI M. MEGHACHANDRA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether any Planning Body has
been formed for the Union Territory of
Manipur ;

(b) if so, the composition thereof ;

(c) whether the Members of Parlia-
ment from Manipur are associated with
that Body ; and

(d) if not, the reasons for excluding
the Members of Parliament from the said
Local Planning Body ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (d).
The Manipur Administration have consti-
tuted three Planning Bodies for the Terri-
tory. The State Planning Board is headed
by the Chiel Minister and it consists of all
the Ministérs and six non-officials  The
State Development and Planning Com-
mittee consists of 46 members including
the Members of Parliament from the
Territory. Besides these two Committees,
there is a Planning Committee headed by
the Chief Secretary with all the Secre-
taries to the Administration as members.

Modification of Language Policy in
Central Schools

2748. SHRI DEORAO PATIL : Will
the Minister of EDUCATION be pleased
to state : -

(a) whether Government have decided
to modify the present languige policy and
propose to open more Central Schools in
some States ; aud

(b) if so, whether trilingual arrange-
ments would be made in the Central
Schools ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI!
BHAGWAT JHA AZAD) : (a) Govern-
ment have not decided to alter the Janguage
policy in Central Schools. A proposal
has since been received from Kendriya
Vidyalaya Sangathan to open five Central
Schools in some States which is under
consideration of Government,
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(b) Arrangements already exist in all
Central Schools for teaching of three
languages—Hindi, English and Sanskrit—
from Class V to VIII.

wroite (fagre) ¥ qdew

2749. st TwWEATT @reR coEaT
qdzn awr nafre Igeas oA 77 qaR
w97 w0 fir

(%) #ar Tz (vear-fagic) o
sfag qdeT ¥ ¢ ;

(er) wav g &9 § fr g8 uew
# wfs a9 aaqaT § FLAQ 9% T¥ gear
¥ qrehia o] fadeft ades oy §

@ wrag ft Ay & wme,
qard, awr, gew, W7 N IYF
sTaEdr &Y ®HY 99T Y F IoFA *
W@ qazs) #1 agd sfergat A
ot § ;

(%) #ar awwI ¥ & wfsrgdy
wEAF far A Do qqf ¥
LIEe

(%) afg gf, @ Sawr sai=r qar R 7

g aq wafAw  JuIAA Al
(wto wut fag) : (¥) s (&), U
Ak qgiewr g3 & 919 F49 A F FW
qYT WYX T G F AT F W@
gufeg § | ofcomaa:, oF o gear &
A arfh qar weq 2 § A wfar &
T| qorfiT ol § |

() T & wrarw ot woft qar qgi
ey eardl ®Y Q¥ ¥ & Y Iogea
qfcaga sqaeqt & wNIA & s qifray
w yu wfea w1 o @ W g, g
T, WU, TETW  SqweqT waAT JE
& Iowdl & A ¥ A faerad Tl et
L &

(w) @t (¥). vwwre sawewr
gt ot & frg vow wTETC QW wew
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arar 51 frafg st @ & foad 509,
¥ENT I7TTT T A 7| @F WA

frflzad A argt oA @ wan
T WA A A AW T T

¥ g7 qaan 200 wgEidi WS-
sqwear @ wrdY | ol WY gIEE 0%
Fam ¥ fed ogi fF mordY a7 &@w
o wif &qe q9r WA EAvA A4V
®@ & 60% ¥ty I A FErgar

¥ or mwfr (afas) ¥a< fawe @
Y w4 TE

wXg sdew fawra frm fafvdx @t
W e ¥ qfewt & fag AT w@E
eq & fad ‘W1 JOT g F@ w1 A
weara & faady fE g qewT g N
afeaifaq st &ar & aqgfa i ¥

w9 &7 § qdzwl ¥ Iram & Y gy
#1T W1 WA |

Action against Striking Employees

2750. SHRI S. R. DAMANI : Will
the Minister of HOME AFFAIRS be pleas-
ed to state :

(a) the number of Central Government
employees (i) ad ished, (ii) suspended
(ili) dismissed, and (iv) facing trial by
courts of law as a sequel to the lllegal
strike on the 19th September, 1968 ;

(b) whether any written apology was
obtained from those whose offences were
condoned and who are allowed to continue
in service ;

(c) the action taken against leaders
who are not th lves Gover t em-
ployees but who actively encouraged
employees to strike ; and

(d) the steps taken to ensure that
Government servants do not try to para-
lyse civil life in thq ocountry by resorting
to such illegal strikes in future ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). The information so far availabie oa the
subject is given below :

(i) No. of Central Government
smployecs arrested .. 8134




177 Wristen Answers

(ii) No. of dismissed as a re-

sult of conviction . 95
(iil) No. suspended . 7847
(iv) No. whose services were

terminated . 2535

(c) No such cases have been brought
to the notice of the Government of India
by any State Government.

(d) The whole question is under con-
sideration of Government.

Mizos receiving Pak-Aid

2751. SHRI S. R. DAMANI : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether following the sensational
disclosures made to the effect that Mizos
are receiving active assistance from Paki-
stan, any arrests have been made of the
members of the gang ;

(b) whether security arrangements on
our borders have been tightened to stop
all future infiltrations across the borders ;

(c) whether a thorough search has
been undertaken for illicit arms and
ammunitions that have smuggled into
the area and, if so, with what result ;
and

(d) the punishment awarded to those
in possession of such arms and ammu-
nitions ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (d).
Operations by the Sccurity Forces against
the Mizo hostiles continue and action
according to law is taken against suspects
apprehended in the course of operations.
The Security Forces maintain coastant
vigilance to prevent infiliration across the
borders and as part of their operations
search for illicit arms and ammunition.

Talented Scieatists Seeking Opportunitios
Abroed

2752. SHRI S. R. DAMANI :
SHR! DEVEN SEN :
Will the Miaister of EDUCATION be
pleased to state :
(a) whether Government's attention
bas beon drawn to @ receat statement by
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Dr. Hussain Zaheer, former Director-
General of the Council of Scientific and
Industrial Research criticising the bureau-
cratic administration prevailing in the
National Sclentific Research Institutions
as the cause for talented scientists secking
opportunities abroad ;

(b) whether it is a fact that the
request of Dr. Khorana, Nobel Prize

winner, for providing facilities for con-

ducting research in India was turned down;
and

(c) the steps being taken to remove the
deficiencies in our research centres and to
conserve and encourage scientific talent
in the country ?

THE MINISTBR OF EDUCATION
(DR. TRIGUNA SEN) : (a) The Govern-
ment has seen a statement by Dr. Hussain
Zaheer published in the press.

(b) No, Sir.

(c) While a number of steps have been
taken to encourage scientific work in the
country, opportunities for greater employ-
ment of scientists, technologists and
engineers can only come out of rapid
economic growth.

Sapersession of D. M. C.

2753. SHRID. C. SHARMA :
SHRI BENI SHANKER

SHARMA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether his Ministry has given up
the idea of superseding the Delhi Municipal
Corporation despite the Lt. Governor's
recommendation for the clvic body’s take-
over by the Centre ;

(b) if so, the factors that weighed for
this decision ; and

(c) the action proposed to be taken i
the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOMEB AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
The supersession of the Delhi Municipal
Corporation was not under contempiation
of Government and so the question of
baving given up that idea does oot arisy,
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Pro-Mahargshtra Demoastration in
Bejgaum

27534. SHRI D, C. SHARMA :

SHRI BEN| SHANKER
SHARMA :

Will the Minister of HOME AFFAIRS
be pleased to state :

() whether his car was stoned in
Belgaum on the 3rd Octaber, 1968 by some
pro-Maharashtra Jdemonsirators gathered
near the Circuit House to voice their
demand for the transfer of Belgaum, Nipan
and Karwar from the Mysore State to
Maharashtra ;

(b) if so, the
matter ; and

action taken in the

(c) the steps taken or proposed to be
takem to deal with the problem ?

THE MINISTER QF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
According to information furnished by
the State Government, the Maiharashtra
Ekikaran Samiti demonstrators tried to
stop the Home Minister’s car as it came
out of the Circuit House. A few stones
were also thrown at the car. However,
the car proceeded further A case under
sections 341, 337, 355, 147, 149 and 427
of the Indian Penal Code has been regis-
tered and is under investigation. Necessary
instructions have been igsued to the con-
cerned officers to prevent recurrence of
such incidents. So far as the boundary
dispute itself is concerned efforts are being
made to settle it as early as possible.

Scholarships to Students from Non-Hind!

States
2755. SHRI JAGANNATH RAO
JOSHI : Will the Minister of EDUCA-

TION be pleased to state ;

(8) whether it is @ fact that Govern-
ment gives scholarships to students from
Non-Hindi States, who opt Hindi as major
subjost ;

(b) if so, what are the criterla on which
the scholarships are given ; and

(c) the number and names of such

stydents and colleges whq are receipients of
these scholurships 7
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THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) Scholarships are
awarded every year to students from non-
Hindi speaking States, for post-Matric
studies provided Hindi is taken as one of
the subjects.

(b) Candidates are selected Statewise in
order of merit on the basis of their marks

-in Aggregate as well as in Hindi, obtained

at the “next below" examination.

(c) This Scheme was started in 1955
and the number of awards made since then
is as follows :—

1955-56 10
1956-57 66
1957-58 to 1960-61 110 each year
1961-62 150
1962-63 220
1963-64 220
1964-65 1500
1965-66 1000
1966 67 500
1967-68 1000

Thus, a total of 5,106 scholarships have been
awarded till 1967-68. It is proposed to
award 1,000 scholarships during 1968-69.

The scholarships are not given to the
Colleges but direct to the candidates. The
selected candidates study at various reco-
gnised Colleges/Institutions whose number
is more than 300, spread all over the
Country. It will be unwieldy to furnish a
complete list of the names of students who
bhave been awarded scholarships as well as
the names of the Colleges where they have
studied over a period of 13 years.

fasafaareat & gt faaml &
wreqw

2756. sft TrrraeTT et ;s v
a4t qg AATX WY war w3 fr
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. W

(w) afx gi, at @ Frw ¥ G
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Fiytag Clabs
2758. SHRI S. A. AGADI: Wil

the Minister of TOURISM AND CIVIL
AYIATION be picased to state :

(a) the number of Flyisg Clubs ia
India and their location State-wise ; and

(b) the total amowat of Subsidy given
to each Club answally simce 196061 to
date ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). A statement is laid on the
Table of the House. [Placed in Library. See
No. LT —2411/68).

Flying Club at Belgaum (Mysore)

2759. SHRI S. A. AGADI : Wil the
Minister of TOURISM AND CIVIL
AVIATION be pteased to state :

(a) whether any representation has
been received for starting a Flying Clubd at
Belgaum in Mysore State ; and

(b) if so, the action taken thereon ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. RARAN SINGH):
(a) The only communication on the sadject
so far received {s a tetter dated $.10.68
addressed by Shri 8. A. Agadf, M. P, to
the Minister of Teurism and Cwili Avia-
tion.

(b) The proposal is under examination,
but in view of the fact that a Mlying Club
namely, the Government Flying Training
School, already exists at Bangalore in the
State of Mysore, and in view of the limited
funds available for the purpose, it is un-
likely that it will be possible to accept this
proposal.

Mahajan Commission Report

2760. SMRI 8. A. AGADI : Will the
Minister of HOME AFFAIRS be plessed
to siate

(a) whether the Meahajan Gommission
Report on the Mysore-Mahsvrashtrd Kerats
Bouadary dispute has been finsHy socept-
ed;

(b) when whis master is lisely to e
disgusscd in Periismont fos fost diaposs) ;
sod



183 Written Answers
(c) if not, the reasons for the delay in
the implementation of the Mahajan Com-
mission Report ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAJRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
Efforts are being made to settle these dis-
putes as early as possible. The matter is
under active consideration of Government.
but it is not possible to indicate at this
stage the time by which the matter may be
placed before Parliament.

Rehabjlitation of Political Conspirators

2761. SHRI BHARAT SINGH
CHAUHAN : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the details of political conspiracy
cases which were dropped by the National
Government after Independence ;

(b) how the political conspirators have
been/are being rehabilitated ; and

(c) what facilities have been provided
to the families of these conspirators who
died in jails before Independence ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
Information is being collected and will be
placed on the Table of the House.

Persons invited by Indian Council for
Cultural Relations from abroad

2762. SHRI BHARAT SINGH
CHAUHAN : Will the Minister of EDU-
CATION be pleased to state :

(a) the names of persons who visited
India on the invitation of the Indian
Council for Cultural Relations during its
inspection ;

(b) the amount sanctioned for each
visit by the Governing Body of the
Council ;

ic) whether it is a fact that the amount
genorally spont is in excess of the sanction-
ed amoyst ; and

(d) if so, the amount spent in excess
and bow it was regularised ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) (a) No
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foreigners are invited at the time of ins-
pection of Indian Council for Cultural
Relations.

(b) to (d). Do not arise.

Surplus Staff in Goverpment and
Government-aided Offices

2773. SHRI BHARAT  SINGH
CHAUHAN : Will the Minister of
HOME AFFAIRS be pleased to state :

(a) the names of Government and
Government-aided offices whicn have been
inspected by the staff Inspection Unit of
the Ministry of Finance for the justifica-
tion of the existing statl in each office ;

(b) whether any staff has been declared
surplus in these offices ;

(c) if so, the details thereof ; and

(d) how Government and Government-
aided offices propose to absorb the surplus
staff ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKILA): (a) to
(c). A statement is laid on the Table of
the House. (Placed in Library. See No.
LT-2412/68).

(d) Government is concerned only with
surplus staff in Government Offices, and
not in Government-aided offices. A
Central (Surplus Staff) Cell has been esta-
blished in the Ministry of Home Affairs to
arrange for the redeployment of the sur-
plus personnel which is reported to the
Cell. In order to effect speedy redeploy-
ment of the surplus staff, certain restric-
tions have been imposed on fresh recruit-
ment by Government offices unless a certi~
ficate is obtained from the Central Cell to
the effect that they have no suitable candi-
dates to offer. Most of the staff reported
to the Cell have already been redeployed
in vacancies available elsewhere.

Ebexxzlement in Indian Council fer
Cultural Relations

2764. SHRI BHARAT SINGH :
CHAUHAN : Will the Minister of EDU-
CATION be pleased to state :

(a) whether any cases of embezzlement
have been detected in the Indian Council
for Cultural Relations ;



‘185 Wrigteh Answers

(b) if so, the details thereof ;

(c) how many employees of the
Council were suspended during the last
five yoars and what were the charges against
each of them ; and

(d) the details of punishment awarded
in each case ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) Yes, Sir.

(b) There have been three cases of
embezzlement in the Council. In the first
case the amount involved was Rs. 1,740,
in the second Rs. 287.19 and in third
Rs 6 60. The enquiry conducted in these three
cases established that emounts of Rs. 1,740,
Rs. 72 and Rs. 6 60 respectively were mis-
appropriated. The persons found guilty
were punished in accordance with rules
and also recoveries of Rs. 1,740 and Rs 72
were effected from the concerned persons
in the first two cases.

(c) and (d). A statemeat is laid on the
Table " of the House. ([Placed in Library.
See No. LT-2413/68].

Anti-national Activities of a Foreign
Missionary in Madhya Pradesh

2765. SHRI BHARAT SINGH
CHAUHAN . Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government’s attention
has been drawn to a news item in the
‘“‘Bilaspur Times' of Madhya Pradesh dated
the 2ad August, 1968 against the anti-
National activities of a foreign missiopary
Shri R. A. Bicks ;

(b) what is the reaction of Guvernment
to the said statement ;

(c) whether the said missionary has
applied to the Company Law Administra-
tion for establishing Service Association
of the Christian Church (Disciples), with
head office at Jabalpur ;

(d) whether Government have received
a petition from some Indian Christians
from Damoh (Madhya Pradesh) against
granting permission to the said missionary
for establishing a new Association ; and

(e) if so, what action has been taken

by Government ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a)
Government have seen the news-item.

(b) The matter is under engquiry.

(e) Yes, Sir.

(d) Yes, Sir.

(e) The matter is under consideration.

Speech of R.S.S. Chief

SHRI S. R. DAMANI: Will
of HOME AFFAIRS be

2766.
the Minister
pleased to state :

(a) whether Government's attention has
been drawn to the speech made by Shri
M. S. Gowalkar at a parade by R.S.S. men
in Lucknow on the 4th November, 1968
decrying the existance of religious minori-
ties in India ;

(b) whether it is a fact that he exhort-
ed the rally to treat citizens other than
Hindus as non-Indians ; and

(c) if so, Government's
such public utterances ?

reaction to

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to
(c). Government have seen reports of the
speech made by Shri M. S. Golwalkar at
Lucknow on November 4, 1968. The
speech is basically an exposition of the
doctorine of Hindu Rashtra. Government
consider this concept as completely repug-
nant to the basic values of modern Indian
poll{ which is based on secularism.
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Miiteracy in India
2768. SHRI C. JANARDAHNAN :
SHRI K. HALDER :
Will the Minister of EDUCATION be
pleased to state :

(a) whether it is a fact that more than
half of the illiterates in the world are in
India ;

(b) whether it is also a fact that the
number of illiterates in India is on the
increase ;

(c) whether the attempts made during
the Third Plan period to spread literacy
had proved ineffective ;

(d) if so, the reasons for the failure ;
and

(e) what concrete steps Government
propose to take to fight illiteracy during
the Fourth Plan ?

THE MINISTER OF STATE IN TNE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) No, Sir.

(b) Yes, Sir.

(c) and (d). The literacy percentage is
oxpected to have risea from 24 in 1961 to
28.6 in 1966, but the efforts made in this
direction were not commensurate with the
rapid rise in population.

(e) This is primarily the concern of
the State Governments. However, the
Contral Government have proposed several
schomes such as Fuactienal Literacy,
Workers’ Institutes and Pilot Projects on
Adult Literacy etc., for eradicating Hlive-
racy during the Fourth Plan and they are
at present, under implementation or consi-
derafion, as the case may be.

Agreement with Soviet Government

2769. SHRI BABURAO PATEL:
Will the Minister of EDUCATION be
pleased to siaie :

(a) the salient foatures of the agreement
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drawn to recently by the representatives of
the Union Eduction Ministry and the
Soviet representatives in New Delhi ;

(b) the names and qualifications of the
Indian experts selected for going to the
Soviet Union ;

(c) the purpose of their visit :

(d) thc nature and cost of laboratory
equipment proposed to be brought into
India under this scheme ; and

(e) the seasons why only Bombay,
Kharagpur, Hyderabad and Bangalore—
all cities where industrial 1abour is found
in large number have been selected for sett-
ing up Soviet-oriented faculties ?

THE MINISTRY OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) to (¢).
The agreement provides for the visit of up
to 15 Indian experts to USSR for about
four weeks to study the technical education
system including engineering research and
laboratory equipment in that country.
This study is in connection with the pro-
gramme of setting up four centres of
advanced study and research in engineering
in India with Soviet assistance under the
Indo-Soviet Rouble Credit.

A statement of the Indian experts who
have been deputed to USSR for the pur-
pose is laid on the Table of the House.
[Placed in Library. See No. LT-2414/68].

(d) Specialised cquipment required for
metallurgy, aeronautical engineering, instru-
mentation and geology and geo-physics
for the Indian centres of advanced study is
proposed to be obtained. The precise
ostimate of cost of the equipment will be
worked out after the ladian experts have
submitted their reports.

(e) The four cemtres of advanced study
in metallurgy, aeromauwtical emgineering,
instrumentation aad geology aad geo-
physics will be set up at the Indian Insti-
tute of Technology, Kharagpur, Indian
lastitute of Technology, Bombay, Indian
Institute of Scieace, Bangalore and Osmania
Univessity, Hyderabad since the required
facilities and infra-structure are available
at those institutions. There is no connec-
tion between those ceatres and industrial
labour.
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Foreign Arms and Ammusitions Unearthed

2770. SHRI BABURAO PATEL :
SHRI HUKAM CHAND
KACHWALI :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the quantity of arms and ammuni-
tions with foreign markings uncarthed dur-
ing the last two years in Assam, Nagaland,
Manipur, Tripura, West Bengal and Uttar
Pradesh ;

(b) whether the alleged offenders found
in possession of these arms or found res-
ponsible for the accumulation of arms in
different spots have been arrested and, if
80, the number of these persons ;

(c) the steps taken by Government to
check the entry of illegal arms and ammu-
nitfons into India ; and

(d) if po step has been taken, the
reasons therefor ?
THE MINISTER OF STATE IN THE

MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) The
number of arms and ammunition with
foreign markings recovered in Assam,
Nagaland. Manipur, Tripura, West Bengal
and Uttar Pradesh during the period from
1.11.66 to 31.10.68 is as follows :

(i) BL/ML Guos 507
(ii) Rifles 80
(iii) Pistols/Revolvers 36
(iv) LMGs 3
(v) Rocket Launcher 1
(vi) 60 mm Mortor 1
(vii) V.I. Pistol 1
(viii) Percussion Caps 100
(ix) Dynamito 164
(x) Ammunition for Guas/
Rifles/Pistols/
Revolvers. 2,550 Rds.
(b) 68 persons were arrested in this
connection.
(c) The following stops have been

taken by Government in this connection :
(i) strengthening of check posts and

border posts ;
(ii) intensifying petrolling by Border
Security Forces and customs

puthorities ;
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(iil) viglliant watch by police autbo-.
rities.

(d) Does not arise.

Allocation of Goverament Empioyees to
Himachal Pradesh

2771. SHR1 HEM RAJ: Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) the number of Government em-
ployees belonging to Punjab and Haryana
and who were allocated to Himachal
Pradesh in the various departments, depart-
ment-wise and state-wise ;

(b) how many have represented that
they be sent to the State of their origin ;
and

(c) the decision taken on their appli-
cations ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) In
addition to those employees who were auto-
matically allocated to Himachal Pradesh
along with the areas transferred to that
Union Territory, 9,357 employees of the
erst-while State of Punjab were allocated to
Himachal Pradesh. The infcrmation about
the domicile of those persons and their
Department-wise break up is not readily
available.

(b) 5,843 of the employees mentioned
above represented seeking chunge in their
allocation on grounds of domicle or other

grounds.

(c) Out of a total of 57 Departments
involved in the process of reorganisation,
allocations have been finalised in 52
Departments after consideration of the
representations recoived from the affected
personnel. Action is in progeess to finalise
allocations in the remaining Departments
on a priority basis,

Division of Items Between Punjab,
Haryana, Himachal Pradesh and
Chandigarh

2772. SHRI HEM RAJ: Wil the
Minister of HOME AFFAIRS be pleased
to state :

(s) whether the Punjab Partition Im-
plementation Committes has completed
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the division of the various items between
the Governments of Punjab, Haryana,
Himachal Pradesh and Chandigarh ;

(b) if so, what items have been divided
and given possession of and of what value
State and Union Territory-wise ; and

(c) what items remain and of what
value, Smge and Union Territory-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
As indicated in reply to Unstarred Ques-
tion No. 1696 by the hon. member on the
Tth June, 1967, there is no committee
called the Punjab Partition Implementation
Committee. However, it was decided in
January 1967 that the stores of the Secreta-
riat and offices of Heads of Departments
should be divided and the Chief Secretaries
of Punjab, Haryana and Himachal Pradesh
and the Chief Commissioner, Chandigarh
should meet and settle the division of
stores. Accordingly, stores of 42 Depart-
ments have been divided and division of
stores of a few remaining Departments is
in progress. However, it is not feasible to
enumerate the items that have been divided
and given possession of to the successor
States and their value State and Union
Territory-wise or details and value of the
items which remain to be divided because of
the time and labour involved in collecting
such details.

Development of Major Ports

2773. SHRI R. K. AMIN : Wil the
Minister of TRANSPORT AND SHIPPING
be pleased to state :

(a) the number of major ports to be
developed in Indla by 1973-74 with their
capacity to handle cargo ;

(b) the total cargo likely to be handled
by 1973-74 in India and how these ports
will be able to handle it ; and

(c) the details of the investment to be
made ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO):
(a) to (¢). During the Fourth Five Year
Plan, the existing eight major ports will be
developed with a view to improve their
operational efficlency and to augment their
capacity. Ja addition, two major ports,
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one at Mangalore and the other at Tutico-
rin, are proposed to be established. As
the Fourth Plan programme for develop-
ment of major ports is still under formula-
tiom, it is oot possible to indicate at this
stage the investment to be made on their
development during the Fourth Plan, the
capacity expected to be generated and the
traffic likely to be handled by the end of
1973-74.

Indra Market, Delhi

2774. SHRI K. M. KOUSHIK : Will
the Minister of HOME AFFAIRS be
pleased to refer to the reply given to
Unstarred Question No. 6824 on the 30th
August, 1968 and state :

(a) the names of persons/firms from
whom representations have been received
by the Delhi Police about the Parking of
Trucks and reharies in the Indra Market ;

(b) whether it Is a fact that traffic
restrictions  of Parking of Trucks and
reharies are from 8.00 to 11.00 A.M. and
400 to 7.00 P.M. ;

(c) whether it is also a fact
Indra Market being the Delhi’s biggest
Banana Market, trucks and reharies are
being parked there during normal traffic
hours for about 15 to 20 minutes each for
loading and unloading ;

(d) whether itis further a fact that
the Police harass the owners and challan
them for parking the same during normal
traffic hours for such a short while ; and

that the

(e) if so, whether Government propose
to give the consideration for parking of
trucks and reharies there during normal
traffic hours and, if not, the reasons there-
for ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) (i)
Shri M. L. Vinayak, Director Public
Relation Council of India Post Box No. 52,
New Delhi.

(ii) Shri Harbans Singh  Talwar,
Secretary, the Arya Pura Walfare Associa-
tion, 3593, Chowk Arya Pura. Subzimandi,
Delhi.

(b) to (¢). Indra Market is a market

cum-residential area and its  bye-
lanes are so narrow that parking
for any purposg cayses  compleiy
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blockade of roads. Therefore, on receipt
of complaints from the public, the District
Magistrate issued orders prohibiting the
parking of all kinds of vehicles including
Trucks and Reharies on the north side of
the Indra Market between 6.00 A,M. and
1000 P.M. There is no question of
harassment as action is taken againsi those
who contravene the prohibitory orders.
The question of lifting the prohibitory
order can be considered only after Subzi-
mandi is shifted to Azadpur.

Social Walfare Fellowsbips and Scholarships
Programme

2775. SHRI SIDDAYYA : Will ths
Minister of EDUCATION be pleased to
refer to the reply given to USQ No. 1281
on the 26th July, 1968 regarding Social
Welfare Feliowships and Scholarships
Programme and State :

(a) whether the requisite information
has since been collected ; and

(b) if not, the reasons for the delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) and (b) The requisite
available information is given in the state-
men laid on the Table of the House.
[Placed in Library See. No. LT --2415/68 ).

Books of India Authors Pablished ju
Russia

2776. SHRI JUGAL MONDAL :
Will the Minister of EDUCATION be
pleased to state ;

(a) the number of books, written by
the Indian authors, which have been pub-
llished in Russia ; and

(b) whether the consent of the Indian
authors had been obtained from time to
titae by the Russian Publishing Houses be-
fore the publication of those books and, if
#0, on what terms ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) The Government of
India have no authéfitic thformation in this
régard.

(b) USSR is not a party to any copy-
right convention and as such they could
transiate Indian works without the permis-
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sion of Indian authors. The Government’
of Inf¥ta have no information whether iby
Indian author was consulted before the
USSR authorities published his books in
their country.

Developient uf {utermediate and Misor
Ports

2777. SHRI JUGAL MONDAL:
Will the Minister of TRONSPORT AND
SHIPPING be pleased to state :

(a) the progress made to finalise the
plan for the development of fintermediate
and minor ports in the country during the
Fourth Plan ; and

{b) the total amount allotted for the
purpose ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO):
(a) and (b). The executive responsibility
for the development of ports other than
major ports vests in the State Governments
concerned. The proposals of the State
Goveroment in respect of development of
the Intermedlate and Minor Ports during
the Fourth Five Year Plan are under exa-
mination in consultation with the Planning
Commission.
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Visskbapatnam Outer Harbour Project

2779. SHRI R. R. SINGH DEO :

SHRI RAMACHANDRA
VEERAPPA :

Will the Minister of TRADSPORT AND
SHIPPING be pleased to state :

(a) whether Goverament have approved
the scheme for the construction of an outer
harbout at Visakhapatnam.

(b) {f so, the estimated cost of this
project ; and

(¢) when the work at this projeet is
likely to be taken up and completed ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R V. RAO)
(a) Yes, Sir. The project for the construc-
tion of an Outer Hurbour at Visakhapatnam
Port has been approved in principle.

(b) . The project is estimated to cost
about Rs. 31 crores.

(c) It is not possible to indicate pre-
¢isely at this stage ay to when the project
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will be taken up for execution and when it
will be completed. Consulting Engineers
have been appointed by the Visakhapatnam
Port Trust to prepare a Detailed Project
Report on receipt of which a realistic time-
schedule for the execution of the project
will be drawn up.

12.00 brs.

CALLING ATTENTION
TO MATTER OF URGENT PUBLIC
IMPORTANCE

Recent actjvities of ‘Extremists Revo-
lutionaries’ in various parts of the
country

SHRI1 D. N. PATODIA (Jalore) : Sir,
1 call the attention of the Minister of Home
Affairs to the following matter of urgent
public importance and 1 request that he
may make a statement thereon :—

Recent activities of ‘Extremists Revo-
lutionaries in various parts of the country.

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): Mr. Speaker,
Sir, ever since a section of extremists in
the CPM resorted to vio'ence in Naxalbari
area in West Bengal, in 1967, this House
has on several occasions discussed the
actlvities of groups which believe in pro-
moting violence based on the doctrine of
Mao Tse Tung. Many such groups have
broken away from the CPM and have pro-
claimed their intentions of launching revo-
lutionary struggles.

We have recently received disturbing
reports of members of what has been des-
cribed as the Naxalbari group attacking
Tellicherry Police Station and Pulpally
Police Picket in Kerala. According to in-
formation received from the State  Govern-
ment, about 300 persons armed with spears,
daggers, knives, explosives, sticks and
choppers, and carrying chilly powder and
electric bulbs, etc. surrounded Tellicherry
Police Station in Cannanore District at
about 3 AM on November 22, 1966. Be-
fore doing so they had cut the telephone
wires in front of the Tellicherry Telephone
Bxchange. They threw an explosive sub-
stancq at an armed seotry but when they
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found that the police personnel were mov-
ing to charge them they fled leaving behind
on the road weapons, flags, pamphlets and
photographs of Mao Tse Tung. The police
apprehended three persons after the inci-
dent and efforts are being made to appre-
hend others.

On November 24 at about 3 AM a gang
of about 75 persons attacked the Pulpally
Police Picket (Kozhikode District), damag-
od a wireless set and assaulted the wireless
staff, the Sub-Inspector and the constables
sleeping there. The assailants were armed
with couatry-made guns, country bombs
and spears etc. Hovildar Kunhikrishnan
Nair was speared to death. A constable
present there escaped into the nearby
forest. Tne assailants also caused serious
injuries to the Sub-Inspector and set fire to
records with lighted torches. While the
assailants were marching to the nearby
Police Station, a country bomb carried by
one of them exploded. The persons in the
front of the moving column mistook it as
an attack from the police and they fled in
the opposite direction. The rear group
also scattered and disappeared from the
locality. Some of them were later traced
by the police with the help of the local
people and were arrested. On their way
the assailants also looted some houses and
intimidated the residents of Chekkodi and
relieved them of cash, rice, other catables
and jewellery etc. A case has been regis-
tered and is under investigation Police
patrols are combing the area to trace the
culprits. We have reports of two other
incidents involving attacks on police per-
sonoel in Calicut and Alleppy districts.
We are getting full details from the State
Government.

1 have no doubt that all sections of the
House would wish to have these dangerous
activities put down with a firm hand. |
am writing to the Chief Minister to request
him to take all possible measures to get to
the root of the matter and to prevent the
recurrence of such incidents of violence
which pose a threat to the security of the
State. The Central Government will give
whatever assistance the State Government
asks for.

We have also reccived reports of ex-
tremists trying to stir up violence on ag-
rarian issues in Mozafarpur District in
Bibar.  The State Goveroment bave report-
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ed an incident on September 2, 1968 in
village Manikaharkesh in which an armed
mob of 50-60 persons assaulted an Assis-
tant SubsInspector of Police, snatched his
uniform and attempted to burn him alive.
A Magistrate with an armed force posted
in the village arrived at the spot and con-
trolled the situation. A case against 46
persons has been registered. Some inci-
dents of forcible cutting of crops in some
villages near Muzaffarpur town have also
come to notice. The Bihar Police have
registered 8 crimina! cases in respe:t of
specific incideats.

We have also had reports of three re-
cent armed raids in Srikakulam District of
Andhra Pradesh. We have requested the
State Government to let us know the details
of these incidents and of the action taken
by them.

The Central Government are closely
watching the situation created by the acti-
vities of extremists in different parts of
India, and are ia touch with the State
Governments. [ would like to assure the
House that the Government are fully alive
to the situation and would take all possible
steps to ensure that the activities of these
oxtremists are curbed and public safety,
lives of public servants and the rule of jJaw
are not endangered.

SHRI K. LAKKAPPA (Tumkur): It
has spread to Mysore State. He has not
meationed that. (Iwrerruptions)

MR. SPEAKER :
tioned separately.

That will be men-

SHRI D. N. PATODIA : The recent
uprising the various activities of the extre-
mists as outlioed by the Home Minister is
not new. Itis alink in the chaln of a
part of the big master plan which is bsiog
operated since last so many years. ¢ would
call the attention of you, Sir, spd the
House, to the map of ladia. If we see the
map of India and pacticularly the eastera
wing of India from the top, we will see
first Nagaland thea Assam, theroafier West
Bengal, therafter Andhra Pradesh and
thereafter Kerala. And oow they have
started making inroads into U.P. aad Bihar,
And oow (hey have started moving into
Madhya Pradesh. There is a deliberate
pian for iofiitration in the whols of thy
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eastern region by these communist reactio-
nary elements. 1 would like to take you
back to the years 1948, 1949 and 1950. At
that time, in Andhra Pradesh, your State,
there was a revolutionary movement which
_is now again being repeated. The Minister
himself has stated that there had been many
reports of armed raids in Andhra Pradesh.
Apart from that some houses were looted.
The funniest part of it is this, namely, that
the policemen are being snatched away. I
do not know what type of polite are there
who are unable to defend themselves.
There was not a shot of fire or use of gun.
We bave seen these things in West Bengal.

Sir, it was for nearly about ome year
that the State was in the grip of lawless
elemonts ; there was no administration
worth the name ; the life and property of
the people were not secure. In Gaubhati,
on the 26th January, 1968, these commu-
nist forces aligned themselves with commu-
nal forces of the State and created a situa-
don which will ever be remembered in the
history of India.

Sir, coming back to Kerala, about
which the hon. Home Minister has given a
narrative description, according to what we
learn from newspapers, so far, in spite of
80 many raids by a group of armed people,
only 36 persons have been arrested. As a
result of interrogation it has been revealed
that there is a gang of 300 people who are
fully armed. They have as many as 10
battalions, as many as several captains and
commander-in-Chief, but the police and
the intelligence has not been able to un-
carth any one of them. In spite of so
many raids, the police was completely
defenccless. They did not do amyhing
about it. What was the objective of

this ?

1 am coming now to a wider perspec-
tive of !hp.‘phoh thing. It is not proper
to say that. some group has broken away
from the Communist Party and is trying
to do something here or there. That
would mean reducing the importance of
the subject. The whole objective is to
soe that the communist regime extends
over the Indian sub-continent from the
eastern frontiers, and within this wider
objective everything is being planned and
master-organised. What ‘is the modus
eperandr ? 1t is to create a situation of
worest and & situation of indhcipline and
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an atmosphere of frustration and helpless-
ness and to expleit the poor people and
the student community ; and the adminmis-
tration of our country has faliea a prey to
these tactics. Bither they have fallea a
prey out of their weakness or they have
fallen a prey out of the fear of ocertain
foreign Bowers ; I do not kmpw. But the
interference of foreign power is very
clear. We have scem intesferomce im
Nagaland. We have seen the interferanos
in Naxalbari when the Peking Radio and
Mao announced that it was the front paw
of the commuanist movemont ia ladia. We
have seen how Radio Peace and Progress
is interfering in our activities. We hawe
seen bow money is flowing into this
country. The entire report i§ with the
Home Ministry amd they koow how
money is flowing into this country.

Now, I come to something very impor-
tant. On the 26th March, the Kerala
Chief Minister admitted in the Assembly
that one gentleman was discovered, that is,
a publisher having received money from
the Chinese Ambassy. This is only an
isolated case which has been noticed. But
there are hundreds of thousands of such
cases. What is the Intelligence of Govern-
ment doing about it ?

Now, I come to the question. May |
know whether Government are aware of
the gravity and seriousness of the situation
or whether they have decided to sleep
and to permit these communist and reac-
tionary forces to behave as they want and
leave the country to the dogs ? In the
face of such raids and attacks on the polioce
stations und meny other incidents of such
type, why should the administration be
el 'yAt 1 lnd"",? Why
should a police coamstable or an inspector
not be able tq defend himgelf and sboot in
scif-defence at least? This is a very
peculiar phegomenon that whenever there
is any attack, everything becomes absolu-
toly suspeaded and there is no action as
Hitis a dead body uymable to react. I
would like to, know why the administration
is so inactive.

My third and final question is this.
In view of tho seriousness of the situation,
are Governmeat prepared to ban these
communist parties in India, and #f not,
what in the opinion of the Home Minister
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is the alternative to check such growing
tendency in our country ?

SHRI Y. B. CHAVAN: The hon.
Member has given a background of what
has been happening in the last two years,
particularly the rise of this extremist groyp
and their activities. He is fairly accurate
about it. But 1 would certainly plead
with him not to take an exaggerated view
of the things. We are quite aware of the
modus operandi of these groups, and we are
also aware of the dangerous implications
of the theory that they are propagating
in this country, and we certainly take a
serious view of this matter in its per-
spective. But at the same time, let us not
try to give a rather exaggerated picture
80 that it becomes a propaganda for Mao
himself as if these things are on the
increase here. I am afraid that one of the
major political parties in this country,
the Communirt Marxist is facing a very
serious contradiction in its own ranks.

SHRI KANWAR LAL GQGUPTA
(Delhi Sadar) : That is part of their game.
They are doing it internationally.

SHRI Y. B. CHAVAN : That is also
a point of view which can be considered
by them and it is also there for us for
consideration. 1 do mot want to express
any final view in this matter. The
hon. Member has raised the question
whether we are alive to this matter.
1 can only repeat the assurance that I
have given that we are alive to this matter.

Naturally, wherever there are constitu-
tionaly constituted State Governments,
we have to depend on them in this
matter.

He has raised the general question of
banning political parties. This House
has never allowed usto ban a political
party. And we do not believe in the
doctrise of banning political organisations
as such. We have many times discussed
this question here. It is not more wish-
ful thinking that will help us in this re-
gard  If thore ace osrtaim politioal doct-
rines. which threaten democratic valwes ia
this country......

SHRI 8. M RAMNERIEE (Keagur) :
Let the Governmant of India take aver
thoe Swatantra Party.
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SHRI D. N PATODIA : He does
not have to wait for it. Let him take
care of his party......

SHRI Y. B. CHAVAN : If there are
political doctrines to be fought, they are
to be fought politically. All violent acti-
vities will certainly have to be fought with
the ordinary law of the land.

SHRI D. N. PATODIA : He has not
answered one of my most important ques-
tion, namely why the administration was
so inactive and why the police constables
and others in the police station did not
defend themselves.

Why should these raids have been
permitted to go on unchallenged ?

SHRI Y. B. CHAVAN : It will be very
wrong to imfer or draw a gemerul inference
that the administration is lacking and is
not trying to counteract.

SHRI RANGA (Srikakulam) : A police

sub-inspecter was about to be bumt
down.

SHRI D. N. PATODIA : In how many
places did the police act in selft
defence ?

SHRI Y. B. CHAVAN: [n many

places, the police have acted to resist
violent activities but then the hon. Mem.
bers have protested. In the first imcident,
1 have seon that the police did act, but
on the second occasion or at the time of
the second incident, in regard to what
took place, I do not have all the detalls.
But it appears that a sieeping man was
attacked..... .

SHRI RANGA : A police sub-jnspector
was about to be burnt down.

SHRI D. N. PATODIA : Not ove
shot was-fired when the police station wes
being looted.

SHRIMATI SUCHETA KRIPALANI
(Gooda) : I think the Home Minbistor bas
given us a fairly detajled report about the
unlawful incidents that are taking place
oot only in Kerala but in other places
also ; Keralais the hub of it and from
Kenala it is spreadiog to other States. In
fact, we had becp, hearing during the last
few months that in the borders of Bibar
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such activities are taking place and the
Naxslites were forming their own cells
there.

1 would like to remind the Home
Minister of how it started, to which Shri
D. N. Patodia has already made a re-
ference. It started in Bengal in the form
of peasant revolt, and many tears were
shed here in sympathy of the social re-
forms ; at that time, we did not take it so
seriously. But then it become so serious
that pcople’s life and property were in
danger not only in Naxalbari but in other
parts of Bengal also, because if in one area
lawlessness could go on with impunity,
naturally there was an atmosphere for
spreading it elsewhere ; the whole of Ben-
gal was held to ransom by these people.
You will remember that so many times
discussions were held here, and people
expressed great concern and alarmed, but
the Government of West Bengal was para-
lysed und they did take not any action.
Ultimately, under very great pressure, Mr,
Ajoy Mukerjee decided to take some
action. Why was he, however, not able
to take action ? It was because they had
differences among themselves ; that was
why they were unable to take any action.
At that time we did not think that this
little germ would spread to such an extent
as together so much of streagth. Today,
there is a party named after Naxalbari ;
and proper Naxalite group has come into
existence. Not only has it come into exis-
tence, but very recently, they have officially
formed themselves into a party ; when
they had their meeting somewhere in Erna-
kulam ; they have openly declared their
association with Mao. They had opealy
declared that thoy were for violent and
revolutionary mathods. | do apprecite
and sympathise when it is said that it is
not proper to baa political parties. Ina
democracy we do not waat to do it. But
in a democracy, the basic assumption is
that all political parties will funstion con-
stitutionally. But if a party openly de-
clares that uncoastitutional and unlawful
methods are the methods that they are
going to adopt, then certainly a time
comes for us to consider whether such a
party could go on functioning in such a
a way with impunity. Therefore, it is now
a omtter for us to decide how to meet
this throat to law and order.

s . . v ’ -
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I have got a.note here before me which
shows that it is spreading to other places.
I have already noted that in Hyderabad,
in Mysore, there is something like Guerilla
warfare going on in Bihar, it is spreading
and it is bound to spread in other
areas.

Then I want to draw your attention
to the fact that the Kerala CPI general
secretary Mr. Kumaran himself has des-
cribed this attack on the police station as
‘a wanton attack’. The Congress presi-
dent of Kerala has been crying hoarse
over this for the last so many months.
He has said that a programme of ‘sub-
version’ is going on. He has described
this as ‘rampage’ ; he has said that people
get no protection and no procetion is given
by the Government to the people.

SHRI A SREEDHARAN (Badagara) :
How is all this relevant ?

MR. SPEAKER : It
to decide what is wrong and what is

irrelevant. Let him please sit down.
(Interruptions)

is not for him

SHRI A. SREEDHARAN : You can
ask me to sit down but allow a Congress
Member to go on saying whatever she
wants. (Interruptions)

SHRIMATI SUCHETA KRIPALANI
Their general secretary, Mr. Rao has made
a statement from Delhi that this is the
result of ‘‘extremist theory and practice’.
| am not saying it, but their own general
secretary, a responsible office-bearer has
said it. Mr. E. M. S. Namboodiripad
has himself said that they are working
“to create unsettled conditions’. But
uafortunately, with all this realisation ;
that unsettled conditions are being created
and people's life and property are threaten-
ed, and people's liberties are left un-
protected, the Government there has not
been able to control the situation.

AN HON. MEMBER : Who told her ?
Lot her not accuse a State Government
which is oot here to defend itself.

SHRIMATI BUCHETA KRIPALANI :
The difficulty arises from the fact, as in
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Bengal, that there are difference in their
ranks ; because their was difference of opi-
nion in their own ranks, they were not able
to act firmly.

MR. SPEAKER : Question, Madam.

SHRIMATI SUCHETA KRIPALANI :
For instance, even in Kerala ..(Interruptions)
Shrimati Gowri the Reveune Minister, dec-
lared that she does not believe in parlia-
mentary government (/mterruptions). In
view of the widespread threat to security,
in view of the widespread discontent, in
view of the open declaration by this party
that they believe in unconstitutional and
violent merhods and in view of their
loyalty to a country across our borders
which declares its avowed enmity towards
us, what steps do Government propose to
take to control the situation. The Govern-
ment may have all the information ; they
may be in the know if it ; but month after
month, this is spreading and nothing has
been done to check it. Let Government
please tell us what concrete steps they pro-
pose to take to prevent the take-over of
India by this disloya! group.

SHR! S. A. DANGE (Bombay Central
South) : Cure Banaras University first.
Set right the law and order problem there.

SHRI S. M. BANERJEE: See what
has happened in Lucknow University.

Y TR WTEN (9TAT) © WA
qEET, ar A ©Y grararw ¥ fwrE-faere
wT flEr aar §...(owww).. .97 9
TR g &, (wwem)...

SHRIMATI SUCHETA KRIPALANI :
It is guerilla warfare and nothing else.

SHRI S. A. DANGE: When it is
being talked about, let us have proper
arguments and proper discussion.

MR. SPEAKER : [ have no objection.

SHRI Y. B. CHAVAN; As | said
earlier, and would repeat this new develop-
ment, new trend, has its dangerous implica-
tions. I do not want to deny tbe position.
What the Nazalites started in 1967 ip
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Bengal has been effectively dealt with.
Certainly, these trends are spreading in
other parts of the conntry. Particularly in
Kerala, they have asserted themselves with
a little more intensity, The Kerala Govern-
ment and its spokesman, Shri Namboodi-
ripad, have given out their reactions, public-
1y also.

SHRI S. M, BANERJEE : The Chief
Minister is here in the capital.
SHRI Y. B. CHAVAN: We must

believe in what he has said and wait for
him to take necessary action about it. In
case, nothing happens, certainly it is a
matter for the Government of India to
consider.

SHRI S. A. DANGE : Then coliective
defence ! Start it !

MR, SPEAKER Before the next
guestion is put, may | appeal to hon.
members (0 be tolerant ? Every section
has got a right 1o ask a question. Some
members may not agree with what some
other scction has to say and then half a
dozen of them rise to interrupt. Why
does any hon. member think it is only
about Kerala? He must give a chance to
others also.

SHRI SHEO NARAIN (Bastl) : Sus-
- pend them.

MR. SPEAKER : He will allow me
1o proceed.

After all, every section has to express
its views on all-India questions. It is not
any party question now, about some vio-
lence happening somewhere. Does Shri

Shastri take any responsibility for the
Naxalites ? No. Then why does he not
sit down ?

st crreaTe @relt ¢ gsTA AR,
quig gz A 3. (wwawq).. ¥ @
sgfen X aisaw st Q@ §...
... (vTw™)

MR. SPEAKER : [ would appeal to
Shri Kachwai pot to discuss acroes like

this. ¢t js not proper.
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SHRI HEM BARUA (Mangaldai) :
The exetrmist revolutionaries tmentioned in
this are not organised into any political
party. Then where is the question of any
political party in it ?

MR. SPEAKER : Whatever it may be
let each member be heared in patience.

SHRI S. M. BANERJEE: The coa-
duct of the Chief Minister should not be
discussed here. Otherwise, we will discuss
the Law Minister's conduct also.

ot wew fagrdt arwdd (awTwgR) -
qeqH wEEg, raw agy fe & gg e
T ¥ FY T I, W saT qvwdqw
FEATY Y qeEsl 9T THE arefer &
NAT A FRE, T FRE N
glaart JF g AFAT TN AN
qaTa ®A 9T wiAier §, S+E Wequad
g A g yF A e arfgg, ¥
g WA B gy §, eawfoe
 awx § W0 ) aw § 1 Afasy F
ga uefl ERTEAt ov am @, A
A ¥ Wegmadt a7 wah bk gw
FIFRASITN qaF IqN, g g
frar wifed | g7 oft 2w * mfagd wifs
a1 @ & affay addF ¥ wifas sic
grmfa® sqaear §) qg9 W § qur W
# 1067 ¥ ot d¥z-arew ¥ wifa gk @ |
wee ¢ fe & I6d agwa A § W% gfa-
4T AT TN qX wrATeT € gEfud
@% g gq wify g N ANEw wifa
dar R w1 A 7w

wsaw wgEa, & Q s quAr g
3—ug wft wERT A gy efvwre fea g
fir dwr & Foer-foer ool & gt figa-
otw nfwfafiat oo oft &1 & qarr T
{ & ¢ fgamens afafafaat # & eg
arede 8, war o ¥l @A 8 N W
fpwrors wrdwifga} «1 daEw wC W@
t Prorm e & A ¥ o
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forard g o § ot fgtr o wr & ?
fggsrwfMI g fff s &
g wim g€ & 5 ¥ a3 sfoed am R
A, W S S deATw wAST AW &,
FNT Ager 7 §, A waw feawy Afer
fear wrqmr | wafaw & s S §
fis 71 B¢ deffrg e 8, e A
s Ay g & o R afafafiy
T AT FT R |

q@d ara & gg awa g@ § W
aefy oft 3 qargr fir ¥ et & far AW
XY, A ¥ A @ A W A
w% & f 1z weTery gw AT &7 9AT A
#1 ya & @ & fr ¥ fifenr ¥ Raw
S @) A ¥, afew Afer ¥ g A
¥y §, N ¥ ghaare o §F § Al
§ faga W A3 § ? ofy acw g9 AW
¥ gt srerd gEA A A A eR—
T F SR, AV & @@ AT W EWH
awar g, Afer gg @ @ A gfe
&7 fir war ¥ tw ary &7 qaT FAX W
maw @} & 6 gt fer & 2
ey grees B av Y &

e am—zm ayg o 2wl F
Ter #oY aat vogyre ol # - gufeaa
21 fomr wat % ag nfefafeat 2q B &
31 ST & orew ¥ fad At sufed ¥ -
arfY §, ¥ agt v Iefens § 1 3 4§
wofl 7Ry I fawr-fafing €@ &
Tz gg gy & wf wfew wrda
QAT AATH T qqA wA frad «®
ST Y szaret & gar § gan fea
ar g% ? & ot fedt oT wfawew s &
o ¥ 7ff g, O ayw o ggw W@
X FAAT gywl 9T fae, gw I
e T I §, et orqT & Ay
@ were ot afafefedt & Feifrr o
s, M@ afrfefei S a q §,
ot thoa s ¥ fid, wperfin e
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& fad s oY gfgw artn ey &t
geq Wit ¢ aun feeeht ® oufemm g
Iy fawre-fafaag w7& T3 w1 IO
Fagma marg @ 7

SHRI Y. B. CHAVAN: The hon.
Member raised many points. First of all
he took objecticn to the word ‘‘revolution-
ary.” | had made reference to the word
‘“revolutionary’” because the calling atten-
tion notice itself makes reference to it. So,
his suggestion should go to the persons
who tabled the motion. [-do not want to
call them revolutionary or give them a
compliment by calling them revolutionary,
but the compliment was given to them by
Swatantra Party.

It was not
the

SHRI D. N. PATODIA :
my wordiag. It was changed by
Secretariat.

MR. SPEAKER : This is not given by
these five people alone. Only these five
people have come in the ballot. Otherwise,
about sixty-six notices were received from
Members from all sides of the House. The
word was used in one of these calling atten-
tion notices.

SHR1 Y. B. CHAVAN : As far as the
other point that he has raised whether
there is any all India party organising this
thing, | have got the picture, because this
trend, this group is emerging out of what
was so far called Communists-Marxist
Party. They have severed their relations,
they have given their explanations to the
CPM, and | am prepared to accept
that. The basic point is this that there is
a theory which is propagated openly in this
country that they believe in revolutionary
struggles including violent uprisings, armed
uprisings, to change the Government here.
Really speaking, this is the basic thing.
That some people tactically are not accept-
ing its operative programme at the present
moment is a different matter.

this theory, really speaking, is
It is the root cause for all this.

But
daoerous.

A far as the organizational aspect is
concerned, at present there is no co-ordi-
pating all Iadia body working there.
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SHRI RANGA : Thero is the Vijaya-

wada declaration.

SHRI' Y. B. CHAVAN: There is
certainly not merely a possibility but a pro-.
bability that a co-ordinating leadership
might or may emerge out of this. Itis
coming. My counter question was : once
you debated certain aspects in this House
also, formerly I remember that a Bill was
brought here for banning parties taking to
violent activities, etc. But this idea was
not acceptable here. If [ remember right’
this question of banning the pofitical"
parties, only a limited part of it was accept-
ed viz. i and i part of It
We can certainly ban political organizations
for that. )

86C

AN HON. MEMBER : They are also
political organizations. (laterruptions).

SHRI Y. B. CHAVAN: What are
they ? The other point the hon. Mamber
has suggested is a matter for consideration
of all the political parties. 1 do not at the
present moment want (o assume any res-
ponsibility for this.

SHRI ATAL BIHARI VAJPAYES :.
The second question is : whether these.
groups have contact with Peking.

st qEEATY wagrT - 99y 581 fe
&g seqr agt § wrh § & gat arew
g § ar 78 7 A ora gTar qrdt & A
Fo geT At ay §

SHRI P. K. DEO (Kalahandi) : Mr.
Speaker, Sir; | would like to quote from a
speech of a misguided and distinguished
colleague of mine in the Second Lok Sabha,
Mr. Nagi Reddy. He spoke to the students’
on 27th November at Hyderabad. He said,
‘The present revolutionary situation in the
country could be igaited only with the help
of a gua." Hoe said, “he believed in Chair-
man Mao's saying that power came out of
the barrel of a guo.” [tis a matter of
great concern that day in and diy out su:h
reports of violence are pouring in from
Kerala, West Bengal. Bihar and Srikakulam
district in Andhra and it looks as if all
these various Communist Pacties of various.
colours are vying with eacb other ia a cal.-
culated design to create law'eisness aod
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preach violence taking full advantake of
the fundamental rights guaranteed under
the Constitution. They want to sabotage
the domocratic institutions. The other day
we saw a glimpse of it when this House
was not allowed to function. It virtually
amounts to waging war against the law-
fully established Government and against
the people of this country. Taking into
consideration all these factors I would like
to know if the Government are considering
banning such of the Communist Parties who
have taken to violence as their creed ..

SHR1 S. M. BANERJEE : Let His
Highness write to Her Majesty the Queen.
What happened in Cuttack ?

SHRI P. K. DEO: ..., and which
are trying to hand over this country ona
platter to our enemy. (/nrerruptions).

Secondly, if it is not possible to ban
such Parties are the Government consi-
dering special law so that they could be
tried summarily and if possible under
martial law. The whole thing has to be
viewed from the context of the Russian
explanation where  they tried to justify
their invation of Czecholovakia on the plea
that the Czechoslovakian peple wanted such
intervention. [/nterruptions). 1t should be
viewed from all the angles and I think the
Home Minister will give a categorical
answer to this question. (Inrerruptions).

st e W (JgIR)  wemy
nReg, v §¢faE qrad 9T faarg @)
g & afe gt, @Y g¥ Y faxiz w1 Jwr
fordy | ghrar e o waeT W @ §, a8
i N\l gw ot AT

SHR! Y. B. CHAVAN: The hon.
Member has raised the same question which
1 have already answered. He has raised a
question about legal action, banning politi-
cal Parties, etc. I need not repeat my
answer again.

SHRI P. K. DEO: My second ques-
tion was not answered. 1 want a special
law for summary trial of tbese people and
if possible, martial law.

p—
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12,35 hrs,
PAPERS LAID ON THE TABLE
Audit Report, Railways, 1968

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : | beg to lay on the
Table a copy each of the following papers
(Hindi version) :--

(1) Audit Report, Railways’ 1968, under
article 151 (1) of the Constitution
read with sub-section 3 (ii) of sec-
tion 3 of the Official Languages
Act, 1963.

(2) Appropriation Accounts, Railways,
for 1966-67, Part I—Revisw.

(3) Appropriation Accounts, Railways,
for 1966-67, Part 11—Detailed
Appropriation Accounts.

(4) Block Accounts (including Capital
statements comprising the Loan
Accounts), Balance Sheets and
Profit and Loss Accounts, Rail-
ways for 1966.67. [Placed in
Library. See No. LT-2379/68.]

Notifications under Merchant Sbipping
Act and Annual Report of Seamen’s
Provident Fund Scheme.

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) ;
Sir, on behalf of Dr. V.K.R. RAO,

1 bag to lay on the Table : —

(1) (i) A copy each of the following

Notifications under sub-section
(3) of section 458 of the Mer-
chant Shipping Act, 1958 :—

(a) The Examination of Masters and
Mates (Amendment) Rules, 1968,
published in Notification No.
G.S.R. 968 in Gazette of India
dated the 25th May, 1968.

(b) G.S.R. 2008 published in Gazette
of India dated the 16th Novem-
ber,1968, containing corrigendum
to G.S.R. 968 pubdblished in
Gatette of India dated the 25th
May, 1968.

(il) A statement showing reasons for
delay in lying the Notification
wentioned at item (i) (a) above,
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[Placed in Library. See No. LT-
2380/68.]

(2) A copy of the Annual Report for
the year 1967-68 on the working
of the Seamen's Provident Fund
Scheme, 1966, [Pleced in Library.
See No. LT-2381/68.]

U.P. Government Notifications under
Kanpur and Meerut Universities Act.

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : [ beg to lay on
the Table a copy each of the following U.P.
Government Notifications (Hindi and Eng-
lish versions) under sub-section (1) of sec-
tion 31 of the Kanpur and Meerut Universi-
ties Act, 1965, read with clause (c) (iv) of
the Proclamation, dated the 25th February,
1968, as varied by Proclamation dated the
15th April, 1968, issued by the President in
relation to the State of Uttar Pradesh : —

(1) Notification No. CI (R)-4699/XV-

39(9)-1966, published in Uttar Pra-
desh Gazette, dated the 28th
September, 1968 containing the First
Siatutes of Kanpur University.

(2) Notification No. CI (R)-7578/XV-39
(9)-1966, published in Uttar Pradesh
Gazette, dated the 28th September,
1968 containing the First Statutes
of Meerut University. [Placed in
Library. See No. LT-2382/68.]

Amendments to Indian Police Service
Regulations and g hanged
between Centre and Kerala

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : I beg to
lay on the Table : —

(1) A copy of Notification No. G.S.R.

1983, published in Gazette of India,

dated the 16th November, 1968,

making certain amendment to the

Indian Police Service (Fixation of

Cadre Strength) Regulations, 1955,

under sub-section (2) of Section 3

of the All India Services Act, 1951.

(Placed in Librory. See No. LT-
2383/68.)

(2) A copy cach of the following

h d . between the

Central Government and  the

Government of Kerala regarding the
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Essential  Services  Maintenance
" Ordinance, 1968, in pursuance of
an assurance given by the Minister
of Home Affairs in the House on
the 19th November, 1968 :—

(i) Wireless message No. 13/6/S)/
68-Estt. (B), dated the I4th Sep-
tember, 1968 from HOME, NEW
DELHI to all Chief Secretaries
of State Governments, Lt.
Governors/Chief Commissiners
of Union Territories.

(ii) Wireless message No. 13/6(S)/
68-Estt. (B) dated the I7th Sep-
" tember, 1968 from HOME, NEW
DELHI to all Chiel Secreturies
of State Governments, Lt.
Governors/Chief Commissioners
of Union Territories.

(iii) Crash message No. 54851/SS4/68/
HOME, dated the 18th Septem-
ber, 1968 from Chief Secretary,
Kerala to HOME, NEW DELHI.

(iv) Crash Wireless message No. 59/
14/68-Poll.I{B), dated the 19th
September, 1968 from HOME,
NBW DELHI to Chief Secretary,
Triveadrum.

(v) Wireless message No. 54851/5S4/
68-HOME, dated the 19th Sep-
tember, 1968 from Chief Secre-
tary, Kerala to HOME, NEW
DELHI.

C.C.B. message No. 40873, dated
the 23rd September, 1968 from
HOME, NEW DELHI to Chiefl
Secretary, Kerala, Trivandrum.

Wireless message, dated the 26th
September, 1968 from Chief
Secretary, Trivandrum to HOME,
NEW DELHI.

Wirecless message, dated the 27th
September, 1968 from Chiel
Secretary, Kerala, Trivandrum to
HOME, NEW DELHI. (Placed in
Library. See No. LT-2384/68.)

(vi)

(vii)

(viii)

12.37 brs.
MESSAGE FROM RAJYA SABHA

SECRETARY : 8ir, | bave to report
the following message received from the
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[Secretary)
Secretary of Rajya Sabha :—

“In accordance with the provisions
of rull 111 of the Rules of Procedure
and Conduct of Business in the Rajya
Sabha, I am directed to enclose a copy
of the Telegraph Wires (Unlawful Pos-
session) Amendment Bill, 1968 which
has been passed by the Rajya Sabha at
its sitting held on the 26th November,
1968."”

‘'TELEGRAPH WIRES (UNLAWFUL
POSSESSION) AMENDMENT BILL

Asg passed by Rajya Sabha

SECRETARY : Sir, | lay on the
Table of the House the Telegraph Wires
(Unlawful Possession) Amendment Bill, 1968
as passed by Rajya Sabha.

12.38 hrs.

DEMANDS FOR SUPPLEMENTARY
GRANTS (PUNJAB), 1968-69

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): 1.beg to present a
statement showing Supplementary Demands
for Grants in respect of the State of Punjab
for 1968-69.

DEMANDS FOR SUPPLEMENTARY
GRANTS (PONDICHERRY), 1968-69

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : 1beg to present a
statement showing Supplementary Demands
for Grants in respect of the Union territory
of Pondicherry for 1968-69.

12.39 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN.
TARY "AFRAIRS AND COMMUNICA.
PIONS (DR. RAM SUBHAG SINGH) :
Sir, Government Business 1o tbis House
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during the week commencing 2nd Decem-
ber, 1968, will consist of : —

(1) Consideration of any item of
Government Business carried over
from today’s order Paper.

(2) Consideration and passing of :
The Insurance (Amendment) Bill,

1968, as reporied by the Joint
Committee.

The Food Corporations (Amend-
ment) Bill, 1967.

The Maternity Benefit (Amend-
ment) Bill, 1967, as passed by
Rajya Sabha.

The Khuda Bakhsh Oriental Pub-
lic Library Bill, 1968.

The Special Marriage (Amendment)
Bill, 1968, as passed by Rajya
Sabha.

(3) Discussion on the Reports of the
Uaiversity Grants Commission for
the years 1965-66 and 1966-67 and
consideration and passing of the
University Grants Commission

. (Amendment) Bill, 1968, as passed
by Rajya Sabha.

(4) Discussion regarding Centre-State
relations on Tuesday the 3id
December, at 4 p.m.

(5 Further discussion of the motion
regarding drought conditions in
the country on Wednesday, the
4th December, at § p.m.

(6) Discussion regarding sugar policy
on Thursday, the 5th December, at
S p.m.

SHRI NATH PAIl (Rajapur) :  Sir,
there is no provision for a debate on the
threatend strike by the LIC employees.

MR. SPEAKER : The Business Ad-
visory Committee will take a decision.

SHRI NATH PAl: Yesterday you
yourself told us ; the Minister was present
when this demand was made.

MR. SPEAKER : After that, the Busi-
ness Advisory Commitiee met and they
discussed the matter, and this was the pro-
gramme decided by them, not by me.
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SHRI NATH PAl : The Labour Mini-
ter may be persuaded to make a statement

at least.

ot gzw fagrér Ry (sFTRLE) ¢
Tt ot § e Tz Qo & fad
Farc 1 Tt § cFo wifo do ¥ wWA
¥

MR. SPEAKER : 1 do not know any-
thing. I cannot answer, unfortunately.

o wzw fagr wwdd ;& AR
T A Afad

SHR1 S. M. BANERJEE (Kanpur):
Sir, 1 want to bring torward one matter.
Yesterday and also the day before yesterday,
all of us partically belonging to the various
political parties pointed out that there was
going to be a strike threatened by the LIC
employees on the Sth December ; no men-
tion of it is made in the statement.

MR. SPEAKER : Yesterday he could
have gone to the Business Advisory Com-
mittee. Who prevented him to send some-
body else there ? You are raising it herc
now.

SHRI S. M. BANERJEE: We never
wanted a discussion, because,—(Inrerruption)
—let me speak ; I want only one minute.
The point is this. Let me read what has
been reported in today's newspapers. Under
the heading “LIC dispute for Tribunal™,
the paper says :

“The Union Government has referr-
ed to adjudication by a national indus-
trial tribunal some of the demands made
by employees of the Life Insurance Cor-
poration of India.”

It means that the Union Government
have referred this matter to adjudication
when the Parliament is in session. [ re-
quest you and through you the Labour
Minister one thing. The Labour Minister
had not the courtesy to mention ‘it here.
1 would request you to ask him to make a
statement about it. That is one thing.

MR. SPEAKER : That is what Mr.
Nath Pai also raised yesterday. Yesterday
dlso you raised it aad the bon. Minister
was roguesisd to communicsts it to: the
Labour Minister.
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Question
SHRI S. M. BANERJEE : I realise
your embarrassing possition. When wc

tabled so many Calling Attention Notices,
it has not been possible for you to take it
up. This is another very important
matter.

There is no Assembly in UP and we
can raise the issues only here. The strike
of the teachers has been banned there and
the teachers are going to defy the ban.
The strike is going to take place on the
2nd. The Education Minister has got all
sympathy for the teachers, 1 know ; let him
make a statement to-day so that the strike
may be averted.

There is another news item :

“PAC men entered the Lucknow
University campus to-day on ‘urgent
calls’ by the Vice-Chencellor and broke
open hostel rooms, beat up students
there and destroyed their property.”

The Education Minister should make a
statement on this also. | would request
you to see that these statements are made—
two by the Education Minister and one by
the Labour Minister.

MR. SPEAKER : The Educstion
Minister is here and he has been hearing
you partiently.

12.41 hrs

CORRECTION OF ANSWER TO
S.Q, NO. 633 RE. CHINESE TRAIN-
ING GUERILLAS IN NEFA
MR. SPEAKER : The hon. minister

may lay it on the Table.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : Yes, Sir.
I lay the statement on the Table.

STATEMENT

“In the replies given to some of the
supplementaries arising out of the
Starred Question No. 633 answered on
on 23rd August, 1968, in the Lok Sabhs,
it was stated that a few hundred fami-
lies of ex-servicemen have aiready been
settled there. | find that wheseas
active attempts are being made to re-



)
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settle ex-servicemen in NEFA, no ex-
servicemen has yet actually been settled
there so far.”

12.42 hrs.
BUSINESS ADVISORY REPORT

Twenty-Fifth Report

THE MINISTER OF PARLIAMEN-
TARY AFFRIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) :
Sir, | beg to move :

“That this House do agree with the
Twenty-fifth Report of the Business
Advisory Committee presented to the
House on the 28th November, 1968."

MR. SPEAKER : The question is :

“That this House do agree with the
Twenty-fifth Report of the Business
Advisory Committee presented to the
20th November, 1968.”

The motion was adopted.

12.424 brs.

STATE AGRICULTURAL CREDIT
CORPORATIONS BILL—Contd,

MR. SPEAKER : House will now
resume further discussion on the State
Agricultural Credit Corporations Bill. Shri
Randbir Singh may continue his speech.
He has already taken 11 minutes.

s i fag (Jgas) . weaw
AEvTT, v o« faw 9T AEy go B oox
feqr a1 f feam o w1 we T
o)X feam T M & 65 &Q¥ WY w7
WIq & 1 R g AT qefde 39 A9-
T Y w7 NEE, fewm W A A
TR EmRNige KRawEF fagag
ow s o arr guft
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12.43 brs.

[Mr. Deputy-Speaker in the Chalr)
gRfeaT fred @) a9 F-anraw,
q o R A R qrw ag gt N &
g & AT w= Sfaa) 97 garg aw,
A A ¥ gn-dn-gm Wy
I3 W gfar & Thei w9 A,

A INA F A1 fgam
fore ¥7 & WHET o e T & A,
I9 T & gT AMW-T-1ZH F 791 A 0

fedt wtez AR, ag ¥ uF A
¢ 1 ag wif awgw a1 Wi A @ afew
% EARATT w7 AT g A fd @i
fag 3 adl, maX afees wtarn gwara A
oIS ¥ 50 a1 9z feqi & fAg
a1 | & wgar Tgar § T Sz § foer
g a1 wA A, dow W/
A 2, ar fafac # s gfear -
T s f A g ar gk wr€
o THo Fo Fel &Y Al ¢, T@ AR
fegerm &1 s frgm  fr swmar R
M ESE &1 M A% ¢ qg o fegra
wwa § 1 iR, fedt aeie, AmT W
T I, T, TETSW, ¥ a1g WIS agh
AT &Y A7% §, 99 97 F A7 fwara
& ¢ fegeam & oA frara & @ o)
R fegm # g adl, qmad @
g & oft A A | FF gg ard wafaw

% fs o fw
gz &, 99

A 3@ @iwew ¢, fema g
A AT WY W A AR 6
§ fv wrfdaTeT w3, R -
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45 ®q¥ firgm, gfeww e Wfirge -
0 Fear arar &Y wg fggena wTw &
TEWY TEYAT A v 1 | qfe-
ar, ffy & fody ®) @yaan, ardy ghan &
TAT THT qoaT | QTN AT AT FEA
¥ & w1 A Jegoaet JwmA =)
agY 3T rgar Afe ag T qd fe
T ) area w2 3 3G & fewral €
AgTa M addwa g guT & 1 «gh ARy
% agi w1 frary wifew &1 T feamT
t Nfafeqa fertzcfas § 1 v =
orw gfrar Y qF e FAT E At A
tafae ¥a7 & fw agi q¢ feqa & &2
2 & ) gz ata wgAr g, qqF WG
7Y Fwedt & Afes & @ &) Aadt qavAE
forgra & A fTarAT vEar g o

7z faa gurk qrer |74 A ¥w & WA
qw frar & 1 e fafreec w1 agan
AT HAr L ok T WK qUw
WY F3 24T F1ZAT 1 HF ITEAL WE)-
Tq, AI9X 1T LR PF # X frar ar
91X wig 7z 2IgH w2 a%aT § | w@wfwe
& w1g ¥ wdAw woan wigan g e frara
® A g gR QAT NI A
Afg | wIg IGT F SO A gy 2
2y g, gw A W oY faggr € X AW
v & et §, 24 g€ won fAag wyd
3, zasr At gemde Afyg o wrr TEt
9T gw fram €1 adaq aer & § ol
forg &4f qx w9 faramma § ad s
fewr w1 gra & | xafeg feem A amw
wig g% wg &3 afag

# wo wea wrgAeg  fafre
argw, Wfe Go a1 & R wifew
aqe &, 3% wg wg § fe o wTT-
NG9 I o7 W § 7w A
ot TawT 7 g WA | | Wy Aawir
§, Tateee g wg v & wifewew §
foad &% w7 0 wdwee § wg o -
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Fegufoad | @ ool Rew ¥
arqw faad g% AA-wiieae i afed
ag Y A fr wraratyT & oF  CaEarE
gm, aft frr g 1 wweXaw W
axaed N fear at famar e &0
MR a F AN ot o AW @
fod amq®, gR qar aff WA I ¥
o genfaw & | Y & a1 AT fafa-
gy § sgm owgar f fed W
| aedt wadee fod wmEn gAd
frra o Y€ 7Y & | ww¥ Wy feam
N A Ny W@ gy T
gt g feq o) qqT AT wEA § WX
feawy femrora wm wigd £

& oroet Arda q@rar AT g fe
fergear™ ®1 948 AT FITWRWA qHo
arfo #to &1 & | IAF FTAWT §, AX-
famr Trateet § ot Xgxaw § 1 Afew
no wrée @o ¥ arfadia w1 grew
w1 & faqg ft Aszga Afgq 97, Naw
afes qx oT fedlwas afas o gwwr-
T wAAx 7 gk & Frawy a3 wferar-
ua fY feg a7 § 1 waT 3@ a1y ¥ Ay
ar w7 § &8 )t Agrar awx Hfag
fe 48 wiAame adT gfvafadio gt
¢ fyad are| wlaay, fare, fasfide it
NEDN L, 3N awgy @i A Yaw
wifgyT wT §ifng fe ga srikaT ®
0 £ & fag, wfedty & qeaw
£ & fag o yatved @ o AN
A ifzr garg wg, N g Hfew gl
IuR wre gfaar afeq T a1 |T-ACR
fewm & gk A fgear 9 1 vE® @™
# |19 a9 g7 ara W A Aeg fv Iw
w5 8 wfY a%q &) A ¥ ¥T W WYW-
WUex Gamdw f T & AW W
(9 W H Nogr & AW 9T A
gran fead gdqifcia QA §1 ¥9-
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[ T faz) _
frg &ff Yara @Y fe a3 w1 wde
qogx o\ fema wY A fam a% afes
FTRGT F AW T qB-I¥ ANIHG
IAXY AA K ATF | I§ A1A@ FT €A
SITH) T@AT BT |

# Iqreqe 9ERG, WIGEY ATGT  IH
gga WY geft 9EEy ¥) gaeeg a1 @
# A wY A1 w0 § IEEY W
fammar Frzar ¢+ AR wgr am g fw
TAWIT ALY AFX A eraieeT AN qg
A & QAT 77 a1 37 iAo
smg A gaT A1 W Jem gafag
& qrzar g fr a8 o) #9270 AN ama w4
Y & gawr wic ey 7z dgEmew
YA FT AT AIAE £ 7 sENFWA K
wram &3 QU §3) fealqy 7 FIAT 9%
F1q WY ¥ A A 9T A1) § @Y 98
i a § & =T T g q1|

eq ¥ uF ol I @ 1 gay
veNwgfza #udt &, A AT AT HA-
Aw & 7 wnafad) & fag med A w1-
feqi amr X H7 7z Do qo ITM F fAg
g1ed €+ aar faar § @Y 37 svawatun
A e A s sarA Afar o sfax
N AT N ARG g ! T A1
aY grae § AT oF awftegfer w32 QY
wdt fee 2 ®Y &AA F oaq W2 &
w137 & Aar | g3 oY Mavfor @ 4y
§ xaw ats w9 sam v

wifedy arg o & sz AgAOT g A
g d fr w21 77w § fs sRIReT
fewde fufagsq qr I fr @ ¥ wgAT
g6 ag gy w1 A3 oft &Y gwrw wal
T @ & & ag wgar argar g i wie-
Awm feods frfages e a@t wadt
wfew o7 feqral & fer & <9t 138
fiwara} ®) IWTA & fAg, s Iywadz
ot Agam Waghz & fag @0 W
F& guw § qg Iaw IF °9 Qan wifge |

NOVEMBER 29, 1968

Credir Corporations Bill 22U

IqTeRE Agea, & awr Awgk e o
¥ q® vy or fmA w1 Awr foar ) gR
et & fr &3 w7 ot i @ 57 fawr
& gy & frdea fear § fafret gmaw
37 9T g1 T Wk g9 W ¥ fag we
WA TEw@ aAdedt Jdw s @
qRY 17 § arfd o ot e ¥ wfaat
T TN Eag @ B wh ow
5T UFT § gV F9Y F @A A
faer s | & gewrz w1 o e QA
fa=r AreT 395 fearal & fag o far-
qafty wix Iak fag & sEwCcwr
s\ gras iy AT A AW AW E

st am Tw owf (wep@ER) © SAISAE
qRag, gaTd AN &1 wifgs qgraar 23
grgy fm & @y § Wt fagow
9gA ¥ v agr & awar ¥ 3@ aga
qEq wAT SIfg 411 AR W K W
¥ g+ g%z w1 W\@T gu W fe frgy
frAr Y aut A 99 W@ @ TF
A graegwar aga T A wdd @
G AN FAw A €A 9H T favaw
a1 79 IFIT K1 fAa agq & AN aga
T ggy wAr wifge ur anfe gw weR
w ¥ wifew, usdla sl geenn qeqet
daq A gar N ogogT KT
A Ramsmg e Six T @
Y 78, 47 @ A% T A7 qT A
At g At ag Az §1  fawg &, Afeq Aw
qrq AT T o g aY o 3w w1 gudA
ol & o ww wfgg ) ok W@
M & ¢u fakaw &1 gndT w1 § R
IAET WO QT |

& ity 9@ A WY xw a@ & fag
wrkRarg fe wrw 39 & agt I3
fwgra¥ ®Y agraar €@ & www 9T fawrc
Tax wr weat frwr . ¥fer mw R
wWHegh § fe gt as s o il
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WAL IT A AN G FH AR &
F f TfiRargds fa=re w AT

TTy gt AT qg R FF ¥w AW
Ffmeg @ & wax swa gy W
afss fFr 1@ § ¥ e feew wredw
FIRTT & a1 T THR Y gEheaw
FHEAT FRORGA §, wa gatw w A
g & f& oY fax gt @Ad A QD
fafrez &9 3 w=T SR SR AX A
' %17 #1 mfas ggraar | am
frrdi & grasy # & 98 §g Taey ofk-
mA gAIR @my Sefeaa T go
wdgy Y feafy az 2 fF @ oA
gergar Y g7 fAnaT & gru 99 fafase
g H QA af 3z @ ¥ 79 F 6
areT H7 @ way ) fee & ag @ Fgm
f& ag 99 § "afa 3@ AT § A=
saifa®s X 4 F17 FIA T JE& a6
agY mar afex garmifms =2 o O
gAY 2 {17 WA ) gEEtT F W
z7 3z 2 e argr 12 Amogwr 2 AR
T AT A gl ¥ el W &7 8-
O wAt g7 TFT F a8 faafray qar
qfrafadt ax & faaer agA N feafa
i g 5w g ¥ foasl N N aw
s 2 a7 a7 & fF ag 9w fafaee
g9 ® svearfzg &7 ¥ fag, @A &
fag, 3@ ¥ ®9 WX ay At N
angar 1 fawrg &7 & fag oI &
FeqreT Y 7gx & fAg A, #few ua-
Afew 95 & §g a4 © AT PR F
faq gar &1 & gawan ¢ fe Tratfae g
{ T ag faaa oft ot vadfas i &
wTd K7W A 77 gNY PG FT qF AgA
aw fag @m 1 7g ga@ fear ax
fearerd grft wife femral & oftwa
N N o7 gofas et A qfr
g% wgn wfew &z & 3w fear 80 ow
g % "7 ey ANfe ag siae
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Yo W & e wff e
Twhfy gy m ot gt R
wT gatm ot ol W g e ot
gt | @ oy & wgn wpm e W
90 WIHT WK ®A ¥ &7 faw daeg
foraeft ot wofreargds @ a ¥ frwe
T aed § ¥ fawre wY o @ o
0 T ¥ foremr 9 e W e
T ER § A ) & e e
g 3fez & W@ W qohfae e A
¥ &e1 7 47X feqr Aw o xw ww
* qaffas o i< deser ol o o
fama &Y o @rel o of &1 ¥ 7y
&1 ®Y%1 7 fXar w7 1 mEw @ & v
7z fa@y grawrAar & |

T8 79 g faigs & arer ¥ gy
FEY 57 TETT WY TATOT AT 6 AT o
1§ wreara fearf adY frar foraw g
T fe gg farw frarr =7 e W)
srargT 2 A @ ok g femet &
fea & & wd w31 WX g A aeAfe
¥ %o F aree A€ wa g

Y & §T9-979 ¥ ¥ oY 9T W
T gg N sz wgm e qwfe ¥
g gy & ufafes a1 gracgwar
ara A & s gart w9 ATy Nfe gard
g AR § W) g aregwarg
afawan § o1 =AW FwAY Wy ofe gy
wfes guwmgds o afew amaqie
T & A I & afew gawy o
arawz dfcamw g sy §F ) v e
¥ & wgar wim & 78 W wfes o
T & Wit W firarat & am wr o
farais fie ar@ qfwar graerw & aw Ay
fre Am dfer wTC 78 0% aF e
F g W), g% ¥ aroeft o werfr
T CF e areh Nt forest o ayrr &
faged & wr ¥ fear oo o Tg
aoerdt g oft ot frrg & gren oy
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[#f aw 7 i)
WIII®E giq ¥ W §2 Qa7 O
TE A A% e ImEa at a3 Afes
IR & grar qw A gawy i< dw &
dez & ggra 9 AT ) wg NeAw
g afeT 3z Neama aid Ardq A
o y@ Ay & wg =g fe wfww
JETET PR @A FdY & AW & g
2 1 geqiaw aynd ga s wiew safwar
N " N gwar ) agEa, gfew
spfwal o Qi &Y war w ay@
it A wifos faomar # wfgs
WA | g AW ¥ fAUH & weEe 8
& fagcy AN ar w wAi W KA
AT § I§ & WAL WIW # _A gAOR
Iq At ¥ wigwmfdl ) g9 aE
o fadg  SANE qgd Tfge fE 97
39 gy safe & grg 9 faad arg
oW dw Ay & fao, g@ ¥ ¥ fagar
Ny oI o & fag A gy N qigT
g wfe 9% agg I WA
/T F qrw W 9z ¥ f AR A1
war g WX 9@ AR N A@E
awiy faes fie agd & st g fea
gt 8, g OTE wEt ¥ oY 9X § ik
gur § f6 9 s ww § avaz w
WX qrly W

# gg fadm W wrgew ¢ fF e
faggw & fred wTU & v §Y W)
" g A fags w0 ¥ Ifewfea fear g,
I M A AT AR AW A
Foavgg N s ot e e oy
& ofafor A waw, fegr, §mw o
¥ o stw Afaqe &, @ sfafea
Y & wfafoer W feedt w=r oGy
Ah rewec & uow @I fary &
= ft wraeawn ghit Y e g

wewre dar wft T qwh 8.,

NOVEMBER 29, 1968

Credit Corporations Bijl 228

Thaw ¥\ ¢ fr Iarerw wfew &
NAgeE am A sRgAsaN
Q1T AAX gu s 9y AfHT ey
Qe fag ¥ ST9 AT Wiy fear &
FEFT A QAT T A AT IFA w3
AN N gArd fwar

MR. DEPUTY-SPEAKER : The hon.
Member may resume his speech after

lunch. The House stands adjourned for
lunch.

13.00 brs,

The Lok Sabha a djourned for Lunch
tll fourteen of the Clock

The Lok Sabha re-assembled after Lunch
at Seven Minutes Past Fourteen of the
Clock

[Shrimati Tarkeshwari Sinba in the Chair)
STATE AGRICULTURAL CREDIT

CORPORATIONS BILL
— Contd.

st woite fag :  wwafe wEia

gwafa sieg © o qrAAT e
€9 gHY qATH I3T @ § I it Ay
w1 w1 wfaer 78 ¥

st voefie fag : & ook Afew ¥
AT TR K.

aafe sww w9 ds oy
st oty fag : w9 ow e
Th g & |

wAfe A . qA s @
a1 wft % wrAy aeem AW @} §
oft ot Todic fog & W @ wre
AR LR COE SR R OB
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§ yoecltT T w7 o | g o ani
N7 & g% ax & a8 ggav

@t it fag: ¥ e wiw
ariT

sy wgew ;. feg fraw & -
Tq?

st e fag 0 wm@EE YA
frag amar  feaa & fag & o

AT &P |
awmafy wdww : w19 45 g |

st o fag 0 & @Y W wgr
@ [T A W Ao arw wgr 0 F e
w1 Afeq & s wrzan g

aawfy sag ;w9 o T@ QA
g, fedt Y ag @ 7 @Y qw |

ft et feg ;@ gEd A gEl
qANT G &€ g ATGY |

aamfa wtaw : g N omwi AN
&, 3% @1z & w9 & gaAr F9Av

st qw xw wwt . Toaefa gRes,
# w19 &1 wyarQ g fF aed gR e
1 gan fear | % gy §  IqreAm
T F A ¥ 7T A W ¥ A
®1T ¥ fAdga w7 @r ar fs gl fadaw
N3 ® yEAwA Y N @ AW
7w ¥y uvEl & @ wfex @ € e
yedifmawc faarmar d, ag @& efe @
gafaaas 2 awa § @ o W
sew-w3w ¥ fewfa & wgEIC wET-wET
afsa wx & qwrg afx ¥w & fag  afsa
fear anar, ¥ o fewrT B ww qf-
My o TN N QR N
fRantor Afa s w e, oF §
SErC % fom &1 TEA gar, @ WA
wfww s g

oy ¥ gTer @ 1@ W W gy
W avar §f fo gg wodt ¥
WA O A o w R, wtw
fegral 1 gamerE e d g9 wfew
wfeaneai g, vafog wgt @ swe &
o & wfesxr @ o fawre  fegr
fog s qore, gfaamr Wit fgarea
e wifz ¥g W g § wgt & few
wga aforw & @ § o wed @faw
qTeAT § TGO Y w7 gy § 1 ot wy
iy feaET &Y o arwar §, wet w1 I9-
I O qrEfaw qreay o oY geqar
¢, Sew ek go 2y frrw & gro wgt
F feara WY Jaed afes o gfa
IWRT qfe w wga wfuw wgn faw
qwar ¢ |

Iy w1 §6E 06 Uy qwe §
91T £q ZfeT  YAT FIAT YER qWEE
g7 | TAFTA ALY 6T W) FF FX W
T A QA R N v W e A
qR 9 # agrgar s aed § wne gt
qrEg gEe & farg ¥R & fawre
fargr araT WX €@ fART% & g g8 T
¥ UG W GAT A TWT AT, AT,
gfamar, femrws wifs & wwor & T
grar, @ & swwar § f aer wfes
s i S § fe aeft apg
W 9T fawrt w31 IJEYEE AW ¥
qsaY § ek aw afsfay st ¥y
wifgq | 9 wea=r MIwE § |

25 sOY N wgxr weq afy, 06
anw ufe s fe & fug wit of
$ | aiq ¥ fir gr O AT ¥ wwT
22 g7 25 &t FQF TAA &7 A R
W am et &1 W vwewr ¥ @y
fore e qwile w0y wa feal &
agam & fog twn sar feat o
a¥qr AW wE afi § ? & A www
g fe iy oft gu ¥ o wwer, wroret
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[ au T awi]
#) gwear, ergr & A%e, Wi fear o
auear 8 N7 gHew s @ & o
wifed fs sTnfasar & @ W H &
¥z W TG dve wrAd g, W@ W
xaT §1 A % ga ¥ 9 g
gT, woqt feawar & 3@ g,
} & w2 #) ;A gC, ¥F FHAAT
Tg e N sifgw w s femEl
M agigar qdwry W wifew s ¥
|wa g e ag W IER wig Gie
T AR sA N Q@ §1 T8 FAW
IENY qEETAT XX A A 1 AERAA
Iaf wfsarE w1 Igew WA Y efew A,
gam AT ¥ @f ww IIE
arfgd | x@ar Qver A cmar, fe oft
tfee ¥ sfwa adi &

arafig i fag Ty o
A st ox & &1 AT & Fmwar
e 3% w1 frama &1 gx7 &, A
fema & o § AR foem & @w =g
W I NamITET o &, 39
oY & qurgAr wear g w fewa Wy
qEgwar ya v A e ¥ gw A
fﬂwrtwﬁnﬁaluﬁiw% fama
AT N JATIA T IR X @y §
W iy N agIT T IR WK
famt & fag g9 saxear & Wi -
gr et gg efe & afrr R o
YA & WL, §§ AT 3 & 9] o
3% T gy 7Y ag ¢, dww, fgare,
gfearmr wfy, Y &a1 adi a1 wfgd
a7 | & wigar § fe @ Toal w afwfaa
figar x1q aqr frg & & o @ fw
gtk ¥1w

sRa e AT O & Wi (W) &
worafre v w1 feer fear T &)
uit vy frdgs fage wot & o
7k & 1 ¥ gror Frges ¥ e o e
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% weqA-qx ® gaEa, farw &
wEIHIE Y Ay | F¥ @ A gy
og% &8 & vww § Dga T EE )
v a% o N fizow wmfe fage fed
T @y o wa fey oy @ € 2
yra: qfaw g0 § A s f R
TR R E fadm ¥EITCF JEIT J,
g fw e ¥ afed W
s o= o gfee ¥, g9 fafegn @md
a™ safeal & @ o & e &
€7 st ®Y g1 9&) ox fasr fear wan)
g aga Wt ¥z &1 fawg {1 & @wwar
g fs o fadaw frgw fed ag 3 anfes
fagdi AT N awmen faedy
fodaw 7 wifgd | aoifas waar
sqrafas afawr & @ aafs N Faw
Torifast &t @ og=rd § € s
g, = fa@my #1 fasrr @y i aufw
&, afvea yfawr § A= @y aafw &,
w safwal &t fagfs adf 1 o
wrfed | T qIA F AT A AT § AR
frdY &= &1 weT ALY }, Az AW HT wEA
# | @ AFT F FY FT 734 Qv wifad,
% sifoa safs @ a1y wifed W)
£ F9 & fadvaw &F w¥x AN N wra-
w8 @ &, fraraY £t syragifor wfs-
TE W G A | W YR & =i
TR WG T W@ A ¥ oguwwar g e
feamt & wfa w19 =7 7@ s qFN
o Fraaid awxT gAY s
arft @ 1 ag o frwc d ax ek
TR WA AT 9

¥ X ¥ oy ¥ age wA ¥
am § ft g fa=r wAT @ | qred
o falr ahw are o vafe wft 81 xw
aufe & az I w5 ded a1 o
wRt & ww ¥ forw g wgt o gl
wot Y ageh o wwewr 70 Aw
Py § qg R o fed T §, eme
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i § g A #3 ) qumw & gwe §
¥y qsgaf T A1 HA A falaw
wWaw aar 91, I @G AR @&
gfaafs &t arg o @t 7y FH W
Warm g dar @ gfwafs @ A
o1 @ graAl &1 a9 I § W
TaAtf & weae s § 1 9w gfef
¥ gslg AT TIT & wA| fqar 91
WaAr s WIS QY IHTE | T K
qIC Y €17 §—AT IF FA ¥ agA ¥
fam ¥ dfrgz € QY a% @a few
ST FT gAagIY fFar 131, a8 X I
awg g3 & A 4f | WG I8 W@
arg ®Y & Qiggar aff wgar g gfew
Iaat fear? fagd & fad o agt v
Afea wrg G fr Y grareg feqra g, St
gieT fEqiT § ag "ol faqaar & sQ
Fat Wy A qrar &1 9¢ ag ¥ A
qiar § @) IF FIT ¥ JIFaAr § | qfwT
5F NFIT ¥ N AT qaded a I g,
qaAfa & weaT Wiy @ Ay S §,
TETAA F 17 ATARS @A I W §,
3% fams T §3 W 7 T A § )
75 ufama ¥ Y sarar A7 A § ITEY
T Fhy gEw F A7 § W @A & fag gy
#few g gEt 9w ¥ Nl A 9 &
f g% M aTeT Aa @ GY W g
s & fad gfsg 1€ ar &, O ag
"9 wrqw) faaw qrar § s ¥ sufe
AT § AMA A & ww ot W
T agfoat feaet o g€ § e s
I W@ A XD am N Fg T
aw o1 qieht  qw afe ¥ & wE
wigar 3 fie o w9 fad g I A A
4% wAw &Y g fe AT fewta &
e ¥y ) g am ax & fe W
W FQA T fearl N sfeamat w
# fawre o wifye + e Aoy &

fFgraaiftagt & oy & @ gw
afeq § 1

e w5 ot fag o
T WEAT AT A |

ot oreiie feg - & wrowr Awge §
fis o g# wgA 1 Aver frar 1 ww
gg ¢ fe feqmY & qq g=g feqr o
aT IR e feqE | ¥ 9T QIO 4
T F, AIYEIT § T & §T 1L Q4
dur o #) waw A wmar §, g ¥ #
AT § I8N WX w9 fear o
¢, f& g oA mear A, O faat &
TN I JEm sz g t fs qg wig &Y
X OIT YN 797 18 W 1 ¥feT "o
I9F JAAE gfqq ¥ qrRA qwyr a7
W | G A AT § AY IEW 9w
¥ gafegromar &1 ghamr & sac
sqw ¥ fagre &, Idtar &, @t ¥ H
frgral ¥ firqarfeai @ WY § 1 v B
I QAT &1 IIA 41 wfaw & @
nifeliedt e & fafree w1o T
fag off & wgr a1 fir ag 19w &t §a N
7% w7 T | w7 AN v o fear B
I &Y ANfew fegr ar 1 gaar @ & 97
& qgAT wigar § 1

wawfe wgww : w19 qgge Wfad
fr ag & soft 781 W@ wwg At e
a7 gt

ft wdlie fog & wgar g fie
o W gan fag M garlht 15 anr WY
TeAdz o% AT & 1 Awf o sy A
W 77 ¢ wafe fegm @Y 1 w1 W
e a7 fegr wrar B wEw
wezren A s wr W R

wwiaf wgivw @ W9 A qR grew #
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[@vmafy agea]
W § ) Mmoo sEEqr § IAwr amAd
D wag & v o @ g ¥ Al
ISIAT AT TFAT & |

off voreie fag : fafieex ara @3
gad SR miw g &

qwafe vty : & AW AR g-
S 7T @HT aw HM TN T
YHATAT ATAT | WT9X 1w qTE Y Forer
R o Qm o qea@l far & @
o9 faw wT Ay § 1 ow efeT aeT
®I9%) ®Y6T E qx w9 gE@ qATT BN
51T | 39 7w fafreer gy N gEw
Sara Z

off Tt fag : fafrex aga @3
g

wafe waw - & e goraa A
Lo A

oft Toefte fag : w19 oo Ay A
g & wa¥ faars Néw w7 g ok
T €| sfaw & faeres arge & orar
t

(Shri Randhir Singh then left the House)

ot furgfe frsr (svefrerd): qwiafa
e, s st gwrd fF owa-
e arAt ¥ gar e IITAT € W 3@
gEE R ¥ faar T g S A A
g ot w1 W wAdi T W
framal & arg gaedt war §, feami &
|9 oY & KT W, Ak TR A
qeAT wrgar §, A IEw Ao f ad
forerat & 1 ¥ 9T faw A wifge

wwmafe Wit . AT @TEr W@
wra WY g fes g A Wy ww D
Wiy @ Yewr woew ag ot § fe ag @
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goT o aft gu 1 Wk v fire g7
g ara ey A & A & S Aqw
¢, 3 & garfas gawy ww ofgd

ot fagfer fry - ge o § @w
g1

ot aox e e (37A) © qEW
Az ¥ @A WA MA@ R

awafa wgheg : ST @7 J19AT |

st wftr gaw (aroiE) « & fafaes
aTgT 7 59 A1 ¥ frg gafwag [
Trgar g i ag cfaweaiw ¥ fee w1
NWT IR & fatfay ¥ ov faw oQ
g1 w9 & w9 frarE) A 01T IS A
4T, 9% % gagANg @y § IANT
€I 9T £/ HIT AIHIGT HIAT TEAT §
fis oY oF FAT ¥ qiw FQT a% T AT
% FTORWA FT 3T 99 Hfged @0 g,
gRAE AT e ag W H E Jq 32
F g

ot g Y A & dEwAwT Tar ar
agi ga& qqr1 Ja fe 1 e mF AT AE
£ 1| TR 9T &7 ¥ F7 g FAE o
=Nt & 1 agr wwe fegrdl A @g@ar &
fog sTIeT 7% ol 1z IR IR
W Y eyt FX WX @M QAN G
AT § @ fra-feg @ azz A S,
ag & arAen wgar g 1 Aad ST
TATY & A g frgrAY A o aw fadge
fasar amar g &) w9 3 fv giw wA%
woar R fad ¥, ofgay frary & agraml
% arfzafaaY o gwre g | ag o o
o ara & 1§ qrewy deed § ag N
WhHR I AR WA e
feoy sofarc § suw @ aw @ &
T wigen fe gt s ufe o el
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amE o WY §, WY \Wr A oaww
27 & gawar § fr ag wrdiaa R @

oE wegr ¥ )

€ g ¥ Y 5,280 wA¥ TV ywfaa
& ITH ¥ W 2,000 FAT WA AW
% qrg % & § ) 0@ X ¥ gy wfd
¥ o@ Ha-Ar 7t 0Ty F Frafe-
qa &\ wiq ag W g aed awg ¥ wr
gfﬂ E‘W’l? M ¥ Mo aHo 480 w1 A
g g7 TAT WYE ) WT R W
¥ ¥ oYer @7 o gHYT Ak @ 6
FTA, & feaTT 9 F9T 95 A g
AX gaw & A8 war fe wg WA
arel Y s md @A W Q) §
Tzt ag AN € @ frar w1 fHaET w
#7 gegee foar a7 awar |

o179 73 f Jradr § v g7 Gww AT-
T 600 1T TTAT LAFA 49 T qIHIAT
2 ) g Tz g8 AR § g awh W,
A Igy A FTHY T9AT A fRar v gwar
1 Torar #are qTA ¥ o qmer
100 FAT TTT KT FAGFAT § | WA
gTa1 20 & A FArw qAr & 1w, A
I &7 ¥ 9rg o1 wredy AT KT qW
g%y § oYT Ag 9T 6@ AT G
T & s qag gl v s wka §
PR T FA N TE@ T @

fegral & grafag N w&Q TaN
SR w1 §, A aTE KT A FAT
wifgd 1 g% ¥wa § fr i g Ad
LR GE SR LK LR LR LR R
an ¥ & v & fag arfede faer
T §, 4 §f @ wgeag wt ¥ fag
W wifeFg fAer A | AN T AR
A ® wgww A &, IAE AAAE
fore sifeda FreTaT arg | @ TRwEE &
@ ¥ foural & aga wraw @ @war
4]

Credit Corporations Bill 238

17 et § fis oo wrfo e WY
acE ¥ Ty aeew #) 26 ST qwar
Iure fear mar & efezaw W ot
ag varar e ard § 1 o Y, wfowaw
oIgH R ' Ye A & my & dgd
& faq v IQrefa B W frar T
& gwwan § f fod &% & et qgw
o aX-a¥ gfefeay §w A ¥ W
firgrat ) aX® QT @1 oo &, A qrHw
T AN ) 5y vgw fady

& aeft wElRT ®7 swaw k@ AT
ferm g g R ew e & gy W
¥ T AT AT TYAT BT FAT & | GAART
FA 71U wATHT fafan wwqdt & o &
A Tl gk g, TN fod § qww
& Tqwr qx 7@ A Afgw | g@w qerar
W1 aga & wrafaai §, fra ¥ dar Awe
fearaY ® fear a7 gwar &) w1 g AY
GHT AT WX ®7 7§ qE&N ¥ fwar
g, A dxmw aE@m N oaga B
aFar g W % ® Q) AR Oy
gaar -t wwgr fear a1 awar &

T ORI IT A ¥ g qeft
D & At 3, @ vu gam Rfe
FIHIT A aTE ¥ ¥ afy v FXe wtw
FX WF | IT AAA € dw w3 A W
QY §1X IATE IJTAN frqr wA | €|
qATE FUOIT ) 4% & oy & ¥ A w1
wen fasr gwdt § 1 Afea aoere dng w1
&TaT a1 W€ ®1 TIAT AgA WA ¥ g
T @ geft v wEA g e A ft wwR
fam cqre-greva & w0 AT wwdt R
aarer ag & e ag oqar w6t AW My
gur b

€T ¥ yral w 3w wT fegra -
wFET 7§ WaT § | A% (8 ALY AgW
orar Twar §, waife gg gUeTT IAE
foro grer wge gw el ot § ol
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[+ afergea areriaft]
w ArEE & | o TR gw dw o
grefeaforza & frey ¥ awy ¢ frart
N EG agEaT 2, @Y W T &Y 9T
YT B gwAr ¢ 1 1y q<g o qAo 480
T Tqar A qITAT A7 AHATE |

farer weaeg & Tog-weR (st wem
w7 o) ¢ AANY qEeq 39 faw 97 A
GTT 9FW T 3 |

Y gEemTr  geAw  (§TRR) ¢
qAafa AE3T, 59 q&T A oq w7 AqS-
i W fafraw Jor W& ger g
T}, ORI Y M { wgr war § e
9'fF ag T3 T 9 ¥ ileeae AeE<
N fafran 39 IN q@f, zafag
fafraw &9 33 & fagia & 38 qrar o
a%ar & | gafq ag Y g A I@ @
fe sr9r FTRT feaiAY w1 TR WX &
auia § ag fav agi wv @ 2, Ffwa
QU IZ o A awe ¥ 59 faw &
Y AFET TAT TC §, 34T ¥ QT A qHA
ar gl | ga fad w1 Aw @) qw g
AT gaw IR F qU A § g ag
g

WX gk AW & iy wARAES &
FIT N Y g & | Frad dw ¥ wgER
"IN &7 3 & fwarAY a7 wgrovay 12,789
SAT WY &1 &9 7ar gar , faad g3
& w7 & 3¢ ATA7 300 FAT wTAT AAT
My & gaww g 5 og@ faw ®
wryEr wfade & gqare feamt w1 ek
g Ad i Wik 3T vy aqAT
werar T | gEH gEAy A @ fam A
AEOAY & WHW S Ay @R wOq
wRae fear war ¢

W e N @A dqar qaa1 ¢ %
HIHIT TF SO & qu faar v 28
Oy W § Wy Aff ¥ @ w9
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feafly g & fir feamat & & faw 14.8
vz ) B-madfeey Wk winfaae d58
¥ M fa=rar § 91 a1 68 9T vz 39
yafar g o § 1 Fawwar g 5 o
®fez siReT N @w 7 q@ar T,
aY smrzraT fewrEl &1 o598 wE we
TEY & | |

HTIH 1A FT F13Ag g fe fond
&% ¥ rweh 19 & Fdl § agE e
aaq wgraq fegrai & 18, 20, 28 @I
37 fradt aF g3 AT § | g A feara
FEr AN AW AT W &1 w7 faa § oy
AF-917 & faq FE sagear 7 & 7€
g

oft g% fieara) #1 ST T8 ¥ 4
qtae, wadfesw ¥ 9.1 THE R
TN ¥ 5. 3qHT qaT famar 21 €W
ara # Fa1 TR0 } fF 72 FORTA A7
& q1z fHFgral ®1 $g g faft ? Fiqf-
{ga & A F 9 qudty W af §, I
& quifas &Y Agraral & q9mg &1 QU
graony fegr mar & 1 ¥ qUIT I¥ @Y
o] fFqT A%EX WA, IT 4T FA 7
&rF AT WA WX AR FE ]AT QAT

ag F19RwF arH Aw & fAg A 3
foe g2 gat &, fraer & atr oz gam
¥ T ¥, sRIwT s1aw % qigen
w faw & wifawres ¥ agroAt AN feafa
auga grft, svey mawdr fadh, s
@i el & fead & woar #1 wrE
3w Y fwar war &

T A M §F oA anf, @
RN IWF 100 §AY ¥y fg¥ 1+ Afew
firaraY ®Y wof WA & faw o Qe
% fez §rife 7 o1 @t ¢, SEwraiw
Oy WY J afew @i iy a1 g
/et a3 ? q@ourfodio ¥ w0Y, WY
TYar TRT O facar Ry w3-aw qgAy
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& ¥ fae wrd § oYt agi framl w1 g
war g agto 3z s Efr 6 W
% 39 & faw fear o ag www §
Wiwrar d fr few az @ Framl
™ & uga fadufn ?

W §Iq-a1q qg A WEREA
afr T\ w1 AT defafrea | see
ag W wra & gror Arfez el g o
Ia¥ JTTET A gt § geafew T
Y A @z ol §2T ¥ w9E & aege
M § IqF R TEAEY AT @) &, qAA
I3 TC § Wi 38 AL A W19 AT W@ §
IgN FTT & FoA1 A A I AT B
oI gz qgrAr 13y § W1 WATT @@ W
A o9 @ gy fis §exF @ia @
T FA ¥ Ao Sguia mifade
A, g0 @ Vefafrgdaa ooy, A9
g 919 § HT QY g q<g wrw o !
A7 77 FgAT § 5 73 HORTT W W
W AR A N A T e P
&z ® ufawrz A wifge s oz arfa-
FRFRMTIN

gad @t ag & fs 5 A8 A 50
WO JgF 50 ¥A0T A1 F1fET | 60 FAOT
TGAT JAF HH 7 FW 7@ wI@R@T §
famar anfge

frad xix ag & fs 7da feamat o
ot 3 2800 W(T TET FT &N
faawr 300 &AF ITHT X AT I%AT ¢,
AT WTE T fZqT AT | W@ U W
fieqr T 1 WY TN g7 & @I ¥
Tl &7 ¥ XX el § qwTg | HT-
MoTN A aRIee RaRY @
w7 YT o T f6 feeral W) gt & e
fae % 1

e H AT admT § fe e &
W fogm &Y qx WT aff  fowar
wrx frar w71 § fe i § A 0y-
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wWHATHW ¥ A § Ay ¥ W
Thy feamal w1 10 |ET, 20 9@z, Wi
30 TV g IC X W § | va¥ a7 w9
feadr ¥ &1 WAy § gy fw
ARy W & wgar g e
w faw N Y@ wmmr o fe fred
forarat Y To @Y W N wEw ag qw
WO § 39 w9 & fag N IAEr w
frer a% | qgo & qre 37 vaw fag
T AT 9T | ERAmT & AR ¥
ITH A fow w7 | gy awtw A A
qrd frarc &% fao wen § 1 dar B
¥ fasr &7 17 § 90T W 6T g weeS
T &) o Tl feqral §Y N AW
v & T T kW ¥ GPONTG A fad
IE FH gt F g A ff v faar
AT EW FRORGT & qaF & oz W,

aY 7@ & £ 1Y 7€ @ | wAr frwg
& qurar w7 § )

Credit.Corps. Bill

SHRI SRADHAKAR SUPAKAR
(Sambalpur) : Madam Chairman, 1 thank
the hon. Minister for bringing the State
Agricultural Credit Corporations Bill to
help the five Eastern States of India in
makiog sufficient loans . for the agricul-
turists because in those States the co-
operative movement is not sufficiently
strong. But | must point out that this
Bill has come a little very late and secondly
the amount of credit that is offered to the
agriculturists is rather too low. We know
that in most of these Siates the irrigation
system is not developed excepting in the
fertile valleys of the big rivers like the
Ganges and Brahmaputra. Let us take a
State llke Orissa where in most of the
States there is no irrigation system and
where the agriculturist has to depend
mostly on precarious rains, and wbere
agriculture becomes more or less a gamble
on the rains. It has been my personal
experience that in my constituency.there
are places which suffered from chronic
drought for the last three or four years.
Even the medium and big cultivators are
stoeped in debts through the taccavi loans,
the grain-golas and from all other possible
sources of loans, and [ think that though
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it is rather late, the Government have
thought it proper to organise the credit
corporations in these States to help the
agriculturists. But I do not know when
these corporations will be actually put on
a proper footing, and so, 1 appeal to the
Government that they should lose no time
in bringing these corporations into being
in these five eastern States.

As | have said earlier, the Government
have put an upper limit of Rs. 5 crores
as the capital for the corporations. Of
course, they have provided in the Bill
that these corporation may incur loans,
but 1 would have been happier if the
celling of the capital of these corporations
were increased so that the agriculturists
could be helped much better. Now, we
find that in those areas which are affected
by drought or by floods, the debts which
are incurred by the agriculturists amount
to rather very huge amounts, and when
they are suffering from these difficulties,
tke time for payment comes in. So, when
the Government, after the establishment
of the corporations, frames the rules for
the guidance of the corporations, they
should see to it that the terms for repay-
ment of the loans are fairly medium or
long term ones, and they should have
some consideration for the weather con-
ditions and for the crop conditions of the
cultivators, so that there may not be un-
necessary hrassment.

So far as the different clauses of the
Bill are coucerned, I have not much com-
ment to make, because this is only a mere
framework and the real functioning of the
corporations has to be governed more by
the rules than by the skeletons of the law
that is now being enacted. I have only
one amendment of a verbal nature which 1
shall move at the proper time. Since the
bell has been rung and so little time has
been allotted for the general discussion,
1 conclude my speech and I thank you very
much for giving me an opportunity of
taking part in this discussion.

SHRI RANGA  (Srikakulam) : Mr.
Chairman, I have very few words to say
on this Bill, important as it is. Already
my colleague, Shri R. K. Amin, has stated
quite a opumber of important points on
gur behalf. I am glad, first of all, that
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this Bill has been brought forward by
Government. Secondly, it is a pity that
the area and the States which are to be
benefited by the activities of the organisa-
tions that will be brought into existence
as a result of this Bill are very, very
limited.

I do not see any reason why States
like Haryana, Punjab, M.P. and U.P. and
southern States like Mysore, Tamilnadu,
Andhra and Maharashtra should have bheen
left out of the scope of this Bill. The
only justification that Government can put
forward is that in these States the coopera-
tive movement is comparatively better
developed. But I think except in Madras
in other areas, it has not so well developed.
Even in Madras, there is plenty of scope
for further development.

14.42 hrs-
[Mr. Deputy-Speaker in the Chair)

It is wrong for Government to have
put in two conditions on themselves before
they could possibly extend the scope of
the Bill to other areas. They have put a
ceiling of Rs. 5 crores on the authorised
capital that these banks are to have. My
colleague has suggested Rs. 25 crores. |
do not see why there should be any ceiling
at all. To the extent that the Government
would be in a position to spare money
from time to time in cooperation with the
Reserve Bank and other Banks, they should
be free to go on placing more and more
money at the disposal of these corpora-
tions.

The managament of the corporations
has been confined entirely to officials. It
would not be a bad idea if Government
were to introduce certain non-official ele-
ment also, which would be chosen not on
the basis of party interests, but on the sole
qualification that they should be genuine
servants of our agricultural masses.

I also suggest that these corporations
should not function independently of other
credit organisations wo have. Letit be a
kind of an apex corporation, which would
coordinate the activities of various other
corporations, banks and other institutions
which are catering to aur agriculturists,
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Let the Government keep in mind the
fact that all the credit that is being made
available at present to our agriculturists
does not touch even the fringe of the
problem. So meny farmers want to pur-
chase tractors for which they need huge
capital. Every peasant whose land has got
to be converted from dry to wet land under
the various ayacuts and new dams and
irrigation projects that are being taken up
by Government needs huge capital, not less
than Rs. 1000 per acre. Over a period of
three or four years, he would have to
invest not less than Rs. 3000 before that
land becomes good enough. That amount
is not available for the small peasants.
Bigger peasants may be able to raise
credit somewhere, but small peasants can-
not do it. If a man has 3 acres of land,
he is obliged to sell away 1 acre, to raise
some capital for converting the other two
acres into wet land. Instead of forcing
them to part with a portion of their land,
it is much better that Government places
sufficient funds at the disposal of these
corporations and other institutions like
land mortgage banks, etc., so that the far-

mers may get the required money to
improve their land and intensify their
cultivation

Lastly, they have put a ceiliog also
on the number of years for which they
have to advance money. They have fixed
it as five years. | do not know why they
have chosen this particular period —five—
when the Land Mortgage Banks are en-
titled to land money upto 20 years, and |
do not see any reason why this particular
figure should not be raised to at least ten
if not 20. They may say that they would
like to come into competition with the
Land Mortgage Banks. But, the Land
Mortgage Banks are not able to touch, as
I said earlier, even a fringe of the problems.
They are not able to satisfy even one

per cent of the need of our peasants
for credit and for agricultural
improvements. Therefore, there is no such

danger of any kind of unhealthy competi-
tion between the Land Mortgage Banks
and the Corporation. And I would like
my bon. friend to consider the advisability
of raising this period from five at least
to ten years and if possible to twenty
years.

ot www feite e (dven) © Fare
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agied, & wiod afd ¥ FN e W
wiT wefrm s wgw R
e & feaml ¥ fim How
arR faw & afd ¥ I A W
fewr & g5 w1 v wTwwE few d
Famafafraeal & Nawm
F +ft giwar vzt s wigar §, fegid
t& faw w1 g ag Y eavra fear g0
fafeaa alT 9T, Iarsqw oY, ag faer
TyearT & fiegral & fod g @ 9v-
ot arfad &3 aren faw &1 ToreaTy
ZAR AW  rww & forgror ¥ ga AT
w7 9T g, A6 o & aaye fe v W
HAET FTR XY §, 77T ¥ ¥ w7 IwAT
faswrg adY g qrar foraar Har wigd av)
W far g fagE & g SwEd
qEY | & gq fearg ¥ i o wigar fe
IR wwegrr ¥ feanel W aved
TH s ey A faar o, dfe &
T @t Frde wear wigm o gt ¥
qaeqry ¥ 53 faforga  qwy ¥@ & g
T Y & araygy A dwm gv 2.9
faferaa owe yfw fafew gfw Fam @
& oA vt Wy & g G & fE -
T d gE A g Ay @
¥A Y foem &, feral & JearA @ frd
aga 78 fear qar §—agdr Qo ¥
S3qeae wA AN & faww & fod T
aar at, AfeT g@d avoar ¥ day fs ot
2w # gar, o w4 £@ ww w3 frar @
ot # gg mawm g fe grr e & W@
qIQAE A, ag IT Ay wf @ Wit
waa # gad Qe w1 Frorfg W g
R & WA A DGR A W@ oqw A,
ag ag N fE Fx ¥ N faar § A
T udt ® w7 wr @ —@ A
afca T, 3@ ¥ ww At gw Ew
arfies § | wae &% awdwr ot dTo qwe
480 gard mwe 9T Wt way g, &t
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[ 7w fie ot

gt ¥ & g fefr gE R, ww @
o o o gw a7 few §

vx & oy wgar wgar g WA
g ey srf A Al W v ot
oY ¥t oY fean F g7 w7 F fodr W
TUeRH 93 § QY €W §EA A, W AW
% firgmAl Y 39 &1 @A W TIfEd |
TIINEAT &7 §Y AT LEH—-IG1, AT,
faqa, wfage, wfe 7 ¥ o § &
gewifcar &1 o fawr A g
faerar AT wfegx a1, o 1 ofcam ag
g fis qgt ¥R & fed fraral W o
wfez famar Tifgy a1, ag Y faw g,
fearai & frr g’ @y ¥ fad, faowdt
aA ¥ for, ¥ & IeqET W IIAF
far oy eq gfem NI ey 1, vy
W wifgd ¥, 78 g9 A @ ¥
W fhifs oF Wi @ s & o
Tqar 7Y a1 gEd AT Agh A Y ww
gg & foay fvara & s 3 & faaa
A dzr w | wied wo I
T = Y N e WY qwa @2
ToaT & g% | & g awarg s sramaifer
v A wT F @ Ay A faegw
VG U Y | UFEqT & fegr Wy
wrdft gft & fad gt e feoreht
wren §, Wi arY s faoreft & fordr w0
" god ¥ ovregwar &

THeqiT & fear w1 FuT 30 T 0
afi gr or @war & wfew 100, 150,
200, 260 %z & TEUE 9 @ET AT
awar & Tafed Ied fad e s
W wew d) gl & wR wmEw R
wgAr wgar § fe o Y W o e
TwgE ST wgaga @ wW o
@ am o § e frrr oo o googg
¥ fod ww a3 T wvoad ) o g
FVITET QR wW, 33 41, Q) ae
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QT gYar § | SR W g wigh § e 9w
Wiy da g @x ¥ w1 §13g
warng § T xafad & wgarwgar v
R q AT W@ fF  aoeq § agi
FTCAE T & | W ATA R ST I
tHFE AT ITE pfee ¥ ol v a3md

T I WX FEAT AEar g A
o TrAleEd H GXER X 9 AAfaw
e g Ig & Ay A Fzm g e
ag qafam Tradgec N & ¥ Uw A&r
safes @1 Tifgd fog A e oY g5
gfa @, famsr dsarae  fraT w1 QY
wrqfea # w17 F@ AT, IAHT IA-
&1 @A TN A 7 AT & 99-
AT FT GHIITT TE FY aHAT | WAL gH
fearT &1 @R SEYT 4 AW A
s Y sqEedt FAT TN A fra &
Ffeewra & avad &, awwd &

T o=} & ar9 guTere wavEw, &
@ faa &1 QRANT @Al § w@wa w1ar g
R gAGT F@T E | 9T

SHRI1 P. VISWAMBHARAN (Trivand-
rum) : Mr. Deputy-Speaker, if this Bill
is passed in its present form, it will not
serve even the limited objects which the
sponsor of the Bill claims to achieve. The
Statement of Objects and Reasons attached
to the Bill says that in certain States co-
operative credit has not been able to take
care of the full credit needs of the farmers
and it gives the example of Assam, Bihar,
West Bengal, Rajasthan and the Union
Territories of Manipur and Tripura. It
is stated that in these States the agricul-
tural credit needs are not fully met by the
co-operative credit system. It means, in
other words, according to this Government,
that in all other States the credit needs of
the agriculturists are fully met by the co-
operative credit system. This is a very
incorrect statement. Even in those States
where co-operative movement has pro-
gressed more than in the States meationed
bere, the co-operative sector has Dot boen
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able to touch even the frings of the needs:

of the agriculturists.

So, my first submission is that the
formation of this Corporation should not
be limited to the States mentioned in this
Bill but such Corporations should be
formed in all the States of India because
the credit needs of agriculturists have not
been fully met in any of the States.

Then, this Bill seeks to extend advances
and loans not only to agriculturists but
also to those who are cngaged in allied
operations. Agricultural operation has
been defined to include animal husbandry,
dairy farming, pisciculture poultry far-
ming etc. But when we examine the
operative clause of this Bill, that is,
clause 19(a), we find that the Corporation
that will be formed, after the passing of
this Bill, will be able to advance loans
and advances only to agriculturists and
agricultural co-operative societies, because
therein it has been stated that the business
of the Corporation shall be--

‘“‘the granting of loans and advances,
repayable within a period, not exced-
ing five years, to agriculturists, agri-
cultural marketing societies, agricul-
tural processing societies, Ceatral Co-
operative Banks, co-operative farming
societies or primary agricultural credit
societies for agricultural operations™.

The term ‘‘agriculturist” has not been
defined in this Bill. So even if the Cor-
poration wants to help those who are
engaged in dairy farming, poultry farming
or other allied operations, it may not be
able to help those persons and co-opera-
tive societies. In several States there are
different sets of fisheries co-operative socie-
ties, dairy co-operative societies or
poultry farming societies. They do not
come under agriculture co-operative
societies. such societies will not be
able to get loans or advances from this
Corporation.

Then, this Bill envisages to give loans
and advances only up to a maximum
period of five years. 1 would suggest that
this should be extended at least up to ten
years. Apart from the reason
by Professor Ranga, I would like to give
another roason. There are certain typos
of crops which begia to yield only after
five yoars ; for jmstamce, oocomut, rubbes
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and such. other crops. If this five years’
term is rotaived, agriculturists will be
forced to repay the loan which they have
received from the Corporation within five
years, that is, before their crops begin to
yield. This will be very harsh on the
agriculturists.

Then, nowhere in this Bill the rate of
interest has been fixed. It may be fixed
cither under the rules or later by the
Roserve Bank of Iadia and the Corperation
concerned. Why the co-operative credit
system in India has not progressed. as.it
deserved should be gone into thoroughly.
The main reasen is the rigid rules and the
procedural hurdle that are being imposed
on co-operative societies and the loan
applicants. The loan that is issued by the
Reserve Bank at the rate of 2 per ceat or
2} per cent reaches the farmer at 8 or 10
per cent interest.

MR. DEPUTY-SPEAKER : He may
resume his speech on the next occasion.

15.00 hrs.

COMMITTEE ON PRIVATE
MEMBERS’ BILLS AND
RESOLUTIONS

Fortieth Report

SHRI S. KUNDU (Balasore) : | beg
to move :

““That this House do agrec with the
Fortieth Report of the Committee on
Private Members’ Bills and Resalu-
tions preseated to the House on the
27th November, 1968."

MR. DEPUTY-SPEAKER :
tion is :

““That this House do agree with the
Fortieth Report of the Committee on
Private Members’' Bills and Resolu-
tions presented to the House on the
21th November, 1968."

The ques-

Ties motion was adopeed.
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REPRESENTATION OF THE
PEOPLE (AMENDMENT)
BILL*

Amendment of sections 123 and 169 and
insertion of section 125A;

st wzw fagrd moRA (FFTAR) :
& year s g fv o sfafafae
afefrgn, 1951 ¥ qit gQET FA
o fadgw Y Jw s ) wgwfy &
ny

MR. DEPUTY-SPEAKER :
tion is :
“That leave be granted to introduce
a Bill further to amend the Represen-
tation of the People Act, 1951.”

The ques-

The motion was adopted.

ot wrw fagrdt st ¢ & faw dw
wear g

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of articles 15, 16 etc.)

st er W (AR) - ¥ swma
w3t  fe wrea & fera # omir daea
A Y fagaw § @ & N agaly
Ll o

MR. DEPUTY-SPEAKER :
tion is :
“That leave be granted to introduce
a Bill further to amend the Constitu-
tion of India."”
The motion was adopted.

oft v v : & faw qw w0

The ques-

INDIAN PENAL CODE (AMEND-
MENT) BILL*

(Omission of section 18)

o vy fawd (77%) : & year ST
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g weim v fgan, 1860 ¥ wr
FMET §7F a1y fagaw o qm v N
wafa & oy

MR. DEPUTY-SPEAKER :
tion is :

“That leave is granted to introduce
a Bill further to amend the Indian
Penal Code, 1860.”

The motion was adopted.

ot wy formd - & fodas qwaar g

The ques-

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of articies | und 3)

ot 7y fomd (97) : & weaqr wwar
2 s wa & sfae & o qEieT w3
a1y fagas N qw & A wgufa &
Sl

MR. DEPUTY-SPEAKER :
tion is :

“That leave be granted to introduce
Bill further to amend the Constitution
of India.”

The motion was adopted.

ol vy femd : & fagas G s
g1

The ques-

REPRESENTATION OF THE
PEOPLE (AMENDMENT)
BILL*

(In:ertion of n>w section 1684)

ot wy fomd (F77): & wew w@r
 fs @w sfafrfecr wfafraw, 1051 &

T FNT £ A fadaw W dw ww
ot wgafa & andr

MR. DEPUYY-SPBAKER : The ques-
tion is :

“That leave be granted to introduce

*Published in Gazette of India, Bxtraordinary, Part 1i, section 2, dated 29.11.68.
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a Bill further to amend the Represen-
tation of the people Act, 1951.”
The motion was adopted.

ot ay fwdr: & fadaw o e
g

REGULATION OF THE FLOW
OF FOREIGN MONEYS BILL*

sit wy fom (3 77) : & w17 HT@T
Efs fadeht o7 o @ & ww oW
fafrawa & qar @ W ¥ fadfeat
o Ik ot #Y grfas afafafaay o3
A% F ford guary & 1 fagas
o w2 o) waafa & oy

MR. DEPUTY-SPEAKER :
tion is :
“That leave be granted to introduce
a Bill to regulate the flow of foreign
money coming into India and to pro-
vide for the curbs on the harmful
activities of foreigners and their agents
in this country.”

The motion was adopted.

st Ay fowd & fagaw o wwar

The ques-

g
MR. DEPUTY-SPEAKER :
Kanwar Lal Gupta... ... Absent.
Shri A. T. Sarma.

Shri

DELIVERY OF BOOKS AND
NEWSPAPERS (PUBLIC
LIBRARIES) (AMEND-
MENT) BILL*

(Amendment of sections 2, 3, 4 etc.)

SHRI A.T. SARMA (Bhanjanagar) :
1 beg to move for leave to introduce a
Bill further to amend the Delievery of
Books and Newspapers (Public Libraries)
Act, 1954, ;
MR. DEPUTY-SPEAKER : The ques-
tion is :
““That leave be granted to introduce

AGRAHAYANA 8, 1890 (SAK4) Conallrlg;lalu (Amde.) 254

a Bill further to amend the Delivery

of Books and Newspapers (Public
Libraries) Act, 1954.”

The motion was adupted.
SHRI A. T. SARMA : 1 introduce

the Bill.

REGULATION OF EXPENDITURE
AND ERADICATION OF
CORRUPTION BILL*

SHRI HUMAYUN KABIR (Basirhat) :
1 beg to move for leave to introduce a Bill
1o regulate internal and external expendi-
ture and payments of the Governments of
the Union, the States and Union Terri-
tories, their undertakings, concerns and
institutions, and all civic bodies under
their direct and indirect control ; to main-
tain watch over all business transactions
of trading and commercial establishments;
to prevent leakage of Income-tax, Sales-
tax and other taxes and check other mal-
practices, and to eradicate corruption,
black marketing and smuggling.

MR. DEPUTY-SPEAKER :
tion is :

“That leave be granted to introduce
a Bill to regulate internal and external
expenditure and payments of the
Governments of the Union, the States
and Union Territories, their under-
takings, concerns and institutions, and
all civic bodies under their direct and
indirect control ; to maintain watch
over all business transactions of trading
and commercial establishments ; to
prevent leakage of Income-tax, Sales-
tax and other taxes and check other
mal-practices . and to eradicate corrup-
tion, black marketing and smuggling.”

The mtion was adopted.

SHRI HUMAYUN KABIR :
duce the Bill.

The ques-

I {otro-

15.05 brs.

CONSTITUTION (AMBNDMENT)
BILL —conrd.
(Amendment of article 368)
by Shrt Nath Pai

MR. DEPUTY-SPEAKER : We shall

*Published in Gazatte of ndia, Extraordinary, Part 11, section 2, dated 29.11.64.
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[Mr. Dupty-Speaker)
‘now take up further consideration of the
motion moved by Shri Nath Pai.

On
Has it been moved

SHRI PILOO MODY (Godhra) :
a point of order, Sir.
properly ?

MR. DEPUTY-SPEAKER : It
been moved.

has

Now, at the request of some Members
of the House, we have allotted 4} hours
ito this Bill.

SHR] RANGA (Srikakulam) :
more time is needed.

Much

MR. DEPUTY.-SPEAKER : At the
present junction, we could not give more
time.

it srer fagrdt aroddY (FErCrgR) ¢
IqreUe wEYE, ¥ %A@ FAMAT Avgar
21w g W@ A #, W@ fagaw
faare w3 & fad @Y &) *Y oF a@1g
W o ey Rl
frgas g &1 = T @ @ wifi
i adf M ¥w fagaw g Az g

@ wr e 7Y fal ¥ @ X faa w2
i

MR. DEPUTY-SPEAKER : The mo-
‘tion that is now before the House is the
one moved by Shri Nath Pai. This Bill
was referred to a Joint Committee and
both the Report and the Bill are here.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : The majority of the mem-
bers of the Joint Committee were Cong-
ressmen. So, the question does not arise.

MR. DEPUTY-SPEAKER : It would
be a wrong precedent to say that a private
Member shautd oot ...

SHRI ATAL BIHARI VAJPAYEE : |
never said that ..

MR. DBPUTY-SPEAKER : Why should
he be preveated ?
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off wew fapr®t weRdy : JureTE
wdg, ¥ R At & gfesa)
TN A O afer wie-awel 0
Ffarmr S s @

MR. DEPUTY-SPEAKER : Mr. Nath
Pai. 1 would request the hon. Member
to take 15 or 20 minutes ...(Interruptions)

SHRI RANGA : 1 .would like to
request you to keep in mind the possibility
of the House agreeing and yourself also
agreeing and even the Government them-
selves comiag to agree with us in our
suggestion that more time will have to be
given to it. Therefore, when you are
good enough to call the members of
various political parties, kindly keep this
in mind and do not pull them up much
too strictly.

MR. DEPUTY-SPEAKER : During
the current session, we have allotted the
maximum possible time to this Bill, i.e.,
4} hours. So, as we watch the progress
of the Bill, we shall consider, the Com-
mittee will consider.

Mr. Nath Pai.

SHRI NATH PAl (Rajapur): Mr.
Deputy-Speaker, 1 support Mr. Ranga and
the others who have asked for extension
of time. This has been my position that
the House should discuss every aspect of
the Bill before it finally makes up its mind.
This may be the only motion that he made
on which | may find myself in agreement
with Acharya Ranga.

Regarding your proposal that 1 should
if possible, kmit myself to 20 minutes, |
shall try my very best, but in view of the
importance of this subject and the con-
fusion that is sometimes caused, | have to
try my best to preseat subject-matter of
the Bill with as much darity as 1 can
afford to bring to it.

Before I take up the subject-matter, I
should like to make an appeal to all
-members, parficulatly :to .those who dis-
agree with me—they agree with : Chief
Justice Hidayatulla, 1 think, Chief justice
Hidsyatulia has asked us to look at the .
Question in the proper way. | have aj



o Congtitution
ways held the highest regard for him,
and 1 ‘expected such an advice from him,
pacticalarly to those who disagree with me.
Speaking reoently in Delhi, he has put this
in the proper perspective as a true great
liberal should put on any debate on a
major issue :

“1 must think that this is amongst
the most important subjects on whith
Parlizinent has engaged ftself after the
Constitution was accepted by the
Constituent Assembly...”

He utters a word of caution. Regarding
the disagreement among judges of the
Supreme Court, this is what the learned
Chief Justice of India has to say :

“It is a moot question, who Is right
and who is wrong, and on that I can
venture no opinion before you.”

What a becoming modesty for a Chief
Jastice, who holds a strong view. He
says “I hold a certain view ; the others
hold certain other views ; I do not know
who is right ; I shall try to persuade others
to my point of view.” It is in this spirit
that 1 shall try to make my appeal to my
ceHeagues {n this House.

Mr. Deputy-Speaker, iet us now pro-
ceed step by step. In the first place, what
is the judgement we are talking about ? 1|
will just briefly refer to the essential poiats
made in this judgement, by the majority
led by Chief Justice Mr. Subba Rao. It
says :

“The power of Parliament to amend
the Constitation is derived from articles
245, 246 and 248 of the Constitution
and not from article 368 thereof, which
only deals with procedure. Amend-
mont is a legislative process.”

The Chiefl Justice says, these are the
conclusions to which we are led after dis-
cussing the pros and cons and submission §
made on both sides. Then he pro-
nounces :

“Amondment is law within the
meaning of article 13 of the Constitu-
tion and therefore if it takes away or
abridges the right coaferred by Part
111 thereof, it is vold.”

Then he proceeds :

“‘On the application of the dectrine
of prospective over-ruling ..”

This is a totally now destrine impocted
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into India wnd like precions ‘tewported
goods getting damaged because they have
to be brought in Very dMBtult conditions,
this doctriee as it has been impoited and
implemeated oa thé Indian judicial system
has got seriously mutilated and damaged
s0 that the Awerican judges who first
formulated it—¥ they ¢come and Mave a
look at their body—will not be able to
recognise it. So much it has been dis-
torted out of &fl proportion. They say :

“On the application of the doctrine
of prospective over-rullag, ..us éxplaio-

ed by us earlfer...”

Sir, this s the frst doctrine to the
Indian judicial system and this doctrine has
been applied totally differently by the
Supreme Court of America. Mr. Deputy-
Speaker, this question will have only pros-
pective operation and therefore the said
amendment will contiaue to be valid They
said :

“We declare...”
And this is the most important part-—

“We declare that Parllameat will
have no power from the date of this
decision, that is, the 27th of February,
1967, to amend any of the provisions,
of Part TII of the Constitution, so as to
take away or abridge the fundameatal
rights enshrined therein.”

Mr. Depury Speaker, by the most
revealing senteace in this whole judgement
which is the nub and the crux of the thiak-
ing and the philosophy, the attitude aad
approach of the majority of the supreme
court in this case Is given in these géms of
words :

“But having regard to the past
history of our cousmtry, it could
not...."

Tt means the Supreme Court—

1t could not belleve the representatives
of the people. This is the essentlal
approach The Supreme Court tells the
people of India. We are not prepared to
believe the represontatives who sit in the
Parllament and therefors we are to be the
gusrdians of the rights of the e of
Tadla. Withott fear Of bsing accused .. ..,
([mterruption)
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SHRI FRANK ANTHONY (Nominat-
ed—Aanglo-Indians) : Sir, that is a complete

distortion. Let my friend argue ; but let
him pot distort the  judgement. It is
deliberate distortion. (laterruption)

MR. DEPUTY SPEAKER : [ have
carefully gone through it. That is all
right.

SHRI FRANK ,ANTHONY : That
is a destortion.

MR. DEPUTY-SPEAKER BEvery

Member, 1 presume, has gone through the
judgement as well as the evidence before
the Joint Committee which has been circu-
lated. What he has said now, in the con-
toxt, is very clear.

SHRI RANGA : What is clear, Sir?
Shri Frank Anthony is right in his objec-
tion. (Interruption)

MR. DEPUTY:SPEAKER : Thatis
a sentence from the judgement. He is
quoting.

SHR1 ATAL BIHARI VAJPAYEE :

He has put his interpretation on the judge-
ment.

SHRI RANGA : The judges never
sald that their view should be accepted,
their view should be taken, they alone
should .be trusted, and all that.

MR. DEPUTY-SPEAKER :
his interpretation. It is there
sentente.

SHRI SURENDRANATH DWIVEDY:
Let him read the judgment.

SHRI PILOO MODY: Nobody
objects to what he has ' quoted from the
Supreme Court’s judgment. Nor is it
necersary that every court should require a
ruling from the Chajr whether it is right or
wrong. Otherwise, we cannot have a
debate. What the objection of Shri Frank
Anthony was to the words that Shri Nath
Pai appended after he had quoted a sen-
tence from the Suprems Court judgment, in
which he had said that the Supreme Court
had atrogated to itself the right of repre-
sentiof the people of India. That was what
Shri Nath Pai.said, and | thipk it js highly
pbjectionable.

It is not
in the
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MR. DEPUTY-SPEAKER : I would
request -Shri Nath Pai to read the relevant
sentence first, and he is free to make his
own observations thereon. He is free to
do so.

SHRI NATH PAl: Before 1 had
completed the latter part—and the record
and also the tape will show it ; I was say-
ing—without fear of being accused ; but
before 1 had completed my sentence, Shri
Frank Anthony jumped to his feet. Had
he been a little more patient, he could
have heard the full sentence. And the full
sentence is this :

“But having regard to the past
history of our country, it could not
implicitly believe....”

—1I say, the Supreme Court could not
believe —

“...the representatives of the people,
for uncontrolled and unrestricted

power might lead to an authoritarian
State.”

But this plea, this interpretation is not
my interpretation only, but it is the inter-
pretation of so eminent a judge who subse-
quently became the Chief Justice of India,
Justice Wanchoo, that this kind of casting
of doubt on the wisdom of the plople of
India to send representatives who will be
subverting the Constitution is not the
legitimte fuoction-of any judiclary. I have
got my right, with all my respect for the
judiciary, to express my greater faith in
the wisdom of my people ; I respect the
judiciary, but I respect my people ; they
are dumb and they are illiterate, I know,
but through their dumbness came the
freedom of this country and not through
the scholarship of a bunch of a few indi-
viduals and scholars. So, if there is a
free Constitution which was given to us by
these dumb millions, then ultimately my
commitment is to uphold the judgment of
my people because it has its roots in the
dumb millions ; therefore, I make no
apologies for saying this.

SHRI J. B. KRIPALANI (Gupa):
Can he interpret the law ?

SHRI NATH PAI: I bave heard
Shri Acharyan Kripalani's question and
now,mmonplycolt. Ho bas ubdm,
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‘Can you interpret the law ” If he wanls
to listen to me he can listen to me. But |
find that he is carrying-on a dialogue with
Shri Frank Anthony ; since he has put me
a question. I am prepared to reply (o it.
Are we free (o interpret the law ? I say,
‘No, Acharyaji’. We are not free to inter-
pret. Interpretation is absolutely the field
of the Supreme Court. Legistation is our
field. What I am submitting is this that
under the garb of judicial review courts
have shown a tendency where they have
taken upon themselves to a function which
is patently reserved for the legislature of
the country. May I say that this is not a
new tendency ? Pleass forgive me for
saying this. A very wise old man, Francis
Bacon has warned the judges. He has
said that it shall not be the function of
judges to try to make law while interpret-
ing the law. Parliainent should not take
over the function of the judiciary nor
should the judiciary take over the function
of the legislature. This is very well-esta-
blished principle.

Having read this judgment, now I
would like to say why we disagree
from this  judgment Firstly, this
judgment betrays a fear of the demo-
cratic decisions of the people, expressed by
the judges in their desire to protect the
people from themselves. What the judges
sincerely and honestly are trying to do is

to protect the people of India. From
Whom ? From themselves ?
Secondly, the judgment is based,

according to my humble opinion, and with
all my due respect for the learned judges,
on an erroneous view that imposition of
restrictions on the right to property was
evidence of the dengers of a drift towards
at totalitarian regime.

I must crave your indulgence to point
out that the case in which the Supreme
Court delivered so important a judgment
banning Parliament from exercising its
inheren right was not a case in which fun-
damental rights were alleged to have been
assailed but it was a case in which some
zamindars alleged that unlimited property
rights were in jeopardy. It is an extraordi-
pary thing that on the three occasions, that
is, in Sankari Prasad's case, in Sajjan Singh's
case and in Golak Nath's case, if the
Supreme Court matter was agitated in the
Supreme Court it was ndl because any

AGRAHAYANA 8, 1890 (SAKA)

(Amdh.) Bill

fundamental right like right to - freedbm of
speech or like the right to worship or like
the right to orgunisation etc. was in danger
but because the right to property was- in
danger. )

I would have understood if this ban
from the Supreme Court had come while
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delivering-a judgment when any citizen of -

India had sought the help of the Supreme
Court or High Court to uphold the right
of the citizen.  But it was not in responsg
to such a call from a citizen of India ; it
was a call to protect the property rights of
zamindars in response to which this impor-
tant judgment has been delivered. And

this is of the greatest’ importance in 2onsi+ -

dering the whole philosophy that goes
behind this. '

Now, some basic questions arise here.
In the first place, what it is that we are
trying to do? Some pf my critics point
out—some honestly, and some perhaps not
quite in such a convincing degree of
honesty—that if this Bill is passed, the
floodgates of a totalitarian regime in thia
country will have been opened.

SHR1 J. B. KRIPALANI :
be opened.

They can

SHRI NATH PAl: If there are big
defenders of totalitarianism, the Supreme
Court cannot prevent it coming im A
totalitarian regime does not come here
because there is a Supreme Conrt ; it does
not come here because my couotrymen are
committed to democracy. Therefore, we
romain a democracy, not because of the
charity of a party, not becauss of the
charity .or interpretation of a court,

A nation remains free. I would like
to read at'a convenient stage how a nation
remains a democracy. Not becsuse of
the judgment of five or six Judges, but
because of the massive commijment of
the people'as a whole (Interruptions). In
this context, there are some friends who
are 30 afraid of listening to wisdom from
any source Yhat ‘they want to drown i by
keeping a murmering campaign or A whis-
pering’ campaiga.

May | point out what Justice Holmes,
who was for 50 years in the Supreme Court
of a«:ﬁe‘ us, 'u{d who is among the freatest
jo of sl times and of all éov(rlu, has
opfoed ' ToE
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“The Constitution of a free country
is not what a fsew judges say, it is but
what the people want it to be”.

This is the basic meaning of a Consti-
tution. Ultimately, a Constitution has to
be the repository of the will, wishes,
dreams and aspirations of a psople. To
the extent that it is, it remains ; to the
extent it needs to be amended, the people
must come forth through their representa-
tives to amend it.

We are accused and charged with want-
ing to subvert the fundamental rights of
the citizen enshrined in the Constitution.
May I ask a very relevant question in this
context ? The power of Parliament to
amend fundamental rights was taken away,
according to the Supreme Court judgment,
on 27th February, 1967. It means this
nation, this Parliament, had the power to
take away fundamental rights. Did it ever
do1t? Did it ever happen ? The only
restriction put on fundamental rights
was with regard to property rights.
There is article 15. I know there were two
other amendments in which the so-called
equality was slightly modified in order to
protect those who are the weakest sections
of our community, the backward classes
and the scheduled castes.

SHRI MADHU LIMAYE (Monghyr) :
Arctic'el9 was modified.

SHRI NATH PAI : It modified the
unlimi ted right to freedom of speech.
1 was always claiming the unlimited right
to freedom of speech. but here the restric-
tion put—a limited restriction—in the
interest of the security and integrity of the
country, to prevent the vivisection,
disintegration, fragmentation and secession
of any part from of the territory of India.

By and large, this executive might have
tried to curtail civil liberties, but if it has
mot succeeded, why has it not succeeded ?
In this context, I would like to quote from
Justice Hans in his famous treatise on the
Role of the Supreme Court and people in
upholding the spirit of a free country.
This brilliant scholar has this to say :

“A sociely 80 riven that a spirit of
moderation is gone, no court can save.
A society where the spirit flourishes, no
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court need save. In a society which
evades its responsibility by thrusting
upon the nature (that is, the defence)
of that spirit, that spirit in the end
will perish®.

The spirit of moderation, the spirit of
liberty is something which the people them-
selves will have to uphold. We shall not
have to take shelter behind the apronstrings
of judges to defend the spirit of our liberty,
to defend the justice of our people, to
defend the equality of our people. This is
the basic thing one has to bear in mind.

In this context, before I come to the
so-called danger, I would like to gquote
some well-known authorities. We are not
among the first democracies of the World.
There have been before very inspiring
examples of people with their very shining
example of faith in, and commitment to,
the democratic way of life. One such man
was Jefferson. He says :

“Governments are republican only in
the proportion they embody the will
of the people and exercise it.”

Then ke says :

“It is an axiom in my mind that our
liberty can never be safe but in the
hands of ths people themselves.”

And finally he says :

“I know of no safe depositary of the
ultimate power and security of our
liberty but the people themselves.”

Here is a class of philosophy and ideology.
The Supreme Court is worried that we
may have irresponsible representatives
whom it is not prepared to trust. I shall
always take the risk of trusting the people
of India. Sometimes they will make mis-
takes, sometimes they muddle, but eventual-
ly as we have seen the finest guarantee
against dictatorship is to give the people
the right, make the people have a stake in
freedom. If freedom is only to be found
in the shelves of libraries or in forgotten
documents, there is nobody to defend it.
It is to the extent that, that freedom be-
comes part of the life of the people, to the
extent that they experience i1, feel it, par-
take in it, participate in it, that they come
forth to defend it. This is the only
guarantee of defending freedom.

After dealing with this charge of funda-
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mental freedoms being jeopardy, I would
like to deal with two very important aspects
raised by the Supreme Court in this con-
nection. The Supreme Court’s contention
is that article 13(2) bars Parliament from
passing any law which in any way abro-
gates, abridges, takes away the fundamenjal
freedoms given in clause (3). Two points
are very important in this connection to
bear in mind.

In the first place, is the law contem-
plated by Article 13(2) the same as amend-
ment of the Constitution contemplated by
article 368 ? 1 am going to substantiate
my humble submission with the finest
quotations from the Supreme Court itself.
Not one Judge of the Supreme Court but
three Chief Justices of the Supreme Court
have held that law contemplated in Article
13(2) of the Constitution is not the same as
amendment of the Constitution as contem-
plated in article 368. Article 13(2) acts as
a bar to an ordinary law made by Parlia-
ment or any legislature, and there are in-
numerable cases in this country. Take for
example the case of A. K. Goplan vs. the
State of Madras and Justice Kania’s famous
remarks. He was the Chief Justice of
India. What does he say ? He says that
article 13(2) is there only for abundant
caution and even if article 13(2) had not
been there the Supreme Court of India and
the people of India also would have fought
against any piece of legisiation which would
have curtailed fundamental freedoms. There
is a distinction between the law of the land
and the constitutional law of the country.
May I here quote some authorities ?

Dicey, in his treatise on the law of the
land, has elaborated that constituent law
and legislative law are two totally different
things. It is when Parliament is exercising
its constituent powers that it can amend
the Constitution, but if a normal law of
Parliament tries to take way the funda-
mental freedoms the Supreme Court will be
justified in striking it down, and I will of
course uphold them, and I will uphoid
even the striking down of this Bill if the
Supreme Court is so pleased and imclined
to do. But let us remember this classic
difference. This is not a difference that
Nath Pai has made. It has existed from
the beginning of law.

Here 1 will read an extract :
““There is a clear separation between
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constituent law and the rest of the law
and that must never be forgotten. An
amendment of the Constitution is a
constitutional law and is in exercise of
constitution-making powers. It is not
an ordinary law in the exercise of
ordinary legislative power and is clearly
differnet from the power to amend the
Constitution.”

Justice Wanchoo, in the same case, quoting
from the Law on the Constitution by Ivor
Jannings, says :

“Written constitution is thus the
fundamental law of the country, it is
an express embodiment of the doctrine
of the reign of law. All public autho-
rities, legislative, administrative and
judicial, take their powers directly or
iadirectly from it. Whatever the nature
of the written Constitution, it is clear
that there is a fundamental distinction
between constituent law and the rest of
the law. There is a clear separation,
therefore, between the constituent law
and the rest of the Law.”

1 have quoted Ivor Opinion Jennings, I
quoted Dicey and I have quoted Chief
Justice Wanchoo. Sir, in this connection
now I would like to point out what the
Supreme Court itself in the famous case of
Shankari Prasad had to say on this issue,
because we are now discussing the conten-
tion of the Supreme Court that Art. 13(2)
is a bar even to Article 368. Is it that
the politicians only are discussing it ?
Has not the Judiciary ever become seized
of this issue and, if so, what is the opinion
of the Judiciary ? I may submit that this
matter was discussed by the Supreme Court
not once but twice, once by the unanimous
judgment and on the second occasion by
preponderance of  the judicial opinion and
it has held that Parliament has the compe-
tence to amend Part [II of the Constitu-
tion and that Art. 13(2) is not a bar to that
power. May, I, therefore, in this connec-
tion read what the Judges had to say in
Shankari Prasad case ? We must remem-
ber that so eminent a Judge as Chief Justice
Patanjali Shastri, who will always be in-
spiring future studeants of jurisprudence and
law in this country and who took a leading
part in drafting this judgment, had to say.
No doubt our Constitution-makers, follow-
ing the American model, have incorporated
certain fundamental rights’ in Part I1I and
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made them immune from interference by
laws made by the State. We found it
however, difficult in the absence of a clear
indication to the contrary to support that
they also intended those rights immune
from Constitutional amendment. The terms
of Art. 368 are perfectly general and em-
power the Parliament to amend the Consti-
tution wlithout any exception whatever.
We are of the opinion that inthe context
of Art. 13 law must be taken to mean rules
and regulations made in exercise of ordi-
nary legislative power and not amendment
to the Constitution made in exercise of the
constituent power with the result that Art.
13 does not affect amendments made under
Art. 368.

Here, Mr. Deputy Speaker, we have to
take into our mind that the Indian Consti-
tution is a detailed constitution. It is not
a skeleton constitution like the United
States constitution. The American consti-
tution is just a 4 page document. Our
Constitution has tried to provide not for
cvery contingency but tried to make it as
detailed and specific as possible. Now, is it
conceivable that if it was the intention of
the Constitution-makers to exclude Part III
of the Constitution from the purview of
Art. 369 7 Why did they fail to do this ?
What prevented them from doing that ?
It is a question which nobody is able to
answer. You are aware and the House is
familiar with it. If it was the intention of
the constitution-makers to exclude from
the purview of Art. 368. Part III what
p d the legislative body like the
Constituent Assembly which was so careful
about what it says ? The inference is very
clear, I am quoting this. This absence
of any kind of bar in Art. 368 preventing
the Parliament from bringing an amend-
ment to Part 111 is there. It will now be
argued ‘Why do you want to disturb this ?’
This is more an innuendo and an insinua-
tion than a more statement of fact. In the
first place I would draw the attenlion of
the House tnat these fundamental freedoms
are precious. Are they the only freedoms ?
We are concerned, [ think, the whole
House is zealous about the freedom of
speech, the freedom of association, organi-
zation, assembly, religion, faith and wor-
ship and | thiok all Indians for all times
will continue to enjoy these freedoms. A
very pertinent question is this : are these
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all the freedoms that we are entitled to ;
what about the other freedoms ? The right
to vote—Art. 326 gives this right. This is
oot in Part IIl of the Constitution. Can
it be therefore abolished ? Are not the
other freedom as pracious as the freedoms
given in Part 111 ? Is not the right to vote
a most precious freedom that we have got
in the Constitution ? Can it ever be des-

troyed ? This is not in Part 11I. Can the
Parliament take away that right ? I would
ask another question. What about the

right to work ? Art. 41 of the Constitu-
tion confers on the people of India the
right to work. There is a right to educa-
tion. There is a right to adequate means
livelikh ood.

Now, if those critics of mine who are
disagreeing, I think, seriously and sincerely,
are prepared to incorporate this right to
work, right to vote, right to education,
right to adequate means of livelihood, and
enshrine them in the Constitution, then, let
us all agree that this will not be appealable,
but we have never seen any tendency to
oppose the right to work, the right to edu-
cation, the right to livelihood, the right to
live, the right to life and the right to a
livelihood, as a free Indian, and the right to
speech. The right to speech, is of course,
as important for me as any other right, and
if it is denied we will fight. But let us see
the fun of the whole thing. These are the
directive principles which I have quoted.

I would now, Mr. Deputy-Speaker, rcserve
some of the agreements.
MR. DEPUTY-SPEAKER : Half an

hour.

SHRI NATH PAI : Sir, you are aware
that 15 minutes were taken in points of
order and other submissions. (/nterruption).

MR. DEPUTY-SPEAKER : All right;
please conclude in five minutes.
SHRI NATH PAI: I would like to

point out here in this connection, what is
this power of amendment ; is it something
new ? Was it implicit ? Was it wanted
by the makers of the Constitution 1 will
quote the man who piloted the Constitution
of India, Dr. Ambedkar. (Interruption). |
am glad to know that some are inclined to
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respect him, but there are some who accept
no other authority except their own !

SHRI ATAL BIHARI VAJPAYEE :
I respect Mr. Nath Pai's opinion also.

SHR1 NATH PAI: I am glad that
Shri Vajpayee extends his respect at least
to some individuals. (Interruption . It is
very mice, very modest and very kind of
him. Now, Dr. Ambedkar, speaking in
the Constituent Assembly, has this to say

about this issue. Not that this was
not taken up. It was contemplated ;
it was thought about and it was

provided for by the makers of the Consti-
tution. Here it is :

“The Assembly has not only refrained
from putting a seal of finality and
infallibility upon the Constitution by
denying to the people the right to
amend the Constitution as in Canada
or by making the amendm:nt of the
Constitution subject to the fulfilment of
extraordinary terms and conditions as
in America or in Australia, but has
provided a most facile procedure for
amending the Constitution.”

The constitution-maker has said in the
Constituent Assembly that we have delibera-
tely provided for a most facile procedure,
and why did he say that ? [ think Burke
was a very conservative political thinker.
He said that a Constitution which does not
provide for its amendment does not pro-
vide for its preservation. Dr. Ambedkar,
therefore, is in the same line of thinkers
when he observed :

“I challenge any of the critics of the
Constitution to prove that any Consti-
tuent Assembly anywhere in the world
has, in the circumstances in which this
country finds itself, provided such a
facile procedure for the amendment of
the Constitution.””

MR. DEPUTY-SPEAKER ! 1 would
like to quote here one more great thinker
who has come to be the symbol of freedom
for all people. This is Thomas Paine,
from his Rights of Man- He said :

“There never did, there never will,
and there never caa, exist a Parliament,
or any description of man, or any gene-
ration of men, in any country, posses-
sed of the right or the power of hind-
ing and controlling posterity to ‘end of
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time’, or of commanding for ever how
the world shall be governed, or who
shall govern it ; and therefore, all such
clauses, acts or declarations by which
the makers of them attempt to do what
they have neither the right nor the
power to do, nor take power to execute,
are in themselves null and void... .. ”

MR.
conclude.

DEPUTY-SPEAKER :  Please

SHR! NATH PAI : [ am eoncluding.
You are hurrying me too much, because
the points are still to be replied to but I
am bound to follow your guidance in this
matter, I would like to quote—

DR. SUSHILA NAYAR (Jhansi) : [t
is an important matter ; give him some
more time.

MR. DEPUTY-SPEAKER : |
how to conduct the proceedings.
conclude. (Interruption)

know
Please

SHRI NATH PAI: Let me quote,
Mr. Deputy-Speaker, from Philips Frankfur-
ter, who was a conservative judge, and a
colleague of Justice Homles and Prof. Laski.
this is what he says :

“The Constitution owes its conti-
nuity to a continuous process of revivi-
fying changes. The Constitution can-
not make itself, somebody made it, not
at once, but at several times. It is
alterable ; and by that draweth nearer
perfection ; and without suiting itself to
differing times and circumstances, it
could not live.”

A Constitution which cannot be amend-
ed cannot live. Why did this American
Judge give this warning ? You khow, Sir,
after the depression, the Americans were
confronted with a very dangerous situation.
The President tried to bring legislation
which the Supreme Court again and again
struck down. It was in this context that
the then President of the United States had
to tell that the Supreme Court cannot be
allowed to be a third chamber which will
be arrogating to itself the power of mak-
ing laws.

My amendment does not try to abro-
gate any fundamental freedom. The Sup-
reme Court has introduced an amendment
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of the Constitution. The Constitution,
after the judgement in Golaknath’s case, is
a different Consiitution. What I am trying
to do by my amendment is to restore to
the people of India the Constitution, the
sovereignty, which belonged to them before
the Supreme Court took it away by a slen-
der majority of six to five, because to the
extent that we create this balance between
our people, their representatives in Parlia-
ment and the Supreme Court do we create
the necessary sanction for the smooth
functioning of the democratic set-up of this
country.

1 do not want an artificial conflict with
the Supreme Court. I am one who is
committed to upholding authority. But
the source of all authority in this country
is the people of India and it is their right
that has been infringed. Therefore, 1 sub-
mit, let us proceed to debate this amend-
ment and restore to the people of India the
sovereignty which has been tampered with
by the judicial process.

MR. DEPUTY-SPEAKER :
moved :

“That the Bill further to amend the
Coustitution of India, as reported by
Joint Committee, be taken into con-
sideratton.”

Motion

There is an amendment to the conside-
ration motion.

SHRI LOBO PRABHU (Udipi) : Sir, I
beg to move :

“That the Attorney General of India
be summoned to advise the House on
the constitutional validity of the Cons-
titution (Amendment) Bill, 1967 (4mend.
ment of article 368) by Shri Nath Pai,
M.P.”

1 have moved this motion because the
proposed Bill flies in the face of the Cons-
titution. [ have moved this amendment
because the Bill flies in the face of the
Supreme Court. 1 have moved this amend-
ment because the Attorney General, who
always advises the Government on laws,
was conspicuously absent when the Select
Committee considered this Bill.

SHRI.- K. LAKKAPPA (Tumkur) :
Parliament is the supreme authority. We
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have appointed the Advocate General and
the Attorney General.  (Iaterruptions)

SHRI LOBO PRABHU : I maintain
that this BiH flies in the face of the Consti-
tution, because in spite of this Bill having
received a record consideration, according
to Mr. Nath Pai himself, of several judges
and others, this Bill has not considered
some very vital questioans.

The first question which 1 want to ask
Mr. Nath Pai and those who are enthusias-
tic about the powers of Parliament is this :

What does the Select Committee think
about Article 13 ?

MR. DEPUTY-SPEAKER : Your sub-
missions are to be limited only to the
amendment, namely, as to why do you
want to invite the Attorney General ? The
scope of your amendment is limited to this
only. (Interruptions)

SHRI RANGA : What he says is that
this is against the Constitution and against
Parliament and so he wants the Attorney
General to come here and reply.

SHRI LOBO PRABHU : 1 am saying
that Article 13 has not been considered at
all by the Select Committee.

SHRI AMRIT NAHATA
Sir, I rise on a point of order. The usual
practice is that when amendments are
moved, they are moved. And when we
take up clause by clause discussion, then
only the speeches are made. Now, you are
allowing him to make a speech. Then
please restrict him to make a speech speci-
fically on this amendment only. Or else
you call the other Members as per the list.

(Barmer) :

MR. DEPUTY-SPEAKER : Uafortu-
nately it has not been understood properly.
He has moved the amendment at the consi-
deration stage and I have given him the
opportunity to just speak a few words. I
cannot allow him to go beyond that. First
of all, I shall ask the Law Minister to reply
and then we shall proceed further.

SHRI LOBO PRABHU : | am asking
questions and nothing more than this, My
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first question is this. Does Article 13 say
that the States will not have the power to
abridge Part 111 ?

SHRI S. M. BANERJEE (Kanpur) :
To this you will get a written reply.

SHRI PILOO MODY : I do not
know why Shri Banerjee is troubling us
here.

SHRI LOBO PRABHU: [ have
examined the proceedings of the Select
Committee and I have not seen it con-
sidered whether this particular provision
should be abrogated or not. It was never
posed if you want to amend Part III,
will you have to abrogate Article 13 or
not ?

MR. DEPUTY SPEAKER : You can-
not go into the merits of it. Your re-
quest, by this motion, to this House and
to Government is that the Attorney
General should be invited to throw more
light because you are not convinced about
this,

SHRI LOBO PRABHU : The question
remains unanswered.

SHRI PILOO MODY : At least he
can give the reasons as to why he should
send for the Attorney General. Hs must
give Teasons for that. (lnterruptions).

SHRL LOBO PRABHU : Are you
affaid of the reasons why I request iavit-
ing the Attorney General here ?

MR. DEPUTY SPEAKER:
conclude.

Please

SHRI LOBO PRABHU :
interrupt me.

Please don't
MR. DEPUTY SPEAKER : The time
is limited here.

Are we not
such limits

SHRI LOBO PRABHU :
having the freedom from
here.

MR. DEPUTY SPEAKER : Here I
would like to point out that 1 am only
giving you an opportunity since you have
m>rs:d the motion at the -early stage,
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(Interruptions). On this, I am quite clear
in my mind. So far as the invitation to
the Attorney General to come and answer
is concerned, you can speak. I cannot
allow you to go through the merits of the
case.

SHRI RANGA : He only wants to
develop his arguments. How do you know
as to what his argument is ? (Inrerruptions)

MR. DEPUTY SPEAKER : I will not
allow beyond the restrictive point.

st w2 fagrd awgd (ITTHYR) -
TR AGTT, WX AAVT GIET qZ
agf vz ¥9d f5 weEl AW F R
gaTaT A, 6 g2 o werw Tran § fag
At A A gATr I g, @ f)
AT 7 I AT g F47 @A faar ?
o9 I AF W@ § | AT I A qG
_E

MR. DEPUTY SPEAKER: If I give
him the latitude to pose all the questions,

he will go on labouring the other points in
his mind instead of inviting the Attoraey

General here to throw some light. That
would be the position.
Now, confine your remarks to this

only.

SHRI LOBO PRABHU : Why did the
Joint Committee not recommend the abro-
gation of article 13 ? Secondly, can arti-
cle 13 co-exist with the amended article
368, because, as long as article 368 co-
exists it is a contradiction of article 13.
Then, if article 368 contains a provision
that it will apply also to article 13, then
article 13 should go. Otherwise, it is
meaningless.  Thirdly, the suggestion is
that the marginal heading should be
changed from “Procedure to amend” to
“power to amend”. Now, the power to
amend must be in the powers of Parlia-
ment, and the powers of Parliament are
given in article 105. I would like the
Attorney-General to explain why it should
not be made in article 105, instead of in an
article which is procedural.

This is sQ much as the Bi'l goes. It
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flies into the fage of the Constitution, it
fliss ipto the fase of the Gupreme
Caurt

MR. DEPUTY SPEAKER : He should
conclude now.

$SHRI LOBO PRABHU : Sir, it is
diffiqult to develop a thoyght ip a compli-
cated subject like this, if you go on inter-
rupting every minute.like this.

MR. DERUTY-SPEAKER : Normally,
1 dispose of such amendments without
glving an ppportunity to the Mamber. The
hog. Member who makes the motion pre-
sumes that the House is ignorant of the
remifications and camplications of the law
and, therefore, the Atiorney-General
should be iavited. That s his presump-
tion. On that basis, he has moved an
amepdment and | have peormitied him to
speak.

SHRI LOBO PRABHU: |
three points to make.
ope.

have
I have made

MR.DEPUTY SPEAKER :
congclude soon.

He should

SHRI PILOO MODY : Sir, you have
already spoken more than he has

spoken.

SHRI LOBO PRABHU : The Supreme
Court has clearly said that Parliament has
no power to amend Partlll. Now, is
this House trying to bring the Supreme
Court into coatempt ..(Inrerruptions). Sir,
it is very dificult for me to continue if you
cannot coatrol the House. Is this House
trylag to bring the Supreme Court into
contempt by saying that the judgement is
by a majocity of one vote? Ata time
when thers is contempt for law all over the
countey, it is the iotention of this Houso
that it should set ua exampie by itself say-
iog ‘We have no regard for the judgement
of the Supreme Court, because it is only by
a majority of one voie™ 7 This caanot be
the intention of this House. This House
was not meant 0 come imto coaflict with
the Suproms Coun, this House was not
meant t0o bring the Supssme Court iato
contempt. 1 would likp the Attosaey-
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General to come and give his opinion ea
this point.

Thirdly, Shri Nath Pai has quoted a
lot of rulings and he has exhausted all
authorities, old and new, available to him.
One simple thing he has not said. He is
releasing a Frankenstein moaster, because
it attacks not only the right to property,
but it attacks many more funda-
mental rights, the right to speech,
the right of minorities and Scheduled
Castes, the right to occupation, the right
of language and so on. Is it the intention
of this House that these rights should be
exposed to be amended by anyone? It is
not a question of the power of this House,
it is not a question of the competence of
this House ; it is a question of the com-
position of this House. One day it may
be full of people who have no respect for
the Constitution ... .. (interruptions).

SHRI S. M. BANERJEE : Sir, |
rise on a point of order ...(Interruption).

MR. DEPUTY SPEAKER : Every
Member here has tauken an oath of allegi-
ance to the Constitution ..... (Interruption).

You will have to withdraw that......
(Interruption). This will be withdrawn... ...
(Interruption).

SHRI LOBO PRABHU: 1 do not
mind withdrawing... ... (Interruption).

MR. DEPUTY SPEAKER : He has
withdrawn ... . (Inrerruption).

SHRI LOBO PRABHU: What 1|
would like to say is about the future

Parliament. 1 would like to point out
to my hon. frieads, who are so excited,
that only two days ago they exhausted
every fundameatal right to defend their
own position. Law defends the weak ;
law is for the weak and the moment you
subject fundameantal rights to their ero-
sion, it is the weaker section of the popu-
lation which is exposed. This is what
I would like to be explained. I would
like each one sitting here to lay his haad
on his heart and say if we should go in
for a piece of legislation which is contrs-
dictgry to the articles of the Coastitution,
which is contemptyous of the Supreme
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Court’s decision and which is defying and
igooring the rights of the people. On
these questions | demand in the name
of the people of this country that the
Attorney-General be summoned here to
advise this House.

SHAI AMRIT NAHATA : Sir, I rise
on a point of order.
SHRI PILOO MODY : Shri Lobo

Prabhu threw a hat and he found thirty
wearers |

SHRI AMRIT NAHATA : | draw your
kind attention to rule 344, sub-rule (2) of
which says :(—

““An amendment shall not be moved
which has merely the effect of a nega-
tive vote."”

DEPUTY-SPEAKER : That is
The hon. Law Minister.

MR.
not correct.

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : Mr. Deputy-speaker, Sir, | am
sorprised that my learned friend moved
an amendment to this Bill requesting the
presence of the Attorney-General.  That
is never done. Rule 77 says what motions
may be moved on the presentation of the
Select/Joint Committee Report. | can
never conceive of an amendment to 4 Bill
calling the Attorpey-General to be present
in the House to clarify certain positions.

SHRI ATAL BIHAR! VAJPAYEE :
It is a motion.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : There always can be such
a motion as the hon. Member has moved.
There be an d t to the Bill
to that effect.

SHRI GOVINDA MENON : | agree
that there may be a motion like that but I
submit that there is no need to call the
Attorpoy-General in this matter.

SHRI PILOO MODY : Now he is
objecting against the motion.

SHRI GOVINDA MENOG) That is
my view. If my hon. friends would read
the report of the Golak Nath casc’ as
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reported either in the Supreme Court
Reports or in the All Iadla Repotter .....
(Interriprion)
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SHRI LOBO PRABHU : Would you
like to answer my arguments ?

SHRI GOVINDA MENON: I can
answer your arguments also.

If the House is desirous of knowing
what the views of the Attorney-General
are on this matter, they will be seen in
the report of the case where the Attorney-
General appeared for the Union Govern-
ment and advocated the polnts of view
which are upheld by tive minority judge-
ment in that case.

SOME HON. MEMBER : No.

SHRI1 GOVINDA MENON : As to the
points that have been raised by Shel
Prabhu, I must with great respect to him
say that there is no merit in those points.
He says that the powers of Parliament
are included in article 103 of the Consti-
tution. In article 105 the power of
Patliament with respect to matters which
ure not leg ive are But if
he will go to the chapter in which articles
245 and othérs appear, he wiN sce that
there is something known as legisiative

Py

a4
ateda.

powers. For example, in Chaptet |
of Part Xl—the chapter heading is
Distribution of  Legislative  Powers —

Article 248 speaks of residuary powers
of legislation ; article 247 speuks of power
of Parliament to provide for the establish-
ment of additional courts ; article 249
speaks of Parliament (0 legistate with res-
pect to a matter in the State List, etc.
There is something called the logislative
power ; there is also something kaowan as
constituent power. The Joint Committes
wanted to change the marginal pow to
article 368 by way of abundant precaution
to show that article 368 does not merely
lay down procedure but aiso conteins i it
the power of amendment.

1600 brs.

Article 368 o our Constitution is s
copy of an article in tbe Austtéids” Comati-
tution where also it {s said ‘précédaFe to
amend’. Where ‘proceliuré 1o shiead’ is
given, it implies (hat theré fs the power to
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smend also. What is attempted by the
Joint Committee s to change the marginal
note to show, by way of abundant precau-
tion, that article 368 contains the power to
amend also.

. 1 do not consider that it is necessary
that the Attorney-General should come
here to clarify any point. It is only a
division of opinion in this House whether
the power to amend all parts of the Cons-
titution should be vested in Parliament or
not. There are some friends who think there
that the power should not be there and
are other who think that the power should
be there. No legal point arises in this
matter.

As far as his view that we are disregard-
ing the judgment of the Supreme Court, my
sybmission is that whenever the Supreme
Court or a High Court comes to a decision
on account of certain lacuna in the legis-
lation which they point out, this House,
times out of number, has passed laws to get
over the difficulty. Take, for example, the
recent judgment of the Supreme Court re-
garding passports. They gave a certain
decision pointing out that the position in
law is such and such, etc. So, Parliament
stopped in to get over the difficulty. It is

16.09 brs,
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not unusal for Parliament to legislate to get
over a decision by the Supreme Court. If
this amendment goes against the funda-
mental principles of the Constitution ... ...
SHRI RANGA : Fundamental Rights.
SHRI GOVINDA MENON : ..... my
learned friends on the opposite side need

not be anxious. They can go to the Sup-
reme Court and get it struck down, if

possible.

MR. DEPUTY-SPEAKER : Now, I
put it to vote.

SHRI LOBO PRABHU: Will you

answer why dono’t you amend article 13 ?

MR. DEPUTY-SPEAKER :
more. I put it to vote.

Nothing

The question is :

““That the Attorney-General of India
be summoned to advise the House. on
the constitutional validity of the Cons-
titution (Amendment) Bill, 1967 (Amend-
ment of article 368) by Shri Nath Pali,
M.P.”

The Lok Sabha divided.
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Kioder Lal, Shri

Kripalani, Shrimati Sucheta
Kuchelar, Shri G.

Kundu, Shri 8.

Kureel, Shri B. N.

Lutfal Haque, Shri
Mabajan, Shri Vikram Chand
Mabaraj Singh, Stri
Mabishi, Dr. Sarojiei
Malbotra, Sbri Inder J.
Maran, Shri Murasol
Masurlya Din, Shri
Mebta, Sbri Asoks
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Virbhadra Singh, Shri
Vyas, Shri Ramesh Chandra
Yadav, Shri Chrandra Jeet
Yadav, Shai Jageshwar

MR. DEPUTY-SPEAKER : The re-
sult® of the division is : Ayes : 25 ; Noes :
128.

Constitution

The motion was negatived.

MR. DEPUTY-SPEAKER : Mr. N. C.
Chatterjee.
SHRI LOBO PRABHU : The Swa-

tantra party should open the debate, being
the largest Opposition group.

MR. DEPUTY-SPEAKER: 1 have
called Mr. N. C. Chatterjee. I never
thought that any member from this side
would raise an objection to this.

SHRI RANGA : It is our right to
speak first.
MR. DEPUTY-SPBAKER : On this

Bill, there is no question of right......
(Interruptions),  This is a Constitution
(Amendment) Bill. 1 retognise the party
spokesmen ; [ will glve them an opportu-
nity.

Mr. N. C. Chatterjee.

SHAI N. C. CHATTBERIJEE (Burdwan):
The Bill was first introduced by Shri Nath
Pai in this House. We discussed this Bill
in this House for four days. Then on the
motion moved by the hon. Law Minister,
the Bill was referred to the Joint Com-
mittee. You, Mr. Deputy-Speaker, were
the Chairman of the Committes. I must
say that the Committee called almost all the
Jurists for giving evidence You remember,
we called almost everybody . ...

SHRI J. B. KRIPALANI ;
were against it were oot called-...

Thoss who

SHRI N. C. CHATTBRIEB: No ;
that is not correct. The Commaittée citled
almost everybody, thewe whe werd-fér and
those who were agafst it...
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SHRI J. B. KRIPALANI : I was not
called ...

SHRI PILOO MODY: [ was also

not called in spite of the fact that I asked
to be called six times | They did not want
adverse testimony.

SHRI N. C. CHATTERJEE: We
called the best juristis. 1 remember, Sir,
that the Attorney-General of India came
and gave his opinion. Not that the Bill is
perfect, but he pointed out certain amend-
ments to the Bill. 1 have myself moved
certain amendments. The whole thing is
this ; the main question is this, namely,
who has got the power to amend our cons-
titution 7 The Supreme Court have not
said that we have no power to amend with
regard to the fundamental right ; but they
said, you have no power to abridge, but
you have got the power to amend for the
purpose of extending it, for the purpose of
expanding it. But, Sir, the whole guestion
is this : The Supreme Court settled this
‘aw in the year 1951 by a judgement deli-
vered by Mr. Justice Patanjali Shastri and
it was unanimous—not that this point was
not taken, this point was taken. Sir, in
1952, in the Supreme Court Report, page
88, it js reported. The Counsel’s arguments
were all noted. Mr. P. R, Das, a great
barrister, and ex-judge of Patna High
Court appeared. He appeared in Shankari
Prasad’s case. All the other jurists and
advocates appeared. One counsel argued
that article 368 must be read subject to
article 13 (2). The whole question before
this Parliament is this : Should article 368
be read, subject to article 13 (2) ? If that
is so then, of course, law includes comstitu-
tion amendment, and if a law is bad then,
that must be declared void. The
Supreme Court, after careful consideration,
said : That is not the correct view. The
arguments of the counsel wore negatived,
And a very fine judgement was delivered by
Mr, Justice Patanjali Shastri; He said :

“Having regird to the comsidera-
tious...we aré of opihiton Miwt i the
context of Article 13, law mtist be
taken to mean rdles dnd régutations
made in exercise of otdinary Iﬂ_ﬁﬁ}lvc

*The following Members.also recorded
A YES : Shri Lobo Prabha.

NOES : Sarvashrt K. Suryaneruyana,

their votes t—

Badrudduja, and K. Lakkipgha.
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power and not amendmeant to this cons-
titution within the oxercise of constitu-
tiopal powers.”

The result is, Article 13 (2) dees not
affect amendments made under Article 368.
That was the view taken in 1951. Asa
matter of fact, Sir, it gave great relief not
merely to Bihar but all otbers ; the Bihar
land reforms Act was declared illegal by
the Patna High Court ; that was declared
legal here, after this amendment. Not only
that, Sir. They pointed out that the two
things are separate. Article 13 (2) says :

‘ The State shall not make any law
which takes away or abridges the rights
conferred by this Part and any law
made in contravention of this clause
shall, to the extent of the contraven-
tion, be void.”

Now the question is, what is the mean-
ing of the ward ‘law’ ? They pointed out
that it cannot cover Article 368. Therefore
the law wus clarified. The law was made
clear. And, Sir, all the Acts, all the Bills,
passed by the different legislatures in India
became valid because of that judgement.
From the 26th January, 1950 our constitu-
tion was promulgated. In 1951 the law
was settled. From 1951 upto February
1967 the law was the samo. Not only that,
Sir. Kindly look at Article 368.

With the greatest respect to the Chiel
Justice who delivered the judgment, I must
point that 368 not only shows a basic pro-
cedure for amendment of the Coatitu-
tion...

SHRI J. B. KRIPALANI : Written
procedure.
SHRI N. C. CHATTERJEE : Ia the

Berubar! case, the Supreme Court pointed
out that the preamble or headline or bead-
ing cannot possibly affect the contours, of
the whole section. Look at the coatour.
*Upon such assent being given to the Bill,
the Coanstitution shall stand amended in
accordance with the provisions of the Bill™.
Kindly see 368. After we pass this Bill
with the requisite majority in this House
and in the other, it goes to the Presideat,
and upon the assent of the Presidont being
given to the Bill, the Constitution shall
stand amended in accordancy with the
terms of the Bill,

AGRAHAYANA 8, 1890 (S4KA)
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In ‘Sankari Presad’ and slso in Sge/jan
Siagh's case the Supreme Court poiated
out that the language here is that ‘the
Constitution shall stand amended’. The
Caonstitution muyst be the whole book ; it
does not say this part or that part, or any
part apart from Part I1I. It does not make
any exception in the case of fundamental
rights.

Therefore, the coanstituent power, the
sovereign power, the supreme power, the
legislative power lies with us, and that is
the law. What emerges after the passing
of the Bill and assent of the President be-
ing of given is that this book, the Canstitu-
tion book of India, shall stand umended.
That was the view taken.

I have been trying my best, in Parlia-
ment and outside, not to allow aay fuada-
mental right to be abridged. In this
Parliament, | have delivered many speeches.
Bvery time any Bill would come to curtail
these rights, I had to fight it.

You remember the terrible disaster
which took place in Bengal after partition.
Lakhs and lakhs of people came (rom Bast
Pukistan and settled near Calcutta. They
all came in 1947 und 1948. Thousands of
people actually occupied some of the big
palaces in Calcutta. Ultimately, they
would not go back either to Pakistan or to
uny other place outside Bengul. They stuck
to the place. There was a great demand
for regularising the position of these
unfortunate people. Dr. Bidhan Chandra
Roy was Chief Minister then. He got a
Bill passed ia, I think 1955. In that they
said we will acquire the property but that
compensation shall be paid on the basis of
the price of August 1948 because they held
that in 1948 all these reflugees had come
and those poor pecople had no other place
to go.

16 19 hrs,
[Stri R. D. Bhandare /n the Chair)

Dr. Roy approached me and asked me
to fight for the Act ia tho Supreme Coart.
That Act was struck down by the Coust
because they held that you have got no
power to change any fundamental right in

this way, by ordinary legisiation. It is
réported in SC 1954 p. 170.
That crested the difficulty. Feor tha(
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reason, i.c., the judgment of the Supreme
Court, the Constitution was amended.
Mr. Justice Patanjali Shastri took the view
that compensation must be paid in com-
plete {ndemnification. You cannot have
complete indemnification in 1955 by paying
the market price of 1948, although they all
came and settled in 1948 and the landlords,
owners were ousted at that time.

So the Constitution was amended. Can
you say that it was badly amended,
illegally amended, improperly amended ?

SOME HON. MEMBERS :
never.

No,

SHRI N, C. CHATTERJEE :
question of bumanity.

It is a

1t is a question of moral and human
rights. Therefore, you have got to see
what the position is. In the next case
of Sajjan Singh in 1965, Vol. I, Supreme
Court, page 933, Chief Justice Gajendragad-
kar delivering the judgement sald the same
thing. The point was argued by one
counsel after another that the judgment in
Shankari Prasad’s case should be reviewed
a8 it was not good law. The majority of
the Judges said in that case in 1965 that
the contention for reconsidering the
judgment in Shankari Prasad's case had
absolutely no justification, that the power
conferred by article 368 on Parliament
could be exercised both prospectively and
retrospectively. Then they said that the
power conferred by article 368 iecludes the
power to take away fundamental rights
guaranteed by the Constitution. What
Mr. Nath Pai's Bill waats to do is to res-
tore what Justice Patanjali Shastri and
Chief Justice Gajendragadkar said, namely
that the power conferred by article 368
includes the power to take away the tunda-
mental rights guaranteed by Part [II. If
this is correct, this Constitution shall stand
amended and that means every part of the
Coastitution.

AN HON. MEMBER :
article 13.

Iacluding

SHRI FRANK ANTHONY : If you
take away article 32, nothing will remain. .

SHRL N, C. CHATTERJEB: That
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will be bad for lawyers, but who is the
man in India who is going to stand up in’
Parliament and say that it should be
removed. Nobody will do it.

We have a Constitution which is better
than that of America and Australia. We
have not merely conferred fundamental
rights on our citizens, but deliberately
conferred remedial rights in this Constitu-
tion. When I argued a case in the
Supreme Court, Mr. Satalvad said that I
should first exhaust the High Court in
Bengal and then come to the Supreme
Court, that I could not straight-way come
to the Supreme Court. I said that under
article 32 I bad the isherent right to come
to the Supreme Court for the vindication
of my fumdamental rights, and the Supreme
Court upheld that and over-ruled Mr.
Setalvad’'s argument. | am pointing out
that we have not only given remedial rights,
but we have made the remedial rights
fundamental rights under article 32. There-
fore, do not think that because Mr. Nath
Pai has introduced this Bill, if this Bill is
passed, anybody will possibly say, uniess
he i3 a lunatic. that article 32 should go.
We are very proud of it, proud of our
remedial rights, and this is the most amaz-
ing thing that in this couatry of 50 crores
of people you can go to the Supreme
Court straight for the vindication of funda-
mental rights. Mr. Nath Pai's Bill Is not
makiog any atrocious attempt to do some-
thing which is improper. He is simply
trylng to restore the judgment of Justice
Patanjali Shastri, to restore also (pfudg-
ment of learned Judge, Justice ndra-
gadkar. «

My learned friend read out a passage
from the man who piloted the Constitution
Bill, Dr. Ambedkar. He said : ‘“‘Show
me any Constitution in the world so facile
as this.” Therefore, the Coanstitution-
makers did not waot to make it so rigid.
Cortainly they wanted to make it difficult
to amead the Coastitution. They put it
on a high pedestal, made it transc \]
but not so high as to make it unapproach-
able and also uatouchable by Parliameat.
The whole question is this. Who can
amend it—Parliament or the Supreme
Court, the chossa represeutatives of the
people or some members of this judiciary ?
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Actually, if we go to the Supreme
Court, 12 Judges have decided now in
favour of this. Art. 368 operates in one
field and Art. 13 (2) operates in another
field. 1 am reading a passage from what
Pandit Jawahar Lal Nehru said on 11-11-
1948 :

“And remember this. While we
want this Constitution to be as solid
and permanent as we can make it, there
is no permanent permanence in Consti-
tutions. There should be a certain
flexibility. If you make anything
rigid and permanent, you stop the
nation's the growth, the growth
of a living vital organic people. In
any event, we could not make this
Constitution as rigid that it cannot be
adapted to changing conditions.”

Therefore, he pointed out, deliberately the
Prime Minister of India who was also one
of the Constitution makers, pointed out
that we should not make it so rigid as to
be absolutely unchangable and unaltera-

able. Parliament performs dual functions.
One is legislative. Another function is
constitutional. We are really a consti-

tuent assembly in another form.

SHR! RANGA : No.

SHRI N. C. CHATTERJEE : We are
a Constituent Assembly while functioning
under Art. 368. (/nterruptions) Under Art. 368
we are a Constituent Assembly but certain
safeguards have been imposed.

Mr. Justice Bachawat--one of the
Judges of the Supreme Court, has quoted
one paragraph ; it is not that he has found
it out. Mr. Nath Par has pointed out
this thing—says that you cannoot legislate
for ever you cannot legislate beyond the
grave, you cannot lagislate beyond your
goneration, if you do that you are doing
something improper. He has pointed out
that it should not be done. | am reading
the judgment of Justice Bachawat —page
925 of 1967 Supreme Court report :

“There never did, there never will,
and there pever can, exist 3 Parliament
or any description of man, or any
generstion of men, in any country.
possessed of the the right or the power
of binding and cootsolling posterity
10 the ‘end of time'."
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This sentence Mr, Nath Pal quoted. Then
the hon. Judge goes on to say :

“Bvery age and generation must be
as free to act for itself in all cases as
the ages and generation which proceeded
it. The vanity and presumption of
governing beyond the grave is the most
ridiculous and insolent of all tyran-
nies.”

It is living and not the dead that they
have to be accommodated. I am there-
fore submitting only what Mr. Setaivad
pointed out. It should be done with
certain safeguards. He said ‘Omit all the
the refereaces to law’. There is also my
amendment to that effect and | am happy
that 1 am in his company. Otherwise
that will only encourage the people to go
to the Supreme Court.

1 ought to tell you that there is no
majority of one even by which it can be
said that it is done by prospective over-
ruling. It is a fantastic doctrine imported
from America. With the greatest respect
I do not subscribe to that, and I submit
that what five judges have said is fallacious.
Our constitution says that the law shall
be void in such circumstances, and so,
how can a void thing be prospectively
overruled ? It is bad, and therefore, there
is no legal existence. How can It be given
any validity 7 That is the point they have
made. One Judge said what is a little
startling. He said that Parliament has the
power to amend the Constitution but not
in this way. His Lordship said thst
Parliament can by law constitute a Coasti-
tuent Assembly and say whatever law shall
be passed. Therefore. these 520 Members,
the chosen representatives of the people,
can appoint 50 or 52 men and say, “You
are the Constituent Assembly and you
shall do whatever you like, and that shall
be the law.” What cannot be done
directly cannot be done indivectly. That
is the first principle.

I therefore submit that this Bill merits
the closent atteation of Parliamest and
could be adopted with certain modifica-
tions.

SHRIMATI SHARDA MUKEBRJEE
(Ratoagirl) : Mr. Chalrman, Sir, | am
spoaking immediately after my learned
colleague Shrl N. C. Chatterjes who has
hed many years of experieace in legal
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matters and constitutional matters. 1
shall try to dealt with this much more on
a basis of how it can affect the citizens
of India. This is the first time since the
Constitution came into being, in 1950, that
we are coafronted with the question of
whether or not Parliament can amend the
fundamental rights. As late as 1965, in
Sajjan Singh’s case, Chief Justice Gaiendra-
gadkar had pbserved that “In our opinjos,
the expression ‘amendment of the Consti-
tytion’ plainly and upnambiguously means
amendment of all the provisjions of the
Copstitugion.” Therefore. in 1967, when
Sajjan Singh's case came up and the judg-
mens came out, there was a direct reversal
of this judgment. An eminent jurist, Mr.
Setalvad, said in his evidence, as to why the
Supreme Court in lts judgment has made
ceftain referepces has expressed certain
douﬁts about Puhnmem With your per-
qnsllon. T shall quote :
“You must not forget that judges
after all human bejngs and they are

nffected as much by other things
happemn' Outslde as an ordinary
citizen can to a lesser extent, ajthough

!pgx hold their balange and keep their

mind more balanced and even.”

I thipk we would be right in presum-
ing that wheo the Supreme Court’s judg-
ment included a certain ban on Parlia-
mept's future powers to enact laws which
may abridge or take away the fundamental
rights, the¢ Supreme Coupt was being in-
fluenced by the state of conditions in our
coyntry todsy. They have said, us Shri
Nath Pai quoted,—

“We therefore declare PRarliament
will have mo power from the date of
this decision to amend any of the pro-
visions of Part 1§ of the Constitution
80 as to take away or abridge the
fundamental rights coshrined therein.”
If the Supreme Court had just limited

its qRservations to the praperty question,
I do nqt think there wpuld bave been this
potiesable reaction from Pagliameat. But
to the extent these words pre-suppose that
Parliament will enact laws which will
destray \he very foyadationy af puy demo-
cracy, it ig, I gubmit with due respect to
the witdop and experisnce of the leatned

a gtep beyond their legitimate
mq ion. They can by all means des-
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lare that an Act of Parliament is uftra vires
of the Constitution, for in doing that, they
are merely interpreting the Constitutiqn.
But can they presume that Parliament wi))
enact constitutional amendments whjch
would restrict or destroy all or any of the
other six fundamental rights, excluding
property rights 7 1f such a situation
should arise in the country, democracy as
we understand it would have ceased to
exist.

There is instability in the State legis-
latures and we have to admit that the
legislators have not kept up the mandate
they received from the electorate. There
are also frequent outbursts of violence.
There are disturbances in the country which
cause us anxiety. These may well have
influenced their lordship in the pronounce-
mcnt  of their judgment. The gnestion
before us now is, in the event, what does
Parlianient do to cope with the present
situation ?

Article 144 gives power to the Supreme
Court to declare the law of the land. As
the position is today, therefore, the funda-
mental rights cannot be altered or abridged
by Parliament. The Supreme Court is the
highest court of appeal and our Constitu-
tion has invested it with authority to pro-
nounce judgments in matters of dispute
between the States and the Government of
India, in disputes arising between the in-
dividual and the State, and in cases involy-
ing a substantial question of law or the
interpretation of the Constitution. Can
we then say at this juncture, when the
Supreme Court has put a ban on Parlia-
ment, that we shall have a direct confron-
tution, or direct retaliation ? If Parlia-
ment were honest, I think it would go to
the source of the trouble and have the
courage to say that we shall amend article
13(2). That is one possibility. | am
merely suggesting the possibilities before
Parliament. One possibility is that Parlia-
ment can go straight to the point and say,
“‘we shall amend article 13(2)" and take
the chance of the Act being struck down
by the Supreme Court.

The second possibility is, Parliament
cag, as it iy dape in this Bill, go round and
try to amend articlo 368. This has be-
come, if | may say so, & very old habit i
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our country that where we cannot resist
injustice and fight a straight dbattle, we shall
80 round the law, try to subvert theé law
and try to circumvent the law. That is
the question before us. Parlismént does
not amend article 13(2), which in any case
in its origina! form does not permit Parlia-
ment to amend the fundamental rights in
such a way that they would be abridged or
taken away.

So, the Parliament, if it chooses, as
Mr. Nath Pai's Bill has provided, can get
round it by amending Article 368. What
does Mr. Nath Pai's Bill say ? Mr. Nath
Pai's Bill says first of all that we change
the nomenclature in respect of procedure
for amendment. Article 368, as Mr. Nath
Pai puts it, confers the right of amending
to the Article. Secondly it says that Par-
liament may amend any provision of the
law in accordance with the procedure laid
down. And then it adds Part 11{ and then
it says that notwith-standing anything said
in Article 13, Clause (2), which debars
Parliament from touching the fundamental
rights. It says :

“Notwithstanding anything contain-
ed in Article 13 shall apply to any law
in pursuance of this Article."”

So, Sir, we have only in fact continued
the process, which has been, shall I say the
process, very familiar, that we always cir-
cumvent the law. Here lies the rcal dan-
ger. When you say that rule of law shall
prevail, it means, first of all, that you
have respect the law ? Why do you res-
pect it 7 Because, you have the confidence
that the Jaw will be administered without
favour or without fear.

Now, Sir, I ask you that if Parliament
allows this precedent of subverting the Con-
stitution, of sub-verting tbe spirit of the
Constitution, it means we do not respect
the Constitution. The Constitution says
that the Supreme Court is the supreme
authority to administer the law of the land.
So, we say that we respect that. But, we
shall find a way out of it.

Then, Sir, if the poople say that ‘Parlia-
mient has passed a law, but we can find a
way of getting out of it,’ Can you blame
them ? Thisis in fact what is happening.
THs Parliarent passed the Land Acquisi-
tion Acts. What is our experience ? The
Lend" Acqeisition Acts have beea used by
certain Chie! Ministers for acquiring lands
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from the poor people and to hel| lheir
friends and relations. This Parliag

passed thé Industrial Poﬁcy Kesolulfon
And what is our experience ?

W i qot (&)
a9 wifeEe f‘m § wn a«ﬁ x
& agt frealY Ter ffo

SHRIMATI SHARDA MUKERJEE :
We have created monopolies. This Parlia-
ment, over ahd over again, passed Tegista-
tion which the peoplé do' not respect. I
submit to you, Sir, thit the supréfiacy of

L-lll

Parliament will codi€ into beid§ the
day people revpbct Acts of Parlla.
ment. Can you expect them to hive

itas long as Parllameot fludé ways' aMd
means of killing the vety sdul of the Cods-
titution ?  Mr. Chatterjee Is a very able
advocate and | am perhaps not as abié as
him ? 1 say that this thing will affeét the
people. Will the peopie have the confidence
if Parliament itself says that we sh&ll sub-
vert the Supreme Court's decision ?

Therefore, Sir, what is the sure way
out of this? We do not want this impajse
to continue. Then what is the way ? The
Coastitution itsell provides a way out. It
provides by Article 143 that you can 80
back to the Advisory Councils of the Sup-
reme Court and ask them to reconsider
their opinlon. Perhaps, this will affect the
vanity of Parliament and this will alfect the
supremacy of Parliament. But this would
ensure the confidence of the people that
there is the Supreme Court whose authoriiy
Parliamént does not watt to infringe.

16 4S hrg

(Mc Deputy-Speaker in the Chair)

Now you talk of democracy and the
constitution  In the 20th century the
Weimar Constitution was supposed to be
the best democratic constitution ; absolute-
ly flawleis.  What happened ?  There’
emerged Hitler out of it. So, it is not the
word or letter of the Constitutioa. it is aot
the interpretation of the Constitution, by
the lawyers, it is the extent to I“d’l the
people support the Cosstitutipn that w-
ters. Therefore, [ say, after 20 years Pulh-
ment has the opportunity, occasion, t y
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acknowledge that it is not supreme to this
or that, that it does not question the autho-
rity of the Supreme Court and that it agrees
to work in conformity with the Constitu-
tion for the enactment of legislation.

I ask you this question. What do we
gain by this amendment ? Whom are we
trying to fool ? This is like a man who
cheats himself while playing patience. He
thinks he will finish the game soon by
cheating himself. He is not fooling any-
body else ; he is fooling himself. This is
not a matter for quibbling. Let us con-
sider what the Bill does. It is argued that
it is purely an enabling measure. True,
until Parliament acts upon it nothing dra-
stic is going to happen. What has happen-
ed, unfortunately, is that instead of con-
sidering this on a rational level, the dis-
cussion has descended (0 an emotional
level.

When you are considering the freedoms
guarnteed to the citizens—leave alone the
property rights ; besides that, there are six
other fundamental rights—I do.not under-
stand what is this question of socialism and
capitalism and that sort of thing. How
are they relevant ? Property rights are
separate in any way; Land Acquisition
Acts remain ; we can have turther agrarian
reforms and further restrictions on property.
But, surely the rights which are guaranteed
in our Constitution to remove the insecu-
rity which a minority community feels,
the political conditions prevailing in the
country, these have to be taken into consi-
deration.

I would say that it would be very
wrong at this time to continue the conflict
between Parliament and the Supreme Court,
and 1 do not think that this Bill is going
to end it.  So, out of the three alternatives
perhaps the most moderate, perhaps the
most reasonable is that we should refer the
matter to the Supreme Court. But if the
fundamental rights have to be touched, I
for one would say that I have not got the
mandate from my electorate. How could
1 go back to the electorate and tell them
that 1, on their behalf, have given Parlia-
ment the right to abridge or take away
their right to speech or freedom of associa-
tion or freedom of religion or the other
50 many freedoms which have been guaran-
teed to them in the Constitution? This
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is not a matter which Parliament can by
two-thirds majority decide. BEven if this
Bill is passed, it would be almost impossi-
ble to make it effective because you have
to refer it to at lsast SO per cent of the
State. That, in itself, is going to create
trouble. So, acquiring this enabling power
is just an affront to the Supreme Court and
I do not understand the value of it.

st wagw T W (qEiT) W A
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afl &ar g | Afwa & qwwar § fe gfa-
ardy AT 9T N uHeNz § 73 A § WK
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MR. DEPUTY-SPEAKER : The hon.

Member will get an opportunity when 1
ask him to move it, not at this stage.

SHRI SRIRAJ MEGHRAIJJI DHRAN-
GADHRA (Surendranagar) : If I may
point out to the hon. Member, his amend-
ment is no different from the one that I am
moving.

Mr. Deputy-Speaker, 1 share Shri Nath
Pai’s faith in the people of India and it is
for this very reason that my amendment
provides for a referendum.

Before I go to that, I should like to
make one or two observations on the points
made by my learned friend, Shri N. C.
Chatterjee. He says that article 368, on
the amendment of the Constitution bas the
words :—

“the Constitution shall stand amend-
ed”. Meaning that every part of it is
amendable.

1 may point out that actually the words
are :—

“the Constitution shall stand amead-
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ed in accordance with the terms of the
Bily,”

Elsewhere in the Constitution, the
Constitution provides what the terms of
the Bill may be or what they may not be.
As to Constitutions being vital, living,
dypamic instrument; nobody has ever
denied it When Shri Nehru said that he
had not made the Constitution *‘so rigid,”
he meant surely that he had made it ‘“‘partly
rigid”’, that there was some rigidity about
it. A house can be repaired and renovated
but in repairing or renovating a house one
does not change the foundations of the
house. That is the point. 1 hope, hon.
Members will bear it in mind.

Sir, the Constitution, the Polity of
India, stands at a fork in the road. The
passage of the Bill presently before this
House or its rejection at the hands of
Parliament will determine for all time the
future of democracy in this country.

The Constitution of a country is its
supreme fundamental law. But a political
or statutory Constitution does not embody
and exhaust the whole of the fundameantal
social law or constitution of a people or
society. The political constitution, whether
written or unwritten, is but a part of the
total social constitution. The latter, which
governs all social and organic relationships,
is a product of long evolution, the result of
generations of social experience and wis-
dom.

A written constitution simply codifies a
part of the fundamental constitution. Its
primary concern is the superstructure of
society, the body politic, rather than its
foundations. But some written constitu-
tions go further than this. They touch the
foundations of society. Ours is one. Not
all constitutions embody a declaration of
fundamental rights. But this does not
mean that those societies do not possess
fundamental rights or that they are not
recognised and enforced by their legislatur-
es and their judiciaries.

The wise and farseeing framers of the
Constitution of India saw fit to delve into
the foundations of society, to pick out
what they thought was essential, and they
included a statement of Fundamental
Rights in our Constitution. The object of
their doing so was to give these rights
pre-eminence ; to invest them with an aura
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of sanctity ; to guide, curb, and inhibit the
future rulers of society and to make these
rights—whether of maijorities, minorities,
or individuals, — justiceable in the courts of
law. These natural rights belong to the
people and are a part of the fundamental
constitution of any civilised society. The
object of selecting these particular rights
and codifying them was not to expose them
to the pover of passing parliaments but to
safeguard them from legislative interference.

Otherwise, what was the object of
codifying them at all ? Sinze most of these
rights are natural rights in any democratic
society, the future legislatures might have
been trusted to respect them as the Jjudi-
ciary was bound to enforce them. It is,
therefore, clear that the object was to place
these fundumental rights beyond the reach
of the ordinary legislative process.

16.55 brs.

[Mr. Speaker in the Chair)

This object is fully revealed and cate-
gorically stated in article 13, the fateful
article, of the Constitution.

As I have said, the Constitution is not
exhaustive- Noither is the Part of Funda-
mental Rights. If | may give a homely
example, the love of a mother for her child
is something natural and fundamental. It
does not find a place in Part 1II. But if it
did, it would not mean that it would then
come within the reach of Parliament and
that it could be snatched away by a two-
thirds majority or even by unanimity. Nor
do I believe that any judge worth the
name would fail to recognise, uphold, and
enforce such a fundamental thing in society,
whatever the consequences.

The bistoric reasons for including a
statement of Fundamental Rights in our
Constitation has been most cogently dealt
with by Shri Justice Hidayatullah (as he
was then) in the Supreme Court judgment
in the Golaknath case—an epochal Judg-
ment which I hope will be read by every
lover of freedom and democracy In India.

1 may quote here from the 928 Report,
on this subject, by Pandit Motilaj Nehru :

“It is obvious™, be said, “that our
first care should be to have our Funda-
meotal Rights guaranteed in a manper
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which will not permit of their with-
drawal under any circumstances.”

Almost 20 years later this high, once-
distant, goal was at length achieved. On
30th April, 1947, Pandit Jawaharlal Nehru,
proposing the Interim Report on Funda-
mental Rights, for adoption by the Consti-
tuent Assembly, said :

‘A fundamental right should be
looked upon, not from the point of
view of any particular difficulty of the
moment, but as something that you
want to make permanent in the Consti-
tution.”

Comstitution

Note the distinction between things
- permancnt and things that can be amended.

Now, what are the thipgs permanent
which find a place in the Third Part of our
Constitution ? | cannot do better than
quote Shri Justice Hidayatullah. Summing
up the judgment in the Golaknath case,
he said :

“Our liberal Constitution has given
to the individual all that he should
have — frecdom of speech, of associa-
tion, of assembly, of religion, of motion
and locomotion, of property and trade
and profession. In addition, it has
made the State incapable of abridging,
or taking away these rights to the ex-
tent guaranteed, and has itself shown
how far tae enjoyment of those rights
can be curtailed. It has given a gua-
ranteed right to the person affected to
move: the court. The guarantee is
worthless if the rights are capable of
being taken away,"”

These are the rights of the people,
given by the people, unto themselves in
their Constituent Assembly, Who, hon.
Members, shall take them away ?

Let us turn to the avowed intentions
of the Constituent Assembly itself. The
hon. Dr. B. R. Ambedkar, while explaining
that the procedure for amending the Cons.
titution was simple, expounded on the
necessity of curbing the powers of Parlia-
ment. He said :

“In considering the Articles of the
Constitution; it (the Constitdent Assem-
bly) has no eye on getting: throngh a
particular measure. The future Parlia-
ment if it met as a-Constituent Assem-
bly, its members will be acting as
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partisans seeking to carry amendments
to the Coastitution to facilitate the
passing of party measures which they
have failed.”

““to get through Parliament by reason
of some article of the Constitution
which has acted as an obstacle in their
way. Parliament will have ao axe to
grind while the Constituent Assembly

has none.” (Constituent Assembly Nov.
4, 1948).
SHRI RANGA : This is the distinc-

tion which Shri N. C. Chattarjee has for-
gotton conveniently.

SHRI SRIRAJ MEGHRAJJI DHRAN-
GADHRA : | beg to draw the pointed atten-
tion of hon. Members to the distinction made
between the nature and spirit of a Consti-
tuent Assembly and that of a Parliament.
This is a distinction well-known and re-
peatedly emphasized. The purpose of the
framers of our Constitution was that the
distinction must endure as long as the
Constitution itself. 1 submit that the effect
of this Bill will be to arrogate the func-
tions of a Constituent Assembly to the
existing legislatures of the day.

This idea, of thus empowering the exist-
ing legislative bodies, had not escaped the
broad vision of the Founding Fathers of the
Constitution. They were not unaware that
the legislative bodies of the land would be
elected bodies, composed of the chosen
representative of the people. They did
reserve certain amending powers to these
bodies collectively.

But they, in their corporate wisdom,
acting under the mandate of the whole
people, did not bequeath to Perli or
to the legislative bodies collectively, the
power of abridging or abrogating Funda-
mental Rights This was made explicit by
Dr. Ambedkar during the discussion on

draft article 304 (now article 368). He
said :

“If the foture Parliamient wishes to
amend any perticalar’ article, which is
not mentioned in" Putt 111 or' Article
30%; all that is necessary for them is to
have: two-thinds' majority. Then they

amend it.” (Constitaent Assembly, Sept.
17, 1949).
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17.00 hrs.

Had there been any intention to vest
the power collectively in the existing
Parliament and State Legislatures : ‘Part
111" bave been included in the provise to
this article, —as is sow heing sought to be
done. Ipstead, the Fundamental Rights
were placed beyond the reach of amend-
ment by the legislative process. But let it
to be noted that the articles in Part 111
already do contain built-in provisions for
the legitimate curtailing of Fundamental
Rights.

Sir, the Jife and health of democracy
depend not so much on written Constitu-
tions as on traditions and the enjoyment of
freedoms such that are embodied as ‘Funda-
mental Rights’ in our Constitution. The
Supreme Court, after deliberating the Con-
stitution, has concluded that the State is
“incapable of abridging or taking away
thesc rights to the extent guaranteed”. In
other words, the people may perhaps yield
up a right of their own volition, but even
the supreme legislature, or all the legisla-
tures put together, do not have the power
of depriving them of it without their con-
sent. That is to says so long as national
supremacy and the springs of power arc
conceived and decmed to reside in the
people, and so long as India has a parlia-
mentary democracy and not a parliamentary
autocracy, parlismentary supermacy is only
safe where the democratic tradition is deep-
ingrained and unassailable.  Therefore,
comparisons with other countries—com-
parisons which ignore the governing factors
and circumstances of their whole polity
and society,—are noi merely native and
irrelevant, but highly dangerous.

Sir, certain Fundamsatal Rights may be
inscribed in the Constitution, but they
transcend the Constitution. They are now,
if they were not before, part and parcel of
the fuadamental constitution and of our
self-glven way of life. They are inherent
in the pcople. They aro thelr birth-right.
If they are to survive, without danger from
the variable five-yearly parllamentary pre-
ponderances and predispositions, —indeed
from the mid-term fluctuations of legisla-
tive majorities, —they must be shielded
from the passing tempers and prejudices of
the times and have a sanciity above the
Constitution itself. This is clearly the
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whole trend, the anxiaty amd motjvatios of
the judgment of the Supreme Court,—
which body cannot be too highly praised as
the repository and vigilant guardian of the
Law and the Constitution.

The independence of the judiciary, also
a fundamental provision, is one of the
brightest ornaments of our national policy.

Sir, we Members of Parliament, have
been elected 1o protect and promote the
people’s interests, not to abridge or dero-
gate thelr rights. We have sworn to uphold
the Constitution. How can we, by what
right can Parliament, tura itself into a sort
of Constituent Assembly and so assume
itself the powers which the Coastitution
has expressly denied to it? We have
neither asked for, nor been glven, such a
mandate. Sir, | ask: *“Has any hon.
Member put the issue to his olectorate in
clear and explicit terms that, if elected, he
will try gnd procure for Parliament the
comprehensive power to amend, not this or
that right, but the entirc gamut of Funda-
mental Rights embodied in Part 111 of the
Constitution 7" If any one has, he alone
has the right to speak in support of this
Bill.

1 grant that Parliament, the national
legislature, is superme ; but only so in the
legislative sphere, just as the national exe-
cutive and the national judiciary are
supreme in their respective spheres. |
deny that Parllament is supreme in India.
It has no such warrant from the people.
It can only attain such supremacy by the
trespass and usurpation of the rights which
under the Constitution, belong to and are
vested in the Republic of India. [ am suyre,
no member will claim that ‘Parliameat’ and
‘Republic’ are interchangeable terms.

I therefore hold, and most respectfuily
submit that the basic features of our Con-
stitution, including the fuadamental rights
enshrined in it, cannot be amended by the
legislatures of the day. The Pariiament of
the day moans the Party in power, which
in turn means the Government of the day.
No Government,—and | do not mean the
present Government,—but any Govern-
moat, however much to the right or to the
lefti—should be enabled to undo what the
Constitusot Assembly has so painstakingly
done.

But, if I am wrong in what | have sub-
mitted and it has always been open for
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Parliament to exercise or give itself a
power it does not at present possess, then
must Article 13 be deprived of all meaning
and be redundant ? Clause (2) of this
Article says :

“(2) The State shall not make any
Jaw which takes away or abridges the
rights conferred by this part and any
law made in contravention of this
clause shall, to the extent of the con-
travention, be void.”

Here ‘law’ cannot mean only the ordi-
nary laws enacted by public authority, since
any law which contravenes any part whatso-
ever of the Constitution would be Ultra vires
and void. It must therefore specifically
include ‘constitutional law’. Else, this
clause would have been redundant gb initio.

In the matter of the constitutional in-
novation introduced by Article 31B, which
bars the jurisdiction of courts from the
Acts placed under the shelter of this
Article, Shri Justice Hidayatullah had this
to say, in the judgment I have referred to
before :

“By this device which can be extend-
ed to other spheres, the Fundamental
Rights can be completely emasculated
by a two-thirds majority even though
they cannot be touched in the ordinary
way by a unanimous vote of the same
body of men. The State Legislatures
may drive a coach and pair through
the Fundamental Rights and the Parlia-
ment by a two-thirds majority will then
put them outside the jurisdiction of the
Courts. Was it really intended that the
restriction against the State in Article
13(2) might be overcome by the two
agencies acting hand in hand 7"

That is to say, an ordinary Act unani-
mously passed if it contravenes a funda-
mental right would be void. But passed as
a Coostitution Amendment Act, by just
two-thirds majority, it would become law.
Shri Jutice Hidayatullah went on to
observed :

“If a halt is to be called, we must
declare the right of Parliament to
abridge or take away Fundamental
Rights. Small inroads lead to larger
inroads and become as habitual as
pefore our freedom was won,”
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Put in another way, it can be said that the
process caa gradually take away the free-
dom we have so painfully won.

Sir, the Constitution as it stands, is the
sheet-anchor of our freedom, of our deme-
cracy and of Parliament. Of this sheet-
anchor the weightiest part, the most valua-
ble part, is the fundamental provisions.
The vital question before this House is
whether the Constitution should be the
sheet-anchor or the plaything of Parliament.
1 cannot here resist quoting Shri M. C.
Setalwad, who has been hailed as one of
the great jurists of the English-speaking
world. He said :

“Amendments of the Constitution
have been too frequent and if 1 may
use the expression, without any dis-
respect to Parliament, too irresponsi-
ble.”

His proposal is to replace two-thirds majo-
rity by a three-fourths mujority, a sugges-
tion which I strongly commend as a fit
subject for the serious consideration of the
House.

SHRI SURENDRANATH DWIVEDY :
He has supported the Bill. (Interruption).

SHRI NATH PAI: When you are
quoting Mr. Setalwad, you may quote also
what he has said about this Bill.

SHR1 VIRENDRAKUMAR SHAH
(Junagadh) : Let him quote as he likes...
({nterrupiion).

MR. SPEAKER :
him have his say.

Order please. Let

SHRI SRIRAJ MEGHRAJJI DHRAN-
GADHRA : Sir, | put it to the supporters
of the Bill that the present is the most
inopportune time they could have chosen.
1 do not believe that the object can be
simply to provoke a dobate, or a confron-
tation between the legislative and judicial
branches of government, which would put
a further strain on the Constitution, in
these troublous times, when our whole
attention and energy should be concentrat-
ed on keeping the country together and
upholding the Law ; on strengthening
rather than weakening our copstitutional
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and administrative institutions. Then, what
is the need ? 1 submit, Sir that there is
none. There is no particular peed or
practical measure in contemplation for uti-
lising the new power now sought to be
assumed by Parliament. Then, where is
the hurry ? As I have said the articles on
Fundamental Rights themselves contain-
built provisions for their modification. Are
we then to open a door which at present
does not need to be opened but which,
once opened, cannot be shut ?

We shall have opened the way, if not
for this Parliament, then, for a future
Parliament, and the Party which rules that
Parliament, to do what Hitler did to the
German Constitution. 1 am not being far-
fetched. In the process we shall made
the national judiciary impotent. Even the
able mover of this Bill, Shri Nath Pai,
cannot predict the future course and com-
lexion of things.

Let him not, then lead us away from
the shelter of the Constitution. He has
himself, 1 believe, said that he finds no
difficulty with the Constitution us it stands.

On the contrary, he has claimed to be
an ardent champion of fundamcntal rights.
1 therefore conjure him to support my
amendment instead of his own Bill.

1 do not say that an occasion may not
arise for amending something in Part IlI
of the Constitution. But I would still say
and hope that the fundamental values of
human life and society must remain. For
example, article 11 of the Japanese Consti-
tution declares that the fundamental rights
are eternal and inviolable.  And article
97 provides that these rights are to be held
inviolable for all time.

But if we are to alter the Fundamental
Rights, then it is my humble but most
earnest submission, that the arbiter must
be the people themselves. My amendment
to the Bill provides for a Referendum.
The device is known to other Consti-
tutions such as the Swiss. In Australia, no
part of the Constitution can be amended
without this recourse. Let the matter be
put to the people themselves, in the
simplest language, and unclouded by any
other issue. Let them weigh the pros and
cons. Let them judge and decide. It
would be an exercise in real democracy.

] thank you and the House for the
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patient hearing you have given me. I am
afraid I am no orator. I beg of you hon.
Members, to search your hearts and minds.
Should there not be something basic and
permanent in the grand contract of the
Constitution, by which al/ the people of India
have consented to be governed ? Let us not
go down in history as the witting or the
unwitting subverters of Indian democracy,
and of civic rights and liberties, for which
our people have so long struggled under
an autocratic power. I beg of you not to
do this thing. Let us not, in this Fourth
Lok Sabha, incur the future woes and
opprobrium of posterity. There is no
pressing need or justification for this Bill.
Then where is the hurry ?

This is a matter calling for the most
sober consideration. It is too momentous
for routine or summary disposal. It is
not, please do not let it become, a party
issue. Itis an all time national issue, a
matter {or your individual political conscience
and sober statesmanlike judgement.

There are a fair number of us in this
hon, House and Parliament and a large
body of intelligent and anlightened opinion
in the country that are deeply agitated by
this proposal and dreadfully apprehensive
of its ultimate consequences. Will you not
consider it possible, hon. Members, that
there may be good r for this foty
and agitation ? Will you not give your-
selves time to ponder these reasons ? I
include in my appeal the hon. mover of
the Bill and the Treasury Benches. I re-
mind you of the oath you have taken to
uphold the Constitution. I beg of you to
give pleaty of time, and even more reflec-
tion, to this fateful measure, which may seal
the doom of democracy in lndia. And whean
you have considered the issue, I pay that
you will be moved to relegate the Bill as
it stands, In so doing, you will be hailed
and be acclaimed in history as the de-
fenders and champions of a free democracy
and a free society.

Sir, I now beg to commend my amend-
ment to the Bill for the consideration of
this hon. House.

SHRI FRANK ANTHONY (Nomi-
nated —Anglo-Indians) :  Mr. Speaker, |
rise to oppose this Bill for many reasons.
My first reason for opposing it is that by
supporting this Bill, Government, in my
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réspectful view, will be glving a major
bostage to lawlessness. God knows, al-
ready there s this increasing climate of
lawlessness in the country.

SHRI SURENDRANATH DWIVEDY :
What has that got to do with this
Bill ?

SHRI FRANK ANTHONY : I will
explain. The rule of law has already
steadlly receded.  Therc is very little res-
pect for the rule of law in most sections
of our people.

My hon. friend, Shri Dwivedy, asked :
what has that got to do with this ? Every-
thiog to do with it, Because today we see
what is happening.

1 am npot pointing my finger at any
member of the House, but the self-seeking,
uaprincipled politicisns form the centre,
beginning and end of this lawlessness.
You see Ministers casting themselves in
the role of common criminals. What is
the Government doing ?

What is your Constitution? It is
the symbol of the rule of law. You open
your newspapers. Every day you will
see reports of students on the rampage,
so-called students committing every con-
ccivable crime, and presumably being able
to get away with it.

What | am opposing is this. Asl
say, the Bupreme Court under the Consti-
tution, in this climate of Lawlessness, is
the symbol of the rule of law, and when
Government itself repeatedly mounts an
assault on the Constitution, then, it is, as
I said, giving this major hostage to law-
lessness, and Mr. Chatterjee outside will
agres with me. As lawyers we deal with
this. Thers is this increasing tendeuncy of
lawlessnoss on the part of Government,
on the part of the ezecutive. There is
this neurosis of power. It is a mania for
power. As soon as the Supreme Court
hands down a judgement, as soon as (here
is a prescription of law which they do not
like, immediately they will seek, as my
hon. friend Mcs. Mukerjoo said, tortuously
to get around it, if they cannot efface it
directly. That is the tragedy.

Avother teason i this. Mr. Chatterjoo
fay try (o ratjonalise it, My bon. frignd
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Shri Nath Pai did try to rationalise it, but
what is this Bill ? It is a ill-conceived,
ill-concealed, direct attack on the Supreme
Court, however much you try to rationalise
it. It serves to give notice to the
Supreme Court : “You do proper homage,
you make proper obeisance to Parliament ;
otherwise, we wlll put you in your proper
place.” Thatis what you are seeking
to do.

There are many members of this House
who look at things objectively or are able
to look at things rationally. There is this
misconception amongst so many politi-
cians. There is this arrogation of soverei-
gnty by the increasingly arrogant politi-
cian; and that is what 1 join issue with.

Parliament is not sovereign, the Consti-
tution is sovereign.

AN HON. MEMBER : No,

SHRI NATH PAIl: The people are

sovereign. (/nferruption.).

SHRI FRANK ANTHONY : Look at
these cheap jibes.

MR. DEPUTY-SPEAKER :
be allowed to have his say. You may
not agree with him. He must have the
right to say what he wants, what he feels.
You can reply later on, but this is not the
way. You must not prevent other people
from speaking. That fundamental right
at least cannot be disturbed.

He must

SHRI FRANK ANTHONY : What I
say is this. It is axiomatic to anybody
who knows anything about the Consti-
tution, it has been emphasized and re-
affirmed in this very judgment, that it is
the Constitution that is supreme. Parlia-
ment is a creature of the Constitution, as
the Judges have pointed out in this very
judgment.

SHRI SURENDRANATH DWIVEDY:
So also Is the Supreme Court.

SHRI FRANK ANTHONY : Yes, |
shall quote from the judgment.

The Constitution has created thres
imtryments of power, the legislature, the
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judiciary and the executive, and it has
carefully demarcated the jurisdiction of
each of these instrumeats. Let me read
from the Supreme Court’s judgment itself.
I am reading from the judgment in
Golaknath’s case, page 1655. At least to
this Mr. Chatterjee will not demur :

“No authority created under the
Constitution is supreme. The Consti-
tution is supreme., and all the authori-
ties function under the supreme !aw
of the land. The rule of law under
the Constitution has a glorious
content.”

Constitution

Surely, we are not going to denude it
of its glorious content as we are seeking to
do today.

This is very important especially for
my communist friends :

“The rule of law under the Consti-
tution... .. that is what I am contend-
ing for—

‘‘...serves the needs of the people

without unduly infringing their rights.

It recognises the social reality and tries

to adjust to it from time to time,

avoiding the authoritarian part. Every
institution ...
—and the peranthesis is mine, *‘including
Parliament’ --

*‘...all political parties that function
under the Constitution must accept
it.  Otherwise it has no place under
the Coastitution.”

Here is an affirmation. As 1 say. this
is a supreme maxim of the rule of law.
The Constitution is supreme. These are
the instruments of power. They must
accord with the rule of law.

What are we secking to do in this
Bill 2 We are seeking to do indirectly,
or indeed directly, precisely what the
Supreme Court in terms said we cannot
do. This is what Chief Justice Hidsyat-
dliah said. Mr. Chatterjee, a very able
lawyer, of course, might say that is obiter.
1 do not know whether it is obiter but it
is certainly an observation of Mr. Justice
Hidaystullah as he then was. He gave a
separate but concurring judgment. He
said in terms You cannot do what we are
purporting to do. May [ read from page
1705 :

“It is submitted that revolution as

AGRAHAYANA 8, 1890 (SAKA)

(Amds.) Bilt 310
allerpative

the oaly to changes is

necessary.”

“This is not right. The whole Constitu.
tioa is open to améndment only twe dosen
articles are outside the reach of Art. 360."
But what is much more and conclusive
for our purpose is this. “It may be said
that this is not necessary. You have to
have a Constituent Assémbly not a consti-
tuted body. It may be said this is not
necessary, Art. 368 can be amended (o con-
fer on Parliament constituent powers over
the fundamental rights. This would be
wrong and s&gainst Art. 13(2). Parllament
cannot increase its power in this way
dotng directly what It {s {ntended not to
do directly.” In terms Mr. Justice
Hidayatullaha, now the Chief Justice, has’
said, you cannot do what you are goldg
to do now. The majority Jugdes have
said the same thing. They affirm (his
proposition in their majotrity judgment.
They said the same thing. 1 am reading
from page 1647.

SHRI NATH PAI: What is it you
are trylng to impress upon ?

SHRI FRANK ANTHONY : Anyway
this is the majority judgment.

“The importance attached (o0 ihe
fund | freedoms is so t dental
that a Bill enacted by you, by an unaai-
mous vote of all the Mombers of both
Houses is ineffective 10 derogaie the most
guaranteed exercise. This is not conduc-
ive to the public benefic. This is what
Part 11l declares as proiecied.” Here,
Mr. Speaker. we have the Suprome Court,
at least through the majority iudges, say-
ing im ternes thet yeu caonet do this, you
cannot amend Art. 368. They haws gone
further and said that oven if you pess it
unasimously io both Howses, if there js
some kind of derogstion from the fusda-
mental rights and you eansot do what we
are soeking to do. That is why 1 join
issue with the Goveroment. Nobody in
the Governmeat seems to have applied
his mind to this matter. [ do not know
if the Law Miaister has doae it. You are
seeking to provoke deliberately a conflict
with the Supreme Court. What is ng
to happen ? Yom will have to J:In
present Judges changs their dicta ¢ you
wil bave to threstén, as Mr. Wath Pal
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referred to it, the Judges with adding so
many more acquiescent and obliging
Judges to the Supreme Court that they may
toe your line.

What will happen ? 1t is elementary.
But let us pass this Bill. Put it on the
Statute-Book. lmmediately somebody will
go and challenge it. That will happen.
If the Supreme Court affirms the majority
view, what will happen ? They will strike
it down, and they will say that in the terms
of what Justice Hidayatullah said they
will strike it down. (Interruption) Imme-
diately, the Government will be brought
into contempt. The Government will be
exposed to public ridicule On the other
hand—and that is whatl am afraid
of —we like to uphold the Supreme Court
—there may be a deliberate attempt to
browbeat politically the judges. What
will happen if the judges backslide 7 What
will happen if the judges take back their
observation and their dicta ? This is the
danger. The Supreme Court will be
brought into contempt. The Supreme
Court today is a bulwork of our demo-
cratic fabric. (Interruption) One of the
pillars of our democratic society is faith in
the integrity of the judges, faith in their
sense of independence. If they are
made to backslide, if they are made
to swallow their own dicta, the faith will
be destroyed, and immediately the Govern-
ment will be...(Interruption)

SHRI SURENDRANATH DWIVEDY:
Has the Supreme Court ever reversed any
judgment ? (Interruption)

SHRI FRANK ANTHONY : Waell,
Mr. Chatterjee has argued the Bengal
Immunity case. The Supreme Court does
not rigidly accept the doctrine of ‘Stare
decisis'. Let me argue it with him; 1
would not argue it with you. (Interruption)

SHRI N. C. CHATTERJEE: I can
assure my hon. friend that there is no
question of dramatisation of a conflict bet-
ween the legislature and the judiciary.
(Interruption)

'SHRI SURENDRANATH DWIVEDY:
You ‘are unnecessarily bringing in the
Supreme Court.
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SHRI FRANK ANTHONY : Let me
deal with this aspect. Your very report
of the Joint Committee concedes the thesis
of the dictum, the ratio of the Supreme
Court. What has the Select Committee
done ? It shows they had a guilty con-
science. Those who say that article 368 has
posited a substantive right according to
the two previous decisions—all right ; that
is their view ; if that is their view, and if
this is Mr. Nath Pai’s view, if this is the
view of the Members of the Joint Com-
mittee...

SHRI NATH PAI :
12 judges.

The view of the

SHRI- FRANK ANTHONY: My

hoa. friend only likes to listen to himself.
(Interruption)

SHRI NATH PA! : I am telling you,
why don’t you tell this House that 12

judges of the Supreme Court held this
view ?  (Interruption)

MR. SPEAKER : Order, order. Let
him proceed.

SHRI FRANK ANTHONY: What I was
saying is this. If it was Mr. Nath Pai's
view, if the Joint Committee was of that
view, that article 368 gave a substantive
right, all right ; it was a right to alter the
fundamental rights : How ? By a bare
majority of one and by a two-thirds
majority of the Members present and vot-
ing. Then, why have you yourselves
recommended that we should have an
additional condition of ratification by the
States ? Whean you recommend that,
you concede the proposition of the
Supreme Court that article 368 could never
have been meant to extend to the funda-
mental rights, because, ex-facie, it is a
contradiction in terms to say that an
ordinary aricle, article 55, executive powers,
etc., can be changed by a special p
dure requiring ratification, but the transcen-
dental, the basic, sacrosanct—we are the
greatest sanctimonious humbugs in the
world—and transcendental rights can be
changed by a bare majority of one. This
is what the Supreme Court has said. If
you belive that the Supreme Court is
wrong, why bave you accepted yourself
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that the procedure prescribed in article
368 is not adequate ? In doing that, you
accept the thesis of the Supreme Court
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leader of a small but not an unimportant
community and I know where the shoe
plnches What is happening ? Since in-

d we have had more communal

that article 368 was never intended to
apply to the fundamental rights.

My Communist friends are not here :
I can understand them  saying —
(Interruption).

AN HON. MEMBER : They are here.

SHRI FRANK ANTHONY : Well,
look here, look at my uninformed friends.
I say, if they live a thousand years, and
they would not represent their constituency
as I do mine. (Jnrerruption) You can live
a thousand years but you would not repre-
sent your constituency as 1 do mine.

SHRI HEM BARUA (Mangaldai) :
Sir, Mr. Frank Anthony does not represent

the people of India. He only represents
Rashtrapati Bhavan, but he challenges
those people.  (Interruption)

SHRI FRANK ANTHONY : | am the
acknowledged leader of an important mino-

rity. Mr. Hem Barua will never represent
his constituency as I do mine. (Interrup-
tions).

SHRI KAMALNAYAN BAJAJ (War-
dha) ;. It is a greater honour to be nomi-
nated by the President than to be elected
by the people of one constituency.
(Interruptions).

SHRI J. M. BISWAS (Bankaura):
When we were fighting for independence,
these people were with the Britishers.
(Interruptions).

SHRI FRANK ANTHONY : Sir. I

am concluding.

The argument has been wmade tbat if
your fundamental rights are immutable,
you will impart to that chapter rigidity and
it will invite its own destruction. I can
understand some kind of argument with re-
gard to property rights. If you like, I
mysell would be prepared to do something
to make article 31 more elastic so that it
would pot be inhibiting. But what I am
concerned with is this tremendous threat
that is going to be posed to the minoritics.
I hope I will not be shouted at again. They
say, | am nominated. I am the respected

nots than throughout the British regime.
Look at my Harijan friends. 1 am not
talking from hearsay ; because I defend
them. They can be assaulted, murdered
and their women raped, but they can get
no redress.

So far as the minorities are concerned,
even with the fundamental rights, we are
under pressure and we are facing conditions
of pear helotry. In Mrs. Sucheta Kripa-
lani’s erstwhile State—uafortunately she is
not there. [ am associatad with some 300
schools. My elected friends do not have
anything to do with a single school.
(Interruptions .

MR. SPEAKER : | think this is not
proper. Hon. members will bave their
say.

SHRI FRANK ANTHONY : Sir, I
was ending on this that the minorities to-
day are under increasing pressure. In spite
of the fundamental rights, we are facing
conditions of near helotry, educational and
cultural. Take away our fundamental
rights—articles 25, 26, 29 and 30—and it
will be the eastest thing (o take them away
because the communists already tried to
take them away when they tried to regi-
ment my schools in Kerala, 1 argued that
case and they were not able to regiment
according to their techniques, because of
article 30. Mr. Morarji Desai tried to
destroy my schools in 1954. 1 argued that
case and article 30 saved my schools. To-
morrow the communists will join bands
probably with the communalists, who do
not want Urdu or English and you will ges
more than a bare majority. This is what I
am afraid of.

My friend said, they had the power be-
fore ; why not restore it to them ?

The Supreme Court had heard this
argument about inflexibility. Flexibility is
brought about by interpretation. This bas
been the history of the Supreme Court and
the Constitution in America has been ad-
apted to changi litical mic and
social conditions by judlcul interpretations.
And Shri Chattorjes knows perhaps better
than I koow how our owa Judges are doing
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it by judicial interpretation, not by an
assault on the Consutution. They are
adapting legislation to the needs of labour,
to the needs of workmen.

What I am afraid of is this. Why did
the Supreme Court bring in this judgment ?
They also do not function in a vacuum.
They also take note of the milieu and they
have taken note of the fact that today with
instability, with growing violence, with the
vicious revivalist movement, they do not
dare remit the fundamental rights, and
even morc 80 the minority rights, to a bare
majority of people where p , pre-
judices and the vicious doctrines of reviva-
lism may destroy the minorities.

My ecarnest plea, particularly to the
Members of Parliament who have their
conditioning by Juwaharlal Nehru specially,
is this. These rights were given to us by
men with vision, men with imagination,
men with a sense of liberalism. All these
qualities are now receding. They gave
them to us becausc they knew that the
minorities, permanent minorities, should
live with self-respect. Now you give this
power to this House by oae vote to take
away our rights. Immediately, articles
25, 26, 29 and 30 will be eliminated. ‘'Today
we face helotry ; tomorrow we will face
death.

17.37 brs.
HALF-AN-HOUR DISCUSSION

Provisien of Civic Amenities to un-
sutborised Colomtes in Delhi

o vorire fg  (Qgaw) ;. wrAdl
eftw grge, fasel @z gat W &
o, aTT oY @ &) a8 ¥ e arded
wer § o W@ G W ¥ A%
Wy owagey @ faeelt
UL
‘o qE @ & e,

e i A ¥, gegw qeTe ¥,
fooell WY AT 4T WTAN WA,

T @ ¥ a1 9 s ek
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W} fa e d qur fe faedt &
ATET AT AR A IgN awrw faaw

“w¥r a1y feesht o afeai gy w7 1

& g ¥ ogt gadr avew &, auge
¢, w T & g &, i @ feeeh ¥ ow
w1 Iezafa qaw 3, sfwar 2 8, s
awq , 7§ faeehl, Amgd, st wiwd
o &, 9 fear &, Torare g, 7l zw
feeeit # & wr@ qrdY  AAfg &
faeft, M3-ad} N fgzit @z 5@
1203 afcaai gg faeelt & § Famd @
113 afeqal ¥ &hr gheoat M grag &
Tt o faelt [k @ § 1 98 At §
IAF P WYY 1Y AN AT TP F w1
fer ¥ gadf s g 21 faeAt &
AT 9 g 9% § | 113 afeady ¥ @Y
G AT AT qGA § AZ FHT AT ? Ag
A& qrearg I genfew § 1 Ag A
wHAT AET & | A7 AT A A <@gy
g, et ad wy § wrio o uao,
Wre TFo THo, TMFAT, NF M-
faqe, oo A WA & | q@gi B
gotfen @@ § oY arearg A AW
wd §, g gerATe @ § raw gf
I @A §, a1 qg qaw A frggr awwr
2, WY qEHIET AR §, I WAT G | AR
feeely ¥ TEA ATAT ®ATF q@ &, &S A,
qg aifeariz famd e Wik 4 feeet
fora aark, wafrerch & 5 ag
g A @ g, ¥ EE R o g
s g g ¢

1739 bes.

(Strl Thirumala Reo in the Chair)

¥ A7 A, B ow At ¥ fat
s wR W ¢

W el ¥ fawdhl &1 e
g aghww sewer Qo a1 @



317

e &1 e ¥ A f agt
ofsae dfzsx § 1 Qfen w, fregy
g e e §f W do g & A
TG Gy AR A A I o §
a7 39 fged w1 gEer a el @
N, 7€ feeeht § Afog 1 af et A
uw fafadew wmw a7 7€ §, W9 w=@E
TAET AT T4T § |

¥ 9 §: A Wi §, ¥ Jugw a7A-
¥z & wrrendy §, WA & oA §
maRIAR R A s § Ao e@
TaAiE ®T gAG A ATH AW K17 FQ qX
§ it ga faeelt qefafregan o feedt
¥ gEAT &Y 06 gl T ¥ § 1 I
¥ qifgidie wY £% gad Jwgl 9 w1
Nt & faoelt & oy IA%
gt fear sarar anar &, aw fe ag A
g ag § fF on-o% w18 § gaT-gue
%9} qrEgAR faad qr ad ar g | W
e & wEe) 9T fawer oed, @ agl
fer & sarar Qo Gt § 1 agt ow-ow
wetT o I qeF ¢, JafE qgt Ay
T A AN 2 gy TOw fggeaA ¥ €&
WE A Tz FTMA ¥ €AW AT
Nfag w9 trag W gEd ey
¥, faasY arzrg 113 § 1 (swawrw) Yac-
/T qgey, T @ faeer Y §, Wl N
Ragagea g ivxI s § e
ag oz A ATy § 1w AV A WY @
Az fady, feeont & mifes aw wx i3 g,
't qifegriie & dfew o aq ag Wl
agi ¥ A g HEF ¥ ag el
& Ay A qaor § e X 37 WY &
g wav fegr | T TXEq, st wWw
AT q@, ¢ g AT TN WR Arre
78, ¥t mrer WA @ felt e
& W At grfr | oft swow wE o
ot vy aw g wheg & o W €,
o ¥ v i s fer Ot e
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in Delhi (H.A.H. Dis,)

e "W @ IwA e A
o wifgd |

far g o oYY &1 ooft 8 P
feqn 3, 37k fag @ afead qT Al
AT ¥ 705 A AT Y AT 9T
oYt oz qre # agt 9T & g & why
g em Ay e § e
*7 feqTa wagr A1¥ | 7L 9T 16,000 &
sy v gefawr v @, fam ax
g g WY & fgaw 3 ww fear
wrAr 97 1 @ fa gw g Ry ol
7 qRYAET AT 97 | 0 & @ Sy
% fegiaw & fa7 wg g wNwwr grar
a7 | (saaam) A Qe qeRd £ e Wi
M # FF war p fF wmee
g, gear grew, feed-arzaw (efegaw
afiar, Aaerg, o8 Ted, Wi o gEa
oY aret gt oy €, gt e e
Y FIAAY AT €, QI wh, wgt

qx &fAzdy ofgfada &1 a=Qwed ®@v
ar |

# gg wrawr wigar g e el qror
Fag A 700 Ar@ Wy £y ),
fra® araga ean  sfrade vk Gl
WiqdY Ayl W TEIQT WAr 41, IEE
I ¥ fegr nar §, qg¥  frady aondt
gt & | can-yday & faq wQx 1,25,000
%19 @A ¥ | dar e gR warar  qar
&, %) &AW g qIA &Y FNIT AWTT FATX
g | qTC Y WY ¢ THRTC X o
WA W QU ez gw A
anqA | (vawarm) g@ faerard & T o
o aff aw qwd § 1 afew vo® fog IW
*Y frsdgrQ 3T § ST CEwT AT e
7% far g (wawwm)

f oft avw ot ¥ oft wrNT e
fix e gdww & frg o 1,265,000 qwry
Ay, qu R @ AvE R
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afsq® FEY T Y 44,000 A §,
A% g 383 e TUA &Y T &Y °Y |
I AR F AN qarad o wyr aw
T gaT § | exflagfes N F 78 a@
w§ @Y | fox qren oY a7 fiw fafes
q,3gae A ag a1 Wi A s w
iz w1 aaea feqr a0 & g
qEAT w1gar 2 fe war SAE § qw W
g fasft a1 78

SHRI BAL RAJ MADHOK (South
Delhi) :  The half-an-hour discussion is on
unauthorised colonies. | would like the
hon. Member to deal with them, 1 would
also request the Minister to deal with
them. The hon. Member is talking of other
things. He does not know anything about
the problem.

ot ot fag: & @ 7 @@
wngfaal &7 @iF & @ g

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : He isa foolish lawyer.

it ro e fag 9 fF oag @t @
A& @ fawrs At @, g7 fag
tar wg W@ & | ot fawra gare wogm &
aqfY efifay &, faadr sfoa A qrg
"yz &, wrar fear ot fs gw ¥ ooe-
aa & | qafag & wgar g fe az - €3
w1 oy &)

MR. CHAIRMAN 1 Please conclude.
This is only half-an-hour discussion. It
should be concluded within half an hour.
You have taken much time. You put
your question. Then, the hon. Minister
will reply.  After that, the other Members
will put questions.

ot covalte fag : & wcr s T g
R wrfre Qe &7 fag Raw @
) §, wifs ag  wa 9% fers ot
R (e &3t dmem st @ ¢
yafrg ¥ v & fe & wter S ot
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grod fac At & aga wom Ww
o DAY W gefy qrg F @ @war o

7 113 mraydts & |1 5 A
orer ¥ w3 gafas qdfa A AR D
far g qeragar g fr gr @ q 97
it & fag war fear @ 1 oo EggAn
o1 faeg A fargearT & veardi, afew
AT & ¥ wEard aF § frgaT
@ S ot e fafaw ofefade
1 ¥ 7T fors g &, fowd 7 faw feeeht
N azArY g€} a1 TAd e o qEATHt
gt &, afer o & ot 3w & qzavh g€
§ | =@ faa & fafreex gree & ag =T
AR fr T 113 T A A @
Aqre wre @ @ §, IR ag F A%
IEEs 2 &, o) W AR FF g
Fa1 fetwedtsr § oY 9°¢ feaar  wagr
wifge | wmT wg7 & fF gg WA 7 Az
FPA avE a4 f7y § ) o= aw fag
gavzfrards Ea v | &
ar gz sAar igar § 5 feay faai &
T T FIAT F7 I®AT 2 X W
37 & g ufafadrsr w1 a=Naeq T T
(vaam)

X yad feeht WEfafadaw, &o
o To WX ig‘ﬂ' Tadiz 7 W L 31
gag ¥ wrxr rarr Pagw e
o fro go M ®H F I e Tz-
fafredad a2 @i a1 @ Wik faee  x-
fafrgaa wgar g fe dza madidz Aqw
gl wedY § aW W w1 AW AN AQ-
wwIfRAEmEfeqr A & fa=-
T3 HifAY f6 @ ww wY donm A A
frg #Y fedr& & | ww W @Yo Ao
To ¥ Waiz & fag ¥y Fzdiz dw
HATA §T TERTC ST 0 T & @
T W W Ay ¢ A W srrey
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* wwenre wfgg @ Ay I frg @
e ¥ gifeltz w1F | uw dzT W W
frederlt § o) grow & & & A
o ot g SR LT W -
w8 oE & SR ) @ I e
ﬂfﬂ"mﬁo o go X ¥ Wi
YA o & ot qg N wwwd | @A
ford 7y & fr ot ¥few ofaidiyr & o
Pkt fier aw gt forr @Y ? orgt o
ﬂt}rw qae }, wgt aw faarelt W
t, orft w7 garw & ar nfert enf
hwt a1 qgré Wk g wifk
iddeet & waTer B, oy srrrs ghrg o
& o T e aw A B g
¥ ot oy gfrwrd @ afeqat & 76 frt
ot & & 7R g Y9 g
fr Mol wrwfw & oo g gfawd o+
FTHW T G 7

e ¥ & awrefy wEvew qTowY e
¥ Yww % Pz § N adaT ¥ gg

MR. CHRIRMAN :
should conclude now.
takes about 320 minuts.
who will ultimately suffer.
cfude now.

The hon. Member
He has already
It is the others

He should con-

sft corefe feg - & wrowr wage 2
fix s g® v zrew far o & wigm
fix weolt AQRT £ WY ®7 wwA & 1 A
q® g% geeT X {6 feaar smar 3aw
wfgy st fend fea & g7 aferal &
Wi W oy 7y ATies gfawrd ggew
wu w¥d ? fwmar ¢ s s
awag W cofdw & @ W A
frrierd &t AW TR ww T ey
e B varer AT aw ag Dfafewa sy
w &A1 T o WX Wy Wk g
a7 o wd @ Tnfee & ot f T
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waddz Wi dex & dfiw ¥ qoeht § wer
Tog ¥ I Wit o awefre 7 gY

MR. CHAIRMRN : Now, the - hon.
Minister will roply and then members will
ask questions... .

SHRI BAL RAJ MADHOK : if only
the hon. Minister will answer that the
policy has been settled that these colonies
will be regularised, we have nothlag to ask.
We only want to know how long it -will
take to regularise them and what are the
d Ities in the way of regularisation. If
the Minister can answer this, then we will
be satisfled.

SHRI S. KUNDU (Balasore): We
only want to know how expenditiously you
can regularise this.

MR. CHAIRMAN : Mr. Kanwar Lal
Gupta may also put his question. Then
the Minister can reply.

MR. KANWAR LAL GUPTA : Let.
him reply. Then I will put the question.

MR. CHAIRMAN . He may put his
question. Then the Minister wilt reply.

oft vac ow g ;. gwref wRvaw,
afagaag ¢ fir o wadqroee
wTHIOr WY Jgerorew w7 & fad qreee
o ¥ qwdliel W @ e @t o
arrfeT & fs o aw et o F asdreft
Y Gt 7w aw 7y [ooww W Q
awet § waitfe ayge arlr afierat v
N fe qreee A # Whlfaw Y
aff § 1 68 & whiy aferat xh § A
qZaT gare 7% § fiw g AT cAr
%t awfiw ek & fog Wit % @ wre-
faat w1 warer § % w7 A e oY
§ o wx aw wft ?

Faanwag g fe v & ¥ 66
wrefagt Y § ANfe Az ¥ dewr 4
itz 8 ¥ srmy qeiofe & ANfew fear
g & ot ot oy ag Yearae ot g ot
¢ oY w1 ETHIC 1 ST € ag oY
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[ Wz me )
dwa 4 WX 6 my AMfeg & 98 ag wfiw
& ft mfe wreRas e [y
wouw ?

¥q wiferd gaw ag ¢ fr w0q
126 wrenfaat et § Fardh fr se dfew
ANxg Ny @ & fag wit 7% F-
MRew ¥ 15-20 wrw zar wx v fmar
§ e 3% s Wi fafiam Yfafadts
W ey st § i W€ 10 w0 TTET
at g 1 e d wg A wiw A A
f& 3 w0 s &1 RAfET G¥ TN
oTs gfear Iae) 3 arfip 9ad ag gfaag
TATET A J7 g ar g IW faan #
a1 wT WP 7

My fBrst question is about the master
plan. My second question is about loan
to the Corporation to the tune of Rs.3
croies. My third question is, withdrawing

the notiogs of sectiom 4 and section 6.
These are my three questions.

ot grewrw dwger (feelt 97 ): q-
ofy ap\aw, 4y frgg fewlt & wafowa
afeaat & wawww amfos gfewwl *
WA R & gReR & |1 afew s
W fag A @ TN IR
Wt wmagerd fe v aY Sawr
wE} X grge oyeT § T 4T wigw
w b AT geeg B TIge giar
wifge fs ag it Wt v wan Ay
t oz vl aftaat ag gF wan S
§ | afeq Rar 8% wg o wer fax
dogm A @y 1 qg wafagas afean)
w1 g § W Ay Awfs glaarel @
W wT g™ ¢ N Wi & fe Se% UK
# aad ot vy qEeT oqT N g o
a% Pag ¥ 0T gTFR wIee oA &
aWIvY &T ged § | Ew fag fast o
waur, s ) dAfera sifer wix
TR Pg § qF 53 G atasr e
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AT 1A A A fegr o o O
a% Ju¥ gmeT far § 97 @yt w
AT T A Erwd & A7 AR a3
7w feagda tae & wqame agi grawTg
¥ & fag ¥ goe feeelY e fme
#1 59¥ &) 72T 2 foad fe ag gg ammw
gfaurd w17 ¥ 9% 4 93 aw gfasg
faeelt A< fare o+g 37 o+ da @
afwr N migs shsamat § gas F0a
FER I ggraar s 9 fe ogw
FAT FIH G @ g | R @ 6
Y 2g X AT g amw gfagid SF Ww-
fapa afead) § gz & o1 Gwdr
9 f 377 7 mifas ggrrar 3T 47 wT @
¢ foraar 92X @1 91 IaAr A ¥ar §
¥ FU 39y fawrd qar gt 1 W
Fow Ane fqam 7 N 9F @ " AN ¢
7g I¥ Y3 FI R QY ag g AW gfa-
oig ¥ wwar & 1 wafod & @+ wa &
qe T wrgar § & e que famm @
ugi & Arrfedt #) gfame sz wA &
fag wix firedl G 1 efwfy sam
< & fag oY wag fFar g gEwr ag
¥ 7% W FIT G ¢ 98 TIATww
wifas agmar & fagd ag aww gfa-
§TC 37 U=g AW K 17 FY 97 % ?

ot shwr Maw (q9ty) : g} gy
faRe Y wge & fow o fada W
e ol fag & dwe & ¢w
qare § Tofa W ST I fear
1N AT ¥ ¥ ag Sy
g g f6 v ag @ Ifa aw
® wiaq & fag Ja § fe o S dat
I ¥ Gfeww Tuw § Tgi INY w1 Wy
¥ IR W afRww § wolt ¥gad R
w9 WK uw ofeT el & fa¥ fax
a3 w1aw g o T foy & 39N
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v T wifgy ! YR WS @
fagia ¥ TAard sl ¥ ggmw E @ fa
ATI%T 7% Wiy ¥ oA § R YEE 0%
R &7 N6 7 AT & W g AW
qfcaa # Qaar &1 qNT Y WX
T AT HIT 6T TW § TJEE qRT
wraTaw afcardd s &3 Sl W T
wrg sk g SY € AN oW § oW T
ary & fag gl wmewarg § g
IT a% qEATA *7 waey feaT W | 6
fagia M o wig A § A Iew fag
wTTwY wifas agrgar A A q@h, aoh
Al ¥ N afeada $@T WM @
TER ¥ oF gAY ¥ WO §9
FHEAT WY gA HTAT AT | @1 A AQ-
wgiRy ok fog darc § 7

SHRI S. KUNDU : Sir, he will agree
with me that all the glare and glitter that
we see in New Delhi particularly does not
represent the people. the commoa people,
the middle-class people of this country. It
represents a new class of aristocrats...

SHRI KANWAR LAL GUPTA : Like
Randhir Singh ..

SHRI RANDHIR SINGH : Like
Guptas... ...
18 00 hrs,

SHRI S. KUNDU : ...and affluent

class which Shri Raadhir Siagh’s party has
produced during these twoaty years. It is
fodecd shocking to see what | saw when I
first came to Delhi here as a Member of
ParHament. I was shocked to see the poo-
ple coming in hundreds to put up even in
the verandah in my quarter.

Somehow [ have boen able to refuse to
these people becanse Parlisment is very
strict about it. Government has so far
not beca able to provide a model of a
cheap bouse. How cam a poor man have
a house with two rooms and attached bath
and latrine for Rs. 2500 or Rs. 3000 ?
Government have spent 45 per bent of the
fotal money, Rs. 3000 crores in bullding
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huge palaces, skyscrapers and so on and
so forth.

My spocific question is this. The fate
of two lakhs of people, as my hon. friend,
Shri Goyal, very ably put it hangs fire.
These sturdy people from Punjab built
small huts by sheer dint of their strength.
At that time, this bureaucratic machipery
did not come to their help to guide them
how they could come within the Master
Plan. Now they do not know whether these
will be included in it or will be completely
finished.

I want the Minister to give answers to
these questions. First, when are they go-
ing to floalise the eatire thing conpected
with these so-called ynauthorised colosies ?
Second—1 am afraid the Minister is not
noting my questions ; he is looking some-
where else.

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B.S. MURTHY): |am
listening.

SHRI S. KUNDU :
what | was asking ..

Then let him say

MR. CHAIRMAN :
away.

He is straying
I call upon the Minister to reply.

SHRI B. S. MURTHY : This question
is oot for the first time coming before the
House. The last discussion on it was on
21 August, 1968 when Shri Kanwar Lal
Gupta was pleased to tell the House as to
what he is thinking of the problem. The
Government, the Corporation, DDA and
Motropolitan Couacil are not unaware of
these difficulties As many as a haif s
dozes moetings were held betweea differ.
oot depirtments and botween the represen-
tatives of the Corposation and our
Mioistry. But every time somehow of
other a solution has been eludiag us. It is
because there are 204 unauthorised
cojonies.

SHRI BALRAJ MADHOK : 104,

SHRI B. S. MURTHY : 204,

. SHRJ KANWAR LAL GUPTA : Out
of thess, 103 have boen regularised.
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SHRI B. S. MURTHY : Out of 204,
103 have been considered as colonies which
could be regularised. There are 101 more
which do not conform either to the Master
Plan or the regulations of DDA or the
Municipal Act. So we are now considering
as to how best we can help them.

It is not a fact—1 straightway deny
it—that the Municipal Corporation is not
attending to the basic civic needs of these
people living in these colonies.

As far as educational, medical, health
and sanitary facilities are concerned, all
these are being provided.

_ SHRI BALRAJ MODHOK : They are
not being provided today. He may provide
them tomorrow. That is very good. But
today they are not being provided.

SHRI B. S. MURTHY : They are be-
ing provided by the municipal authorities.

Sometime back the Municipal Corpora-
tion requested all those persons living in
these unauthorised colonies to lend their
helping hand in order to provide all the
civic facilities necessary.

They said that those plots which had
not got lay-outs could have lay-outs from
the Corporation, that those who had
already built might pay developmental
charges. At that time, a few years back,
the Corporation estimated that if the
collections were made for developmental
charges, about Rs. 7§ crores were to be
collected from them, but now the rates
have gone up and if the developmental
charges are to be computed according to
the present rate, nearly Rs. 30 to Rs. 35
crores are necessary to provide all civic
facilities for these colonies. Therefore,
the Corporation and the DDA are trying
o p de these p to pay the
developmental charges, but they are not
coming forward.

What type of colonies are these ? They
occubied places unauthorisedly, constructed
buildings unauthorisedly and there is not
even any place left for starting a school or

providing & park.
SHRI KANWAR LAL GUPTA : Will

you provide finance from the revolving
fung 7 That is the only question.
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SHRI B.S. MURTHY : He should
understand that these persons purchased
these lends very cheap violating the regula-
tions that were in existence, and today
when they arc called upon to pay, they
refuse.

SHRI BALKAJ MADHOK : This is
not a fact. They are prepared to pay
provided you are prepared to regularise,
make some provision in the Master Plas.
I can give the guarantee that they are pre-
pared to pay, but are you prepared to
regularise ?

SHRI B. S. MURTHY : Of course,
that is the one condition that they should
not violate the Master Plan.

SHRI BALRAJ MADHOK : But some
amendments have to be made in the Master
Plan. That is all what we are crying for.
Where there is need please make some
amendment in the Master Plan so that they

32

can be regularised. That is the least
requirement.
SHRI B. S. MURTHY 1 Last time I

assured the House that if there were any
proposals from the hon. Members we
would consider them and as a matter of
fact Mr. Madhok met me once or twice
and | assured him of all these things. I do
not know why he is asking now.

Therefore. all efforts will be made to
give all civic amenities. If the hon. Mem-
ber can persuade the residents or the occu-
piers of these unauthorised colonies to
cooperate firstly with the Corporation and
secondly with the DDA, there will be no
difficulty.

SHRI KANWAR LAL GUPTA :
question is very important

SHRI B. S. MURTHY : As a clever
financier he asks me. whether Government
will finance or not. Any proposal that
comes to the Government will be codsider-
ed sympathetically. This is the assurance
that I can give.

My

The Lok Sabhka then adjourned till Eleven
of the Clock on Monday, December 2, 1968/
Agrahayama 11, 1890 (Saka).

- & S ——
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